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 LOK  SABHA

 Monday  1211,  August,  957

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 {Mr  SpeAKeR  wn  the  Chatrj

 ORAL  ANSWERS  TO  QUESTIONS

 Infective  Hepatitis

 ११80  Shri  0  C  Sharma.  Will  the
 Minister  of  Health  be  pleased  to  state
 whether  any  cases  of  infective  hepati-
 tis  have  been  reported  during  the
 months  of  May,  June  and  July,  4957
 in  Delhi  or  New  Delhi?

 The  Minister  of  Health  (Shri
 Karmarkar)  Nuinteen  cases  of  infec-
 tave  hepatitis  were  reported  m  Delhi
 and  New  Delhi  during  the  months  of
 May,  June  and  July,  957

 Shri  D  C  Sharma.  May  I  xnow
 what  long-term  arrangements  have
 been  made  by  the  Mimstry  for  the
 prevention  of  the  re-occurence  of  ths
 dusease”

 Shri  Karmarkar.  We  are  hoping
 that  this  will  always  remain  a  short-
 term  problem  We  are  not  anticipat-
 ing  a  long-term  problem  at  all

 Shri  D  com  Sharma  May  I  know  the
 proportion  of  cases  m  Delhi  and  New
 Delhi?

 Shri  Karmarkar.  In  Delhi,  as
 against  15  cases  in  January,  ‘1957,  out
 of  which  there  were  three  deaths,  mn
 July,  ‘1957,  there  were  no  fresh  cases
 but  two  deaths  In  New  Delhi,  as
 against  4  cases  in  January,  there
 were  only  3  in  July,  and  there  was
 one  death  in  July
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 Shri  Easwara  Iyer.  May  I  know
 whether  the  Minister  s  aware  that
 there  are  effective  Ayurvedic
 remedies  fo:  infective  hepatitis?

 Mr  Speaker.  That  was  brought  to
 the  notice  of  the  House  some  time  ago
 All  remedies  will  be  tried

 Shri  Karmarkar  Yes,  there  38  an
 Ayurvedic  method  of  dealing  with
 infective  hepatitis,  just  as  there  is  an
 allopathic  way

 Mr  Speaker  Whenever  any  hon
 Member  gets  a  particular  remedy
 from  a  sadhu  or  a  saint  or  any  other
 person,  he  may  immediately  mform
 the  hon  Minister,  mstead  of  question-
 mg  the  knowledge  of  the  Minister

 Dr,  क्  Subbarayan.  Considering  the
 number  of  deaths  and  the  number  of
 cases  that  have  occurred,  will  Gov-
 ernment  not  taxe  any  steps  to  see  that
 some  remedy  is  found  for  preventing
 such  deaths?

 Shri  Karmarkar  This  disease,  as
 my  hon  friend  might  be  knowing,
 spreads  through  contamination  of
 articles  of  food  and  drink,  principal-
 ly  Filtered  water  supply  in  urban
 areas  as  under  supervision  Regular
 disinfection  of  wells  m  rural  and
 semi-urban  areas  is  being  done  Cut
 fruits  and  cooked  food  exposed  to
 dust  and  flies  are  destroyed  by  the
 Health  Departments  of  the  local
 bodies  These  are  the  measures  we
 are  taking

 Khandwa-Hingoli  Rail  Link

 १8]  Shri  T  8  Vittal  Rao:  W:ll  the
 Minister  of  Railways  be  pleased  to
 state

 (a)  the  total  amount  spent  upto  the
 end  of  March,  957  on  Khandwa-Hin-
 gol:  rail  link,
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 (b)  whether  the  amount  has  exceed-
 ed  the  original  estimate;  and

 (c)  if  so,  by  how  much?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawas  Khan):  (a)  Rs  37
 crores

 (b)  and  (c)  The  revised  estimate
 of  the  Project  is  Rs  72  4  crores  as
 against  the  previous  estimate  of
 Rs  69  crores

 Shri  T.  B  Vittal  Rao:  I  find  that
 there  ig  an  increase  in  the  estimates
 to  the  tune  of  nearly  50  per  cent
 May  I  snow  the  materials  for  which
 thig  extra  expenditure  is  being  pro-
 vided  for?

 Shri  Shahnawazs  Khan.  The  main
 factors  that  have  contributed  towards
 the  increase  in  the  case  of  the  first
 revised  estimates  are  as  under  The
 increase  in  the  cost  of  permanent  way
 comes  to  Rs  34708  lakhs  More  ex-
 penditure  under  bridge  works  due  to
 increase  in  the  prices  of  material,
 particularly,  cement  and  steel,  in-
 adequacy  of  bund  and  waterways  as
 provided  for  in  sanctioned  estimates,
 etc  comes  to  Rs  943  lakhs  Simular-
 ly,  there  are  other  items  like  forma-
 tion  works,  increase  in  the  cost  of
 tunnels,  increase  in  the  cost  of
 material  and  equipment  in  connection
 with  signalling,  interlocking  etc

 Shri  T  B,  Vittal  Rao:  Some  sections
 of  this  railway  link  were  to  have
 been  opened  in  the  month  of  July  or
 August  May  I  know  whether  they
 have  since  been  opened,  particularly
 the  sections  between  Hingoli  and
 Konargaon  and  that  between
 Khandwa  and  Piplood?

 Shri  Shahnawasz  Khan:  The  only
 section  that  has  been  opened  for
 traffic  is  that  from  Khandwa_  to
 Takhal,  which  is  8  6  miles  in  length

 Shri  T.  B  Vittal  Rao:  Is  :¢  open  for
 passenger  traffic  also?

 Shri  Shahnawaz  Khan:  Yes,  to  all
 forms  of  traffic

 Shri  Kasliwal:  We  are  told  that
 with  the  completion  of  this  line,  the
 entire  metre  gauge  system  of  the
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 country  will  be  linked  up.  If  so,  may
 I  know  whether  this  line  between
 Khandwa  and  Hingoli  will  be  com-
 pleted  in  time

 The  Minister  of  Railways  (Shri
 Jagjivan  Ram):  That  is  the  expecta-
 tion

 Shri  Shahnawaz  Khan:  We  are  hop-
 ing  to  complete  it  well  within  time
 The  only  hmuting  factor  is  the  avail-
 ability  of  materials,  that  is,  imported
 materials  If  the  materials  are  avail-
 able,  we  shall  complete  it  in  time

 Shri  8  V  Ramaswamy:  May  I  know
 the  time-schedule  for  the  completion
 of  this  line,  and  whether  the  funds
 allotted  will  be  enough  to  enable  the
 completion  of  the  line  in  time?

 Shri  Shahnawaz  Khan:  We  hope  to
 complete  this  line  by  the  end  of  ‘1959,
 and  the  funds  sanctioned  are  suffi-
 cient

 Shri  B  K.  Gaikwad:  When  was  the
 first  estimate  prepared?

 Shri  Shahnawas  Khan:  Estimates
 have  been  prepared  from  time  to
 time,  and  the  latest  one

 Mr,  Speaker:  He  wants  the  earliest
 one

 Shri  Shahnawaz  Khan:  That  was
 some  time  in  952

 Shri  B  K.  Gaikwad:  From  the  reply
 of  the  Minster,  I  find  that  about  50
 per  cent  increase  has  been  there  I
 want  to  know  when  the  first  estimate
 was  prepared,  and  how  this  50  per
 cent  increase  has  taken  place

 Mr  Speaker:  He  said  that  the  first
 estimate  was  prepared  some  time  in
 952  or  so

 Shri  Jagjivan  Ram:  It  was  sanction-
 ed  on  Ist  March,  054

 Shri  T.  B  Vittal  Ree:  The  Minister
 has  stated  that  the  whole  line  will  be
 opened  for  traffic  in  989  For  open-
 ing  a  rail  length  of  about  20  miles,
 which  is  just  about  20  per  cent  of  the
 total  length,  we  took  about  four  years.
 That  being  the  case,  how  can  we  com-
 plete  the  additional  length  within  two
 years  from  now?
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 Ghri  Shahnawaz  Khan:  It  is  not  as
 if  we  have  been  working  just  on
 those  20  miles  and  we  have  not  done
 any  more  work  It  will  be  of  interest
 to  the  hon  Member  to  know  that  we
 have  completed  70  per  cent  of  the
 entire  earth  work,  that  is,  86  miles
 have  been  completed,  and  83  miles  are
 in  progress  Similarly,  in  the  case  of
 bridges,  out  of  a  total  of  48  major
 bridges,  we  have  completed  18,  and
 we  are  working  on  22,  Similarly,  the
 work  figs  in  progress  throughout  the
 entire  line

 Compensatory  (City)  Allowance

 t
 (  Shri  A  EK.  Gopalan:

 782  {  Shri  Narayanankutty  Menon:
 [  Shri  Vajpayee:

 Will  the  Minster  of  Railways  be
 pleased  to  state

 (a)  whether  the  grant  of  compensa-
 tory  (city)  allowance  to  non-gazetted
 railway  employees  is  considered  on
 population  basis,

 (b)  2f  so,  whether  the  classification
 of  Amritsar,  Jullundur  and  Ludhiana
 was  done  on  the  same  basis,

 (९)  whether  the  case  of  Ferozepore
 was  considered  at  any  stage,  and

 (d)  of  not,  why  Ferozepore  was
 excluded?

 ‘The  Deputy’  Minister  of  Railways
 (Shri  Shahnawas  Khan):  (a)  Yes

 (b)  Yes

 (c)  and  (d)  As  the  population  of
 Ferozepore  according  to  95)  census
 was  less  than  }  lakh,  :¢  wags  not  in-
 cluded  in  the  lst  of  towns  elgible
 for  Compensatory  (City)  Allowance
 or  House  Rent  Allowance

 Shri  A.  K.  Gopalan:  May  I  know
 the  population  of  Ferozepore  now,  and
 if  it  comeg  under  thig  category,  whe-
 ther  the  question  of  including  this
 place  also  will  be  considered?

 Shri  Shahmawaz  Khan:  The  latest
 figures  we  have  is  of  the  2992  census

 a
 to  that,  the  population  of

 rozepore  City  and  Cantonment  is
 just  less  than  80,000.
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 Shri  Tangamani:  ह.  view  of  the
 hon.  Minister's  statement  that  the
 grant  of  compensatory  allowance  is  on
 the  basis  of  population,  may  I  know
 if  cities  with  a  population  of  one  lakh

 will  be  placed  under  ‘C’  grade?

 Shri  Shahnawas  Khan:  The  list  of
 cities  hag  been  prepared  and  cities
 with  a  population  of  over  one  lakh
 and  fifteen  thousand  are  included.

 Shri  Tangamani:  May  I  know  whe-
 ther  the  question  of  the  city  of
 Tuticorn,  where  the  population
 more  than  a  lakh,  wag  raised?

 Mr  Speaker:  How  many  cities  are
 there  m  India  where  the  population
 is  more  than  a  lakh?  The  hon.  Minis-
 ter  cannot  remember  about  every
 city  He  will  xindly  write  to  the
 Minister

 Shri  Tangamani:  He  has  been
 written  to

 Mr  Speaker:  If  he  has  not  answer-
 ed,  he  can  put  a  separate  question

 Shri  T.  8  Vittal  Rao:  The  Minister
 has  said  that  the  latest  figures  on
 which  this  is  based  are  the  1951
 census  May  4  know  if  payment  of
 house  rent  and  city  compensatory
 allowance  is  revised  only  once  in  ten
 years?

 Shri  Shahnawas  Khan:  We  go  by
 the  latest  figures

 Mr  Speaker:  The  hon  Member  only
 wants  to  know  if  there  is  an  addition
 by  way  of  dearness  allowance  and  80
 on  af  it  3३  found  after  the  census  that
 there  is  so.  much  of  increase  in
 population,  ang  therefore  erstwhile
 ‘non-cities’  will  be  converted  inte
 cities  according  to  the  growth  of
 population,  and  whether  it  is  done
 only  once  in  ten  years

 The  Minister  of  Railways  (Shri
 Jagjivan  Ram):  After  the  result  of  the
 census  38  announced,  if  the  population
 of  certain  cities,  which  during  the
 previous  census  was  less  than  a  lakh,
 becomes  more  than  a  lakh,  such
 cities  qualify  for  such  allowance.
 But  here  again  the  difficulty  ig  that
 we  cannot  get  authentic  population
 figures  unless  a  censys  is  held,



 7905  Oral  Answers

 Shri  है.  8.  Murthy:  While  consider-
 ing  this  question,  have  the  letest
 figures  been  called  for  from  the
 Municipality,  and  if  so,  does  it  show
 that  Ferozepore  has  got  more  than  a
 lakh  population?

 Shri  Shahnawaz  Khan:  If  I  may
 say  so,  the  city  compensatory  and
 house  rent  allowance  were  fixed  on
 the  recommendation  of  the  Central
 Pay  Commission  in  1947,  I  believe
 another  Pay  Commission  has  recently
 been  appointed  and  I  am  sure  it  will
 go  into  all  these  aspects

 Navigation  of  Rupnarain

 *783.  Shri  8,  C  Samanta:  Will  the
 Minister  of  Irrigation  and  Pewer  be
 pleased  to  state:

 (a)  whether  any  model  experiments
 were  carried  out  in  944  to  find  out
 measures  to  control  erosion  of  the
 left  banx  of  the  Rupnarain  upstream
 of  the  then  Benga!  Nagpur  Railway
 Bridge  at  Kolaghat  by  means  of
 defiecting  the  groyne,

 (b)  if  so,  whether  after  the  cons-
 truction  of  the  groyne  not  only  erosion
 of  the  left  bank  completely  stopped
 but  also  a  deposition  of  silt  9  to  0
 feet  depth  occurred;

 (c)  what  3५  the  position  at  present,
 and

 (d)  whether  it  38  also  a  fact  that  at
 present  the  steamers  which  were  run-
 ning  from  Calcutta  to  Ranichak
 beyond  Kolaghat,  have  been  rendered
 unusable  through  Kolaghat?

 The  Minister  of  Irrigation  and
 Power  (Shri  8.  K  Patil):  (a)  to  (d)
 A  statement  giving  the  requisite  in-
 formation  is  laid  on  the  Table  of  Lok
 Sabha  [See  Appendix  II,  annexure
 No  22)

 Shri  s.  C.  Samanta:  Is  the  hon
 Minister  aware  that  though  the  rail-
 way  bridge  at  Kolaghat,  has  been
 saved,  another  bridge  38  going  to  be
 constructed  some  25  feet  away  join-
 ing  the  National  Highway  from
 Caleutta  to  Madras  and  Bombay?  If
 80,  will  the  shoaling  referred  to  by  the
 hon.  Minister  grow  more?
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 Shri  ss.  K.  Patil:  It  does  not  .zrise
 out  of  this  question,  but  I  have  no
 information  about  this  National  High-
 way.

 Shri  8.  0.  Samanta:  In  reply  to  (d),
 the  Minister  has  said  that  nowadays
 steamers  do  not  ply  from  Calcutta  to
 Ranichak  except  during  high  water
 levels  May  I  know  whether  during
 the  last  five  years  any  steamer  passed
 through  Kolaghat  from  Calcutta  dur-
 ing  high  water  levels?

 Shri  8.  K.  Patil:  That  was  a  de-
 cision  taken  by  the  steamer  compani--
 es  because  they  found,  according  to
 the  notice,  uncertainty  of  navigability
 That  is  why  no  big  steamer  communi-
 cations  have  been  there,  but  small
 launches  go  As  to  whether  there  is
 any  danger  to  the  Highway  or  not,  I
 have  no  information.

 Shri  8.  0.  Samanta:  Is  it  not  a  fact
 that  not  a  single  small  launch  has
 passed  through  this  place  and

 aay ers  from  Calcutta  go  only  to  Geonk-
 hal  and  Banka  and  no  more?  If  50,
 is  the  Ministry  taking  this  into  ac-
 count  to  see  that  shoaling  either  by
 dredging  or  some  other  means  is  re-
 moved

 Shri  S.  K.  Patil:  The  hon.  Member
 has  given  information  and  |  shall  be
 benefited  by  it

 tat  लाइरों  को  सरका
 द 4

 श्री  मक्त  दर्शन  :
 *oaw  श्री  दी०  Wo  शर्मा  :

 [थी  विभूति  मिथ  :

 क्‍या  रेलवे  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि

 (क)  क्‍या  यह  सच  है  कि  रेलवे  लाइनों
 की  सुरक्षा  के  लिये  ग्रामीणों  का  सहयोग  प्राप्त
 करने  की  एक  योजना  रवीकार  की  गई  है;
 भौर

 (ख)  यदि  हां,  तो  क्या  उस  योजना  के
 झाथिक  पहलू  ब  कार्यप्रणाली  का  एक  विशद
 विवरण  समा-पटल  पर  रखा  जायेगा?

 लबें  उपभंत्री  (ओ  शाहनवाम  खां)
 (क)  शौर  (ल)  जी  गहीं।  भ्रमी इस  योजना
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 के  बारे  में  छान-बीन  कौ  जा  रही  है  भोर
 इसे  गृह-मंत्रालय  «=  (Home  Ministry)
 झौर  राज्य  सरकारों  की  सलाह  से  तैयार  किया
 जा  रहा  है।

 श्रो  भक्त  दर्शांन  .  क्‍या  यह  सत्य  है  कि

 पिछले  दिनों  जो  मुख्य  मंत्रियों  का  सम्मेलन
 दिल्ली  में  हुआ  था,  उसमें  इस  सम्बन्ध  में
 बातचीत  की  गईयँधी  झर  में  जानना  चाहदा
 हूं  कि  प्राखिर  वे  कौन  से  भाभार  हैं  जिनको
 लेकर  भागे  यह  स्कीम  बनाई  जा  रही  है?

 श्री  श्ाइनाबाल  था  जी  हां,  यहू  मसला
 ४  जून,  १९५७  को  जब  मुख्तलिफ  सूबों  के

 बड़े  बजीर  यहा  जमा  हुए  थे,  तब  उनकी
 काफ्रेंस  में  रेलवे  मिनिस्टर  साहब  ने  उनके
 साथ  इस  चीज़  के  ऊपर  बहस  की  थी।  इस
 स्कीम  का  मकसद  यह  है  कि  जो  लोग  रेलवे
 लाइनों  के  ऊपर  की  तरफ  रहते  हैँ  भौर  जहां
 से  पानी  ग्राकर  रेलवे  लाइन  को  नकसान
 पहुंचा  सकता  है  या  रेलवे  लाइनों  के  ऊपर
 ह (ी  बड़े  तालाब  हैं  जिनके  कि  फ़ौरन  टूटने
 से  नुकसान  हो  जाता  हो,  इस  किस्म  की  खबरें
 वे  रलेवे  मत्रालय  को  समय  पर  दे  सके।

 श्री  भक्त  दर्शन  :  भ्रव  इस  साल  तो  बर-
 सात  शुरू  हो  चकी  है  तो  क्या  यह  भाशा  की
 जय  कि  इस  साल  इस  पर  अमल  शुरू  हो
 सकेगा?

 श्री  झ्ाहनवाअ  खां  :  एसी  स्कीम  जिनमें

 एक  से  ज्यादा  मिनिस्टरों  का  ताल्लुक  होता
 है  उन  को  मुकम्मिल  करने  में  जरा  बकत
 लग  जाता  है।

 श्री  है. “ट  बदन :  इस  कार्य  में  गाव
 जालों  से  जो  सहायता  ली  जायगी  बह  श्रमदान

 के  रुप  में  ली  जायगी  या  उनको  इस  कार्य  के
 करने  के  लिए  कुछ  मुझाविजा  भी  मिलेगा?

 श्री  काहनबाज  | | द  दोनो  तरह  से
 कराया  जायगा,  4  रेलवे  कोई  बहुत
 ज्यादा  मुफ्त  काम  कराने  में  एतकाद  नहीं
 रखती  है  सौर  काम  कराई  के  पैसे  देती  है।
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 थी  विभूति  नित :  में  जानना  चाहता
 हूँ  कि  क्या  सरकार  ते  कोई  समय  निदिचत
 किया  है  कि  इतने  दिनों  के  भन्दर  इस  स्कीम
 को  भालू  करेंगे  अर्थात्‌  कितने  विनों  के  प्रन्दर

 यह  काम  हो  सकेगा  या  वह  केवल  बातबीत
 47  जाल  टो  बन  कर  रह  जायगी?

 श्रो  शाहनवाज  | द  स्‍्कीमें  तो  बहस
 मुबाहिसे  भौर  बातचीत  से  ही  मुकम्मिल  हो
 सकती  है  उसमें  कोई  सख्त  और  कड़ी
 तारीख  नहीं  रक्खी  जा  सकती।

 भूख  के  कारसव  मौत

 श्रो  विभूति सिश्र  :
 *ock  |  पंडित  gto  aro  feardt  :

 |
 ‘To  राम  सुभम  सिह  :

 (  जीमती  हसा  पालचौधरी  :

 क्या  खाद्य  हया  कृषि  मंत्री  यह  बताने
 की  कपा  करेंगे  कि

 (क)  गया  मई,  १६५७  से  १५  जुलाई,
 १६५७  तक  की  प्रवधि  में  विभिन्न  राज्यों

 के  उन  क्षेत्रों  में  जहां  खाद्य  की  कमी  है  भूख
 के  कारण  कोई  मौत  हुई;  भौर

 (ख)  यदि  हां,  तो  कितनी  शौर  कहा
 कहां?

 थि  उपसंत्रो  (ओ  मों०  Fo  हष्सप्पा) :
 (क)  जी  नहीं।

 (ख)  भ्रद्न  भहीं  उठता!

 श्रो  विभूति  सिश्र  :  हमारे  मंत्री  जो  ने
 देखा  है  कि  कुछ  इंटरेस्टेड  पार्टीयज  लिख  देतो
 *

 कि  इननो  मौते  टाक्शन  से  हो  गई”,  जब

 ऐसी  चीज  नहीं  है  तो  क्या  सरबगर उस  सम्ब-
 ह. छ  हैं इख्बार  वालों  के  झौर  जो  इस  तरह
 की  खबरें  भ्रखबारों में  छपयाते  हैं,  उनके  विरुद्ध
 कोई  कार्पवाही  करतो  है  ।
 Shri  M.  V.  Krishnappa:  Generally,

 we  afe  in  touch  with  all  the  States.
 The  States  will  be  informed  of  any
 news  Of  starvation  deaths.  We  also  get
 such  news  in  the  press  often  and  we
 send  the  information  to  the  concerned
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 states  to  investigate,  and  we  get
 Teports  from  them.  So  far  we  have
 sent  all  the  press  cuttmgs  we  receiv-
 ed  and  it  has  been  proved  that  they
 were  not  starvation  deaths;  in  most
 casea,  they  were  natural  deaths.

 aft  विभूति  लिथ  :  म  जानना  चहता  हू
 कि  क्‍या  सरकार  कोई  इस  प्रकार  को  कार्यव। ही
 करत  है  ताकि  इस  तरह  क॑  गलत  समाचार

 झलवारों  मे  न  पे  ।

 Shri  M,  V.  Erishnappa:  It  is  for  the
 State  Governments  to  take  any  action
 they  want.  As  for  the  truth  of  the
 reports  in  the  Press,  we  leave  it  to
 the  public  to  believe  them  or  not
 Naturally  if  something  is  repeated
 agam  and  again  without  basis,  people
 will  lose  behef  in  :t.

 Mr.  Speaker:  All  that  he  wants  to
 know  whether  the  Central  Govern-
 ment  after  inquiry  and  finding  that
 the  deaths  are  not  due  to  starvation,
 publish  their  findings  thus  contradict-
 ing  press  reports.

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  ह  Jain):  The  fact  is
 that  food  is  essentially  a  responsibi-
 hty  of  State  Governments  When  we
 find  such  newspaper  reports,  we  make
 enquires  from  the  State  Government
 It  8  for  the  State  Government  to  pro-
 secute  the  people  or  take  any  action
 they  like.

 Mr.  Speaker:  Is  it  published  in  the
 press  that  the  reports  are  wrong  or
 incorrect?

 Shri  A.  ह  Jain:  In  many  cases,
 State  Governments  have  done  so.

 Pandit  D.  दे,  Tiwary:  Are  Govern-
 ment  aware  that  m  many  cases  the
 deaths  are  not  apparently  due  to  star-
 vation  in  the  sense  that  due  to  star-
 vation,  other  diseases  occur  and  there-
 fore,  deaths  take  place?  Are  such
 deaths  published  as  starvation  deaths
 or  deaths  by  disease?

 Mr.  Speaker:  In  due  course,  every
 man  dies  on  account  of  languishing
 for  a  number  of  years,
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 pandit  D.  NC  Tiwary:  This  is  really
 on  account  of  starvation,

 mr.  Speaker:  Every  disease  arises
 out  Of  over-feeding  or  under-feeding.

 gbri  Nagi  Reddy:  The  Minister  has
 told  us  that  most  of  the  deaths  were
 not  Starvation  deaths.  What  about
 othexs?  When  most  are  not,  then,
 thefe  must  be  some.  The  rest  must  be
 starvation  deaths.

 ghri  M.  V.  Krishnappa:  In  most
 caséS  they  are  natural  deaths;  and
 that  means  that  the  other  cases  are
 deaths  due  to  diseases  and  various
 other  causes.

 ghrimati  Hla  Palchoudhuri:  May  I
 knew  whether  Government  are  aware
 thst  a  child  of  7  years  died  in  front  of
 its  mother  in  Azamagarh  and  has  it
 been  investigated  and  what  is  the
 regult?

 ghri  A.  P.  Jain:  We  have  made  an
 enauiry  from  the  U.  P.  Government
 and  they  have  informed  us  that  no
 starvation  deaths  have  taken  place
 there

 Food  Production
 7186.  Shrimati  Tarkeswari  Sinha:

 W;ll  the  Minister  of  Food  and  Agri-
 cufture  be  pleased  to  state:

 (a)  what  was  the  estimated  target  of
 food  production  during  ‘1956-57;

 (b)  the  actual  increase  m  the  food

 production;
 (c)  whether  there  has  been  a  short-

 faj}l  n  the  estimated  target;  and

 (d)  if  so,  the  reasons  therefor?

 fhe  Deputy  Minister  of  Agriculture
 cghri  M.  द  Krishnappa):  (a)  The
 target  of  additional  production  of  food-
 grains  during  (1956-57  was  fixed  at  :37
 msllon  tons  that  328  ]  mullion  tons
 under  Grow  More  Food  and  37  mil-
 lion  tons  under  major  irrigation.

 (b)  The  actual  increase  is  estimted
 at  3°64  million  tons.

 (c)  No.  On  the  other  hand  the  tar-
 get  has  been  exceeded  by  2:27  million
 tons.
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 (a)  Does  not  arise.

 Shrimati  Tarkeshwari  Sinha:  The
 hon  Munster  said  about  annual  tra-
 gets.  May  I  know  what  was  the  tar-
 get  fixed  under  the  Second  Five  Year
 Plan  for  the  increase  in  agricultural
 production  and  how  much  of  that  has
 been  achieved?

 Shri  M.  ्,  Krishnappa:  We  have
 fixed  a  target  of  5  5  millon  tons  for
 foodgrains  for  the  Second  Five  Year
 Plan  For  this  year  it  was  fixed  at

 87  million  tons  whereas  we  have
 exceeded  the  target  by  2  27  mullion
 tons

 Shrimati  Tarkeshwari  Sinha:  May
 I  know  whether,  m  view  of  the  fact
 that  seasonal  fluctuations  play  a  very
 important  part  in  the  production  of
 foodgrains  in  the  country,  Govern-
 ment  have  tried  to  chalk  out  any
 policy  regarding  the  maintenance
 of  a  reserve  stock,  and,  if  so,  what  is
 the  present  policy  in  regard  to  the
 buffer  stock?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  I  have  stated
 more  than  once  in  the  House  that  the
 Government  33  building  stocks  and,  at
 present,  our  stocks  would  be  to  the
 tune  of  about  6  lakh  tons  There  are
 about  2  lakh  tons  of  wheat  m_  the
 holds  of  the  ships  waiting  discharge
 and  there  may  be  3  to  4  lakh  tons  on
 the  sea  Of  course,  there  have  been
 some  difficulties  in  unloading  and  we
 hope  that  our  stocks  will  increase  and
 be  substantially  enough  to  meet  the
 demand

 Shri  Sinhasan  Singh:  The  Govern-
 ment  have  replied  that  the  target  has
 mereased  by  over  2  mulhon  tons,
 whereas  we  find,  all  along,  food  scar-
 city  and  starvation  deaths  going  on,
 in  spite  of  this  increase  Why  has  this
 scarcity  come?

 Shri  M.  झ,  Krishnappa:  This  has
 been  explained  a  number  of  times
 Though  production  has  gone  up,  con-
 sumption  has  also  gone  up,  develop-
 mental  expenditure  has  gone  up  के
 most  three  times  and  there  has  been
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 an  increase  in  various  other  factors.
 Only  last  week  I  read  in  the  news-
 papers  that  2,000  people  starved  and
 died  in  China.  It  is  rather  difficult  te
 belive  that  in  a  State  like  China  where
 people  are  producing  more  and  more
 people  could  die  of  starvation

 Shri  द  P  Nayar:  The  question
 asked  for  certain  details  of  हह1-
 mated  targets  of  food  production  But,
 the  hon  Munister’s  answer  was  con-
 fined  to  production  of  foodgrains  only.
 I  would  hke  to  know  what  are  the
 targets  for  other  items  of  food  which
 have  not  been  given  m  answer,  for
 example,  leafy  vegetables

 hri  M.  द  Krishnappa:  The  question
 was  about  food  production  and  not
 other  items.

 Shri  झ,  P.  Nayar:  By  the  word
 ‘food’  does  Government  mean  only
 foodgrains  or  other  articles  of  food
 also”

 hri  M.  V.  Krishnappa:  For  this
 question  it  means  only  foodgrains

 Mr.  Speaker:  That  is  how  it  has
 been  understood

 bri  Ramanathan  Chettiar:  In  view
 of  the  fact  that  targets  have  been  ex
 ceeded,  will  Government  consider  the
 question  of  reducing  the  import  of
 foodgrains  in  order  to  save  foreign
 exchange?

 Shri  A.  P,  Jain:  This  question  of
 foreign  exchange  has  been  very  often
 raised  in  this  House,  but  unfortunate-
 ly,  some  kind  of  musunderstanding
 prevails  The  major  portion  of  the
 foodgrains  are  imported  not  by  pay-
 ing  foreign  exchange  but  in  terms  of
 rupees  There  are  two  agreements,
 one  with  Burma  and  the  other  with
 the  United  States  Any  purchase  that
 we  make  from  Burma  has  to  be  paid
 m  terms  of  foreign  exchange  We
 are  normally  importing  about  5  lakh
 tons  of  rice  which  costs  us  about
 Rs  25  crores  So  far  as  wheat  is  con-
 cerned,  we  areimporting  under  P  lL,
 480  Agreement  from  the  United  States
 of  America  and  we  have  the  option  of
 paying  them  either  in  terms  of  dollars
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 or  rupees  over  a  period  of  a  number
 of  years.  Of  course,  we  are  paying
 them  in  terms  of  rupees  छपा,  in  that
 agreement  there  ws  another  clause
 whereby  we  are  required  to  import
 for  our  norma]  requirements  from
 sources  outside  this  agreement  Part
 of  this  is  imported  from  Ausutralia
 This  year  we  are  importing  about  3
 lakh  tons  which  will  cost  about  Rs  3
 to  Rs  5  crores  The  foreign  ex-
 change  involved  in  the  purchase  of
 foodgrains  35  of  the  tune  of  about
 Rs  47  crores  which  is  less  than  2
 weeks’  consumption  of  foreign  ex-
 change  m  this  country

 Shrimati  Tarkeshwari  Sinha:  The
 hon  Minister  said  that  the  targets  of
 food  production  for  1956-57  have  al-
 ready  been  exceeded  But  the  prices
 have  also  been  rising  in  proportion  as
 the  hon  Minster  knows  that  since
 956  to  February  +1957,  there  has  been
 8  per  cent  rise  in  prices

 Mr  Speaker:  We  are  going  away
 Shrimati  Tarkeshwari  Sinha:  One

 question,  Sir  I  just  wanted  to  know
 what  are  the  basic  reasons  for  this
 economic  paradox  that  production  has
 been  increasing  and  prices  have  also
 been  increasing

 Shri  A.  P.  Jain:  The  hon  Member
 would  be  aware  that  pmces  do  not
 depend  only  upon  the  availability  of
 stocks  They  depend  on  other  factors
 also,  such  as  total  amount  of  money
 in  circulation  As  the  House  s  aware,
 we  have  been  undertaking  develop-
 mental  expenditure  on  a  large  scale
 and  there  has  also  been  deficit  financ-
 ing.  The  prices  depend  upon  the
 availability  of  stocks  and  also  on  the
 monetary  conditions  Naturally,  in  an
 expanding  economy,  prices  have  a
 tendency  to  go  up  If  we  were  pro-
 ducing  more,  perhaps,  a  further  rise
 m  prices  might  have  been  arrested
 But  there  are  more  than  one  reason

 Dr.  Ram  Subhag  Singh:  May  I  know
 whether  this  crease  in  production
 has  been  uniform  m  all  the  States  or
 whether  it  has  gone  down  m  some
 areas  or  States  where  starvation
 deaths  have  been  reported’
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 Shri  A.  ह  Jhin:  It  is  a  separate
 question  In  one  or  two  States  the
 production  has  also  gone  down

 Shri  Sinhasan  Singh:  The  hon
 Minister  has  rephed  that  consumption
 had  gone  up  and  80,  inspite  of  the  fact
 that  the  target  has  been  exceeded
 there  has  been  scarcity  May  I  know
 how  the  consumption  has  gone  up,
 whether  the  purchasing  power  has
 gone  up  or  people  have  taken  to  eat
 more”

 Shri  M.  V.  Krishnappa.  We  have
 had  very  many  undertakings  The
 developmental  expenditure  xs  in-
 creased  3  times,  labourcrs  who  used
 to  go  without  work  are  given  labour
 or  work  throughout  the  month  in  the
 projects  and  National  Highways  and
 var.ous  other  schemes  and  so.  the
 labourer  who  used  to  go  without  food
 when  there  was  no  work  3५  abie  to
 have  work  and  food

 Shri  Tyagi:  While  the  taigets  for
 foodgrains  were  fixed,  were  not  al!
 these  elements  taken  into  account?

 Shri  A.  P  Jain:  The  Planning  Com-
 mission  estimated  that  over  the  period
 of  the  Second  Five  Yeur  Plan  ‘the
 total  increase  in  production  would  be
 of  the  tune  of  55  milhon  tons  It
 was  expected  that  this  will  be  able  to
 meet  the  demands  with  some  imports
 The  Second  Five  Year  Plan  clearly
 provides  that  as  a  result  of  the  deve-
 lopment  expenditure  and  other  finan-
 cial  operations,  the  demand  in  food-
 grains  will  rise  and  the  production
 will  not  go  up  at  the  same  pace  They,
 therefore,  provided  that  during  the
 Second  Five  Year  Plan  period  import
 of  6  million  tons  of  foodgains  will
 have  to  be  made  from  abroad  ard  that
 38  what  we  are  doing  Production  has
 been  going  up  The  total  targets  have
 been  split  into  different  years  The
 present  year's  target  was  ]  27  million
 tons  whereas  actually  the  increase  35
 3  64  million  tons  Yet,  in  spite  of  all
 caution,  nobody  can  envisage  the  eco-
 nomic  factors  with  absolute  acenracy
 The  demand  has  been  greater  and  the
 prices  have  been  going  up
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 Central  Ware-Houses

 बह  Pandit  0,  N.  Tiwary:
 Shrimati  Tarkeshwari  Sinha

 Will  the  Minister  of  Fuod  and  Agri-
 culture  be  pleased  to  lay  a  statement
 showing

 (a)  the  number  of  Central  ware-
 houses  opened  in  various  States  in
 ‘1956-57,

 (9)  the  number  of  ware-houses
 built  at  Government  cost  and  the  num
 ber  of  ware-houses  taken  on  rent,

 (९)  the  places  where  they  have  b>en
 opened  in  Bihar,

 (d)  whether  facilities  for  agiicul-
 turists  exist  in  these  ware-houses  to
 stock  their  food-grains;  and

 (e)  if  so,  the  rate  of  interest  cherg
 ed  on  such  stocks?

 The  Minister  of  Cooperation  (Dr
 P.  S  Deshmukh).  (a)  to  (c)  Nir

 (d)  and  (e)  Do  not  arise
 Pandit  0.  N.  Tiwary:  May  3  knov

 whether  the  programme  for  the  con-
 struction  of  ware  houses  has  heen
 given  any  priority  and  whether  there
 is  any  proposal  to  stick  to  that  prio-
 rity?

 Dr.  P  S  Deshmukh.  We  have  tee:
 doing  it  in  consultation  with  the
 State  Governments  We  have  givcn
 certain  priorities  and  fixed  cer‘a.r
 phases  but  they  are  subject  to  review
 from  time  to  fime  and  if  the  State
 Government  wishes  to  chunge  it  in  any
 particular  respect  we  approve  of  it
 In  a  recent  meeting  of  the  Waiehou--
 mg  Corporat  on,  we  have  suggested
 22  places  So  far  as  the  Bihar  Govein-
 ment  is  concerned,  it  has  recently
 formed  a  State  Warehousing  Corpora-
 tion  and  fixed  certain  places  for  con
 struction

 Shrimati  Tarkeshwari  Sinha:  How
 many  ware-houses  are  in  existence  ut
 present  and  how  many  of  them  have
 been  taken  by  the  Government  on  rent
 and  what  ४  the  rent  paid?

 Dr.  ह  8.  Deshmukh:  The  whole
 scheme  under  the  law  passed  bv  Par-
 lament  has  yet  to  be  initiated;  it  will
 be  60706  this  year
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 Dr.  Ram  Subhag  Simgh.  It  is  about
 two  years  since  that  law  was  passed
 May  I  know  why  that  law  has  not
 been  implemented  carefully?

 Dr  P.  S.  Deshmukh:  There  have
 been  certain  drfficulties’  finding  finan-
 ces  and  suitable  officers;  tate  of  ir-
 terest  and  so  on.  I  think  during  this
 year  we  wil]  be  able  to  implement
 the  scheme

 Shri  Tyagi:  Has  the  Government
 taken  care  to  see  ‘hat  the  middle-men
 and  the  hoarders  are  not  given  any
 facilities  in  these  ware-houses?

 Dr.  ह  S  Deshmukh:  For  the  time
 being,  we  propose  to  give  preference
 only  to  co-operatives  and  farmers  and
 so  on  We  will  have  to  see  how  we
 proceed  and  how  we  can  utihse  the
 ware-houses  In  any  case,  at  the
 present  time,  we  do  not  rropose  to
 let  them  out  to  the  trade

 Shri  Tyagi.  Will  hoarders  be  per
 mitted?  That  is  my  question

 The  Minister  of  Food  and  Agricni-
 ture  (Shri  A.  ह  Jain):  May  |  add  ७
 word  to  the  answer”  It  occurs  to  me
 that  the  noarders  should  be  welcome
 to  keep  their  grains  in  the  ware-
 houses  because  they  wiil  then  be  m
 our  possession  and  we  can  readily  lay
 our  hands  on  them  when  the  need
 arises

 Shri  A.C  Guha.  Is  the  hon  Mins-
 ter  aware  of  the  remarks  made  in  the
 Central  Jute  Committee's  report  that
 three  fourths  of  the  jute  growers  are
 compe'led  to  sell  their  jute  in  ther
 houses  almost  immediately  after  the
 harvest  and  there  are  no  marketing
 and  warehousing  facilities  for  them?

 Dr.  P.  S.  Deshmukh  Yes,  Sir.  That
 is  why  we  have  framed  this  law  and
 are  proceeding  with  the  construction
 This  igs  true  not  only  of  jute  but  also
 of  other  crops

 Shri  Kasliwal:  The  hon.  Minister
 has  said  that  money  would  be  ad-
 vanced  to  co-operatives  to  build  ware-
 houses  May  I  know  :n  the  Jast  two
 years,  how  many  State  Governments
 have  advanced  how  much  money  to
 these  co-operatives?
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 Dr.  P.  8,  Deshmukh:  I  would  like
 to  have  notice.  So  far  as  godowns  are
 concerned,  a  large  number  have  been
 constructed  and  the  State  Govern-
 ments  have  been  advancing  money  to
 the  Cooperative  Societies.

 Shri  Damani:  What  is  the  loss  per-
 cemage  of  sionks  tei@  in  the  ware-
 houses?

 Dr.  ह  Deshmukh:  We  have  yet  to
 construct  ware-houseg,

 Shri  Radhelal  Vyas:  I  request  that
 the  Lst  of  places  where  the  ware-
 houses  will  be  constructed  may  be
 placed  on  the  Table.

 Shri  A.  P.  Jain:  We  will  supply  that
 list

 Diesel  Cars
 t

 (Shri  Bahadur  Singh:
 *788,  {  Shri  ्  8.  Vittal  Bao:

 [  Shri  Doraiswam!  Gounder:
 Will  the  Minister  of  Railways  be

 pleased  to  refer  to  the  reply  given  to
 Short  Notice  Questign  No  5  on  the
 2370  May,  957  and  state:

 (a)  whether  Government  have  dec!-
 ded  and  if  so,  what  are  the  Zones  or
 lines  considered  suitable  for  introduc-
 ing  diesel  locomotiveg;

 (b)  the  number  of  diesel  cars  pur-
 chased  during  955  and  1956,  and

 (c)  their  allotments  zone-wise?

 The  Deputy  Miniter  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Yes  The
 Sections  considered  suitable  for  intro-
 duc.ng  the  diesel  electric  locomotives
 are:—

 (i)  Gomoh-Gaya  and  Gaya-Dhan-
 bad  Sections  of  Eastern  Ral-
 way

 Qi)  Asansol-Anara-Rourkela  and
 Raj  Kharsawan-Bara  Jamda
 Sections  of  South-Eastern
 Railway.

 (b)  24  Broad  Gauge  Diese)  Rail
 Cars.

 (eo)  Northern  Rallway—ti2
 Southern  Railpey—J2

 Shri  Bahadur  Singh:  May  I  know
 the  total  mileage  to  be  co-
 vered  by  this  dieseligation?
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 Shri  Shahnawas  Khan:  I  do  not
 have  the  exact  figures.

 Shri  Bahadur  Singh:  May  I  know
 the  total  amount  spent  on  the  pur-
 chase  of  the  diesel  cars  and  the  coun-
 tries  from  which  these  were  purchas-
 ed?  £

 Shri  Shahnawaz  Khan:  Recently  we
 have  purchased  20  diesel  hydraulic
 shunting  locos,  400  HP.  at  ¢  19,500
 each  supplied  by  Messrs.  Kraussma-
 flea  of  West  Germany  and  they  are  in
 use  ian  Bombay  area  and  another  40
 of  the  same  specification  and  supplied
 by  the  same  firm  are  in  use  wy  Delhi.
 There  are  some  more  at  other  places
 in  the  metre-gauge  and  narrow-gauge.

 Shri  T.  8,  Vittal  Rao:  May  ]  know
 when  dieselisation  of  the  track  betw-
 ween  Howrah  and  Nagpur  will  be
 done?

 Shri  Shahnawas  Khan:  I  could  not
 give  him  any  date  off  hand

 Shri  S.  Murthy:  Where  will  these
 2  diesel  cars  be  used  in  the  Southern
 Railway?

 Shri  Shahnawaz  Khan:  It  is  up  to
 the  Southern  Railway  to  detide  it

 Shri  Sinhasan  Singh:  May  ३  know  7
 the  diesel  engines  are  costher  than
 the  coal  engines  and  if  80,  What  -on
 siderations  led  the  Government  to  ५०
 in  for  diesehsation?  Was  any  expert
 committee  appointed  by  the  Govern-
 ment  which  recommended  that  we
 can  go  in  for  dieselisation  «specially
 when  the  country  38  producing  enough
 coal  and  coal  engines  which  tun  chea-
 per?

 Shri  Shahnawas  Khan:  It  is  true  that
 the  diesel  locomotives  are  MOte  expen-
 sive  than  steam  locomotives,  But  a
 saturation  point  has  been  reached  by
 steam  tractions  in  certain  87९88  and
 we  have  to  use  either  diseal  jocomo-
 tives  or  electric  locomotives  there.  Be-
 sides,  there  is  water  difficulty  in  cer-
 tain  sections  and  the  water  that  is
 evacdedie  iz  some  glaces  27४  hard  wpe
 of  water  which  spoils  the  boilers,
 So,  we  have  to  ute  diesel  locomotives
 in  such  places.
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 Shei  Sinhasan  Singh:  What  «bout
 the  other  part  of  my  question—expert
 committee  recommendation?

 The  Minister  of  Railways  (Shri
 Jagiivan  Ram):  All  these  questions
 are  decided  by  experts  and  not  by
 laymen

 Shri  Tangamani:  The  hon  Minister
 has  said  that  2  diese)  cars  have  been
 allotted  to  the  Southern  Railway  out
 of  the  24  purchased  during  ‘1955-56
 May  I  know  how  many  diesel  cars  are
 now  run  in  the  Southern  Railway?

 Shri  Shahnawaz  Khan:  |  shall  :e-
 quire  notice  for  that.

 Deep-Sea  Fishing
 °189.  Dr.  Ram  Subhag  Singh:  Wl)

 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state’

 (a)  whether  Indian  waters  were
 recently  surveyed  for  carrying  on
 deep  sea  fishing  activities,

 (b)  at  ‘80,  whether  there  38  any
 possibility  of  the  eaistence  of  good
 deep-sea  fishing  areas  in  Indian
 waters,  and

 {e)  af  so,  what  steps  are  being  taken
 to  promote  deep-sea  fishing  in  the
 Indian  waters?

 The  Deputy  Minister  of  Agriculture
 (Shri  M  V.  Krishnappa):  (a)  and
 (b)  Yes

 (ce)  It  is  proposed  to  establish  addi-
 tional  off  shore  fishing  units  at  Co-
 chin,  Tuticorin  and  Visakhapatnam
 The  Second  Five  Year  Plan  includes
 proposals  for  providing  facilities  for
 landing,  storage  and  transport  £En-
 couragement  is  given  for  establish-
 ment  of  Indian  fishing  companies

 Dr.  Ram  Subhag  Singh:  May  I  know
 whether  there  is  any  proposal  to  ex-
 tend  the  area  of  fishmg  operations  be-
 yond  the  six  mile  range  off  the  coast?

 Shri  ह  V  Krishnappa:  Deep-sea
 fishing  18  only  in  the  seas  beyond  the
 six  mile  territorial  and  off-shore
 waters.  We  have  started  from  Sau-
 rashtra  Coast  and  Kutch  and  we  have
 come  up  to  Bombay  The  whole  area
 has  been  surveyed  now  Fishing
 grounds  have  been  located,  seasons
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 and  currents  have  been  determined  A
 m&A  has  been  prepared  and  all  de-
 tala  relating  to  thig  area  are  now
 available  Now,  we  are  trying  to  ex-
 Plore  the  other  areas  starting  from
 Cochin  and  we  intend  to  go  this  way
 to  the  east  coast

 Shri  Wodeyar:  May  I  know  whether
 there  was  any  survey  made  in  the
 WeStern  coast  and,  if  so,  i  what
 Sreas  in  Mysore  State  there  38  a  possi-
 bibty  of  the  existence  of  good  deep- sea  fishing?

 Shri  M.  भर,  Krishnappa:  An  Expert
 by  name  Shr  Ilugason  went  there  and
 SUrveyed  the  areas  near  Mangalore He  has  come  to  the  conclusion  that
 the  Kanara  coast  starting  from

 000  up  to  WMangelore  iy  very
 rich  in  prawns,  it  is  just  a  mune  and
 we  can  get  any  amount  of  fish  from
 there

 Shri  द  P.  Nayar:  In  view  of  the
 fact  that  fishing  boats  belonging  to
 other  countries  are  operating  in  India’s
 extra-territorial  waters,  may  I  know
 whether  there  has  been  any  agree-
 Ment  between  the  neighbouring  coun-
 tries  of  Ceylon  and  Pakistan  in  regard to  the  protection  of  territorial  waters
 anq  development  of  fishemes?

 Shri  M.  दि 4  Krishnaypa:  Our  regula-
 tioh  ag  generally  muted  to  six  miles
 from  the  coast  Bengal  sx  miles  on
 the  high  seas  according  to  the  inter-
 national  law  any  nation  can  go  and
 fis,  In  India  it  35  six  miles,  whereas
 या  other  countries  it  38  less  than  sx
 Miles  In  fact,  the  Japanese  fisher-
 Mén  are  asking  that  the  regulation  up to  six  miles  area  should  be  reduced

 Shri  A.C  Guha:  Will  the  hon
 Minister  be  pleased  to  enquire  to
 what  use  the  trawlers  given  by  the
 Central  Government  to  West  Bengal for  deep-sea  fishing  are  being  put  to?

 8  i8  particularly  important  in  view
 of  the  very  high  price  of  fish  prevail-
 ing  m  Calcutta  market  at  present

 Shri  M.  V.  Krishnappa:  Only  yester-
 day  पु  read  in  the  papers  that  fish  is
 being  sold  m  Calcutta  at  Rs  3/8|-  or
 Rs  4/-  है उ  seer,  especially  the  Hilss
 fis,  very  much  liked  by  Bengalis
 This  season  it  is  very  hughly  priced



 ‘7gat  Oral  Answers

 because  of  floods  and  various  other
 reasons.  The  TCM  boat  is  being  used
 by  Weat  Bengal  Government  and  they
 use  at  to  survey  the  head  of  Bay  of
 Bengal.

 Shri  A.  C.  Guha:  May  I  know  the
 amount  of  fish  caught  by  these
 trawlers  during  the  last  two  or  three
 years?

 Shri  M.  द  Krishnappa:  I  have  got
 the  figures  showing  the  amount  of  fish
 caught  by  Central  Government  boats,
 I  do  not  have  the  total  amount  of  fish
 caught  by  the  Bengal  Government
 दे धा  prepared  to  give  those  figures
 fo  the  hon  Member.

 Shri  Achar:  Has  the  Government  re-
 ceived  any  representation  on  behalf
 of  the  All  India  Fishermens’  Confer-
 ence  held  at  Malpe  in  South  Kanara?®

 Shri  M.  झ,  Krishnappa:  I  want  to
 have  notice  to  answer  that  question

 Shri  V.  P.  Nayar:  May  I  know  whe-
 ther  in  view  of  the  possibilities  of
 developing  deep-sea  fisheries  Govern-
 ment  have  completed  collecting  all  re-
 levant  data  about  the  fishing  grounds
 at  Wadgebank  and  Pedrobank,  and
 have  they  completed  all  investigation
 necessary  for  the  commercial  exploita-
 tion  of  these  banks  in  the  near  future?

 Shri  M.  ्,  Krishnappa:  We  have
 started  from  Cochin  We  have  sent
 our  two  big  boats  Ashok  and  Partap
 to  Cochin  We  are  waiting  for  the
 monsoons  to  be  over.  As  soon  as  the
 monsoon  758  ovei,  because  our  boat
 cannot  work  during  the  monsoons,
 we  intend  to  go  to  Wadgebank  and
 survey  the  who‘e  area  with  a  view  to
 colfect  all  the  necessary  information

 Shri  झ  P.  Nayar:  May  I  know  what
 data  you  are  collecting?

 Shri  M.  द  Krishnappa:  We  collect
 the  data  of  fishing  grounds  Fish  is
 not  found  all  over  the  area,  it  35
 found  only  in  a  particular  area  accord-
 ing  to  currents  and  cross-currents  in
 the  sea  Then  there  is  what  58  called
 the  migratory  path,  the  path  through
 which  fish  go—it  won't  go  every  way
 Then  we  collect  data  on  fishing  sea-
 sons,  fishing  areas  etc.,  that  are  re-
 quired  for  particular  types  of  grounds
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 Shri  Tyagi:  Are  you  introduefng
 “red  fish"  in  Kerala  waters?

 Shri  V.  P.  Nayar:  May  I  ask  one
 more  question?

 Mr.  Speaker:  Order,  order,  Are  we
 to  convert  this  into  a  fishing  school?
 Let  us  go  to  the  next  question

 लिफ्रा  नही  के  पर  रत

 +३६०,  भी  खादीदासा  :  क्‍या  बरिवहम
 र्था  संचर  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  इंदौर  भौर  देवास  के  बौच  प्रायरा-बंम्बई

 राष्ट्रीय  राजपथ  पर  क्षिप्रा  नदी  के  ऊपर
 वर्तमान  पुल  को  चौडा  करने  का  काम  कब  से

 प्रारम्भ  होगा?

 परिवाहन  टथा  संचार  संभार  थ  में  शाज्य-
 मंत्री  (भी  राज  बह.दुर)  :  उचित  ठेका  मंजूर

 हो  जाने  पर  यह  कार्य  शुरू  कर  दिया  जायेगा।
 राज्य  सरकार  को  एक  योग्य  ठेकेदार ३  ढने
 मे  कठिनाइयों  का  सामना  करना  पढ़ा  है

 यहां  तक  कि  तीसरी  आर  ठेका  झामन्त्रित
 करना  पड़ा  है।

 थी  जादीबाला:  क्‍या  मंत्री  महोदय
 को  मालूम  है  कि  एक  समय  में  एक  ही  गाड़ी
 उस  पुल  पर  से  जा  सकती  है  शर  इसलिए
 वहा  आमदो-रफ्त  मे  काफी  दिक्कत  हो  रही
 है?

 श्री  राज  बहादुर:  बहुत  दिन  प्र्बं  ही
 इस  दिक्कत  को  भनुभव  हो  गया  प्रा  प्रौर

 इस  पुल  के  सम्बन्ध में  स्वीकृति  दे  दी  गई  थी,

 किन्तु  इस  समय  कटिनाई  किसी  झच्छे  ठेकदार
 को  काम  सौंपने  की  है।

 शो  खादोबाला  :  मह  काय  कितने  समय
 में  हो  जायगा”

 शो  राज  बहादुर  :  जैसे  ही  कोई  भच्छा
 ठेकेदार  मिल  जायगा

 क्
 का  मम्जूर  गे

 जायगा,  यह  कार्य  प्रारम्भ  कर  दिया  जायगा  ।

 ी  साथ  लाल  व्यास:  कया  ठकदार
 बाद  ही  दया  जायगार  क्या  इस  हम्बरा
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 में  टेम्डर  मागे  गए  हैं,  यदि  नहीं,  तो  भी
 टेंडर  क्यों  नहीं  मांगे  गए  हैं?

 श्री  राज  बहादुर  :  दो  बार  टेन्डर  भागे
 गए  हूं,  लेकिन  दुर्भाग्ययदा  कोई  झचछा  ठकेदार

 नहीं  मिला।  शय  तीसरी  बार  फिर  टेस्डर
 मांगे  गए  हैं।

 Surplus  Feod-grains

 *79i.  Shri  Kasliwal:  Will  the  Munis-
 ter  of  Food  and  Agricalture  be  pleas-
 ed  to  state  whether  Government  pro-
 pose  to  purchase  surplus  wheat  or-
 any  other  food-grains  also  in  the
 country?

 The  Deputy  Minister  of  Agriculture
 «Shri  M,  च  Krishnappa}:  Govern-
 ment  are,  at  present,  purchasing  rice
 in  Orissa  and  gram  in  Rajasthan
 Arrangement  s  in  hand  to  procure
 rice  m  Andhra  also  under  the  provi-
 sions  of  the  Essential  Commodities
 Act  as  recently  amended

 Shri  Kasliwal:  May  I  know  how
 much  of  gram  Government  prapose
 to  purchase?

 The  Minister  of  Food  and  Agri-
 culture  (Shri  A.  P,  Jain):  We  have
 an  idea  of  purchasing  50  per  cent  of
 the  gram  in  Ganganagar  We  have
 put  a  cordon  round  Ganganaga:
 and  the  procurement  operations  under
 the  new  amending  law  are  in_  pro-
 gress  Stock  returns  have  been  cal-
 leq  for  and  notices  of  procurement
 have  béen  served  on  some

 Shri  Kasliwal:  May  I  know  whe-
 ther  Government  are  considering
 army  proposal  to  purchase  coarse
 grains  also  after  the  है २: १८1,  crop  75
 harvested?

 Shri  A.  P  Jain:  That  24  not  of  ou:
 mind

 Shri  Mahanty:  May  I  know  on  what
 basis  the  price  fixation  38  made?  I
 also  want  to  know  whether  the  Gov-
 ernment  have  in  view  any  motion  of
 a  fair  price  to  the  cultvators  in  fix-
 ing  the  price?
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 Shri  A,  है  Jain:  We  are  making
 this  procurement  from  the  trade  and
 in  fixing  the  price  we  generally  take
 the  average  of  three  months  preced-
 ing  the  notification,  I  believe,  dated
 6th  June  Sometimes  some  other
 considerations  are  also  taken  into
 account  and  prices  are  fixed  accord-
 ingly  So  far  as  the  farmers  are
 concerned,  we  have  made  no  procure-
 ment,  but  I  quite  agree  with  my  hon,
 fmend  that  the  farmers  must  get  a
 fair  deal

 Pr.  Sushila  Nayar:  May  I  know  या
 the  Government  has  paid  any  atten-
 tron  to  the  need  for  collecting  taxes
 in  kind  so  that  the  farmer  3s  spared
 the  contingency  of  the  changing  prices
 which  hit  him  very  badiy  when  the
 prices  fall  he  has  to  sell  the  produce
 to  pay  the  taxes  which  remain  more
 or  Jess  the  same  m  terms  of  money?

 Shn  A.  P  Jain:  That  is  rather  a
 big  question,  but  something  of  the
 kind  is  being  considered  at  our  request
 by  the  State  Governments  I  cannot
 say  what  is  going  to  come  out  of  it.

 Shri  Harish  Chandra  Mathur:
 What  is  the  Government's  estimate
 of  gram  m  Rajasthan  and  Rajasthan’s
 requirements  of  gram?  May  I  know
 on  what  basis  the  decision  of  the  Gov-
 ernment  is  based  for  purchasing  half
 the  quantity  of  gram  produced  there?

 Shri  A.  P.  Jain:  We  are  fully  aware
 that  one  of  the  effective  methods  of
 controlling  prices  is  for  the  Govern-
 ment  to  have  adequate  stocks  Now,
 we  do  not  want  to  denude  the  Gange-
 nagar  market  of  all  its  stocks.  We
 are  intending  to  purchase  50  per  cent,
 tt  may  be  more,  it  may  be  less,  and
 the  quantity  which  will  be  purchased
 by  the  Government  will  be  equitably
 distributed  in  different  parts  of  the
 country  including  Rajasthan,  so  that  if
 there  is  any  requirement  there  that
 will  also  be  met

 Ghri  Ranga:  Is  :t  a  fact  that  at  a
 conference  which  my  hon  friend  the
 Minister  for  Food  and  Agriculture
 and  his  Deputy  Minister  had  with  the
 local  Andhra  rice  millers  as  well  as
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 the  Andhra  Minister  for  Food  and
 Agriculture,  it  was  agreed  that  40,000
 tons  of  par-boiled  rice  could  be  and
 should  be  exported  to  Bombay  and
 Calcutta  because  that  rice  alone  is
 consumed  by  those  people,  and  inspite
 of  that  the  Railways  have  now  been
 asked  to  prevent  any  such  exports?

 Shri  A.  ह  Jain:  The  fact  35  that
 when  I  had  talks  with  the  Food  Minis-
 ter  of  Andhra  and  also  the  rice  millers
 it  was  agreed  that  we  will  allow  the
 export  of  a  certain  quantity  of  fine
 rice,  not  par-boiled  rice,  to  Calcutta
 and  Bombay  But  that  was  depen-
 dent  upon  the  fact  that  first,  the  re-
 quirements  of  the  Southern  Zone
 were  met  Unfortunately,  the  traders
 in  Andhra  have  behaved  in  a  very
 anti-social  manner,  They  have  not
 moved  any  substantial  stocks  either
 to  Kerala  or  to  Mysore  or  to  Madras
 with  the  result  that—

 Some  Hon.  Members:  Why?

 Mr.  Speaker:  Let  the  hon  Munster
 finish  his  answer  The  question  is
 “Why”  ‘You  must  ask  the  Andhras

 Shri  A.  P.  Jain.  I  am  _  going  to
 answer  it,  if  they  have  a  hittle  pati-
 ence  They  have  kept—the  Andhra
 merchants  heavy  stocks  bottled  up
 with  a  view  to  earn  higher  prices
 later

 Shri  Banga:  I  shall  follow  this  up
 by  another  question  Are  Govern-
 ment  prepared  to  take  over  their
 stocks  even  today  wf  they  are  prepar-
 ed  to  offer  to  the  Government?

 Shri  A.  P.  Jain:  I  am  prepare  to
 take  over  all  the  surplus  stocks  of
 Andhra  if  they  offer  them,  and  if  they
 do-not  want  to  offer  them  I  will  take
 them  compulsorily

 Shri  Ranga:  They  are  ready  to
 offer  4  do  not  know  what  is  happen-
 ing  between  the  Kerala  Government,
 the  Madras  Government  and  the  Cen-
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 Government,
 -

 They  have  come  here
 also.

 Shri  Nagi  Reddy:  Why  are  the
 Andhra  rice-millers  refusing  to  sell?

 Mr.  Speaker:  We  are  not  having
 a  discussion  on  this  matter,  only  a
 few  questions  are  put  to  elicit
 answers  Enough  has  been  said.

 Shri  A.  ह  Jain:  They  are  prepared
 to  sell  at  their  terms  but  not  on  fair
 terms,  and  we  have  posted  an  officer
 there,  things  have  progressed  suffi-
 ciently  We  shortly  propose  to  start
 acquiring  operations  there

 Shri  B.  S.  Murthy:  The  Minister
 was  pleased  to  say  that  anti-social
 measures  have  been  adopted  by  the
 millers  of  Andhra  If  he  knows  that
 if  there  are  anti-social  measures  what
 steps  has  he  taken  to  curb  them?

 hri  A.  P.  Jain:  I  have  posted  my
 officers  who  have  worked  out  a
 scheme,  prevailing  during  the  three
 months  and  we  are  going  to  compul-
 sorily  acquire  stocks  at  the  average
 price  preceding  6th  June

 Naval  Architects

 °793.  Shri  Jhulan  Sinha:  Will  the
 Minister  of  Transport  and  Commusi-
 cations  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  there
 i3  an  acute  shortage  of  Naval  Archi-
 tects  in  India,  and

 (९)  if  so,  the  measures  taken  and
 proposed  to  be  taken  to  remove  this
 shortage”

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Baj  Bahadur):  (a)  There  is  a
 shortage  of  Naval  Architects  in  India

 (b)  A  five  year  course  leading  to
 Bachelor's  Degree  in  Naval  Archi-
 teture  and  Marine  Engiteering  has
 been  instituted  at  the  Indian  Institute
 of  Technology,  Kharagpur  since  July,
 952  with  an  annual  intake  of  2
 candidates  at  present  It  is  considered
 the  facilities  at  the  Institute  would
 prove  to  be  quite  adequate  to  meet
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 the  requirements  of  Naval  Architects
 for  some  time  ta  come

 Shri  Jhulan  Sinha:  May  I  know
 whether.  in  view  of  the  importance  of
 accelerating  the  pace  of  this  country
 during  the  coming  year  in  the  matter
 of  the  Navy,  the  Government  has
 considered  the  question  of  traiming  the
 lower  architects  who  are  now  engaged m  the  manufacture  of  small  craft  on
 the  sea-side  and  taking  advantage  of
 their  experience  and  training?

 Shri  Raj  Bahadur:  What  we  need  is,
 expert  architects  of  a  superior  type
 who  know  the  architecture  of  ship-
 building  Therefore,  we  have  80
 devised  our  system  of  training  that  wa
 shall  be  having  a  training  course  fur
 i2  trainees  who  can  take  the  bache-
 lor’s  degree  in  naval  architecture

 Shri  Joachim  Alva:  The  Yugosla-
 vians  offered  us  facilities  for  ship-
 building  here,  and  the  British  came
 the  other  day  I  want  to  know  why
 we  are  concerned  only  with  the  train-
 ing  at  Kharagpur,  instead  of  senoing
 more  students  abroad  for  training  in
 naval  architecture?

 Shri  Raj  Bahadur,  There  was  a
 committee  appointed  specifically  for
 the  purpose  of  training  and  as  a  re-
 sult  of  the  acceptance  of  the  recom-
 mendation  of  the  committee,  this  insti-
 tute  has  come  anto  being,  and  the  re-
 quirements  for  the  moment  have  been
 estimated  to  be  722  I  think  it  will
 suffice  for  the  time  being

 Dead  Fish  in  Arabian  Sea

 f  het’  v.  ह  Nayar:
 Dr.  Ram  Subhag  Singh:

 oe.  |  Shri  छ्,  C  Bose:
 /  Shri  Raghunath  Singh,

 {  Shri  D  P.  Singh:
 Will  the  Minister  of  Food  sad  Agri.

 eulture  be  pleased  to  state’

 (a)  whether  it  is  a  fact  that  large
 quantities  of  dead  fish  were  seen  in
 the  Arabian  Sea,  off  Kerala's  coast  in
 June  and  July,  1987;  ang
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 (b)  whether  the  Government  of
 India  have  investigated  the  cause  of
 Marine  fish  perishing  in  the  sea?

 The  Deputy  Minister  of  Agriculture
 (Shri  M.  झ,  Krishnapyps):  (a)  Yes,
 &CCording  to  information  received
 from  the  Food  and  Agriculture  Orga-
 nisation  of  the  United  Nations

 {b)  The  available  information  is  be-
 ing  studied  by  fishery  biologists  and
 at  the  Central  Marine  Fisheries  ७
 s€arch  Stations  at  Mandapam  and
 Kozhikode

 Shri  झ,  ह  Nayar  from  the  infor-
 Mation  so  far  available,  is  there  any
 indication  that  there  has  been  an
 epideme?

 Shri  M.  V.  Krishnappa:  No,  sir,  We
 are  in  touch  with  the  FAO  authorities
 since  it  has  been  reported  by  a  great
 sClentist  of  Russia,  and  we  cannot
 simply  ignore  it  also  The  information
 that  we  have  at  present  available  with
 us  ig,  a  notification  sent  by  the  re-
 Sional  branch  of  the  FAO,  Delhi  and
 it  has  been  reported  by  a  Russian
 scientist  that  so  many  fish  have  died
 in  such  and  such  an  area  The  Ioti-
 tude  and  the  longitude  etc,  have  been
 @ven  by  that  scientist  The  figures
 were  given

 Shri  द  P.  Nayar:  I  want  to  know
 whether  ang  estimate  has  been  made
 about  the  quantity  of  the  dead  fish—
 whether  it  is  available  with  the  Gov-
 ernment  of  India?

 Shri  M.  द  Krishnappa;  According
 to  the  scientist,  7  comes  tu  about  a
 year’s  catch  of  the  world’s  fish,  that
 is,  it  is  nearly  20  million  tans.  But  we
 are  in  touch  with  the  FAO  and  are
 trying  to  get  as  much  information  as
 Possible  and  as  early  as  possible

 Spri  द  P.  Nayar:  I  want  to  know
 whether  nh  view  of  the  alarming
 figures  given  by  the  hon  Minister
 the  Government  of  India  are  teking
 aid  from  other  countries  in  the  mat-
 ter  of  investigation  of  the  cases  of
 Mess  destruction  of  fish.
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 Shri  M.  द  Krishnappa:  The  FAO
 ig  the  proper  ang  appropriate  autho-
 rity,  and  through  them  we  wart  to
 proceed  We  do  not  have,  at  present,
 facilities  to  go  300  miles  off-shore  and
 estimate  it  We  do  nof  have  fishing
 vessles  to  go  300  or  400  miles  on  the
 sea  for  this  purpose

 Shri  ्,  K.  Chaudhuri  Has  the  Gov
 ernment  any  reason  0  suppose  that
 these  dead  fish  were  not  from  the
 Arabian  sea  itself  but  that  they  came
 floating  from  some  other  region?

 Shri  M  V  Krishnappa  The  whole
 thing  is  under  invest'gation  The
 scientists  are  of  the  opiaion  that  this
 sort  of  death  75  not  uncommon  be
 cause  of  the  ‘ack  of  oxygen  in_  cer-
 tain  waters,  even  mass  scale  deaths
 of  fish  occur  a  number  of  times  This
 is  not  the  first  time  But  whether  this
 particular  type  of  death  in  that  area
 ts  because  of  this  reason  or  whether
 it  is  by  various  other  causes—whethe
 there  are  other  reasons  or  only  natu
 ral  reasons—we  have  to  find  out

 Skri  V  P  Nayyar:  I  want  to  know
 whether  Government  have  any  idea

 so  far,  as  to  how  this  will  affect  the
 fishenes  of  the  west  ‘oast  for  some
 time  to  come’

 Shri  M.  V  Krighnappa  It  has  noi
 yet  affected,  in  this  season  the  west
 coast  This  is  now  off-season  for  fishing
 there  This  is  the  monscon  seéascn
 But  there  are  certain  complaints  from
 West  Bengal  that  they  are  not  able
 to  catch  more  fish  in  the  seas  West
 Bengal  is  far  away  from  the  area  now
 referred  to

 Economy  on  Railways

 #799,  Shri  Satish  Chandra  Mathur
 हि! (ज  the  Minister  of  Railways  be
 pleased  to  state

 (a)  the  important  measures  adopt-
 ed  by  the  Railway  Board  to  give  effeet
 to  the  strictest  economy  in  Railway
 expenditure  and  to  ensure  constant
 vigilance  as  stated  in  their  Press
 report  of  Ist  July,  ‘1957;  and
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 (b)  what  saving  in  money  and  per-
 >ONnnel  is  estimated?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  A  state-
 ment  is  laid  on  the  Table  of  Lok
 Sabha  [See  Appendix  II,  annexure
 No  22]

 (b)  It  28  too  early  yet  to  assess  what
 savings  are  likely  to  accrue  from  the
 various  measures  adopted  during  the
 Past  several  months  and  intensified
 recently  It  may  be  menuoned,  how-
 ever,  that  one  post  of  Directir  and
 three  posts  of  Joint  Directors  have
 very  recently  been  suriendered  in  the
 Board's  establishment  (savirg  of  about
 Rs  90000  per  annum)

 Shri  Harish  Chandra  Mathur  9  Ma‘
 I  know  if  there  are  any  reascns  for
 not  associating  non-officials  m_  this
 committee  as  has  been  done  by  all
 other  Ministries  esperially  the  Finance
 Ministry?

 Shri  Shahnawaz  Khan  |  am  not
 aware  of  non-Officials  being  associat-
 ed  in  other  Ministries,  but  in  our
 Ministry  we  give  plenty  of  weight  to
 any  suggestion  that  is  made  by  any
 non-official

 Shri  Harish  Chandra  Matbur,  |
 hope  the  hon  Minister  is  aware  that
 on  the  floor  of  this  House,  the  Finance
 Minister  gave  details  as  to  how  the
 Noh-officials  have  been  associated  and
 how  teams  of  officers  have  been  sent
 out  for  the  particular  project  May  I
 know  if  there  are  anv  particular  rea
 sons  why  the  Munistry  of  Railways
 feels  that  the  assoriatton  of  non
 Officials  is  not  necessary  and  that  they
 could  do  only  with  additional  Mem
 bers  and  Directors?

 The  Minister  of  Railways  (Shri
 Jagjivan  Ram):  I  Jo  not  think  there
 lg  necessity  of  going  in  that  wav  in
 the  Railway  Ministry  As  a  matter
 of  fact,  the  hon  Member  himself  said
 that  the  Finance  Ministry  gave  the
 details  of  the  team  of  officers  with
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 which  non-officials  were  associated  to

 fe
 the  question  of  the  new  pro-

 Well,  we  have  got  the  answer,
 and  the  answer  has  been  given  in  re-
 lation  to  the  Railway  Ministry  as  such,

 ‘We  are  trying  to  economise  as  far  as
 possible  in  the  Broad  and  then  it  will

 be  taken  in  respect  of  the  railways
 and  ७७९४१  what  is  possible  to  do  there.

 Dr.  Sushila  Nayar:  In  view  of  the
 urgent  need  for  economy  on  which
 the  attention  of  the  various  Govern-
 ment  departments  is  concentrated  at
 the  moment,  may  I  know  if  the  recent
 considerable  expansion  of  the  Rail-

 way  Board  is  not  contrary  to  that
 policy  and  whether  the  hon  Minister
 would  consider  reducing  ttus  expen-

 diture?

 Shri  Jagjivan  Ram:  There  ig  an:
 other  question  which  I  have  answer.
 ed  The  Railway  Board  was  streng-
 thened  at  the  recommendation  of  the
 Estimates  Committee  The  member-
 ship  of  the  Board  was  not  increased,
 but  some  additional  Members  of  the
 Railway  Board  were  posted  a  year
 back.  That  was  in  view  of  the  in-
 creased  work-load  on  the  Railway
 Board  itself  As  the  Deputy  Minister
 just  now  said,  we  have  been  reducing
 the  posts  and  we  are  examining  what
 further  posts  it  will  be  possible  to  do
 away  with  in  Railway  Board  itself

 Shri  Harish  Chandra  Mathur;  May
 I  know  whether  any  intermm
 orders  have  already  foeen  issued  to
 effect  economy,  as  has  been  done  in
 all  other  Ministries,  as  the  Prime  Mi-
 nister  informed  the  other  day  and
 may  I  know  whether  a  similar  step
 has  been  taken  by  the  railways?

 Shri  Jagjivan  Ram:  So  far  as  the
 directive  regarding  the  filling  of
 vacancies  for  certain  period  is  con-
 cerned,  the  general  directive  issued  to
 other  Ministries  is  also  applicable  to
 railways.
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 2  bys,

 SHORT  NOTICE  QUESTIONS  AND
 ANSWERS

 Mileage  rates  of  Goods  and  Pamenger
 Traffic

 5.N.Q.  No,  7.  Shri  Tyagi:  Will  the
 Minftter  of  Railways  be  pleased  to
 state  whether  Government  have  taken
 8  decision  to  reduce  the  inflated  mule-
 SBC  rates  of  goods  and  passengers
 traffic  on  hull,  and  semi-hill  sections  of
 State.owneg  railways  in  view  of  the
 TaM}ant  conditions  of  unemployment and  poverty  obtaining  in  the  most
 UNProductive  and  undeveloped  areas
 of  hus  in  India?

 The  Deputy  Minister  of  Railways
 Shahnawaz  Khan):  Yes,  Sir.

 The  details  of  the  decisions  are  given m  the  statement  placed  on  the  Table
 of  Lok  Sabha  [See  Appendix  II, annexure  No,  123.)

 शो  भक्त  बचाने :  क्‍या  मे  जान  सकता
 हूं  कि  किन  किन  रेलवे  पर  यह  झादेश  लागू
 होगा  ?

 की  जगजीवन  राम :  यह  तो  सदस्य

 महोदय  अगर  स्टेटमेंट  देख  लें  तो उनको  मालूम
 हो  जायेगा।

 Railway  Accident

 8.N.Q.  No.  8.—Shrimati  Renu  Chakra-
 vartty,  will  the  Minister  of  Railways
 de  leased  to  state:

 (2)  whether  an  engine  travelling
 without  lights  on  the  Eastern  Railway
 at  Kallygunge  and  Gobra  crossing  of
 this  ratlway  ran  over  several  people;

 (4)  how  many  were  killed  and
 injured;

 (९)  whether  it  is  a  fact  that  the
 driver  notified  the  failure  of  lights  to
 the  station  authorities  at  छेनाजइणपड७
 and  i¢  so,  how  he  was  allowed  to
 ProGeed;

 (4)  whether  compensation  has  been
 paid  to  the  dead  and  injured;  and

 (4)  whether  any  enquiry  has  Leen
 instituted.
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 The  Deputy  Minister  ef  Railways
 (Shri  Shahnawaz  Shan):  (a)  and  (0).
 At  about  9.30  hours  on  3ist  July,  1987,
 two  patrolmen  on  duty  were  run  cver
 and  killed  at  mile  2/s  near  Ballygunge
 North  Cabin  by  No.  8395  Up  Passenger
 running  from  Lakshmikantapur  to
 Sealdah,  At  about  १9  88  hours  the  same
 train  knocked  down  and  seriously
 injured  one  trespasser  at  mile  AZ
 between  Ballygung  and  Calcutta  South
 stations  He  subsequently  died  in  the
 hospital.

 (c)  The  head  light  of  the  engine
 failed  after  the  train  had  left  Bally-
 gunge  station  and  therefore  the  Driver
 was  not  able  to  advise  the  station  staff
 at  Ballygunge  It  was,  however,  provid-
 ed,  with  prescribed  buffer  lights,

 {d)  No  claim  for  compensation  has
 been  received  so  far

 (९)  Fhe  cause  of  the  accident  being
 apparent,  no  enquiry  was  considered
 necessary.

 Shrimati  Renu  Chakravartty:  May
 1  know  who  is  responsible  for  checking
 the  lights  before  the  train  goes  on  the
 track  and  how  it  is  possible  that  many
 of  these  trains  along  these  lines  are  run-
 ning  without  lights  often?

 Shri  Shahnawaz  Khan:  The  locomo-
 tive  maintenance  staff  and  the  electri-

 cal  staff  attached  to  the  loco  sheds  are
 responsible  for  attending  to  the  lights
 Sometimes  there  is  sudden  failure  of
 the  lights  In  this  particular  case,  some
 part  of  the  light  broke  and  the  failure
 of  the  light  was  due  to  the  failure  of  a
 certain  mechanism.

 Shrimati  Renu  Chakravartty:  May  I
 know  if  the  hon  Deputy  Munister's
 attention  has  been  drawn  to  certain
 letters  appearing  in  the  Press  that  this
 is  also  the  case  with  trams  running
 to  Ranaghat  and  Krishnagar,  ra  that
 often  they  are  running  without  hghts
 and  many  accidents  have  taken  place
 along  these  routes?

 Shri  Shahnawaz  Khan:  These  things
 have  been  brought  to  our  notice  from
 time  to  time  It"is  true  that  on  certain
 occasions  the  locomotives  do  run  with-
 out  lights,  but  our  difficulty  is  that
 there  is  so  much  of  theft  of  parts  of
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 locomotives  and  other  equipment  con-
 nected  with  the  lighting  arrangement,
 So,  sometimes  we  find  it  difficult  to  cope.
 with  the  situation.

 Shri  T  B,  Vittal  Rao:  Is  it  not  pro-
 vided  in  the  rules  that  a  locomotive
 cannot  proceed  if  its  headlights  is
 off?  A  similar  case  happened  in  the
 Jadcherla  Mehboobnagar  tragedy
 also,  the  lights  were  off

 Shri  Shahnawas  Khan:  When  it
 starts,  the  locomotive  is  supposed  to
 have  arrangements  for  alternate  ‘ights
 in  addition  to  the  headlight  In  this
 case  that  buffer  light  was  on  It  is
 provided  in  the  rules  that  a  locomotive
 must  have  alternate  arrangements  of
 hghting  In  this  particular  case,  the
 buffer  hghts  were  on

 Shri  Hem  Barua:  In  view  of  the
 fact  that  the  Deputy  Minister  himself
 has  admitted  that  there  are  instances
 of  trains  running  without  headlights.
 may  I  know  why  these  engines  are
 allowed  to  run  without  headlights  ot
 all  and  why  they  are  not  checked  be-
 fore  letting  the  engines  out  of  the  loco
 sheds

 The  Minister  of  Railways  (Shri
 Jagjivan  Ram):  They  are  not  allowed
 to  run  without  lights  As  has  been
 stated  in  the  answer,  it  was  noticed
 after  the  train  has  left  the  station  ané
 therefore,  the  driver  could  not  inform
 the  Station  Master  about  the  failure
 of  the  headlight  According  to  the
 rules,  there  should  be  provision  for
 alternative  light  n  case  of  faflure  of
 headlight  In  this  particular  case,  the
 buffer  light  was  on  when  the  headliaht
 failed

 Shri  Hem  Barna:  If  I  understand
 the  Deputy  Minister's  Enghsh  cor-
 rectly,  he  admitted  that  engines  are
 allowed  to  run  without  lights  and
 that  35  with  knowledge.

 Shri  Jagjivan  Ram:  As  far  I  can
 understand  the  English  of  the  Deputv
 Minister,  that  was  not  the  reply.  He
 only  said  that  there  were  cases  of
 failure  of  headlights  in  the  trains  and
 it  follows  that  when  there  is  a  falure
 of  headlight,  the  train  runs  for  cer-
 tain  number  of  miles  without  head-
 light
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 Electrification  of  Howrah-Burdwan
 Section

 8N.Q.  No.  9.  Shrimati  Renu
 Chakravartty:  Wl)  the  Minister  of
 Railways  be  pleased  to  state

 (a)  Whether  an  agreement  has  been
 entered  into  by  the  Railway  Board
 with  German  Firms  for  the  supply
 of  equipment  for  the  electrification
 of  the  Howrah-Burdwan  Section,

 (b)  ४  so,  the  nature  of  the  agree-
 ment,

 (c)  the  total  amount  involved,
 and

 (d)  when  the  deliveries  of  the
 equipment  will  take  place?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  to  (d).
 A  statement  is  placed  on  the  Table
 of  the  Lok  Sabha  [See  Appendix
 II  ,annexure  No  24]

 Shrumati  Renu  Chakravartty:  In
 the  statement  it  is  stated  that  global
 tenders  were  invited  for  the  coaches
 May  I  know  if  global  tenders  were
 also  invited  before  giving  the  con-
 tract  to  Messrs  Siemens’  Eng)-
 neering  and  Manufacturing  Com-
 pany  Limited  for  outdoor  type  sub-
 station  equipment?

 Shri  Shahnawas  Khan.  Yes,  tenders
 were  invited  in  each  case

 Shrimati  Renn  Chakravartty:  Have
 I  to  take  it  that  the  lowest  tenderers
 were  actually  given  the  contract?

 Shri  Shahnawaz  Khan:  The  lowest
 acceptable  tenders  were  given  the
 contract

 Shrimati  Renu  Chakravartty:  May
 I  know  what  is  meant  by  “acceptabi-
 lity”  of  the  case?

 Shri  Shahnawaz  Khan:  We  have  to
 go  into  certain  technical  details  The
 experts  have  to  go  into  the  various
 technical  details  Some  tenders  may
 be  technically  acceptable  from  our
 Standards  and  some  may  not  be
 acceptable
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 Shri  Sadhan  Gupta:  May  I  know
 what  is  the  difference  between  the
 “lowest  tender”  and  the  “lowest
 acceptable  tender”?

 Mr,  Speaker:  The  hon  Minister  has
 stated  that  “lowest  acceptable  ten-
 der”  is  only  a  technical  term

 Shri  Sadhan  Gupta:  I  want  to  know
 the  difference  between  the  two—the
 monetary  difference

 Mr,  Speaker:  What  is  the  diffe-
 rence  between  the  two?

 Shri  Shahnawaz  Khan:
 notice

 Shri  Hem  Barua:  May  I  know  what
 are  the  countries  that  have  responded
 to  our  notification  for  tenders?

 Mr.  Speaker  What  are  the  coun-
 tries  from  which  tenders  have  been
 called?

 Shri  Shahnawaz  Khan:  Almost  all
 the  leading  countries,  8  in  number

 I  require

 Shri  Hem  Barua:  4  want  a  definite
 answer  I  want  to  know  the  names  of
 the  countries  from  the  hon  Munster

 Mr.  Speaker:  I  am  not  going  to
 allow  it  even  if  the  hon  Munster  38
 prepared  to  have  the  names  of  the  48
 countries  repeated  here  I  find  that
 hon  Members  are  catching  the  tai]  of
 8  particular  Question  If  they  are
 so  interested  they  must  put  questions
 themselves  Some  hon  Members,  I
 find,  don't  put  questions  ‘themselves
 but  wait  for  an  opportunity  and  the
 moment  a  question  35  put,  catch  hold
 of  it  and  then  go  on  puttmg  supple-
 mentaries  I  cannot  allow  that

 Shri  T.  K.  Chaudhari:  The  hon
 Minister  has  sought  to  make  out  the
 difference  between  the  “lowest  ten-
 der”  and  the  “lowest  acceptable  ten-
 der”  and  adduced  technical  considera-
 tions  for  the  same  Are  we  to  un-
 derstand  that  when  tenders  are  invit-
 ed  these  technical  specifications  and
 details  are  not  communicated  to  the
 possible  tenderers,

 Shri  Shahnawaz  Khan-  When  ten-
 ders  are  invited  the  specifications  are
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 also  given  When  tenders  are  re-
 ceived  the  technical  people  have  to
 examine  whether  the  tenders  are
 according  to  specifications  which  we
 have  advertised  or  not  and  whether
 the  stabilty  of  the  party  is  such  that
 m  case  the  contract  is  given  to  them,
 they  will  be  m  a  position  to  fulfil  the
 contract  or  not  These  things  have  to
 be  taken  into  consideration  before
 the  tender  is  decided  and,  therefore,
 it  may  not  be  necessarily  the  lowest
 tender  that  is  accepted  but  the  lowest
 acceptable  tender

 Shri  Sinhasan  Singh:  I  wanted  to
 know  7  reply  to  the  question  the
 names  of  the  leading  countries  Are
 we  not  entitled  to  know  the  names  of
 the  leading  countries  which  have  ten-
 dered  for  the  specified  items  asked
 for®

 The  Minister  of  Railways  (Shri  Jag-
 jivan  Ram):  I  am  prepared  to  read
 out  the  whole  list

 Mr.  Speaker:  Have  all  the  countries
 tendered?

 Shri  Sinhasan  Singh:  What  are
 the  names  of  those  countries?

 Mr.  Speaker:  It  is  one  thing  to  say
 that  tenderes  have  been  invited  from
 as  many  as  I8  countries  Have  all  of
 them  tendered?

 Shri  Jagjivan  Ram:  Many  of  them
 have  tendered

 Mr.  Speaker:  The  hon  Member  will
 put  a  separate  question  if  he  wants
 further  particulars

 Strike  Notices  by  Station  Masters’
 Association

 +
 8.N.Q.  hrimati  Ma  Paichoudhuri:

 No.  10.  )  Pandit  D.  N.  Tiwary:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  it  ४8  a  fact  that  the  All
 India  Station  Masters’  and  Assistant
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 Station  Masters’  Association  has  serv-
 ed  on  the  Railways  authorities  a
 notice  of  strike  from  the  midnight  of
 September  14-15,  1987;

 (9)  if  so,  the  details  thereof;  and

 (९)  the  action  taken  or  proposed
 to  be  taken  by  Government  in  the
 matter?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawas  Khan):  (a)  to
 (c)  A  statement  33  laid  on  the  Table
 of  Lok  Sabha  [See  Appnedix  mh
 annexure  No  25  }

 Shrimati  Na  Palchoudhuri:  From
 the  statement  I  find  that  there  is  no
 mention  about  free  quarters  Is  the
 Government  prepared  to  give  some
 information  about  this?  Do  they  get
 free  quarters,  particularly  the  Assis-
 tant  Station  Masters  or  have  they  to
 pay  anything?

 The  Minister  of  Railways  (Shri  Jag-
 jivan  Ram).  It  is  obvious  from  the
 statement  that  they  do  not  get  free
 quarters  It  45  also  obvious  from  the
 answer  that  this  question  comes  un-
 der  the  purview  of  the  pay  enquiry
 commission  which  ts  going  to  be  set
 up

 Shri  Frank  Anthony:  Is  not  one
 of  the  major  complaints  to  the  effect
 that  although  the  Central  Pay  Com-
 mission  had  recommended  seven  dif-
 ferent  scales  for  this  category  of
 workers,  the  railways  have  squeezed
 87  per  cent  to  the  lowest  scale?  Is  xt
 not  one  of  the  major  complaints?

 Shri  Jagjivan  Ram  I  will  rather
 request  the  hon  Member  not  to  put
 questions  on  certain  presumptions  and
 hypothetical  questions

 Shri  Frank  Anthony:  On  a  point  of
 order  It  was  not  made  avanlable  to
 me  Am  I  not  entitled  to  know  whe-
 ther  it  35  one  of  the  major  complaints
 made?

 Shri  Jagjivan  Ram:  What  is  the  use
 of  my  making  a  statement  if  all  sorts
 of  queries  are  put?
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 Shri  T.  B.  Vittal  Rao:  From  the
 statement  I  find  that  under  “Ameni-
 ties”  there  38  provision  for  subsidized
 hostels  for  the  children  of  railway
 employees  From  the  budget  papers  f
 find  that  there  was  only  one  hostel
 and  that  33  at  Secunderabad.  May  I
 know  how  many  more  are  going  to  be
 established?

 Shri  Jagjivan  Ram:  As  I  said  in  my
 budget  speech,  the  idea  is  to  have  at
 least  one  m  every  regional  language
 zone.

 Shri  Tangamani:  From  the  state-
 ment  I  find  that  one  of  the  demands  35
 that  there  should  not  be  naked  vision
 tests  for  those  who  are  actually  in
 service  May  I  know  whether  this
 aspect  of  the  demand  will  be  reconsi-
 dered  because  I  find  from  the  state-
 ment  that  they  are  not  going  to  consi-
 der  this  demand  at  all

 Mr.  Speaker:  Without  vision  test
 how  can  they  go  as  station  masters?

 Shri  T.  B.  Vittal  Rao:  They  have
 been  working  for  several  years  Now
 there  is  a  vision  test  and  if  they  are
 not  successful  they  are  sent  away.

 Mr.  Speaker:  I  will  not  allow  the
 hon  Mhanister  to  commit  anything

 hri  Jagjivan  Ram:  I  have  nothing
 to  add  in  that  respect  as  to  what  has
 been  stated  in  the  statement  itself

 Pandit  D.  N.  Tiwary:  On  a  point  of
 order  I  had  put  this  question  But
 I  am  not  given  a  chance  to  put  a  sup-
 plementary

 Mr.  Speaker.  You  can  put  your
 question

 Pandit  D.  N.  Tiwary:  From  the
 statement  I  find  that  on  the  eye  test
 some  station  masters  and  assistant
 station  masters  are  removed  from  ser-
 vice  May  I  know  whether  they  are
 given  a  chance  for  any  service  other
 than  as  stations  masters  and  assistant
 stataon  masters?

 Shri  Jagjivan  Ram:  I  think  that  is
 the  standing  arrangement  m  the  rail-
 ways,  If  certain  persons,  from  whom
 8  certain  standard  of  vision  is  expect-
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 ed,  are  not  found  fit  according  to  that
 standard,  alternative  jobs  are  found
 for  them

 Shri  T.  B:  Vittal  Rao:  May  I  know
 whether  3६  38  a  fact  that  the  vision
 test  that  is  conducted  on  the  Indian
 railways  is  mych  more  than  the  inter-
 national  standard  approved  by  the
 ILO?

 Shri  Jagjivan  Ram:  The  vision  test
 ‘that  8  required  from  the  Indian  rail-

 ways  staff  is  necessary  for  Indian  con-
 ditions

 Shrimati  la  Palchoudhuri:  May  I
 know  whether  the  demands  of  the
 telecommunication  employees  will
 also  be  considered  by  the  pay  com-
 mussion?

 Shri  Jagjivan  Ram:  If  the  hon.
 Member  refers  to  the  terms  of  refe-
 rence  of  the  pay  commission,  which
 was  announced  by  the  Finance  Minis-
 ter,  she  will  find  that  the  case  of  all
 Central  Government  employees  is
 covered

 Floods  in  Imphal  River.

 .N.Q.  No.  L.  Shri  L.  Achaw  Singh:
 Will  the  Minster  of  Irrigation  and
 Power  be  pleased  to  state

 (a)  Whether  :t  is  a  fact  that  the
 embankments  of  the  Imphal  river
 gave  way  in  three  places  during  the
 last  week  of  July,  1957,  and  have
 flooded  several  villages  in  the
 Thoubal  Tehsil  of  Manipur;

 (b)  what  is  the  extent  of  damage
 to  houses,  property  and  _  standing
 crops  as  a  result  of  the  recent  flood
 in  Manipur,

 (c)  whether  Government  took
 proper  and  sufficient  steps  to  prevent
 the  bunds  giving  way  and  securing
 the  safety  of  the  bunds  with  the  co-
 operation  of  the  local  people,  and

 (d)  what  steps  have  been  taken
 for  :elicf  of  the  affected  people?

 The  Minister  of  Irrigation  and
 Power  (Shri  8.  K.  Patil):  (a)  to  (d).
 Three  minor  breaches  on  the  Imphal



 7947  Written  Answers

 river  bank  occurred  m  the  last  week
 of  July,  ‘1957,  due  to  heavy  rains  for
 a  few  days.  Only  one  house  was
 damaged,  to  standing  crops  being
 negligible  The  breaches  were  closed
 quickly  by  the  Public  Works  Depart-
 ment  with  the  co-operation  of  the
 local  villagers  and  the  National
 Cadet  Corps  Such  munor  _breache
 @re  unavoidable  during  heavy  rains
 and  the  Public  Works  Department
 have  arrangements  to  deal  with  them
 if  and  when  they  occur  No  distress
 ‘was  caused  and,  as  such,  no  relief
 measures  were  necessary

 Shri  L.  Achaw  Singh:  In  view  of
 the  fact  that  every  year  floods  occur
 due  to  breaches  in  the  river  embank-
 ments,  may  I  know  whether  Govern-
 ment  are  considering  the  question  of
 finding  out  a  permanent  and  effective
 means  of  controlling  the  floods  there?

 Shri  S.  द्,  Patil:  The  floods  in  the
 Manipur  Valley  are  not  of  a_  type
 where  we  should  really  be  afraid  of
 these  breaches  According  to  the  in-
 formation  that  we  have  received,
 the  annual  discharge  is  not  so  great
 as  to  necessitate  the  taking  of  big-
 size  measures  m  hand  immediately,
 but  even  then,  the  matter  is  under
 consideration  as  to  how  this  problem
 could  be  tackled

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Railway  Board

 9792,  Shri  Vasudevan  Nair:  Will
 the  Minister  of  Railways  be  pleased
 to  state

 (8)  the  number  of  Members  of  the
 Railway  Board  recently  increased  to
 deal  with  development  work  during
 Second  Five  Year  Plan,

 (9)  the  additional  annual  expendi-
 ture  consequent  on  the  new  increase
 in  strength  of  the  Board;

 (c)  whether  it  35  a  fact  that  the
 new  Members  are  not  admitted  to
 the  meetings  of  the  regular  Railway
 Board;  aad
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 (d)  xf  so,  the  reasons  therefor?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  to  (d).
 The  number  of  Members  of  the  Rail-
 way  Board  has  not  been  increased
 recently  5  posts  of  Additional  Mem-
 bers  have  been  sanctioned  The  total
 annual  expenditure  on  this  account  is
 Rs  3  lakhs,  wncluding  expenditure  on
 staff  attached  to  the  Additional  Mem-
 bers  Since  they  are  not  full  Members
 of  the  Railway  Board,  they  do  not
 attend  regular  meetings  of  the  Board
 except  where  their  presence  is
 required

 Calcutta  Seamen

 ©7195.  Shri  Biren  Roy:  Will  the
 Minister  of  Transport  and  Communica-
 tions  be  pleased  to  state.

 (a)  the  strength  of  different  Sea-
 men's  Unions  m  Calcutta  in  terms  of
 membership  as  has  been  assessed
 through  the  registration  of  Seamen
 at  the  Calcutta  Seamen  Employment
 Office,  and

 (b)  whether  a  copy  of  the  recom-
 mendations  made  by  the  Seamen's
 Welfare  Board  and  the  decision  of
 Government  in  regard  thereto  will  be
 laid  on  the  Table  of  the  Sabha’

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur).  (a)  No  such
 statistics  are  available  from  the  regis-
 tration  documents  as  the  Seamen  do
 not  always  indicate  their  affilation  to
 specific  unions  while  registering  them-
 selves  at  the  Seamen’s  Employment
 Office

 (b)  The  National  Welfare  Board  for
 Seafarers  has  not  yet  submitted  ts
 recommendations  to  Government

 Ferry  Crafts  on  Brahmaputra
 °797.  Shri  Amjad  All:  Will  the

 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No  788  on
 the  3ist  May,  957  and  state

 (a)  whether  Government  have  scru-
 tamed  the  tenders  for  the  purchase  of
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 two  ferry-crafts  for  crossing  Brahma-
 Putra  at  Jogighopa,  Pancharatna  in  the
 State  of  Assam;  and

 (b)  if  so,  whether  orders  have  been
 Placed  and  when  the  two  crafts  are
 hkely  to  be  put  into  operation?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  The  tenders
 ate  still  under  scrutiny.

 (b)  The  period  of  delivery  will
 depend  on  the  tender  accepted  and
 may  range  from  9  to  20  months  from
 the  date  on  which  an  order  BCH  placed.

 Tractors
 #798,  Shri  Shree  Narayan  Das  Will

 the  Minister  of  Food  and  Agriculture
 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No  4i4  on  the
 29th  July,  957  and  state.

 (a)  the  description  of  the  34  tractors
 which  are  being  scrapped,  from  where
 they  were  purchased  and  the  prices
 paid  for  them;

 fb)  whether  at  the  time  of  purchase
 any  guarantees  were  obtained  from
 the  suppliers;

 (९)  if  so,  the  nature  of  such  guaran-
 tees,  and

 (d)  the  hours  of  work  done  by  these
 tractors?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  These  34
 tractors  consist  of  25  HD-9  Alhs
 Chalmers  tractors  and  9  FDE  tractors,
 and  were  purchased  from  USA  in
 ३4949  with  the  loan  from  the  Inter-
 national  Bank  The  price  paid  was
 Rs  77,000,-  each  for  Allis  Chalmers
 tractors  and  Rs  61,500  each  per  FDE
 tractors

 (b)  and  (c)  Yea,  the  manufacturers
 had  guaranteed  free  supply  of  parts
 in  case  any  manufacturing  defects
 came  to  hght  within  one  year  of  pur-
 chase  of  tractors.

 (a)  30500  to  22000  hours  in  the  case
 of  HD  I9  tractors  and  2000  to  39500
 hours  in  the  case  of  FD.  tractors.
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 Disciplinary  Action  against
 Railwaymen

 “R09,
 Shrimati  Parvathi  Krishnan:
 Shri  T.  8,  Vittal  Rao:

 Will  the  Minister  of  Railways  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  several
 years  are  taken  to  decide  cases  of
 disciplinary  action  against  Railway-
 men  who  are  kept  under  suspension;

 (b)  whether  a  statement  showing
 the  number  of  cases  of  suspension  for
 one  year  and  above  pending  now  on
 the  Southern  Railway  will  be  Jaid  on
 the  Table  of  the  Sabha;  and

 (c)  what  are  the  conditions  under
 which  a  suspension  order  35  issued?

 The  Deputy  Minister  of  Ratlways
 (Shri  Shahnawaz  Khan):  (a)  No.  Nor-
 mally  disciplinary  action  is  taken  as
 quickly  as  possible

 (b)  On  3ist  July,  957  there  were
 38  cases  of  suspension  on  the  Southern
 Railway  which  were  over  one  year
 old

 (c)  A  Non-Gazetted  Railway  servant
 is  placed  under  suspension  m  the  cir-
 cumstances  stated  in  Rule  77  of  the
 Indian  Railway  Establishment  Code,
 Vol  I,  a  copy  of  which  is  available  in
 the  hbrary  of  the  House

 Food  Situation  in  Tripura

 ogoi,  J  Shri  Bangshi  Thakur: *
 4  Shri  Dasaratha  Deb:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state.

 (a)  whether  it  is  a  fact  that  the
 prices  of  essential  food  commodities
 are  higher  in  Tripura  than  in  other
 parts  of  India,

 (b)  whether  it  is  also  a  fact  that
 even  now  rice  is  being  sold  in  the
 local  market  of  the  upper  part  of
 Kailasahar  Division  of  Tripura  at  the
 rate  of  Rs  35)-  to  Rs.  37/-  per  maund
 and  the  price  of  rice  in  other  parts  of
 Tripura  is  not  less  than  Rs.  25|-  per
 maund;
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 (6९)  the  steps  proposed  to  be  taken
 to  bring  down  prices  of  essential  food
 commodities  in  नुफ्लफपाब;

 (6)  whether  Government  are  aware
 that  ration  cards  are  not  being  issued
 to  the  rural  people,  particularly  to  the
 hill  tmbes,  and

 (e)  ४  so,  the  reasons  therefor?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  Prices  in
 Tmpura  are  nb  doubt  high,  but,  are
 not  higher  than  those  in  some  centres
 of  Assam,  West  Bengal  and  Bihar

 (b)  No  Sir

 (०)  Rice  which  is  the  staple  food  in
 Tripura  is  being  issued  through  fair
 price  shops  in  retai]  at  Rs  18)  per
 maund  Wheat  is  also  being  issued  at
 Rs  16|-  per  maund

 (d)  Ration  cards  are  being  :ssued  to
 both  urban  and  rural  people  including
 the  tribal  people  wherever  necessary

 (e)  Does  not  arise

 Theft  in  Parcel  Office,  Cuttack

 *802,  Shri  B.  C.  Mullick:  Wil  the
 Minister  of  Railways  be  pleased  to
 state

 (a)  whether  it  is  a  fact  that  a
 packet  consisting  of  about  two  hund-
 red  copies  of  examination  papers  held
 under  the  Secondary  Board  of  Educa-
 tion,  Orissa  was  stolen  from  inside  the
 Parcel  Office  of  the  Cuttack  Railway
 Station,  Orissa,

 (b)  whether  any  investigation  has
 been  made  by  the  Raylway  authorfties
 and

 (c)  ४  so,  the  result  thereof?
 The  Deputy  Minister  of  Railways

 (Shri  Shahnawas  Khan):  (a)  to  (c)
 The  Secretary,  Board  of  Secondary
 Education,  Orissa  sent  a  telegram  on
 '13-5-1957  about  the  non-receipt  of  a
 consignment  containing  Examination
 Papers  despatched  from  Sambalpur  to
 Cuttack  on  6-5-1957  The  said  officer
 informed  the  Railway  again  on
 16-8-1957  that  the  consignment  had
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 since  been  received.  The  delay  in.
 dilivery  is  under  investigation.

 Manefacture  of  Electric  Trains

 *803,  Shri  Gajendra  Prasad  Sinha:
 Will  the  Minister  of  Railways  be
 Pleased  to  state  what  progress  has
 been  made  about  the  proposal  to  start
 manufacture  of  electric  trains  for
 Calcutta  and  Bombay  by  the  Hindus-
 tan  Aircraft  (Private)  Ltd?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawas  Khan):  The  Hindus-
 tan  Aircraft  (P)  Ltd,  are  negotiating
 with  their  prospective  collaborators
 Messrs  Hitachi  Ltd,  Japan  and
 MAN,  West  Germany  for  the  manu-
 facture  of  mechanical  parts  of  Elec-
 tric  Muluple  Unit  in  progressive  stages
 as  a  long  term  measure  The  Project
 Reports  from  these  firms  have  not
 been  received

 Chittaranjan  Loco  Works

 "804,  Shri  S.  M.  Banerjee:  Will  the
 Minister  of  Railways  be  pleased  to
 state

 (a)  the  number  of  locomotives
 manufactured  in  Chittaranjan  during
 the  year  1956-57,  and

 (b)  whether  the  cost  of  production
 has  come  down?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  56

 (b)  Yes

 Post  and  Telegraph  Facilities  in
 Rajasthan

 *805  Shri  J.  ER  Mehta’  Will  the
 Minister  of  Transport  and  Commu-
 nications  be  pleased  to  state

 (a)  how  many  villages  with  a  po-
 pulation  of  2,000  or  above  are  stil]
 without  Post  Office  facilities  m  Rajas-
 than,  and  how  many  places  with  a
 population  of  5,000  or  above  are  with-
 out  Telegraph  facilities,  and

 (b)  whether  any  time  schedule  has
 been  worked  out  in  regard  to  the
 provision  of  these  facilities?
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 ‘The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  qa)  Without
 Post  Offices—Two

 (ii)  Without  Telegraph
 offices.  —Seven

 (b)  (i)  The  Post  Offices  at  the  two
 places  could  not  be  opened  as  the  loss
 would  exceed  Rs.  1,000  on  each,
 because  of  long  runner's  lines  involv-
 ed.  It  ४  however  under  consideration
 to  open  these  Post  Offices  with  Maul
 Motor  Services  and  negotiations  with
 contractors  in  regard  to  the  subsidy
 payable  are  in  progress  Post  Offices
 will  be  opened  if  inclusive  of  the
 subsidy  the  loss  on  each  post  office  38
 within  Rs  1,000  PA

 (a)  Telegraph  facilities  have  been
 sanctioned  for  two  of  the  places,  mz,
 Guhala  and  Rampur  and  will  be
 opened  as  soon  as  the  new  lines  are
 erected  Provision  for  the  remaining
 five  places  has  not  been  found  to  be
 feasible

 Road  Bridge  over  Jamuna

 *806.  Shri  Sumat  Prasad:  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state:

 (a)  whether  there  is  a  proposal  to
 construct  a  road  bridge  across  the
 Jamuna  to  faciltate  traffic  between
 the  Punjab  and  the  Western  UP;

 (b)  af  so,  how  long  will  it  take  to
 materialise  and  the  place  where  the
 bridge  35  hkely  to  be  constructed;
 and

 (c)  what  78  the  estimated  cost  of
 its  construction  and  _  the  proportion
 in  which  the  States  concerned  are  to
 contmbute  towards  it?

 The  Minister  of  State  in  the  Ministry
 of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  Yes.

 (b)  The  Governments  of  Uttar
 Pradesh  and  Punjab  have  agreed  to
 the  proposal  The  site  for  the  pro-
 posed  bridge  has  to  be  decided  upon
 by  them  after  which  the  detailed
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 Plans  and  estimate  will  be  sanctioned
 and  the  work  taken  up.

 (c)  The  bridge  is  roughly  estimated
 to  cost  Rs  45  lakhs  which  will  be
 shared  equally  by  the  Governments
 of  India,  Uttar  Pradesh  and  Punjab.

 Coal  Loading  Plant
 .  Shri  Hem  Barug:
 ™.  {  Shri  Raghunath  Singh:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  whether  Government  have
 installed  a  Mechanical  Coal  Loading
 Plant  at  Calcutta  port,  and

 (b)  if  so,  what  is  its  capacity  per
 hour?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  Yes

 (b)  The  optumum  capacity  of  the
 plant  is  500  tons  per  hour  but,  under
 normal  working  conditions,  it  75
 likely  to  load  only  375  tons  per  hour

 Commemoration  Stamps
 *808.  Shri  Kumaran:  Will  the  M:in-

 ister  of  Transport  and  Communica-
 tions  be  pleased  to  state:

 (a)  whether  Government  have
 finalised  details  regarding  the  special
 issue  of  stamps  to  mark  the  100th.
 anniversary  of  India’s  First  Freedom
 Struggle,  and

 (b)  :f  ‘SO,  whether  Government
 have  had  consultations  with  the  cen-
 tenary  celebration  committees  m  the
 States  before  finahsing  details  of
 issue  of  such  stamps?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur).  (a)  Yes  Sir

 (b)  The  details  were  finalised  in
 consultation  with  the  Central  Nation-
 al  Committee  which  was  concerned
 with  the  All  India  Programme  of  cele-
 brations  for  the  4857  Centenary  as  also
 the  Stamp  Advisory  Committee  spe-
 cially  appointed  for  the  purpose.
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 Night  Trains

 *g09,  Shri  Pangarkar:  Will  the
 Momister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  8  fact  that  run-
 ging  of  night  trains  between  Purli-
 Vaiynath  and  Hingolt  in  Secunderabad
 Division  of  Central  Railway  have  been
 cancelled,

 (b)  uf  so,  whether  Government  are
 aware  that  the  travelling  public  ex-
 perience  inconvenience  as  a  result
 thereof,  and

 (c)  whether  the  running  of  night
 trams  will  be  resumed?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawar  Khan):  (a)  Running
 of  passenger  trains  during  night  on
 the  Purna-Hingoht  and  Parbhani-Purli-
 Vaiynath  Sections  has  been  avoided  by
 suitable  adjustment  in  the  timings
 without  any  reduction  in  the  number
 of  passenger  trains  run  on  these
 sections

 (b)  Yes

 (९)  As  soon  as  the  monsoons  are
 over

 Rural  Electrification  in  Andhra
 Pradesh

 #810  Shri  Viswanatha  Reddy’
 Shri  Rami  Reddy’

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state

 (a)  the  total  amount  of  financial
 aid  promised  to  Andhra  State  during
 1957-58.  for  Rural  Electrification,

 (b)  the  amount  allotted  from  the
 special  Development  Fund  for  this
 purpose  during  this  period,  and

 (ce)  the  progress  made  so  far  in  the
 implementation  of  schemes  of  rural
 electrification  in  Andhra  Pradesh?

 The  Minister  of  Irrigation  and
 Power  (Shri  8.  K.  Patil):  (a)  to  (०)
 A  statement  is  lard  on  the  Table  of
 Lok  sabha  [See  Appendix  TU,
 annexure  No  2¢]
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 हिमाचल  प्रदेंध्  में  सामुशधिक  विकास  कार्मचान

 कैप (ै:  ी,  (दस  देव:  कमा  ा
 दाधिफ  विषास  मंत्री  यह  बताने  की  कपा
 करेंगे  कि:

 (क)  क्‍या  हिमाचल  प्रदेश  में  प्रथम
 पंचवर्षीय  योजना  के  झन्तगंत  झारम्भ  किया
 गया  सामुदासिक  विकास  कार्यक्रम  पूरा  हो
 चुका  है,

 ख)  यदि  नहीं,  तो  उसके  क्या  कारण
 है;  भौर

 (ग)  द्वितीय  पद्मवर्षीय  योजना  काल
 में  कार्यक्रम  के  प्रस्तगेत  कौन  कौन  सी  योजनायें

 चालू  की  गई  हे  भौर  योजना  के  प्रथम  वर्ष

 ४०
 प्र  कितनी  धन  राशि  व्यय  की

 शर्डर

 लामुद  िक  विकास  मत्री  (श्री  ु०  Ho
 डे)  (क)  पहली  पचरवर्षीय  योजना  के
 भ्रन्तगंत  १/४  इलाके  में  विकास  कार्यक्रम
 को  लागू  करने  का  लक्ष्य  पूरा  हो  चुका  है।

 (ख)  पैदा  ही  नहीं  होता।

 (ग)  दूसरी  योजना  के  पहले  साल  में

 नए  ८  ऐन ०  ०  ऐस ०  व  ४  सी०  डी०  ब्लाक्स
 में  काम  शुरू  किया  गया  ।  यह  भौर  वह  ब्लाक
 जो  पहली  योजना  से  चले  OT  रह  हें  इन  सब  पर
 कुल  ह्चं  १६५६-५७  भे  इस  तरह  हभा
 सी०  डी०  ब्लाक्स  २४  ४  लाख  रुपये

 ऐन०  ई०  ऐस०  ब्लाक्स  ५  ८  लाख  रुपयें

 Doubling  of  Railway  Tracks

 #812,  Shri  8.  s.  Murthy  Will  the
 Minister  of  Rallways  be  pleased  to
 state

 (a)  the  total  mileage  now  under
 doubling  of  track  on  the  Madras-
 Bezwada-Nagpur-Delhi  line,

 (b)  the  particular  pomts  at  which
 this  doubling  ss  being  carried  out:
 and

 (९)  the  time-target  for  completion
 of  this  doubling?



 gost  Written  Answers

 |The  Depity  Minister  of  Railways
 (Shri  Shahnawax  Bhan):  (a)  Approxi-
 mate  08  miles.

 (b)  and  (०),  A  statement  showing
 the  sections  on  which  doubling  3s

 being  carried  out  and  the  probable
 dates  of  completion  is  placed  on  the
 Table  of  Lok  Sabha.  [See  Appendix
 II,  annexure  No.  i27.]

 Rice  for  Madras

 *gi3,  Shri  Tangamani:  Will  the
 Minister  of  Food  and  Agriculture  be

 pleased  to  state:

 (a)  whether  Government  propose
 to  increase  the  quota  of  rice  supply
 from  the  Centre  to  the  State  of
 Madras;

 (b)  if  so,  by  how  much;  and

 (c)  whether  the  price  of  rice  has
 increased  in  recent  months?

 The  Minister  of  Food  and  Agricul-
 tare  (Shri  A.  P.  Jain):  (a)  There  is
 no  such  proposal.

 (b)  Does  not  arise

 (c)  After  the  formation  of  the
 Southern  Rice  Zone  from  9-7-1957,
 the  prices  of  rice  m  Madras  have

 .generally  been  showing  8  downward
 tendency.

 Fish  Boat  Building  Yards

 +314,  Shri  Narayanankatty  Menon:
 Will  the  Mimster  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  Government  have
 received  any  proposals  from  State
 Governments  for  the  establishment  of
 fish  boat  building  yards;

 (b)  7(  so,  where  the  yards  are  to
 be  located  and  what  is  the  capital
 proposed  to  be  invested;  and

 (०)  what  is  the  proposed  number
 of  boats  to  be  built  annually?

 The  Minister  of  Food  and  Agrical-
 ture  (Shri  A.  ग्,  Jain):  (a)  Yes,  from
 the  States  of  Bombay,  Madras  and
 Mysore.
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 (b)  The  yard  iri  Bombay  State  is
 to  be  located  in  Satpati,  District
 Thana,  that  of  Madras  State  in  Madras
 City  and  that  of  Mysore  in  Mangalore
 at  present.

 The  capital  proposed  to  be  invested
 is  Rs.  1,85,900,  in  ‘1957-58.

 (c)  The  proposed  number  of  boats
 to  be  built  annually  is  5  by  Madras,
 20-25  by  Bombay  and  5  by  Mysore.

 Helicopters  from  U.S.A.

 *815.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  7722  on  the
 9th  December,  956  and  state:

 (a)  whether  Government  have  suc-
 ceeded  in  getting  helicopters  from
 U.S.A.  under  the  Technical  Assistance
 Programme,  and

 (b)  7  so,  the  use  to  which  they
 are  going  to  be  put?

 The  Minister  of  Irrigation  and
 Power  (Shri  S.  K.  Patil):  (a)  No,  Sir

 (b)  Does  not  arise.

 Hooghly  River  Foreshore  Erosion

 *8i6.  Shri  S.  C.  Samanta:  Wull  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  whether  any  mode}  experiments
 were  done  to  see  if  the  foreshore
 erosion  at  Dunbar  Cotton  Mull  by  the
 side  of  the  River  Hooghly  could  be
 decreased;

 (b)  2f  so,  when;

 (c)  whether  the  results  of  the
 experiments  were  put  into  use;  and

 (d)  af  not,  what  other  steps  were
 taken  to  stop  erosion  there?

 The  Minister  of  Irrigation  and
 Power  (Shri  S.  K.  Patil):  (a)  Yes,  Sir.

 (b)  In  ‘1943-44,

 (c)  No,  Sis.

 (a)  No  action  was  taken  by  the
 Dunbar  Cotton  Mill.
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 ह  &  T.  Workshops
 *8l7.  Dr.  Ram  Subhag  Singh:  Will

 the  Minister  of  Trangport  and  Commnu-
 nications  be  pleased  to  state  whether
 the  objective  for  which  the  Post  and
 Telegraph  Workshops’  Board  of  Man-
 agement  was  appomted  has  been
 achieved?

 The  Minister  of  Sfate  in  the  Minis-
 try  of  Transport  and  Communica-
 tions  (Shri  Raj  Bahadur):  The  Board
 of  Management  for  the  P  &  T  Work-
 shops,  was  constituted  im  95l  to
 manage  the  business  of  the  Workshops
 by  controlling  the  finances,  co-ordinat-
 tng  the  activities  of  the  different  units
 and  determining  policies  and  plans  in
 regard  to  production  and  welfare

 The  Board  has  succeeded  in
 achieving  these  objectives  to  a  fair
 extent

 Fruit  Products  Organisation

 “a8  Shri  Vasudevan  Nair:
 Shri  Kunhan:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state

 (a)  the  functions  of  the  Fruit  Pro-
 ducts  Organization  in  the  Ministry,

 (b)  what  help  the  Organization  has
 rendered  to  fruit  manufacturers  and
 preservers  in  1956-57,  and

 (९)  the  expenditure  under  different
 heads  for  this  Organization  in  1956-
 57?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  The  broad
 functions  are

 (3)  enforcement  of  the  Fruit  Pro-
 ducts  Order,  955  issued  under
 the  ‘Essential  Commodities”
 Act,  ‘1955,  and

 (a)  development  of  Fruit  and
 Vegetable  Preservation  Indus-
 try  in  India

 (b)  GQ)  Rendered  technical  advice
 to  the  trade  regarding  manufacture  as
 well  as  maintenance  and  improvement
 of  the  quality  of  fruit  products.
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 (ii)  Assisted  the  manufacturers  in
 obtaining  their  requirements  of  coal,
 cement,  power,  machinery  etc.

 (प्रा)  Arranged  for  the  study  of  the:
 problems  connected  with  Fruit  Pre-
 servation  Industry  through  the  Central
 Fruit  Products  Advisory  Committee
 set  up  in  956  under  the  F.PO.  for
 suggesting  ways  and  means  of  solving
 them

 (iv)  Prepared  77  Schemes  for  start-
 ing  Fruit  Preservation  Centres  in  the
 Community  Projects  Areas  and  also
 two  model  schemes  for  setting  up  two
 Fruit  Preservation  Factories  in  Uttar
 Pradesh

 (c)  A  statement  is  placed  on  the
 Table  of  Lok  Sabha.  [See  Appendix
 II,  annexure  No  428  ]

 बिहार  में  सड़फ  और  पुल  वा  निर्माय

 *८१६  थमो  विभूति  मिथ :  क्‍या  परि-

 बहन  तथा  संचार  मत्री  यह  बताने  की  कृपा
 करेंगे  कि

 (क)  क्‍या  सरकार  चकिया  (जिला
 चम्पारन,  बिहार)  से  सिववलिया  (सारन,
 बिहार)  तक  सडक के  निर्माण  के  लिये  सर्वेक्षण
 किरा  रही  है  झौर  साथ  ही  डुमरिया  चाह  के
 नकट  गण्डक  नदी  के  ऊपर  पुल  बनाने  ः
 योजना  बना  रही  है,  और

 (ख)  यदि  हा  तो  यह  काम  कब  से
 झारम्भ  किया  जायेगा?

 परिवहन  तथा  सचार  मत्रानय  में
 राज्य-प्त्री  (श्रो  राज  बह्युर  )  (क)जी
 ह्ा।

 (ख)  प्रारम्भिक  सर्वेक्षण  के  पूरे  हो
 जाने  तथा  भारत  सरकार  द्वारा  विस्तृत  झनु-
 मानित  खर्चे  की  मजरी  प्राप्त  हो  जाने  के  बाद

 यह  कार्य  शुरू  कर  दिया  जायेगा  ।  इस  काम  फो

 पहन  ही  वर्तमान  पचरवर्षीय  थोजना  में  शामित
 कर  दिया  गया  है।
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 Flag  Stations

 ‘eae,  Shri  Gajendra  Prasaf  Sinha:
 Will  the  Minister  of  Rallways  be
 Pleased  to  state:

 (a)  whether  flag  stations  between
 Dehri-on-Sone  and  Barwadih  in  Bihar
 have  been  closed;  and

 (b)  whether  Government  are  aware
 of  the  fact  that  there  78  widespread
 discontentment  due  to  closure  of  the
 flag  stations?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Four
 halt  stations,  viz,  Sigsigi,  Kosiara,
 Nawadih  and  Village  Chainpur  were
 closed  on  the  Dehri-on-Sone-Barwadih
 section  with  effect  from  1-4-1954

 Village  Chainpur  halt,  however,  has
 been  re-opened  with  effect  from
 1-4-1957,

 (b)  Some  representations  for  the
 te-opening  of  the  other  three  halts
 also  have  been  received  and  the
 matter  is  under  examination

 Wheat  Supply  to  Bihar

 *821,  Pandit  D.  च,  Tiwary:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state-

 (a)  whether  the  quantity  of  wheat
 which  the  Food  Mmuster  had  agreed
 to  supply  to  the  State  of  Bihar  in
 April,  3957  has  been  supplied;

 (०)  whether  there  has  been  fresh
 demand  for  the  supply  of  foodgrains,
 specially  wheat,  in  the  wake  of  crea-
 ‘tions  of  food  zones  in  the  country;  and

 (ec)  7  so,  the  quantity  asked  for  and
 supplied®

 The  Minister  of  Food  and  Agricul-
 ‘ture  (Shri  A.  P.  Jain):  (a)  to  (c)  In
 April  it  was  agreed  to  supply  60,000
 tons  of  wheat  to  Bihar  during  the
 three  months,  May,  June  and  July  for
 current  consumption  and  _  another
 15,000  tons  for  reserve  stocks  Actually
 ‘during  these  three  months  86  thousand
 tons  of  wheat  was  despatched  to  Bihar
 Government  and  another  ‘15,000  tons
 tto  the  Central  Reserve  depots  in  Bihar.
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 After  the  formation  of  the  wheat
 zones  the  Bihar  Government  have
 intimated  that  they  would  need  much
 larger  quantity  of  wheat  to  meet  the
 requirements  of  the  State.  The  Gov-
 ernment  of  India  have  agreed  to  meet
 their  demand  in  full

 नमंदा  नदी  के  ऊपर  सड़क  के  पुल
 अद्२२.  भी  खादीआाला  :  क्या  परिवहन

 तथा  सचार  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  मध्य  प्रदेश  के  नेमाड़  जिले  में
 नर्मदा  नदी  के  ऊपर  भारत  सरकार  कितने
 शौर  किन  किन  जगहों  पर  पुल  बनवा  रही
 है;

 (ख)  क्‍या  नमेंदा  नदी  के  ऊपर  राज-
 घाट  पुल  का  निर्माण  कार्य  आरम्भ  हो  गया

 है;

 (ग)  क्या  वडवाह  के  निकट  भी  एक
 सडक  का  पुल  बनवाया  जा  रहा  है;  धौर

 (घ)  यदि  हा,  तो  निर्माण  कार्य  कब
 तक  पूरा  होगा?

 परियदन  तथा  सचार  मंत्रालय  में  राज्य-
 मंत्री  (श्री  राज  व्हादुर)  :  (क)  से  (घ).
 नेमा  जिले  मे  खाड़वा-इन्दौर  सडक  पर  नर्मदा
 नदी  के  ऊपर  सिर्फ  एक  पुल  बनाया  जा  रहा  है
 ae  मोरतकक्‍्का  पास  के  है।  झाशा  है  कि
 यह  पुल  १६५७  के  अन्त  तक  बनकर  तैयार

 हो  जायेगा।

 नमंदा  नदी  के  ऊपर  राजघाट  पुल  का
 बनाना  अभी  शुरू  नहीं  किया  गया  है।  कार्य

 शुरू  हो  जाने  पर  उसके  पूरे  होने  मे  लगभग

 ३  साल  लगेंगे।

 बडवाह  के  निकट  कोई  पुल  नहीं  बनाया
 जा  रहा  है।

 Double  Track  on  Southern  Railway
 "824,  Shrimati  Parvathi  Krishnan:

 Will  the  Mhnister  of  Railways  be
 pleased  to  state:

 (a)  the  total  number  of  miles  of
 double  track  on  the  Southern  Railway
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 on  (i)  the  broad  gauge  and  (ii)  the
 metre  gauge  Sections;

 (b)  whether  any  proposals  are
 under  consideration  to  increase  the
 double  track  on  the  Southern  Ral-
 way,  and

 (c)  if  so,  the  details  of  the  number
 of  miles  and  the  particular  routes?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  qQ)  54
 mules  (including  quadruple)

 (7)  22  mies  (including  treble)

 (b)  and  (c)  Yes,  Sir  Up  to  now
 66  mules  of  doubling  in  Bezwada-Gudur
 section,  25  miles  in  Arkonam-Ren-
 gunta  section,  63  miles  in  Arkonam-
 Erode  section  and  about  il  mules  in
 Waltair-Rajyahmundry  section  have
 been  approved  Additional  miles  of
 doubling  will  be  considered  m  future
 years

 Visakhapatnam  Shipyard

 *825.  Shri  B.  S.  Murthy:  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state

 (a)  whether  any  foreign  experts
 have  been  asked  to  advise  on  the  fur-
 ther  development  of  Visakhapatnam
 shipyard;  and

 (b)  7  so,  the  results  thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  and  (b)
 Excepting  the  Technical  Consultants
 of  the  Hindustan  Shipyard,  no  other
 foreign  experts  have  been  asked  to
 advise  m  this  matter

 Food  Adulteration  Act

 Shri  Jhulan  Sinha:  Wll  the
 Mimister  of  Health  be  pleased  to  state
 whether  the:e  has  been  any  improve-
 ment  im  respect  of  supply  of  unadul-
 terated  food  n  Delhi  in  particular  and
 in  the  country  in  general  as  a  result
 of  the  operation  of  the  provisions  of
 the  Food  Adulteration  Act?

 The  Minister  of  Health  (Shri  Kar-
 markar):  It  is  still  premature  to
 assess  the  overall  effects  of  the  opera-
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 tion  of  the  Act  but  reports  fron
 Delhi,  Madras,  Kerala,  Punjab,  Assam;
 Bombay  and  Andhra  Pradesh  indicate
 that  the  Act  is  proving  fairly  effective
 mm  curbing  adulteration  of  food  stuffs.
 in  these  areas

 Indo-U.8S.A.  Agreement  on  Farm
 Surpluses

 Shri  S.  C.  Samanta:
 Shri  Naushir  Bharucha:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 9327,

 (a)  the  items  and  quantity  of  farm
 surpluses  imported  up-to-date  under
 the  Indo-USA  Agricultural  Commo-
 dities  Agreement  of  1956,

 (b)  the  value  of  such  commodities;

 (c)  at  what  prices  (average)  these
 commodities  have  been  sold  m  India,
 and

 (d)  the  quantities  of  the  commodi-
 ties  to  be  imported  by  the  3lst  March,
 19587

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  to  (d)  A
 statement  giving  the  required  informa-
 tion  35  laid  on  the  Table  of  Lok  Sabha.
 {See  Appendix  II,  annexure  No  29)

 Railway  Vendors

 *328,  Shri  8.  S.  Murthy:  Will  the
 Mimster  of  Railways  be  pleased  to
 state

 (a)  the  extra  facilities  provided
 to  vendors  after  the  departmentalisa-
 tion  of  vending;  and

 (b)  whether  they  will  be  absorbed
 into  a  permanent  cadre  of  Railway
 employees  for  purposes  of  leave?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Vendors.
 employed  under  the  departmental  set-
 up  for  selling  food  articles  on  a  com-
 mission  basis  are  given  a  reasonable
 rate  of  commission  and  have  prospects
 of  regular  employment,  which  com-
 pare  favourably  with  their  general
 conditions  of  service  under  the  con-
 tractors.
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 They  are  also  not  now  subject  to
 harassment  and  exploitation,  which
 ‘was  reportedly  meted  out  to  them  by
 some  contractors.

 (b)  No.

 Coal  Wagons

 585.  Shri  B.  Dasgupta:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  tonnage  of  coal  originating
 in  the  homeland  of  South  Eastern
 Railway  and  Eastern  Railway  respec-
 tively  including  coal  for  Government
 Railways  (non-revenue);

 (9)  the  number  of  coal  wagons
 moving  per  year  from  Adra  to  Cal-
 cutta  and  passing  through  Kharagpur;

 (c)  the  number  of  coal  wagons  mov-
 ing  per  year  from  Adra  to  Calcutta
 and  passing  through  Asansol;

 (a)  the  average  freight  per  ton  per
 mile  of  coal;  and

 (e)  the  ratio  of  the  working  expen-
 ses  to  the  gross  earning  from  the
 freight  of  coal  from  Adra  to  Calcutta
 via  Kharagpur  and  via  Asansol  res-
 pectively  (1956-57)?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)

 Tonnage  of  coal
 during  1956-57

 (In  thousands)
 South  Eastern

 Railway  10,811
 Eastern

 Raiway  21,315.

 (b)  14,961  wagons  in  1956-57.

 (९)  2,608  wagons  in  1956-57.

 (d)  Average  rate  (in  pies)  per  ton
 of  coal  per  mile  in  1955-56.

 South  Eastern  Railway—6°69.
 Eastern  Rallway—6°58.

 (e)  The  information  is  not  avail-
 able  as  it  is  not  possible  to  compute
 the  expenses  for  carriage  of  any
 specific  item  of  traffic  separately.
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 Construction  of  Double  Railway
 Lines

 Shri  B.  Dasgupta:  Wl)  the  Min--
 ister  of  Railways  be  pleased  to  state
 the  present  average  cost  of  construc-
 tion  of  a  double  railway  line  per  mile
 on  the  South  Eastern  and  Eastern
 Railway,  inclusive  of  incidental
 bridges?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  The  Hon'ble
 Member  is  probably  asking  about  the
 cost  of  providing  a  double  line  along-
 side  the  existing  single  ne.  On  the
 Eastern  Railway  actually  no  doubling
 is  in  progress.  On  the  South  Eastern.
 Railway  the  cost  of  doubling  varies
 from  Rs.  53,  lakhs  per  mile  to  Rs.  8°3
 lakhs  per  mie  The  cost  of  doubling
 depends  on  the  nature  of  the  country
 traversed,  cost  of  labour  and  mate-
 rials,  amported  or  indigenous,  etc.

 Postal  Facilities  In  Orissa

 587.  Shri  P.  6.  Deb:  Will  the  Min-
 ister  of  Transport  and  Communica-
 tions  be  pleased  to  state  the  expansion
 programme  of  postal  services  and  faci-
 lities  in  the  Districts  of  Sambalpur
 and  Dhenkanal  in  the  State  of  Orissa
 during  the  Second  Five  Year  Plan?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Commanications.
 (Shri  Raj  Bahadur):  A  statement  is
 laid  on  the  Table  of  Lok  Sabha.
 {See  Appendix  II,  annexure  No.  ‘1803.

 Lae  Indastry

 588.  Shri  ्,  Narayanasamy:  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  whether  there  is  a  scheme  for
 the  development  and  improvement
 of  the  Jac  industry  in  the  Cumbum
 valley,  Periyakulam  Taluk,  Madurai
 District;  and

 (b)  if  so,  the  steps  taken  so  far?

 The  Minister  of  Food  and  Agricul—
 ture  (Shri  A.  P.  Jain):  (a)  Yes.
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 (b)  The  Government  of  India  have
 sanctioned  a  scheme  for  extensioy  of
 lac  cultivation  in  Madras  State  at  a
 total  cost  of  Rs  !  lakh  during  the
 Second  Five  Year  Plan  period  The
 object  of  the  scheme  38  to  increase  the
 production  of  lac  and  to  shift  the  lac
 factory  from  Denkanipotta  (Salem
 district)  to  Cumbum  in  the  Madurai
 district  and  to  expand  its  activities

 The  State  Govt  of  Madras  are
 implementing  the  scheme  During
 the  first  year  of  the  Plan,  two  brood
 farms  have  been  opened  in  Vannathi-
 para:  and  Suranganar  Reserved
 Forests  in  the  Cumbum  Valley,  and
 400  trees  have  been  inoculated  The
 factory  has  also  been  shifted  to  Cum-
 ‘bum  and  it  is  proposed  to  expand  it
 by  constructing  lac  godowns  and  other
 bualdings  durmng  1957-58  Enumera-
 tion  of  Shorea  talura  and  other  host
 trees  has  also  been  undertaken

 Railway  Wagon  Supply

 589.  Shri  Nanjappa:  Will  the  Minis-
 ter  of  Railways  be  pleased  to  state

 (a)  whether  sufficient  wagons  are
 made  available  as  and  when  required
 for  the  speedy  booking  of  potatoes  at
 Mettupalayam  Railway  junction  on
 the  Southern  Railway,  and

 (b)  whether  Government  consider
 it  worthwhile  and  profitable  to  cons-
 truct  cold  storage  godowns  at  Met-
 tupalayam  junction  for  perishable
 vegetables  and  tubers  from  Nilgiris?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Yes

 (b)  In  so  far  as  the  Railway  is  con-
 cerned  it  is  not  considered  necessary
 m  view  of  (a)  above  Special
 arrangements  are  made  for  the  prompt
 booking  and  speedy  clearance  of  the
 traffic  during  the  potato  season

 Purchase  of  Ships

 590.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Transport  and  Communi-
 -eations  be  pleased  to  state

 (a)  whether  Government  have  plac-
 ed  an  order  with  any  foreign  country
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 for  purchase  of  ships  during  the  cur-
 rent  year;  and

 hy  if  so,  the  names  of  the  coun-
 trieas

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 Shy  Raj  Bahadur):  (a)  No.

 (h)  Does  not  arise

 National  Water  Supply  and  Sanita-
 tion  Scheme  in  Punjab

 581,  Shri  D.  0.  Sharma:  Will  the
 Minster  of  Health  be  pleased  to  state:

 (&)  the  number  of  schemes  imple-
 meNted  in  Punjab  (District-wise)  un-
 der  the  National  Water  Supply  and
 Sanitation  Scheme  in  rural  areas;  and

 (५)  the  amount  spent  upto  the  end
 of  April,  ‘1957,  thereon?

 The  Minister  of  Health  (Shri  Kar-
 M&ikar):  (a)  and  (b)  <A  statement
 containing  the  required  information
 5  laid  on  the  Table  of  Lok  Sabha.
 {Sey  Appendix  II,  annexure  No  131).

 Renovation  of  Katras  in  Delhi

 ‘SS,  Shri  D.  C.  Sharma:  Will  the
 Minyster  of  Health  be  pleased  to
 stat,

 (4)  the  number  of  Katras  that  have
 bee,  renovated  so  far  in  Delhi,  and

 (b)  the  number  of  Katras  still  to
 be  renovated’

 The  Minister  of  Health  (Shri  Kar-
 MAlkar):  (a)  Basic  amenities,  such  as
 water  taps,  latrines,  drains,  essential
 and  urgent  minor  repairs,  one  or  two
 light  points,  etc  have  been  provided
 ™  90  Katras  in  Delhi.

 (b)  There  are  still  over  4800  slum
 Katrag  where  such  amenities  are
 reduired  to  be  provided
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 Delhi  Transport  Service
 Employees

 a3.  f  Shri  A.  K.  Gopalan:
 थम  Shri  Narayanankutty  Menon:

 Will  the  Minster  of  Transport  and
 Communications  be  pleased  to  state

 (a)  whether  the  clerical  and  super-
 visory  staff  of  the  Delhi  Transport
 Gervice  went  on  pay-strike  in  the
 month  of  June,  ‘1957,

 (b)  if  so,  for  what  reasons,

 (c)  whether  Government  propose
 to  enquire  into  the  condition  of  Delhi
 Transport  Service  workers,  and

 (d)  if  not,  the  reasons  therefor?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur)  (a)  and  (b)  The
 Clerical  Staff  did  not  draw  their  pay
 for  the  first  4  days  of  June,  1957,  with
 a  view  to  protest  against  the  alleged
 delay  in  finalisation  of  he  following
 demands

 a)  Grant  of  advance  increments
 to  the  Clerical  Staff  and  revi
 sion  of  their  pay  scale  in  the
 same  manner  in  which  Cen
 tral  Government  did  for  the
 Lowe:  Division  Clerks  work
 ing  under  them

 (n)  Revision  of  pay  scales  of  othe:
 categories  of  staff

 (iu)  Restoration  of  cut  in  salaries
 of  certain  members  of  the  staff
 on  the  introduction  of  Delhi
 Road  Transport  Authority
 (Scales  of  Pay)  Regulations
 950

 (iv)  Cases  recommended  by  the
 Delhi  State  Government  for
 referring  to  the  Additional
 Industrial  Tribunal,  Delhi,  for
 adjudication  under  Industrial
 Disputes  Act,  4947  but  with
 held  by  the  Delh:  Road  Trans-
 port  Authority

 The  Officers  and  the  workshop  and
 operational  staff  did  not  participate  in
 this  protest
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 (c)  and  (१)  The  Government  do  not
 Propose  to  enquire  into  the  conditions
 of  service  of  the  employees  of  the
 Delh’  Road  Transport  Authority,  as
 thev  consider  that  their  conditions  of
 service  are  in  no  way  less  favourable
 than  those  of  the  employees  of  other
 tiimsport  Undertakings  or  even  of
 Gov  crnment  servants

 Railway  Earnings
 994  Shrimati  Ha  Paichoudhuri:  Will

 the  Minister  of  Railways  be  pleased to  state

 (a)  the  earnings  of  Railways  dur-
 ing  each  of  the  months  of  A:

 pe,
 May ard  June  3957  as  compared  to  thr

 corresponding  period  during  the  year
 ‘1956-57,  and

 (0)  the  reasons  for  increase  or
 decreace  therein?

 The  Deputy  Minister  of  Railways
 (Shr:  Shahnawaz  Khan)-  (a)

 {Figures  in  Lakhs) 7956  ३957  Vanation

 Apnil  27,53  26,04  C+)  st
 May  =  29,54  3554...  (+)  300
 junc  28,54  ३3727  )  277

 T  otal  S561  9I,59  )  628

 (b)  The  increase  is  mainly  due  to
 mncrease  in  Goods  Traffic

 Nursing  and  Midwifery
 595  Shri  V  P  Nayar:  Will  the

 Minister  of  Health  be  pleased  to  state
 the  number  of  trainees  for  Nursing
 and  Midwifery  tn  the  Centres  assisted
 by  the  Government  of  India  in  1956-
 57  with  break  up  Statewise?

 The  Minster  of  Health  (Shri  Kar-
 markar)  A  statement  }s  placed  on  the
 Table  of  Lok  Sabha.  [See  Appendix
 II,  annexure  No  32]

 Central  Station,  Madras

 596  Shri  Keshava:  Will  the  Minis-
 ter  of  Railways  be  pleased  to  state:

 (a)  whether  it  a  fact  that  the
 procedure  now  prevailing  for  the  issue
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 and  delivery  of  the  goods  kept  in  the
 fuggage  vans  to  the  passengers  at  the
 Central  Station,  Madras  is  un-orga-
 nised  and  confusing;  and

 (b)  the  steps,  if  any,  Government
 propose  to  take  to  improve  the  situa-
 tion?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawazs  Khan):  (a)  and  (b).
 Some  confusion  did  exist  sometime
 ago  in  the  delivery  of  luggage  from
 the  luggage  van  of  the  Fully  Air-
 conditioned  Express  train  on  arrival
 at  Madras,  due  to  the  anxiety  of  the
 passengers  to  take  delivery  of  the  lug-
 gage  immediately  on  arrival  of  the
 train.  But  arrangements  have  since
 been  made  to  remove  the  luggage,
 immediately  on  atrival  of  the  train,
 from  the  brake  van  to  the  luggage
 office  nearby,  from  where  delivery  is
 effected  in  an  orderly  manner.

 Development  of  Fisheries  in  Manipar

 597.  Shri  L.  Achaw  Singh:  Willi  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  the  works  taken  up  for  develop-
 ment  of  fisheries  in  Manipur  during
 the  First  Five  Year  Plan  period  and
 the  amounts  spent  thereon;  and

 (b)  the  progress  of  work  under-
 taken  during  the  Second  Five  Year
 Plan  for  fisheries  in  Manipur?

 The  Minister  of  Food  and  Agricul-
 tare  (Shri  A.  P.  Jain):  (a)  The  first
 Five  Year  Plan  did  not  provide  any
 funds  for  the  purpose.  No  develop-
 ment  work  under  any  specific  scheme
 as  such  could,  therefore,  be  under-
 taken

 (b)  The  progress  of  the
 fisheries  schemes  is  as  under:

 (i)  Fish  fry  (seed)  of  major  Carps
 imported  from  Calcutta  in
 July  956  are  rearing  well  at
 Fish  Nursery  Farm,  Wangbal
 and  have  grown  up  as  finger-
 lings.  They  are  made  avail-
 able  to  the  public  for  piscicul-
 ture.

 various
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 (ii)  Mirror

 (iii)  After  completion

 Telephone  Connections  in  Manipur
 ‘$88.  Shri  L.  Achaw  Singh:  Will  the

 Minister  of  Transport  and  Communica-
 tions  be  pleased  to  state:

 (a)  the  number  of  telephone  con-
 nections  allotted  so  far  to  private  in-
 dividuais,  Government  offices  and
 residences  of  Government  officers  in
 Manipur;

 (b)  the  number  of  applications  made
 by  residents  of  Imphal  for  new  phone
 connections;  and

 (c)  the  number  of  applications  pen-
 ding  disposal  at  present  and  when  the
 required  demands  will  be  met?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  At  present
 there  are  following  connections  in
 Imphal  Exchange—

 (i)  Private  connections  45

 (ii)  Government  Office  con-
 nections  34

 (iii)  Govt.  Officers  residen-
 dential  connections  7

 Junction  Circuits

 (b)  Applications  received

 Private
 Government
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 ६6)  Number  of  applications  pending
 now:

 Private  38

 Government  6

 Tora.  44

 A  second  board  of  50  lines  capacity
 has  recently  been  installed.  Further
 connections  will  be  given  after  laying
 of  cables  for  which  necessary  action  is
 being  taken  The  requred  demand
 is  likely  to  be  wiped  out  by  31-3-1958

 Raliway  Equipment  Committee

 599.  Shri  8.  C.  Samanta:  Will  the
 Mimster  of  Railways  be  pleased  to
 state:

 (a)  whether  the  report  of  the  Rail-
 way  Equipment  Committee  has  been
 duly  considered  and  scrutinised;

 (b)  af  so,  which  of  the  recommen-
 dations  of  the  Committee  have  been
 given  topmost  priority,

 (c)  whether  private  industriahsts
 have  come  forward  to  help  the  Rail-
 ways  by  manufacturing  Railway
 stores  indigenously,

 (७)  if  so,  to  what  extent,  and

 (e)  whether  Government  propose
 to  start  factories  of  their  own  to
 manufacture  remaining  railways  stores
 as  recommended  by  the  Committee”

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Yes.

 (b)  Most  of  the  recommendations
 have  been  implemented  while  the  rest
 are  under  implementation

 (९)  Yes

 (d)  Their  response  for  the  :ndigen-
 ous  manufacture  of  wagons  and  coach-
 ing  under-frames  has  been  adequate.
 For  other  items,  individual  items  are
 being  taken  up  and  it  is  too  early  to
 make  an  appraisal

 (e)  There  is  no  such  proposal  under
 consideration  at  present.
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 Purchase  of  Dakota
 600.  Shri  Morarka:  Will  the  Minis-

 ter  of  Transport  and  Communications
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a
 Dakota  plane  was  purchased  from  Jam
 Saheb  of  Nawanagar;  and

 (b)  if  so,  the  price  at  which  it  was
 purchased  and  how  this  price  was
 determined?

 (Shri  Raj  Bahadur):  (a)  and  (b).  A
 Dakota  aircraft  was  purchased  by  the
 Indian  Airlines  Corporation  from  the
 Jam  Saheb  of  Nawanagar  for  a  sum
 of  Rs  1,87,500  The  price  was  deter-
 mined  after  taking  into  consideration
 the  condition  of  the  plane,  the  number
 of  hours  it  had  flown  and  the  prevail-
 mg  market  pnce  of  similar  aircraft.

 Purchase  of  Dakota
 60i.  Shri  Morarka:  Will  the  Mins-

 ter  of  Transport  and  Communications
 be  pleased  to  state’

 (a)  whether  a  Dakota  in  a  dismant-
 led  and  partially  incomplete  _  state,
 was  purchased  from  Mis  Metcaero
 Engineers  Ltd  by  Indian  Airlines
 Corporation,  and

 (b)  ४  so,  the  price  at  which  it  was
 purchased  and  the  manner  in  which
 the  price  was  determined’

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  Yes,  Sir.

 (b)  The  aircraft  was  purchased  at  a
 cost  of  Rs  35,000  The  price  was
 determined  after  taking  into  conside-
 ration  the  cost  of  the  spares  and
 labour  charges  that  would  be  incur-
 red  in  putting  7  into  commission.  The
 Corporation  before  making  the  pur-
 chase  were  satisfied  that  the  total
 expenditure  incurred  would  be  well
 below  the  prevailing  market  price  for
 such  sircraft
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 (a)  whether  there  has  been  any
 extension  in  the  Station  buildings
 and  yard  of  the  Kichha  Station  North
 Eastern  Railway  since  the  colonisa-
 tion  of  the  Tera.  area  commonly
 known  after  Kichha,

 (b)  the  present  loading  of  grain
 goods  and  other  commodities  from
 Kichha  at  present  and  the  average
 booking  from  and  arrivals  of  passen-
 gers  to  Kichha  Station,

 (ce)  whether  there  have  been  de-
 mands  for  the  extension  of  the  Sta-
 tion  building  and  the  yard  capacity
 of  the  said  station  and  also  increase
 of  quota  for  the  small  bookings,  and

 (d)  if  so,  whether  any  decision  has
 een  taken  to  meet  the  general  needs
 referred  to?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan).  (a)  Though
 no  physical  extension  has  been  made,
 the  station  building  and  yard  have
 been  improved  by  raising  and  surfac-
 ing  of  the  platform  and  electrification
 of  the  premises,  since  colonisation  of
 neighbouring  Terai  area  started

 (b)  A  statement  showing  separate
 ly  loading  of  foodgrains  and  _  other
 commodities  during  the  6  months  from
 January  to  June,  957  is  laid  on  the
 Table  of  Lok  Sabha  [See  Appendix
 II,  annexure  No  33]  The  daily  aver
 age  number  of  outward  passengers
 booked  from  Kichha  Station  is  500  and
 inwards  alighted  380  (approximately)

 (c)  Representations  for  provision  of
 certain  facilities  at  Kichha  Station  and
 for  increasing  quota  for  booking  of
 smalls  to  eastern  districts  of  UP  were
 received,  but  there  has  been  no
 demand  for  increase  in  yard  capacity

 (d)  Works  of  improving  goods
 approach  road  and  arrangements  for
 supply  of  drmking  water  ‘to  passen-
 gers  are  nearing  completion  पा  the
 ‘1958-59  Programme  it  is  proposed  to
 include  extension  to  goods-shed,  pro-
 vision  of  parcel  godown  and  improve-
 ment  to  goods-shed  area  The  P  &  T
 Department  has  been  addressed  to
 ‘nstal  a  telephone  at  the  station  Cer-
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 tain  relaxatiohs  have  already  been
 made  for  booking  of  foodgrains  as
 smalls

 Clerical  Service  on  Raliways
 Shri  Ghosal:  Will  the  Minister

 of  Railways  be  pleased  to  state.

 (a)  whether  there  is  any  definition
 of  “routine  work”  and  “disposal  work”
 as  mentioned  in  the  report  of  the  Cen-
 tral  Pay  Commussion  in  connection
 with  Clerical  Service  on  Railways,

 {b)  7  so,  what  it  is,

 (९)  what  is  the  percentage  of  “rou-
 tine  work”  clerks  and  “disposal  work”
 cierks  in  the  category  of  the  Grade
 प्रा  clerks  of  the  Railway  Accounts
 Department,

 (d)  whether  it  78  in  consonance  with
 the  percentage  recommended  by  the
 Central  ‘Pay  Commission,  and

 (९)  ४  not,  why?
 The  Deputy  Minister  of  Railways

 (Shri  Shahnawas  Khan):  (a)  No,  Sir

 (b)  to  (e)  Do  not  arise

 Passenger  Amenities
 604  Shri  Ramakrishna  Reddy.  Will

 the  Muiniste:  of  Railways  be  pleased
 to  state

 (a)  whether  they  propose  to  run  a
 disect  compartment  from  Katpadi  to
 Hyderabad  v:a  Pakala  and  Dharama-
 varam  junctions  on  the  Southern  Rail-
 way,  and

 (b)  af  not,  why?
 The  Deputy  Minister  of  Railways

 (Shri  Shahnawaz  Khan):  (a)  No.

 (b)  There  38  no  traffic  justification
 as  the  darly  average  number  of  passen-
 gers  booked  from  Secunderabad /
 Kacheguda  to  stations  beyond  Dhar-
 mavaram  towards  Katpad:  comes  to
 about  stx  only

 National  Highways
 605.  Shri  Mohan  Swarap:  Will  the

 Minister  of  Transport  and  Cemmani-
 cations  be  pleased  to  state
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 (a)  the  total  mileage  of  the  National
 Highway  in  District  ‘Pilibhit  and
 Bereilly  (U-P.);  and

 (b)  whether  any  new  roads  in  these
 districts  have  been  included  in  Natio-
 nal  Highways  under  the  Second  Five
 Year  Plan?

 The  Minister  of  State  in  the  Mintis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  No  National
 Highway  passes  through  the  Pilibhit
 District  of  Uttar  Pradesh  The  length
 of  National  Highway  No.  24  (Delhy
 Bareilly-Lucknow  Road)  passing
 through  the  Bareilly  District  33  47
 miles  inclusive  of  a  length  of  3-i{2
 miles  lying  within  the  Bare:lly  Mun-
 cipal  lamits

 (b)  No

 Midnapur-Adra  Section  of  S.E.
 Railway

 606.  Shri  Subodh  Hasda:  Wl!  the
 Mimister  of  Railways  be  pleased  to
 state

 (a)  whether  it  35  a  fact  that  Govern-
 ment  propose  to  shift  the  rails  of  one
 of  the  lines  between  Midnapur  and
 Adra  Station  in  the  South  Eastern
 Railways;  and

 (b)  if  so,  whether  that  Railway
 line  m  that  section  will  be  abolished
 for  ever?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  and  (b)
 It  75  not  proposed  to  dismantle  one  of
 the  two  hnes  between  Bankura  and
 Midnapur

 निदा  ककी  नई  दबा

 ६०७.  शी  आओनारायश  वास:  क्या
 स्वास्थ्य  मंत्री  यह  बताने  की  कृपा  करेगे
 कि

 (8)  क्‍या  सरकार  का  ध्यान  इस  शोर
 झाकषित  किया  गया  है  कि  एक  फांसीसी
 डाक्टर  ने  एक  ऐसी  नई  दवा  का  अबि-
 व्कार  किया  है  जिससे  ३  मिनट  के  भन्दर
 साधारण  निद्रा  श्ा  जाती  है;
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 (स)  क्या  इस  सम्बन्ध  में  विस्तृत
 जानकारी  प्राप्त  करने  के  प्रयत्न  किये  जा  रहें
 हैं;  शौर

 (ग)  क्या  भारत  में  उस  दबा  के  भ्रायात
 के  लिये  भ्रनुमति  दे  दी  गई  है?

 स्वास्थ्य  मंत्री  श्री  करमरकर)  :  (क)
 शौर  (ख).  जी  हा।

 (ग)  जी  नहीं।
 Watch  and  Ward  Department  of

 S.E.  Railway
 608.  Shri  Subodh  Hasda:  Will  the

 Minister  of  Railways  be  pleased  to
 state.

 (a)  whether  there  is  any  quota  fixed
 for  the  Scheduled  Tribes  in  the  Watch
 and  Ward  Department  of  the  South
 Eastern  Railway,  and

 (b)  if  so,  whether  the  quota  fixed
 for  the  last  two  years  has  been  filled
 up?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Yes

 (b)  No

 Recruitment  in  Railways
 609.  Shri  Ganpati  Ram:  Will  the

 Ministe:  of  Railways  be  pleased  to
 state:

 (a)  the  total  recruitment  made  dur-
 ing  1956-57,  in  all  the  Zonal  Railways
 in  Classes  HI  and  IV,  and

 (b)  the  number  of  Scheduled  Caste
 and  Scheduled  Tribes,  recruited  in
 each  class  and  in  each  zone”

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  and  (b)
 Information  75  being  collected  and  will
 be  laid  on  the  Table  of  Lok  Sabha  in
 due  course

 Rudrapur-Nastanwa  Railway  Line

 6l¢.  Shri  Bishwanath  Roy:  Will  the
 Minister  of  Railways  be  pleased  to
 state  whether  any  steps  have  been
 taken  by  Government  in  connection
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 with  survey  work  for  the  construction
 of  a  branch  Railway  fine  from  Rudra-
 pur  to  Nautanwa  via  Deoria,  Kasie,
 Padrauna  and  Khedda?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  It  has  not
 been  possible  to  undertake  the  sur-
 vey.  This  Project  is  not  included  in
 the  2nd  Five  Year  Plan  of  the  Rail-
 way.

 Samalkot  Railway  Station

 6ll.  Shri  8.  8.  Murthy:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  steps  taken  to  carry  out
 improvements  in  the  station  yard  at
 Samalikot  (Andhra  Pradesh);  and

 (b)  the  improvements  carried  out
 in  ‘1956-87,  for  affording  more  passen-
 ger  amenities?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawas  Khan):  (a)  None.

 (b)  The  following  passenger  ame-
 nity  works  were  included  in  the
 Works  Programme  for  1956-57  and  are
 now  in  progress:—

 Da  Provision  of  wmproved  floor-
 ing  for  Upper  Class  Waiting
 Room.

 2.  Improvements  to  the  Vege-
 tarian  Refreshment  Room.

 3.  Provision  of  water  taps  on
 platform.

 Starred  Question  No.  4i4  on
 July,  957  and  state:

 the

 (a)  the  number  of  persons  likely
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 qne  Minister  of  Weed  and  Agricul-
 tere  (Shri  A.  P.  Jain):  (a)  and  (b).
 The  question  ह... ह

 water  Supply  Schemes  in  Andhra
 Pradesh

 Shri  B.  8.  Murthy:
 Shri  M.  द  Krishna  Rao:

 Will  the  Minister  of  Health  be
 pleased  to  state:

 (a)  whether  the  Government  of
 India  have  under  its  consideration
 any  schemes  submitted  by  Andhra
 Pradesh  Government  for  provision
 of  fresh  water  supply  during  the
 Second  Five  Year  Plan;  and

 (b)  ४  so,  the  details  thereof?

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  and  (b).  The  Andhra
 Pradesh  Government  has  intimated
 that  they  would  require  about
 Rs,  90:50  lakhs  for  the  water  supply
 schemes  of  the  Telengana  area  but
 only  one  scheme  relating  to  Kama-
 reddy  Town  in  the  Nizamabad  Dis-
 trict  estimated  to  cost  Rs.  5  lakhs
 was  received  on  the  3ist  July,  1987.
 No  new  schemes  of  any  State  are
 being  sanctioned  till  the  spill  over
 schemes  of  the  First  Plan  have  been
 completed.

 Contributery  Health  Service  Scheme

 ei4.  Shri  B.  S.  Murthy:  Will  the
 Minister  of  Health  be  pleased  to  refer
 to  the  reply  given  to  Starred  Ques-
 tion  No.  872  on  the  6th  December,
 966  and  state  whether  any  decizion
 has  since  been  taken  regarding  the
 extension  of  the  Contributory  Health
 Service  Scheme  to  all  Central  Gov-
 ernment  employees?
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 The  Minister  of  Health  (Shri  है"
 markar):  No  decision  has  been  taken
 opm  the  question.

 Locomotives
 €i5.  Shri  Doraiswami  Gounder:  Will

 the  Minster  of  Railways  be  pleased
 to  state  how  the  locomotives  purchas-
 ed  during  1955-56  and  1968-57  were
 allotted  for  each  Railway  Zone?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawasx  Khan):  A  statement
 giving  the  required  information  is
 placed  on  the  Table  of  Lok  Sabha.
 [See  Append:x  II,  annexure  No.  34]

 Sugar  Factories

 €6.  Shri  K.  N.  Pandey:  Will  the
 Minister  of  Food  and  Agriculture  be
 Pleased  to  Jay  a  statement  on  the
 Table  of  the  Sabha  showing:

 (a)  the  names  of  the  sugar  factories
 at  present  being  run  by  the  authoris-
 ed  controllers  appointed  by  the  Cen-
 tral  Government;

 (b)  the  names  of  the  sugar  factories
 which  made  profit  dumng  the  year
 1956-57,  and  those  which  underwent
 loss  and  why;  and

 “(c)  whether  st  2  a  fact  that  Ram
 Lakshman  Sugar  Mills,  Mohtuddin-
 pur  though  bemg  run  by  an  authoris-
 ed  controller  has  not  yet  provided  (ES
 workers  with  a  canteen  and  rest
 house  as  required  by  the  Factories
 Act?

 The  Minister  of  Food  and  Agrical-
 ture  (Shri  A.  P.  Jain):  (a)  The
 following  sugar  factories  are  at  pre-
 sent  being  run  by  the  authorised  con-
 trollers  appointed  by  the  Central
 Government  under  the  industries

 a
 and  Regulation)  Act,

 1951:

 द)  M/s.  Ishwari  Khetan  Sugar
 Mills  Ltd,  Lakshmiganj.

 (i)  M/s.  Maheshwari  Kheten
 Sugar  Mills  Ltd,  Ramkols.

 (iii)  M/s.  Vishnu  Pratap  Sugar
 Works  Ltd,  Khadda.
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 of  Essential  Services

 Maintenance  Ordinance
 av)  M/s.  Ram  Luxman  Sugar

 Mills,  Mohuddinpur.

 (v)  M/s  Shree  Jank:  Sugar
 Mills  &  Co.  Doiwala.

 Besides,  the  following  two  sugar
 factories  are  under  supervisory  con-
 trol  of  the  Government  under  the
 Essential  Commodities  Act,  1965.

 Q)  M/s.  Sugaul  Sugar  Works
 Ltd,  Sugaul:.

 qi)  M/s  S  B  Sugar  Mills,
 Baynor

 (b)  The  sugar  season  is  reckoned
 from  list  November  to  3ist  October.
 As  such  it  is  not  yet  possible  to
 indicate  profits  or  losses  for  the  year
 1956-57,

 (९)  The  question  of  providing  can-
 teen  and  rest  house  for  the  workers
 is  being  considered  by  the  authorised
 controller.

 STATEMENT  RE  REVOCATION  OF
 ESSENTIAL  SERVICES  MAIN-

 TENANCE  ORDINANCE

 I  have  received
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 quest  the  Prime  Minister  to  consider
 this  question,  so  as  to  create  a  good
 atmosphere  in  the  country.  Govern-
 ment  had  certainly  given  some
 concessions,  but  in  order  to  create  a
 good  atmosphere  in  the  country,  I
 request  the  Prime  Minister  to  see
 that  the  Ordinance  is  withdrawn  and
 the  Bill  is  not  proceeded  with,  and
 the  other  steps  that  were  to  be  taken
 are  not  taken.

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehra):  A  little  while  ago,  my  col-
 league  the  Home  Minister,  in  per-
 Yorming  a  formal  function,  that  is,
 laying  the  copy  of  the  Ordinance  on
 the  Table  of  the  Rajya  Sabha,  added
 that  Government  have  advised  the
 President  to  revoke  the  Ordinance;
 and  it  is  hoped  that  in  the  course  of
 a  day  or  two,  the  President  will  issue
 such  orders.  That  is  all  that  I  wish
 to  say  at  present.

 MOTION  FOR  ADJOURNMENT

 Exptosron  mn  DevHr

 Mr.  Speaker:  I  have  received
 notice  of  an  adjournment  motion
 from  Shri  Surendranath  Dwivedy,
 which  reads  as  follows:

 “The  bomb  explosion  in  Bal-
 limaran  in  Delhi  on  Saturday,  the
 10th  August,  1987,  at  8-30  p.m.
 asa  result  of  which  a  feeling  of
 insecurity  has  been  created
 amongst  the  citizens  of  Delhi.”

 It  is  said  to  have  taken  place  on  the
 night  of  Saturday,  that  is,  day  be-
 fore  yesterday.

 The  Minister  of  Heme  Affairs
 (Pandit  G.  B.  Pant):  The  hon.  Mem-
 ber  seems  to  have  been  misinformed.
 A  small  cracker  exploded  on  the
 balcony  ofa  house  in  a  mohalla
 which  is  properly  known  as  Balli-
 maran,  Delhi,  at  about  8-30  p.m.  on
 Saturday.  There  was  absolutely  no

 loss  either  to  property  or-to  person.
 The  police  reached  that  house  at
 once,  and  they  started  investigation.
 There  is  no  sense  of  insecurity  any-
 where,  and  I  would  assure  the  hon.
 Member  that  he  has  no  reasan  to  be
 afraid  of  the  security  of  anyone,  in-
 cluding  himself.

 Shri  Surendranath  Dwivedy  (Ken-
 drapara):  I  only  wish  jo  say  that
 on  the  8th  inst.  also,  there  was  &
 bomb  explosion,  in  which  about  40
 persons  were  injured.  That  is
 admitted  by  Government.  And  this
 explosion  comes  just  after  that  incl-
 dent.

 May  I  remind  the  House  that  on
 2\st  June,  1956,  when  the  first  bomb
 explosion  occurred  in  Delhi,  the  same
 story  was  repeated  that  it  was  a
 cracker,  but  ultimately,  it  was  found
 that  in  September  it  took  such  a
 turn  that  the  whole  country  and  the
 whole  of  Delhi  were  agitated  that
 ultimately  Government  ordered  an
 enquiry  into  the  matter.  As  yet,  the
 report  has  not  been  published.  Neces-
 sarily,  when  these  things  occur  one
 after  the  other,  there  is  a  certain
 amount  of  feeling  of  insecurity
 amongst  the  people.  The  Home  Mi-
 nister  assures  us  that  there  is  abso-
 lutely  no  cause  for  alarm.  But  at  the
 same  time,  I  would  like  to  know
 what  has  happened  to  the  report,  and
 what  action  has  been  taken  thereon.
 Since  this  incident  happened  on  the
 8th  inst.,  why  did  the  pelice  not  take
 adequate  measures?

 In  regard  to  the  incident  on  the
 8th  inst.  you  should  know  that  that
 occurred  when  the  Muharram  proces-
 sion  was  passing;  and  in  1986,  almost
 at  the  same  place,  when  the  Mahar-
 ram  procession  was  going,  the  bomb
 explosion  took  place.

 Therefore,  I  find  that  there  is
 neglect  on  the  part  of  the  police,  and
 there  is  no  awareness  of  the  situation
 on  the  part  of  the  authorities  con-
 cerned.
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 Pandit  G.  B.  Pant:  The  police  has
 been  very  vigilant  in  Delhi,  and  it
 has  sent  up  a  number  of  cases  which
 arose  out  of  the  explosion  of  even
 crackers,  where  they  came  within
 the  scope  of  the  law;  and  several  per-
 sons  have  been  punished  by  courts
 So,  to  cast  any  reflection  on  the
 police,  in  the  circumstances,  is  not
 tair

 I  think  the  explosions  that  are
 taking  place,  occasionally,  of  crackers,
 are  intended  only,  perhaps,  to  pro-
 vide  some  sort  of  a  pretext  for  mak-
 ing  an  emotion  here.  Otherwise,
 so  far  as  this  particular  cracker
 explosion  38  concerned,  nobody  has
 been  injured,  and  I  do  not  see  how
 any  adjournment  motion  can  be  made
 in  a  matter  of  this  type  It  is  abso-
 lutely  out  of  order

 Sbri  Surendranath  Dwivedy:  Is  it
 not  a  fact  that  ten  people  were  in-
 jured?  Does  the  Minister  deny  that
 on  the  8th  inst

 Mr.  Speaker:  We  are  not  concern-
 ed  with  what  happened  on  the  8th
 inst  So  far  as  the  incident  now  under
 discussion  3s  concerned,  it  35  not  alleg-
 ed  that  any  persons  were  injured,  in
 support  of  this  adjournment  motion.
 I  have  rece:ved  a  short  extract  from
 the  newspaper,  which  reads  thus:

 “Cracker  explosion  in  Ballmaran
 A  cracker  explosion  took  Place  on

 Saturday  night  in  front  of  the  office
 of  a  property  dealer  on  the  first  floor
 of  a  building  in  Ballmaran  No  one
 was  injured  Five  persons  have  been
 detained  by  the  police.”

 So,  the  police  seem  to  have  been
 alert.

 It  छ  true  that  the  hon.  Member  has
 wanted  to  bring  this  to  the  notice
 of  the  House.  But  I  myself  have
 received  notice  of  a  short  notice  ques- tion  relating  to  an  occurrence  on  the
 night  of  8th  August,  that  is,  when
 the  tazia  procession  was  proceeding, some  bomb  or  some  cracker  was
 thrown  there.  On  the  9th  inst.  Shri
 D  C.  Sharma  gave  notice  of  a  call-

 mg-éttention  motion  on  the”  game
 subject.  I  have  referred  both  of  them
 to  the  Home  Minister.

 In  view  of  what  has  happened,
 evidently,  the  hon.  Member  wanted
 to  bfing  it  to  the  notice  af  the  House,
 and  get  a  sense  of  security  regarding
 the  affairs  in  Delhi.  In  view  of  the
 statement  of  the  hon.  Minister,  and
 the  fact  as  reported  in  the  press,  that
 it  took  place  in  the  first  foor—a  man
 would  not  throw  a  bomb  at  himself

 An  Hon.  Member:  Some  persons
 may  even  do  so

 Mr.  Speaker:  Under  those  circums-
 tances,  something  must  heve  taken
 place,  but  it  must  be  a  slight  matter:
 all  the  same,  I  am  sure,  as  the  Home
 Mamister  has  said,  all  these  things were  being  investigated  into  at  earlier
 times,  and  a  number  of  people  were
 prosecuted,  sent  to  jai]  and  so  on.

 Under  those  circumstances,  it  is  too
 small  a  matter  for  adjourning  the
 normal  proceedings  of  the  House  to
 vite  the  attention  of  the  House  to
 this  I  do  not  give  my  consent.

 PAPERS  LAID  ON  THE  TABLE
 Report  or  OFFictaL  LaNcuacr  Conm-

 MISSION
 The  Minister  of  Home  Affairs

 (Pandit  6.  B,  Pant):  1  beg  to  lay
 on  the  Table  a  copy  of  the  Report  of
 the  Official  Language  Commission.
 [Placed  in  Library.  See  No.  S-176/8r),
 NoTIFICATIONS  UNDER  sea  एऐएब+0शव5  Act

 The  Deputy  Minister  of  Finance
 (Shri  8.  8.  Bhagat):  I  beg  to  lay  on
 the  Table  under  sub-section  (4)  of
 section  43-B  of  the  Sea  Customs  Act,
 1878,  a  copy  of  each  of  the  following notifications:—-

 qd)  SRO  2394,  dated  the  20th
 July,  1957;  [Placed  in  Library,

 See  No.  S-77/87).

 (2)  SRO  2395,  dated  the  20th
 July,  2957,  containing  the  Cus-
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 toms  Duties  Drawback  (Chokes
 for  Fluorescent  Lamps)  Rules,
 ‘1957;  [Placed  in  Library.  See  No.
 S-278/57}.

 (3)  SRO.  2896,  dated  the  20th
 July,  1957;  [Placed  in  Library.
 See  No.  S-79/87}.

 (4)  SRO.  2397,  dated  the  20th
 July,  1957,  containing  the  Cus-
 toms  Duties  Drawback  (Sacha-
 rin)  Rules,  ‘1957;  (Placed  m  Lib-
 vary.  See  No.  S-80/57].

 (5)  SRO.  2399,  dated  the  24th
 July,  1957;  [Placed  wn  Library.
 See  No.  S-8/57}.

 (6)  SRO.  2400,  dated  the  24th
 July,  ‘1957,  containing  the  Cus-
 toms  Duties  Drawback  (Jute
 Manufactures)  Rules,  1957.
 [Placed  in  Library.  See  No.  S-
 182/57}.

 WEALTH  TAX  BILL

 The  Minister  of  Finance  (Shri  T.  T.
 Wrishnamachari):  On  behalf  of  my
 colleague,  the  Law  Minister,  I  beg
 to  move:
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 wealth-tax,  be  extended  up  ४०
 the  37%  August,  1967.",

 The  motion  was  adopted.

 EXPENDITURE  TAX  BILL

 Shri  T.  ta  Krishnamachari:  On  be-
 half  of  my  colleague,  the  Minister  of
 Law,  I  beg  to  move:

 “That  the  time  appointed
 the  presentation  of  the  Report
 the  Select  Committee  on  the
 to  provide  for  the  levy  of  a
 on  expenditure,  be  extended
 to  the  26th  August,  1957.”
 The  House  might  know  that  the

 Committee  have  been  holding  sittings
 very  largely  for  hearing  evidence.
 They  have  held  7  sittings.  They  have
 not  taken  up  the  clause  by  clause
 consideration  of  the  Bill  and  it  is
 hoped  that  they  will  be  able  to  com-
 plete  the  work  well  below  the  day
 indicated.  I  therefore  request  the
 House  to  give  extension  of  time  for
 presenting  the  Report  to  the  26th
 August,  1957.

 Mr.  Speaker:  The  question  is:
 “That  the  time  appointed  for

 the  presentation  of  the  Report  of
 the  Select  Committee  on  the  Bill
 to  provide  for  the  levy  of  a  tax
 on  expenditure,  be  extended  up
 to  the  26th  August,  1957."

 The  motion  was  adopted.

 af

 ्

 DEMANDS  FOR  GRANTS—contd.
 Minisray  or  Renasmstatrron—contd.

 Mr.  Speaker:  The  House  will  now
 resume  further  discussion  of  the
 Demands  for  Grants  relating  to  the
 Ministry  of  Rehabilitation.  Out  of  8
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 I  will  call  upon  the  Minister  of
 Rehabilitation  and  Minority  Affairs
 to  reply  to  the  debate  at...

 The  Minister  of  Rehabilitation  and
 Minerity  Affairs  (Shri  Mehr  Chand
 Khanna):  I  shall  take  about  an  hour.

 Mr.  Speaker:  I  will  call  upon  him
 at  7°00  hours  We  will  sit  till  18°00
 hours.

 Shri  T.  B.  Vittal  Rao  (Khammam):
 There  is  another  discussion  at  7°30
 ours.

 Shri  Harish  Chandra  Mathur  (Pali):
 There  is  a  half-hour  discussion  at
 7.30  hours.

 Mr.  Speaker:  Would  the  hon.  Minis-
 ter  like  to  start  at  7°00  hours  and
 resume  tomorrow,  or  would  he  like
 to  start  and  finish  today  once  for  all?

 Shri  Mehr  Chand  Khanna:  The
 latter  would  be  better,  ए  I  can  start
 at  6°30  hours

 The  Prime  Minister  and  Minister
 of  External  Affairs  (Shri  Jawaharial
 Nehru):  This  process  of  prolonging
 the  time,  I  would  respectfully  sub-
 mut,  should  not  be  encouraged.  है.
 longing  the  time

 ४
 37°I8  or  17°30  hours.

 Mr.  Speaker:  He  will
 6:I5  hours  and  finish  by  17°30

 4  8  |
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 terrible  losses  syffered  by
 legal  lability  for  recouping  those  los-

 sation.
 What  we  are  now  told

 the  final  figure  of  Rs.  85  crores  is
 to  be  exceeded  unless  the
 Government  gives  something  in
 of  the  properties  that  are  left  there.

 ment  implies  payment  of  full  compen-

 is

 thon  in  doing  its  best  to  get  somethmg out  of  the  Pakistan  Government  in
 leu  of  those  properties.  But  what  I

 property  38  being  dealt  with  with  the
 Pakistan  Government  is  not  the  pro-
 per  way  Problems  between  the
 Indian  Government  and  the  Pakistan
 Government  comprise  one  mtegrat-
 ed  whole  and  those  issues  cannot  be
 split  up.  The  Pakistan  Government
 wants  the  waters  of  the  eastern  rivers
 against  the  agreement  of  1948,  They
 want  to  deal  with  that  question  separa-
 tely,  and  in  order  to  keep  mternational
 peace  and  goodwill,  we  show  them  all
 sorts  of  concessions.  But  I  would  sub-
 mit  that  the  entire  question,  whether
 it  be  of  waters  of  the  eastern  rivers,
 whether  it  be  our  demanrd  for  com-
 pensation  for  our  loases  in  Pakistan
 or  the  immovable  property  we  have
 left  there,  is  one  whole  question  and
 should  be  dealt  with  as  a  whole.  EH
 the  Pakistan  Government  is  allowed
 to  have  the  waters  of  the  eastern
 ‘ivers  despite  the  agreement  of  1988,
 at  the  same  time  refusing  to  discharge
 the  properties  which  ४  has  expropria-
 ted  of  the  displaced  peraons,  it  would
 be  dealing  with  the  question  in  a
 plece-meal  way  and  would  be  enabil-
 ing  those  people  to  follow  the  policy
 of  ‘heads  I  win,  tails  you  lose’.

 Therefore,  I  would  ask  the  Minister
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 {Shn  A  ss.  Sarhadi]
 of  Rehabilitation—I  know  he  is  a  very
 strong  man,  an  efficient  man  too,  has
 got  feelings  for  the  displaced  persons
 also—to  stress  upon  his  colleagues  to
 deal  with  this  question  as  one  whole
 ‘There  should  be  no  settlement,  and  no
 water  hould  me  given  from  the  east-
 rn  rivers  unless  they  discard  the  pro-
 perties  which  they  have  expropriated
 of  the  displaced  persons  If  this  ques-
 thon  35  dealt  with  as  a  whole,  I  am
 sure  he  will  be  doing  a  service  to  the
 refugees  from  the  western  source  by
 getting  something  out  of  the  proper-
 ties  our  people  have  left  there  But
 wf  on  the  other  hand,  the  question  35
 dealt  with  separately,  I  can  assure
 him  that  it  will  be  extremely  difficult
 for  him  to  have  anything  out  of  them
 m  leu  of  the  properties  that  people
 have  left  there

 The  second  point  35  this  The  pro-
 mouncement  of  the  Government  s
 there  that  the  displaced  persons  are
 to  be  reimbursed  out  of  the  Rs  00
 crores  worth  of  evacuee  property
 left  by  the  Muslims,  Rs  85  crores  al-
 location  made  for  them  by  Govern-
 ment  and  no  more  But  here  the
 Minister  of  Rehabilitation  will  please
 see  that  in  the  First  Year  Plan  the
 allocation  for  the  benefit  of  these
 displaced  persons,  af  I  recollect  cor-
 rectly,  was  Rs  66  08  crores  and  the
 amount  that  was  expanded  was
 Rs  4308  crores,  which  means  that
 Rs  23  crores  allocated  for  the  purpose
 and  to  the  benefit  of  the  displaced  per-
 gons  was  not  spent  in  the  first  five
 years  This  is  an  amount  which  be-
 longs  in  a  way  to  the  refugees,  which
 was  allocated  for  the  purpose,  and
 there  38  no  reason  why  this  amount
 should  not  be  added  to  the  evacuee
 pool  out  of  which  they  are  to  be  re-
 imbursed  They  have  got  a_  strong
 case  that  these  Rs.  23  crores  which
 were  not  spent  for  their  benefit,  which
 obviously  seems  to  have  lapsed,  should
 be  expended  for  their  benefit

 Another  point  which  I  beg  the  hon
 Minister  for  Rehabilitation  and
 through  hum  the  Government  of  India
 to  consider  38  this  About  47  lakhs  or
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 nearly  5  million  people  have  come
 from  West  Pakistan  Most  of  them
 have  spread  themselves  on  their  own
 wmutiative  in  the  rest  of  the  country.
 They  have  enriched  the  economy  of
 the  country  They  have  gone  away  to
 every  nook  and  corner  of  India  and
 we  are  proud  of  it  I  wish  that  my
 friends  from  East  Pakistan,  the  Ben-
 gahs  will  do  the  same  thing  I  thmk
 their  culture  is  lovely,  their  language
 is  beautiful  and  wherever  they  go
 they  will  be  able  to  maintain  their
 culture  and  language  on  account  of  its
 inherent  strength  as  the  Punjabis  have
 done  The  Punjabis  have  gone  to
 Kanpur,  Lucknow  and  even  Madras
 and  have  made  their  own  colonies
 Anyway  that  is  their  concern  What
 I  want  to  tell  the  Mmmuster  is  this
 There  is  no  gainsaymg  one  fact  that
 by  the  influx  of  the  refugees  into
 Delhi  and  other  places  of  fIndia,  the
 properties  of  the  Government  of  Inca
 have  appreciated  to  a  very  great  ex-
 tent.  There  has  been  an  unearned  in-
 crement  that  has  accrued  to  the  Gov-
 ernment  of  India  Would  the  hon
 Minister  of  Rehabilitation  appoint  a
 committee  to  go  mto  that  unearned
 mecrement,  if  he  finds  that  there  has
 been  an  unearned  increment?  Why
 not  the  value  of  that  unearned  incre-
 ment  go  to  the  evacuee  pool  for  the
 purpose  of  disbursement  to  the  eva-
 cuees?  I  think  their  case  is  logically
 strong  that  this  should  also  go  to  the
 evacuee  pool  I  will  not  further  dilate
 on  this  subject  I  would  only  say  that
 in  the  interests  of  justice,  fairness  and
 fair  play  this  35  essential  that  what-
 ever  the  Government  has  benefited  by
 must  be  given  back  to  them  I  do  not
 say  that  Government  is  exploiting  the
 miseries  of  the  refugees,  I  know  it
 would  offend  them  But  I  would  say
 with  all  the  force  atmy  command  Do
 not  take  advantage  of  the  miseries  of
 the  refugees  and  displaced  persons,
 whatever  advantage  has  accrued  to
 you  by  their  influx,  by  their  efforts,
 by  their  exertions,  by  their  bettering
 the  economy  of  the  country,  that  must
 go  to  them  and  for  Heaven's  sake  as-
 sess  that  unearned  increment  in  the
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 property  of  the  Government  and  let
 them  have  that.

 Dealing  with  this  subject,  I  come  to
 another  important  point  from  my
 Ppeint  of  view,  and  I  draw  the  atten-
 tion  of  the  Minister  to  Rule  65  of  the
 Evacuee  Rules

 Shri  Mehr  Chand  Khanna:  Is  it
 Compensation  Rules?

 Shri  A.  8S.  Sarhadi:  Yes  Rule  65
 I  will  draw  his  attention  to  its  mean-
 ing  It  says

 “(l)  Any  person  to  whom  four
 acres  er  more  agricultural
 land  have  been  allotted  shall
 not  be  entitled  to  receive  com-
 pensation  separately  in  res-
 pect  of  his  verified  claim  for
 any  rural  building  the  asses-
 sed  value  of  which  is_  less
 than  Rs  20000

 (2)  Any  person  to  whom
 less  than  four  acres  of  agri-
 cultural  land  have  been  allot-
 ted,  shall  not  be  entitled  to
 receive  compensation  separate
 ly  in  tlespect  of  his  verified
 claim  for  any  rural  building
 the  assessed  value  of  which  3५
 less  than  Rs  10,000”

 What  this  Rule  postulates  is  this  A
 person  whose  verified  claim  of  land  35
 4  acres  or  less  ts  not  entitled  to  have
 his  house  claim  verified  af  it  3s  less
 than  Rs  10,000  m  value  My  _  hon
 friend  the  Minister  of  Rehabilitation
 knows  very  well  that  most  of  the  peo-
 ple  who  have  come  from  the  northen
 districts  of  united  Punjab  belong  to
 the  commercial  classes  They  were
 living  in  the  villages  doing  either  petty
 shopkeeping  money-lending  business
 or  business  of  that  kind  They  had
 good  residential  houses  either  built
 by  themselves  or  built  by  their  an-
 cesters  The  houses  might  be  of  less
 than  Rs  10,000  or  between  Rs  10,000
 and  Rs  20,000  They  have  all  migrat-
 ed  now  and  have  settled  down  in
 towns  The  mam  business  they  did
 on  the  other  side  was  commerce  or
 trade  The  lands  which  they  had
 there  was  incidental,  which  came  _  to
 them  either  on  account  of  the  moneys

 which  they  had  grven  on  loan  or
 somehow  Most  of  the  refugees  that
 have  come  even  did  not  know  of  the
 exastence  of  any  ownership  of  the
 land,  but  in  the  Jama  Bandis  and  the
 record  of  rights  their  names  gppear-
 ed.  Therefore,  the  Government  allot-
 ted  lands,  though  they  were  not
 aware  of  such  allotments  It  looks
 surprising,  |  would  say,  that  it  looks
 rather  astounding  that  a  person  who
 has  got  a  small  area  of  land  of  0
 marlas  as  ns  holding  m  West  Pakis-
 tan  should  be  deprived  of  his  claim
 to  Rs  9,000  of  his  house,  which  he
 got  verified  Ten  marlas  of  land
 would  not  be  worth  more  than  Rs  40
 or  Rs  50  For  this  Rs  40  or  Rs  50  he
 has  to  lose  a  claim  of  Rs  9,000  96-.
 cause  without  his  knowledge  ,  without
 his  application,  without  his  request  a
 ccrtain  allotmenthas  been  made  to
 him,  of  which  he  38  not  aware  and
 which  he  hasnot  taken  possession  of
 I  would  subm  tthat  this  is  not  only
 unfair  and  unjust  and  inequitous,  but
 I  would  ask  your  permission  to  say
 that  it  »s  obnoxious  There  are  thou-
 sands  of  refugees  with  claims  for  a
 than  Rs  10,000  and  between  Rs  16,000
 and  Rs  20000  who  have  been  given
 allotments  and  who  have  not  taken
 Possession  So,  I  respectfully  pray
 that  this  Rule  should  be  amended  ६७
 the  extent  that  option  should  be  given
 to  the  displaced  persons  concerned
 either  to  take  the  land  or  :f  they  re-
 fuse  to  take  the  land  and  get  allot-
 ments  cancelled,  he  should  get  his
 verified  claim  paid  hke  others  If  that
 option  is  there  4  submit  that
 Government  would  be  able  to  have
 land  and  these  people  would  be  able
 to  have  their  claims  paid  I  say  that
 this  is  a  demand  which  35  most  justi-
 fied  and  I  wish  the  Minister  of  Reha-
 bilitation  would  concede  that  He
 was  so  kind  to  concede  many  other
 things  which  my  hon  friend  Pandit
 Thakur  Das  Bhargava  submitted  the
 other  day

 The  third  point  to  which  I  want  to
 call  attention  ४5  this  This  is  also
 equally  important  The  hon  Muinis-
 ter  has  prescribed  that  persons  hav-
 ing  been  allotted  agricultural  land  in
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 have  them  adjusted  against  their

 probably,  the  valuation  of  such  lands
 Wf  only  an  area  of  the  value  of
 Rs  10,000  38  to  be  adjusted  against  the
 claim,  it  would  not  be  more  than  an
 acre  or  l4  acres  which  38  not  an  eco-
 nomic  holding  It  will  have  its  effect
 on  food  production  also

 Shri  Mehr  Chand  Khanna:  What
 us  the  value  of  an  acre?

 Shri  A.  S.  Sarhadi:  It  would  come
 to  about  Rs  50  per  maria  near  about
 a  town  if  its  value  38  put  in  a  town
 hke  Jullundur,  then  the  price  would
 work  out  to  Rs  10,000  per  acre
 What  I  submit  is  the  lease  already
 given  for  a  block  of  5  acres  If  in
 the  case  of  industries  the  figures  of
 Rs  50,000  is  put  up  for  the  purpose
 of  adjustment  against  claims,  there
 is  mo  reason  why  in  the  case  of  agri-
 culture  the  same  value  is  not  put  up
 Then,  the  holdings  that  would  be  ad-
 justed  against  the  claims  would  be
 as  much  to  make  it  an  economic
 holding  and  the  displaced  persons
 would  be  able  to  look  after  that  He
 must  bring  the  agricultural  industry
 on  a  par  with  other  industrial  esta-
 bhshment  and  the  area  should  be  at
 least  5  acres  or  to  the  tune  of
 Rs  50,000  which  the  individual  clams
 Otherwise,  the  economic  holdings  of
 the  individuals  would  not  be  more
 than  an  acre  or  yy  acres  under  no
 circumstances  can  such  holdings  be
 called  economic  holdings

 The  hon  Minster  knows  that  many
 people  have  come  from  certain  tribal
 areas  of  the  NWFP  They  had  been
 forced  to  migarate,  they  had  been
 squeezed  out  from  the  tribal  tracts
 He  has  tried  to  do  his  best  to  accom-
 modate  them  as  much  as_  possible
 In  the  matter  of  verification  of  their
 claims,  a  condition  has  been  put  I
 thave  myself  seen  a  letter  that  was

 issued  from  the  Chief  Settlement
 Commussioner’s  office  which  said  that
 before  the  claim  was  verified,  the
 claus  for  immovable  property  must
 be  supported  by  documentary  proof.
 Now,  there  is  no  registration  there.
 They  do  not  pay  such  taxes  as  pro-
 perty  tax  as  there  are  no  municipal
 committees  or  corporatians  There
 are  no  registration  offices  It  is  a
 most  anomalous  postion.

 Shri  Mehr  Chand  Khanna:  Is  the
 hon  Member  referring  to  compensa-
 tion  applications  or  rehabilitation
 grants’

 Shri  A.  S.  Sarhadi:  J  am  not  re-
 ferrmng  to  the  grants,  they  are  differ-
 ent.  I  am  referring  to  the  clams
 applications  for  compensation  which
 are  the  basis  of  grants  Iam  subject
 to  correction  He  would  also  appre-
 ciate  that  the  grants  are  mcommen-
 Surate  with  the  claims,  they  are
 very  much  less  I  would  refer  to
 rule  65  mm  this  connection  You  are
 Giving  grants  in  certain  cases  A
 Person  who  has  a  claim  for  a  ,house
 worth  Rs  7,000  and  has  got  a
 claim  of  about  ten  marlas  of  land,  be-
 cause  he  has  hisclaumfor  40  maria
 land  his  other  claim  for  Rs  7,000  s
 rejected  The  grant  given  755  only
 Rs  300  This  aspect  also  needs  look-
 ing  into

 I  would,  therefore,  submit  that  no
 documentary  proof  should  be  asked
 for  They  should  be  permitted  to
 give  applications  for  verification  of
 their  »mmovable  property  which  they
 had  left  It  should  be  left  to  the
 discretion  of  the  claims  officers  whe-
 ther  to  beheve  the  evidence  or  call
 for  any  other  proof  and  they  can  ex-
 ereise  their  discretion  in  a  judicious
 manner  and  have  other  proofs  0
 that  there  may  not  be  false  fabricat-
 ed  clairas

 At  present  there  are  about  400
 families  which  have  been  stranded
 from  those  areas  Nothing  has  been
 done  so  far  for  them  I  entirely
 agree  that  the  Government  is  doing
 its  best  for  them  and  is  grving  them
 doles  but  doles  have  a  demoralising
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 effect.  Look  के  the  demoralising
 effect  on  the  future  education  of  the
 children.  It  is  time  that  they  are
 settled  somewhere  at  places  where
 they  desire  so  that  they  may  be  able
 to  support  themselves.

 I  would  also  draw  the  attention  of
 the  hon.  Minister  to  the  Sindhi  re-
 fugees  whose  allotments  are  not  be-
 ing  made  permanent.  I  need  not  di-
 late  on  this  point;  the  hon.  Minister
 knows  it  very  well.  This  case  has
 been  hanging  fire  for  a  long  time.  If
 the  records  have  not  come  back,  the
 fault  is  not  theirs.  When  the  Pakis-
 tan  authorities  were  approached,  they
 were  throwing  the  blame  on  the  Gov-
 ernment  of  India  that  the  records
 from  this  side  have  not  gone.  What-
 ever  it  might  be,  I  would  pray  that,
 in  case  the  total  allotment  could  not
 be  made  permanent,  at  least  75  per
 cent  should  be  made  permanent  80
 that  they  should  have  some  security.

 I  entirely  agree  with  what  my
 hon.  friend,  Pandit  Thakur  Das
 Bhargava  has  said  about  the  Kamala
 Market  and  the  people  who  are  liv-
 ing  in  the  fort  area.  I  do  not  think
 that  the  Government  should  go  on
 any  other  basis  than  ‘no-loss-no-
 profit’.  These  people  have  settled  in
 the  fort  area  by  sheer  energy  and  ad-
 venture  and  they  have  rehabilitated
 themselves  on  a  portion  which  was
 lying  waste.  If  they  are  turned  out
 from  that  place,  they  should  be  given
 some  alternate  accommodation.

 My  last  and  the  most  important
 point  is  about  the  trust  properties
 and  the  gurudwaras  and  other  histo-
 rical  institutions.  We  have  got  very
 serious  misgivings  about  it.  There
 is  no  difficulty  in  the  solution  of  this
 problem  and  about  the  properties
 and  the  income  which  belonged  to
 the  historical  shrines  if  the  Govern-
 ment  of  India  makes  a  determined
 effort  to  settle  the  whole  question,  an
 integrated  whole,  and  not  allow
 Pakistan  to  gain  in  piecemeal  deal-
 ings.

 To  a  question  I  put  the  Prime
 Minister  on  free  pilgrimage  to  Shrines
 in  Pakistan,  I  was  told  that  the
 Pakistan  Government  was  co-operat-

 ing.  I  am  afraid  it  is  not  so.  Exten-

 are  being  expropriated  and  I  feel
 that  a  time  has  come  now  when
 the  Government  of  India  should
 deal  with  it  properly.  That  is  a
 sacred  trust  of  the  70  million
 people  and  in  that  I  include  the  refu-
 gees  from  East  Pakistan.  That  ques-
 tion  is  now  in  your  hands  and  the
 posterity  will  look  how  you  discharge
 it.  It  is  not  an  easy  problem.  It  is  a
 collossal  and  stupendous  problem.  It
 is,  however,  a  sacred  trust  in  your
 hands.  If  you  discharge  it  in  an  effi-
 cient  way  and  rehabilitate  the  people
 in  the  proper  manner,  your  name  will
 adorn  the  pages  of  history;  if  you  do
 not,  posterity  wili  condemn  you.

 QUESTION  OF  PRIVILEGE
 IMPERSONATION  BY  BIRENDRA  KUMAR

 Mazumpar
 Mr.  Speaker:  I  want  to  make  a

 statement  on  the  person  who  imper-
 sonated  the  other  day  as  a  Member  of
 this  House.  He  was  sent  to  the  hos-
 pital  for  examination.  The  House
 will  recollect  that  on  the  l5th  of  July,
 1987,  a  person  who  gave  his  name  as
 Birendra  Kumar  Mazumdar  has  com-
 mitted  contempt  of  the  House  by
 posing  as  an  elected  Member  of  the
 House  and  signing  the  role  of  Mem-
 bers  as  such.  I  was  authorised  by  the
 House  to  send  Birendra  Kumar
 Mazumdar  to  a  medical  board  for  ex-
 amination  of  his  mental  state  and  to
 take  such  further  action  as  I  might
 think  fit  on  the  advice  of  the  medical
 board.  The  Medical  Board  has  ob-
 served  Shri  B.  K.  Mazumdar  for  a
 sufficiently  long  period,  and  examin-
 ed  him  individually  and  collectively
 on  two  separate  occasions.
 The  Medical  Board  has  stated  that
 Shri  B.  K.  Mazumdar  is  a  person  of
 unsound  mind,  and  his  is  a  case  of
 schizo-phrenic  reaction,  a  type  of  in-
 sanity.  In  view  of  this  medical  report
 I  have  decided  not  to  take  any  action
 against  Shri  Mazumdar.
 i3  hrs.

 A  copy  of  the  medical  report  of  the
 said  Medical  Board  appointed  to  ex-
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 {Mr.  Speaker)
 amine  Shri  B.  K.  Mazumdar  is  laid  on
 the  Table  of  the  House.  [See.  Appen-
 dix  II,  annexure  No.  188.)

 Shri  Achar  (Mangalore):  Sir,  the
 other  day  we  passed  a  resolution  say-
 ing  that  it  amounted  to  a  contempt  of
 this  House  If  he  is  a  lunatic  how
 can  there  be  a  contempt  of  the  House
 at  all?

 Mr.  Speaker:  It  3s,  therefore,  that
 Y  said  no  action  is  called  for  Ongi-
 nally,  before  knowing  who  he  was,  I
 thought  there  was  a  contempt  of  the
 House  and  it  authorised  me  to  take
 action  against  him.  I  got  him  exa-
 mined  In  view  of  the  medical  re-
 port,  there  is  no  contempt  of  the
 House,  and  I  have  discharged  him.

 DEMANDS  FOR  GRANTS—Contd.
 Ministry  oF  ReHasrirrAtion—Contd

 Shrimati  Renu  Chakravartty
 (Basirhat)  Sir,  we  are  dealing
 with  a  Ministry  which  ts  one  of  the
 cleverest  in  propaganda  It  33  alse
 true  that  after  we  have  spoken  the
 Manister  is  going  to  have  the  last
 word  and,  naturally,  everything  which
 we  have  been  placing  year  after
 year  will  be  replied  to  by  him  in  a
 way  which  will  confuse  the  issues,
 and  people  will  begin  to  think  that
 all  that  we  have  been  stating  are
 being  attended  to,  and  the  next  year
 when  we  come  back  we  shall  again
 make  the  same  complaint

 This  is  a  Ministry  with  an  unbro-
 ken  record  of  obstinate  persistence
 m  pursuing  wrong  policies,  of  turn-
 ing  a  deaf  to  all  importunate
 pleadings  to  change  these  policies,
 and  only  when  the  terrible  sufferings
 of  refugees  become  impossible  to  hide
 a  host  of  propaganda  is  let  loose  giv-
 ing  al}  extraneous  reasons  for  their
 fate  except  that  it  is  due  to  the  fail-
 ings  of  the  Ministry  and  the  wrong
 policies  which  they  continue  to
 adopt

 a  will  prove  this  from  the  report
 itself  It  becomes  more  than  obvious
 when  one  reads  the  report,  and  when
 one  hears  the  answers  given  to  our
 questions  The  evasiveness  of  the

 answers  and  sometimes,  shell  I
 say,  the  downright  incorrectness  of
 these  replies  astounds  one.  Can  a
 Ministry  which  is  entrusted  with  one
 of  the  most  stupendous  human  tasks
 of  healing  the  bleeding  wounds  of  up-
 rooted  and  persecuted  humanity
 behave  in  a  more  heartless  way?

 Just  a  few  days  ago,  in  answer  to
 a  question  by  Shri  H.  N.  Mukerjee
 regarding  the  fate  of  the  refugees  who
 are  in  the  Sealdah  Station  in  Calcutta
 Shri  Mehr  Chand  Khanna  said:

 “According  to  our  mformation
 no  displaced  persons  are  residing
 permanently  on  the  platforms  and
 priemcts  of  Sealdah  Station
 Every  now  and  then  deserters
 from  within  the  State  of  West
 Bengal  and  outside  come  to
 Sealdah  and  take  temporary
 shelter  there  Recently  some
 migrants  with  forged  mugration
 certificates  have  also  been  notic-
 ed  The  State  Government  have
 been  advised  to  take  appropriate
 action  in  the  matter”

 This  was  on  the  23rd  July,  ५57
 What  did  we  see  on  the  7th  August”
 All  the  mam  papers  in  Calcutta,  all
 of  them  nationahst  Congress  papers,
 came  out  with  pictures  of  the  terri-
 ble  state  of  the  refugecs  in  Sealdah
 Station  If  I  were  to  translate  what
 was  written  on  7th  August,  1957,  in
 Jugantar,  \t  says

 “For  the  last  five  “years  4000
 refugees  have  been  hovering
 around  the  brink  of  starvation  on
 the  platforms  of  Sealdah.  In  the
 meantime  neighbourmg  families
 have  been  attacked  by  cholera,
 small-pox,  fever  The  dirty
 water,  the  putrid  atmosphere  opens
 up  before  the  thousands  of  pas-
 sengers  the  horrifymg  life  of
 these  refugees  at  every  footstep
 they  take.  There  is  not  an  inch
 of  space  in  any  corner  that  does
 not  testify  to  these  fragments  of
 shatered  family  life’  The  cor-
 respondent  visited  the  Sealdah
 Station  in  the  evening.  He  says
 that  many  families  had  made  e
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 little  fire  and  were  cooking  a
 few  handfulls  of  kanji,  and  that
 too  only  for  the  kids.  There
 was  nothing  for  the  grown-ups.
 A  spokesman  of  the  Refugee  Re-
 habilitation  Department  said
 that  the  majority  had  come  as
 deserters  from  camps.  Some  had
 fallen  victims  to  false  migration
 certificates.”
 And,  do  you  know  how  many  there

 are?
 “There  are  about  850  refugees

 who’  have  no  _  identification
 papers  ”

 It  is  not  a  small  number,  and  it  is
 not  as  if  they  come  and  they  go.  The
 paper  continues  to  say:

 “Some  of  the  men  looked  for
 work  as  day-labourers  in  the
 docks  as  helpers  Some  days
 they  get  work  for  two  three
 days  and  then  again  for  days  on
 end  they  get  no  work  Is  it  sur-
 prising  therefore  that  half  starva-
 tion,  and  more  often  full  star-
 vation  is  their  lot?  Little  kids
 cluster  round  the  passengers  beg-
 ging  them  to  allow  them  to  carry
 their  goods.  Many  of  them  have
 the  tragedy  of  becoming  refugees
 twice.”

 There  the  correspondent  talks  about
 a  50  year  old  Ananda  Das.  He  says:

 “He  went  to  Burdwan  and  got
 a  bit  of  land  out  of  his  own  ini-
 tiative  He  was  a  sharecropper.
 He  dreamt  of  begging  his  life
 afresh.  Last  year’s  flood  shatter-
 ed  all  his  hopes.  Shelterless,
 landless,  Ananda  Das  found
 refuge  in  Sealdah  Station.”

 I  have  read  out  this  bit  because  I
 want  this  House,  which  I  find  so
 empty  and  which  bespeaks  the  little
 interest  that  today  the  rest  of  India
 is  taking  in  this  Ministry  which  has
 deen  entrusted  with  one  of  the  larg-
 est  amount  of  money  to  tackle  one  of
 the  biggest  human  problems,  the  moat
 complicated  problem,  the  most  diffi-
 cult  problem,—to  realise  the  import-
 ance  of  this  problem.

 In  a  nutshell  the  history  of  the
 refugees  is  the  clearest  pointer  to  the

 real  reasons  why  these  things  are
 happening.  It  is  because  these  refu-
 gees  have  no  rehabilitation.  They
 have  no  means  of  Hivelihood.  That  is
 why  again  and  again  we  hear  that
 there  have  been  desertions,  that
 people  are  still  starving,  that  a  large
 number  of  refugees  are  suffering  from
 tuberculosis,  anemia  and  all  sorts  of
 diseases  And,  it  is  exactly  this  which
 the  Refugee  Rehabilitation  Depart-
 ment  has  refused  to  admit.  That  is
 the  reason  why  they  refuse  to  make
 public  the  Fact  Finding  Committee’s
 report  of  ‘1954.

 They  say  that  the  times  have
 changed  Yes,  the  times  have  chang-
 ed  There  has  been  a  greater  influx.
 But  the  fact  remains  that  even  before
 954  the  Fact  Finding  Committee
 made  a  very  clear  and  categorical
 statement  that  there  had  not  been  any
 rehabilitation,  that  rehabilitation  had
 fatled  and  not  even  l  per  cent  of  the
 people  had  been  rehabilitated.

 There  has  been  no  attempt  to  re-
 habilitate  the  refugees;  not  only  that,
 the  Ministry  is  m  no  mood  of  self-
 criticism  or  re-examination  of  the
 policies  they  have  followed.  I  feel  in
 their  arrogance  all  that  they  have
 done  is  to  blame  the  refugees  again
 and  again  and  to  make  propaganda,
 which  they  have  carried  on  all  along,
 that  all  this  has  continued  because
 we  have  had  such  a  huge  refugee
 influx

 This  is  there  again  in  this  year’s
 report.  In  this  year’s  report  the
 opening  sentence  says:

 “The  exodus  of  Hindus  from
 East  Pakistan  instead  of  ceasing
 continued  with  unabated  vigour
 and  intensity.  The  average
 monthly  rate  of  this  exodus  which
 was  20,000  in  1955......  हर

 It  goes  on  like  that  and  it  says:
 “Tt  represents  an  increase  of

 $35  per  cent  over  the  average
 monthly  rate  during  the  previous
 year.”

 There  is  no  doubt  about  the  amount
 ्र  mereased  influx  during  1958-86.
 It  complicated  matters,  no  doubt,  but
 I  would  request  the  House  te  consi-
 der  the  fate  of  those  thousands  of
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 {Shrimat:  Renu  Chakravartty]
 others  who  have  been  here  between
 947  and  954  Are  they  rehabilitat.
 ed?  No  Thousands  of  them  remain
 in  a  miserable  phght,  as  I  will  show
 again

 Another  thimg  ny  want  this  House
 to  notice  38  that  during  the  last  eight
 or  nine  months  there  has  been  a
 marked  dechne  in  influx  I  myself
 who  keeps  in  tauch  with  refugee  re-
 habilitation  problem  was  very  sur-
 prised  to  see  that  from  October  on-
 wards,  that  is,  almost  eight  to  nine
 months,  there  has  been  a  remarkable
 dechne  in  influx  From  August  when
 it  was  47,000,  it  came  down  to  16,000
 in  September,  2000  m  November,
 2000  9  December  and  in  January  it
 is  2500  In  February,  it  328  2000  In
 March,  3६  725  only  1,261  If  you  will
 see,  3६  s  even  lower  this  month  than
 even  in  953  So,  I  do  feel  that  here
 is  a  welcome  change  But  then,  the
 question  arises  In  my  mind  have  all
 the  ills  which  had  come  to  us  because
 there  was  this  huge  influx  and  which
 did  complicate  matters  been  attended
 to?  Have  things  changed?  Has  there
 been  more  successful  rehabilitation  m
 the  east  during  the  last  nine  months?
 Not  a  bit

 There  is  another  thing  which  I  call
 slander  and  not  propaganda  1  call
 it  slander  This  has  remained  abso-
 lutely  unchallenged  for  such  a  long
 time  and  I  am  glad  that  my  friend
 Shr  A  C  Guha  has  raised  it,  because
 I  myself  was  going  to  raise  it  this
 time  It  38  said  that  rehabilitation
 has  not  been  possible  for  East  Pakis-
 tan  refugees  because  they  refused  to
 go  outside  Bengal;  that  the  West
 Pakistan  refugees  are  mobile  and
 that  is  why  they  are  rehabilitated
 Sir,  I  would  be  very  glad  if  West
 Pakistan  refugees  are  rehabilitated
 I  should  be  very  glad  of  it,  but  there
 are  many  reasons  for  my  doubting  it
 IT  also  see  what  happens  in  this  big
 city  of  Delhi  What  is  happenmg
 here?  There  were  allottees  of  houses
 valued  at  Rs  10,000  about  whom,
 after  a  great  deal  of  agitation,  the
 tron  Minister  this  year  has  been
 pleased  to  say  that  they  may  give
 their  money  in  eight  years.  They

 wanted  it  to  be  in  5  years.  But  I
 am  glad  he  has  given  at  least  eight
 years  Now,  20  per  cent  instalment
 has  to  be  paid  immediately.  I  think
 the  House  should  know  how  much  it
 is  It  comes  to  1,000  to  1,800.  I  must
 state  that  none  of  our  refugees  not
 even  middle-class,  38  in  a  position  to
 pay  m  one  i  mstalment—Rs.  1,800,
 straightway  I  think  it  2s  a  very
 legitimate  demand,  that  if  we  have
 given  from  the  State  a  large  amount
 of  money  for  ther  rehabilitation—
 and  rehabilitation  is  the  main  and
 basic  problem—then,  it  38  right  that
 we  should  accede  to  their  demand  of
 Rs  30  instalment  per  mensem  It
 will  take  sometime  for  full  repay-
 ment  but  at  least,  they  will  have
 shelter  and  a  livelihood  Is  it  not
 night?

 Then,  they  have  complained  about
 the  departure  from  no-profit-no-Joss
 basis  of  valuation  I  think  it  is  only
 night  Why  should  we  make  profit
 on  them?  If  it  is  true  that  you  have
 given  one  allotment  and  you  have
 charged  a  particular  price  for  a  per-
 son  in  Malviya  Nagar,  why  should
 not  it  also  charge  that  same  price  for
 a  person  m  Lajpatnagar?  I  should
 say  it  is  a  very  legitimate  demand  of
 theirs,  that  all  houses  be  sold  at  a  no
 profit  no  loss  basis

 Then  again,  there  is  the  question  of
 their  rents  being  calculated  m  respect
 of  their  purchase  money  I  think
 that  is  also  a  very  legitimate  demand
 It  is  a  question  that  if  we  are  going
 to  rehabilitate  them,  we  must  have
 the  money,  and  true,  we  want  the
 money,  because  you  are  linking  up
 your  compensation  with  this  But  at
 least  we  must  see  that  those  who
 have  a  little  shelter  are  not  charged
 heavily  Rs  10,000  per  allotment  is
 a  humble  enough  place  I  must  say
 that  if  they  have  got  shelter  and
 they  are  prepared  to  pay  a  small
 amount  by  way  of  instalments,  why
 should  there  be  any  objection?  That
 38  a  very  legitimate  demand

 About  the  position  in  Purana  Quila,
 I  read  the  speech  made  by  Pandit
 Thakur  Das  Bhargava  I  entirely
 agree  with  him.  What  is  it  tney
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 want?  They  say,  “We  have  been
 given  temporary  allotments.  We  have
 paid  Rs.  150,  while  you  do  not  have
 that  money.  Now,  you  are  charging
 us  again  and  you  are  meeting  that
 amount  from  our  claims”.  They  say
 it  is  unjust.  But  the  Government  say,
 “St  is  all  right”.  What  I  say  is,  let  an
 enquiry  committee  of  MPs  be  set  up
 and  let  that  committee  go  into  the
 question  of  these  rents.  Is  there  any-
 thing  unreasonable  in  such  a  demand?

 « Sw Then  the  refugees  say  that  e
 want  that  there  should  be  a  plan  for
 our  permanent  rehabilitation.”  I  think
 that  the  hon.  Minister  said  that  he  is
 going  to  give  a  plot  of  land  in  Jang-
 pura.  What  has  happened?  These
 are  known  in  Delhi.  What  has  hap-
 pened  in  regard  to  Kamala  Market?
 If  this  is  the  result,  as  mentioned  by
 Pandit  Thakur  Das  Bhargava,  in
 Delhi,  in  respect  of  refugee  rehabilita-
 tion,  then,  you  can  understand  what
 is  the  fate  of  those  who  are  far  away
 from  the  centre  of  Delhi?  People
 from  East  Pakistan—the  refugees
 from  East  Pakistan—are  to  go  away
 to  jungles.  You  want  them  to  go  to
 the  jungles  in  Dandakaranya.  You
 can  understand  what  is  going  to  be
 the  fate  of  those  refugees.

 I  want  to  explode  this  canard  that
 the  East  Pakistan  refugees  are  not
 going  outside  Bengal.  Actually,  what
 are  the  figures?  The  figures  are  these.
 These  figures  deal  only  with  the  rural
 families,  because  that  is  the  real  prob-
 lem.  In  West  Pakistan,  whilst  the
 total  is  5°!0  lakhs,  how  many  have
 gone  outside?  0°5  I  have  taken  these
 figures  only  from  the  Government
 records.  In  respect  of  other  families,
 what  is  the  figure?  Out  of  °69  lakhs,
 ‘62  lakhs  have  gone  outside  Bengal.
 So,  it  is  time  that  we  came  down  to
 brass  tracks.  I  am  very  glad  that  my
 Punjab  friends  have  got  enough  land
 inside  Punjab.  Very  good.  We  from
 Bengal  may  not  have  evacuee  pro-
 perty,  but  I  say  that  the  same  prob-
 lems  would  have  arisen  in  the  case
 of  the  Punjab  refugees—the  rural
 families—if  they  were  not  lucky
 enough  to  have  had  lots  of  land  within
 Punjab.  Therefore,  I  would  not  like

 this  constant  harping,—I  can  read  out
 from  my  figures,—again  and  again,  of
 the  Ministry  trying  to  say  that  the
 reason  and  the  only  reason  why  there
 has  been  no  rehabilitation  of  the
 East  Pakistan  refugees  is  that  the
 East  Pakistan  refugees  do  not  go  oute
 side  Bengal  to  settle.

 From  the  details  which  I  shall  give,
 I  would  show  you  that  in  Punjab
 alone,  out  of  19,62,000  West  Pakistan
 refugees,  16,11,000  have  been  rehabili-
 tated  in  Punjab;  in  Rajasthan,  1,64,000
 and  the  rest  in  Bombay,  etc.  But  those
 who  were  settled  in  Bombay,  ete.,
 were  the  people  who  came  from  Sind
 generally.  From  East  Pakistan,  out  of
 21,69,000,  we  have  got  16,19,000  in
 West  Bengal  and  2,25,000  in  Tripura
 and  in  Assam  we  have  got  2,67,000—
 distributed  in  the  three  or  four  States.
 So,  what  the  Government  give  is  a
 completely  wrong  picture.  I  know
 my  friends  have  been  constantly  din-
 ning  in  our  ears  that  the  reason  why
 we  have  not  been  able  to  rehabilitate
 the  East  Bengal  refugees  is  because
 they  refuse  to  go  and  settle  outside.
 It  is  not  so.  I  should  like  to  say  why
 it  ig  that  in  Bihar  there  are  only  25,000
 East  Bengal  refugees  while  in  Assam,
 there  are  2,67,000.  Why  is  it  that  the
 refugees  do  not  come  away  from
 Assam?  Why  is  it  that  while  we  have
 got  in  Orissa  only,  33,000  refugees,  we
 have  got  2,25,000  in  Tripura.  Why  do
 the  refugees  in  Tripura  not  mig-
 rate  to  Sealdah?  The  reason  is,
 because.  of  the  condition  in  the  camps
 and  the  failure  of  their  rehabilita-
 tion.  Take  the  case  of  the  Bettiah
 refugees  who  deserted.  It  is  not
 those  who  have  been  rehabilitated—
 those  5,000—who  have  migrated.  It
 is  the  others  who  migrated.  There
 were  certain  reasons,  but  even  with
 all  the  provocations  of  any  individual
 or  any  person,  I  tell  you  that  no  per-
 son  who  has  been  rehabilitated  can
 be  forced  to  desert  once  he  has  got
 rehabilitation.  That  is  the  big  point
 which  I  would  like  to  drive  home  to
 the  House,  because  I  do  not  know  how
 far  I  will  be  able  to  drive  this  point
 home  to  the  Minister.  That  is  why
 I  would  beg  of  the  Ministry  not  to
 give  currency  to  this  canard  again.
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 {Shrimati  Renu  Chakravartty]
 Now,  I  would  like  to  refer  to  an-

 other  point.  The  hon.  Prime  Minister
 also  replied  on  one  occasion  when  we
 had  raised  the  question  of  Danda-
 karanya—I  think  Shri  Sadhan  Gupta
 raised  that  question—that  refugees  are
 being  settled  outside  West  Bengal  that
 is  in  Dandakaranya.  They  are  doing
 it  without  making  complete  evaluation
 of  the  land  and  the  amount  of  fallow
 and  that  lies  in  West  Bengal.  He
 said  that  it  is  being  done  because  we
 have  to  take  into  consideration,  the
 geography,  the  population  and  _  all
 other  aspects.  in  that  way,  if  the
 total  population  is  divided  by  culti-
 vable  land,  there  is  no  land  in  the
 whole  of  India  where  we  can  _  place
 these  refugees.  What  we  have  been
 pressing  for  is,  turn  the  fallow,  waste,
 water-logged  land  in  West  Bengal  in-
 to  good  land,  reclaim  it,  and  divide  it
 50-50  between  the  local  people,  the
 local  landlords,  the  local  landless
 people  and  the  displaced  persons.

 I  was  surprised  to  hear  the  bitter
 speech  made  by  my  friend  Shri
 Barman.  I  may  tell  him  that  today,
 the  bitterness  that  is  growing  between
 the  West  Bengal  people  and  the  East
 Pakistan  refugees  is  not  because  of
 the  latter.  I  know  some  of  them
 take  fish  from  the  pond;  some  of  them
 steal  coconut  from  the  trees  and
 other  fruits  from  the  crops.  I  have
 seen  it.  I  have  seen  the  bitterness  in
 Rajarhat.  But  all  this  is  not  the
 fault  of  the  displaced  persons.  It  is
 the  fault  of  the  Refugee  Rehabilita-
 tion  Department’s  policies.  It  is  the
 failure  of  the  department  that  is
 responsible.  I  have  again  and  again
 put  my  concrete  proposals  before  this
 House  but  those  proposals  have  been
 treated  as  so  many  scraps  of  paper.

 Shri  Barman  said  so  much  about
 the  difficulties  of  finding  land  and
 that  there  is  no  land  in  the  Sunder-
 vans.  But  I  say  there  is  and  if  you
 tackle  it  district  by  district,  and  let
 us  find  out  how  much  land  is  available
 and  how  much  could  be  improved,  we
 could  find  land.  He  wants  to  send
 the  refugees  to  Dandakaranya
 about  which  I  shall  say  something
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 more  later.  He  tells  us  that  there  is
 no  land  in  North  Bengal.  There  is  a
 lot  of  forest  land.  There  is  the  Terai
 area,  tea  garden  area  where  fallow
 land  is  available.  Nobody  is  wanting
 to  take  away  the  cultivable  land,
 which  is  in  the  hands  of  the  small
 peasantry.  In  Rajarhat  the  local
 peasantry  have  been  fighting  not  only
 under  the  leadership  of  the  Kisan
 Sabha  and  ourselves,  but  the  Con-
 gressmen  themselves  have  been  hold-
 ing  meetings  to  oppose  the  acquiring
 of  peasant’s  lands.  I  would  like  to
 place  before  you  some  of  the  leaflets
 which  I  have  got.  Today  satyagraha
 is  taking  place  there.  For  five  years
 I  have  been  trying  to  din  this  into  the
 ear  of  the  hon.  Minister  and  before
 him  his  predecessor  that  the  small
 peasants  land  should  not  be  taken,
 but  it  has  been  refused.  Now  the
 position  is  that  the  local  people  and
 the  refugees  who  are  living  lives  of
 hell  in  tents  are  not  able  to  take  that
 land.  The  hon.  Parliamentary  Secre-
 tary  tells  me  that  they  have  passed
 orders  not  to  take  the  land.  I  do  not
 know  how  far  it  is  true.  If  it  is  true,  I
 will  be  the  first  person  to  welcome  it.

 But  together  with  it,  let  us  take
 the  fisheries.  Why  is  it  that  fisheries
 go  and  evade  these  fisheries?  There
 are  fisheries  not  only  within  the
 water,  but  outside  it.  There  are
 certain  people  who  are  very  high  up
 in  the  offices  of  the  Ministry  who  do
 not  want  this  to  happen.  I  will  say
 to  my  hon.  friend,  Mr.  Barman,  there
 are  hundreds  of  acres  of  land  in  my
 area.  Let  him  come  and  see;  there
 are  lots  of  barren  lands,  fallow  lands
 full  of  saline  water  and  they  can  be
 used  for  cultivable  purposes.

 Shri  Barman  (Cooch  Behar—Re-
 served—Sch.  Castes):  It  is  not  easy.

 Shrimati  Renu  Chakravartty:  No-
 thing  is  easy.  I  would  like  to  ask
 my  friend,  is  Dandakaranya  easy?
 Let  us  consider  it  from  that  point  of
 view.  Firstly,  there  is  nobody  who
 will  say,  we  object  on  principle  to
 people  going  outside.  But  our  ques-
 tion  is,  let  us  first  take  the  whole
 matter  in  an  integrated  way.  Let  us
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 not  create  divisions  between  East
 Bengal  and  West  Bengal.  Let  us  see
 if  we  can  create  good  land  from  the
 waste  land  that  is  there.  Let  the
 local  people  also  be  benefitted  by  the
 refugee  rehabilitation  scheme.  That
 is  my  outlook.

 I  want  to  be  convinced  as  to  whe-
 ther  Government  really  has  an  idea
 as  to  how  far  there  is  fallow  land  or
 not.  I  asked  a  question  when  we
 were  in  the  Rehabilitation  Consulta-
 tive  Committee,  about  two  years  ago,
 as  to  whether  a  total  evaluation  of
 the  fallow  and  waste  land  has  been
 made.  At  that  time  the  hon.  Minis-
 ter  said  that  the  information  was  that
 hardly  any  suitable  land  of  any
 measurable  size  was  available  in  West
 Bengal.  He,  however,  agreed  to  have
 the  matter  examined.  That  was  the
 answer  given  to  us  at  that  time.
 When  I  put  a  starred  question  the
 other  day,  asking  the  Minister  whe-
 ther  any  collection  of  data  has  been
 made  to  evaluate  waste  land  after
 the  Ishaq  report  on  undivided  Bengal,
 and  if  not  the  reason  therefor,  he
 says,  “no  survey  of  waste  land  has
 been  undertaken  by  the  Central  Gov-
 ernment;  an  enquiry  has  been  made
 by  the  State  Government.  We  have
 asked  whether  they  have  made
 any  survey  after  the  Ishaq  Committee
 report  and  the  information  when  re-
 ceived,  will  be  laid  on  the  Table  of
 the  Sabha.”  I  should  like  to  know
 on  what  ground  we  are  proceeding  to
 say  Bengal  has  reached  saturation
 point.  There  is  no  data  on  which  the
 Central  Government  is  making  state-
 ments,  I  say  it  is  a  totally  wrong
 thing  to  do.  First  of  all,  let  us
 find  out  what  amount  of  land  we  have
 within  West  Bengal  and  then,  after
 we  have  got  that  land  divided  amon-
 gst  our  own  landless  people  as  well
 as  the  refugees,  we  shall  certainly  see
 if  there  are  other  areas  near  about
 Bengal;  we  shall  certainly  see  that
 our  refugees  go  there.

 Coming  to  Dandakaranya,  it  has
 been  a  source  of  a  great  deal  of  dis-
 cussion  in  this  House.  As  far  as  the
 replies  given  tome  and  Shri  Sanganna
 are  concerned,  I  find  that  actually
 there  is  hardly  any  scheme.  Chapal
 Bhattacharya  knows  all  about  it  he
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 says  and  I  am  glad  he  knows.  But
 as  far  as  Khannaji  is  concerned,  he
 says:

 “It  is  very  difficult  to  say  at
 this  stage  whai  will  be  the  total
 quantum  of  the  area  that  will  be
 reclaimed,  because  surveys  are
 being  undertaken....  There  are
 no  communications  and  there  are
 no  roads.  The  nearest  railway
 station  is  about  00  miles  away,
 but  in  spite  of  all  these  difficulties,
 I  can  assure  the  hon.  Member  and
 the  House  that  we  are  doing  our
 level  best.”

 It  is  good  that  we  are  doing  our  level
 best,  but  when  this  will  be  available
 God  only  knows.  A  large  amount  of
 money  has  been  spent  and  I  do  not
 know  whether  it  is  going  to  pay  you,
 because  we  have  seen  many  reports
 which  have  appeared  in  the  Press.  It
 said  that  the  Gazetteer  of  Koraput
 district  published  a  statement  in  947
 about  Maikangiri  taluk,  which,  the
 hon.  Minister  says,  is  one  of  the  areas,
 which  says:

 “Generally  speaking,  the  soil  is
 of  very  poor  quality  and  after
 the  forest  has  been  cut  down  and
 the  natural  humus  has  been  sub-
 jected  to  the  withering  heat  of
 two  or  three  summers,  there  is
 very  little  virtue  left  in  it.”

 Besides,  in  the  rainy  season,  it  is
 impossible  to  get  there,  and  even  the
 jeep  in  which  the  “Statesman”  re-
 porter  visited  the  place  got  stuck  up
 for  four  hours.  There  was  ४  very
 interesting  letter  written  by  a  person
 from  F.A.O.,  Mr.  J.  N.  Sen  Gupta.
 He  has  quoted  from  the  census  report
 of  India,  95l,  on  Orissa,  where  he
 talks  about  the  Koraput  district  and
 he  says:

 “The  destruction  of  forest  and
 the  scrub  jungle  done  in  the  in-
 terests  of  intensive  cultivation
 and  Grow  More  Food  Campaign
 exposed  their  land  to  the  quick
 walk  of  water  and  wind,  with  the
 result  that  the  top  soil,  which  is
 generally  fertile,  is  logged.”

 He  goes  on  to  say  that  in  the  Eastern
 Ghat  region,  the  steeply  inclined  hill
 slopes  and  surface  soil  are  subjected
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 [Shrimati  Renu  Chakravartty]
 to  rapid  erosion  due  to  heavy  rain-
 fall  and  this  again,  is  aggravated  by
 deforestation.  If  this  is  true,  I  would
 beg  the  hon.  Minister  to  consider
 whether  we  are  right  in  spending
 this  huge  amount  of  money,  which
 we  need  very  badly.  We  wani  it  for
 the  refugee  rehabilitation  and  we  do
 not  want  the  money  to  be  wasted.  If
 this  is  at  all  true,  if  a  part  of  it  is
 true,  I  should  say,  let  us  be  a  little
 wiser.  Let  us  find  out  first  if  there
 is,  and  I  say  there  is,  fallow  land  in
 Bengal.  Let  them  undertake  a  pro-
 per  survey  and  evaluate  all  the
 water-logged  areas  in  our  own  State
 and  after  that,  only  after  that,  we
 should  try  to  undertake  such  things.

 I  do  not  want  to  take  any  more
 time  over  this  matter.  I  would  like
 to  mention  one  or  two  other  points.
 There  is  the  question  of  urban  reha-
 bilitation.  Regarding  this  questicn,
 the  problem  of  employment,  if  I  may
 say  so,  this  has  been  a  sorry  tale  of
 all  colonies.  If  I  can  give  you  the
 sequence  of  events  that  has  taken
 place  regarding  the  setting  up  of
 industries  in  our  various  urban
 colonies  the  truth  will  be  evident.  In
 January,  1955,  soon  after  Khannaji
 took  over  the  Ministry,  he  said,  8
 schemes  were  sanctioned  and  7,000
 people  were  to  get  jobs.  There  were
 to  be  3  spinning  mills,  steel  wire,
 ropes  forgings,  calcium  carbonate  fac-
 tory,  etc.  after  spending  Rs.  384
 lakhs.  In  October,  1955,  from  8
 schemes,  it  became  3  schemes;  9,000
 people  were  going  to  be  benefited;
 there  were  to  be  6  spinning  mills,  the
 same  calcium  carbonate  factory,  wire
 rops,  steel  forgings,  etc.  In  March,
 1956,  i.e,  |  year  and  2  months  later,
 36  industrial  schemes  were  sanction-
 ed.  But  what  is  the  result?  We  find
 the  same  names—J.  K.  Steel  Factory,
 Rishra,  Banga  Luxmi  Cotton  Mills,
 Taherpur,  Luxmi  Narayan  Cotton
 Mills,  Rishra,  Bengal  Fine  Spinning
 Mills,  Gayeshpur,  etc.  All  these  are
 to  go  into  production  in  a  year  or
 two,  and  some,  they  say,  they  are
 going  to  start  in  one  or  two  months.
 When  we  put  a  question  on  789
 December  1956,  almost  another  year
 afterwards,  we  find  the  same  answer

 given.  Now,  if  we  see  the  report  of
 the  Ministry  for  1956-57,  we  find  the
 same  thing.  Except  one  or  two,  the
 others  have  not  gone  into  production.
 This  is  the  way  in  which  the  entire
 question  has  been  deliberately  shelv-
 ed  and  the  economic  situation  has
 become  desperate.

 For  instance,  take  Gayeshpur  and
 Taherpur.  They  have  a  long  history.
 I  do  not  want  to  take  up  the  time  of
 the  House.  Mrs.  Ray  knows  about
 them.  They  were  the  colonies  which
 came  in  for  a  great  deal  of  criticism
 in  the  fact-finding  committee’s  report.
 We  have  been  hearing  for  three  years
 that  they  are  going  to  have  spinning
 mills  in  these  two  places.  We  are
 told  that  200  to  300  people  have  been
 recruited.  For  ‘what?  Half  the
 building  is  constructed  a  bit  of  the
 machinery  -has  been  ordered.  I  was
 told  by  my  friend,  Shri  Prabhat  Kar,
 who  is  a  representative  from  that
 area,  that  in  neither  of  these  two
 places  any  industries  have  been  star-
 ted.  This  is  the  whole  tale  of  rehabi-
 litation,  of  gainful  employment,
 which  is  going  on  whether  it  is  in
 the  rural  sector  or  in  the  urban
 sector.

 There  is  one  more  point  and  that
 is  regarding  the  squatters’  colony.
 The  same  is  the  table  about  squat-
 ters.  In  954—I  am  reading  from
 the  report;  I  am  not  saying  anything
 of  my  own—we  were  told  that  33
 colonies  are  going  to  be  regularised.
 Later  on,  in  the  Consultative  Com-
 mittee  we  came  to  hear  that  25
 colonies  are  going  to  be  added.  In
 30  colonies  the  survey  was  completed
 in  1954.  We  were  told  that  the  work
 was  in  progress.  In  955  how  many
 colonies  were  regularised?  Three.  In
 1955-56  nothing  was  stated—comp-
 lete  silence  on  the  matter.  In
 1956-57  we  are  told  that  from  the
 333  plus  25  colonies,  the  eligible  colo-
 nies  are  3l].  They  have  been  re-
 duced  suddenly.  For  three  years  39
 colonies  have  been’  regularised.
 I  think  many  of  the  people  who  are
 living  in  the  colonies  were  long  been
 dead  by  the  time  we  have  regulari-
 sed  these  colonies  if  we  are  to  wait
 like  this.  The  position  is  the  same
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 everywhere  whether  we  take  up  the
 question  of  the  refugees  in  Assam  or
 in  Tripura.

 In  Tripura  what  is  the  position?
 Loans  which  have  been  _  sanctioned
 years  ago  have  not  been  given.
 Everywhere  delays  and  delays.  Even
 those  who  are  supposed  to.  get
 money  for  reclamation  of  jungles
 have  not  been  given  money.

 There  are  so  many  other  cases.
 There  is  no  time  to  take  up  these
 matters.  I  would  say  that  the  en-
 tire  Ministry  has  got  to  be  looked
 into.  It  is  no  use  giving  excuses.  I
 know  what  the  answer  from  the  hon.
 Minister  is  going  to  be.  He  will
 give  a  long  number  of  figures.  When
 I  go  there,  I  will  find  that  nothing
 has  been  done.  I  can  give  example
 from  my  own  place.  There  is’  the
 example  of  Chandipur  Colony  where
 houses  have  been  built  much  earlier.
 In  the  early  days  of  the  influx,  they
 were  living  in  thatched  houses  with
 bamboos.  Those  people  were  living
 in  a  terrible  condition,  we  repre-
 sented  that  matter  a  year  ago  and
 then  Shri  Khannaji  sent  his  people
 there.  It  was  agreed  that  before  the
 monsoon  sets  in,  all  the  repairs  will
 be  undertaken.  Now  monsoon  has
 come  and  almost  gone.  In  another
 month  the  monsoon  will  9८  gone.
 But  I  have  been  getting  letters  that
 nothing  has  been  done.

 There  is  one  small  rehabilitation
 centre  in  Madhyamgram  where  three
 sets  of  women  have  been  trained  in
 waste  silk  spinning.  We  have  been
 begging  for  a  production  centre.  Let
 these  women  spin  and  get  some
 money  and  Government  will  buy  the
 raw  silk.  But  it  is  now  I4  to  2  years
 and  nothing  has  been  done.  It  has
 not  been  sanctioned.  Is  it  possible  for
 non-official  organisation  to  carry  on
 for  such  a  long  time,  training  women,
 who  have  come  with  so  much  hope,
 without  Government  help?

 This  is  the  way  the  whole  affair
 is  continuing.  So  I  say  that  unless
 this  Ministry  realises  its  own  failures
 and  makes  up  its  mind  that  it  is  go-
 ing  to  pursue  new  policies  and  it  is
 going  to  eliminate  not  only  the  de-
 lays  but  also  corruption  that  is  ram-
 pant  in  this  Ministry—Shrimati

 Renuka  Ray  knows  it—nothing  can
 be  done.  Now  what  is  the  state  of
 affairs?  If  a  refugee  has  applied  for
 a  loan,  at  least  a  part  of  the  loan  will
 have  to  be  given  to  Auckland  House
 in  order  to  be  able  to  realise  that
 loan.  This  is  the  position.  Everybody
 knows  it.  But  nothing  has  been  done
 to  check  it.  This  corruption,  this
 delay,  this  callousness,  this  persistent
 and  continuous  wrong  policy,  this,
 I  say,  is  the  root  cause  for  the‘  non-
 rehabilitation  of  these  refugees  and  I
 say  the  Ministry,  which  has  been
 given  so  much  money  by  the  public
 exchequer,  the  Ministry  which  has
 been  entrusted  with  healing  the
 wounds  of  thousands  and  lakhs  of
 people  who  have  been  uprooted  from
 their  own  homes,  has  no  right  to
 follow  the  present  policy  and  it  has
 to  give  a  fit  and  proper  deal  to  the
 refugees.  So  I  say  that  this  time
 when  the  Ministry  takes  up  this  prob-
 lem,  it  has  to  try  not  only  just  to
 show  propaganda  material  but  really
 to  take  upon  itself  the  great  task
 which  has  been  entrusted  to  it.

 Shrimati  Renuka  Ray  (Malda):  I
 am  very  glad  to  find  that  there  has
 been  certain  amount  of  change  in  the

 Parliament  and  that  the  problem  of
 the  East  Bengal  refugees  is  being  dis-
 cussed  at  much  greater  length  than
 I  used  to  find  in  the  olden  days.  I  do
 not  know  whether  anyone,  more  es-
 pecially  anyone  outside  India,  is
 aware  of  the  fact  that  during  the  one
 decade  that  has  come  and  gone,  day
 after  day,  month  after  month  and
 year  after  year,  every  day,  even
 though  there  were  lull  periods,  re-
 fugees  in  thousands  and  lakhs  have
 poured  into  West  Bengal  from  East
 Bengal.  The  State  of  West  Bengal
 has  a  total  area  of  30,770  sq.  miles
 and  a  density  of  population  of  806.
 The  next  State  in  which  large  num-
 bers  have  come  is  East  Punjab,  where
 the  total  area  is  36,389  and  the  den-
 sity  of  population  is  340  per  square
 mile.  Apart  from  this,  there  was  in-
 terchange  of  population  in  the  East
 Punjab  but  in  West  Bengal  they  are
 all  an  additional  number.  Now  I  have
 not  got  very  much  time  and  I  want
 to  lay  emphasis  on  two  or  three  major
 points.
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 The  first  one  is  regarding  land  in

 West  Bengal.  I  find  that  the  Ishaq
 Report  has  been  quoted  again  and
 again.  Anyone  who  has  knowledge
 is  aware  that  the  Ishaq  Report  was
 drawn  up  with  one  purpose,  one
 intent.  It  was  to  bring  the  whole  of
 Bengal  into  Pakistan,  to  show  that
 there  was  a  majority  even  in  the
 western  region  of  Bengal  of  Muslims
 and,  therefore,  this  report  was  drawn
 up  to  bring  from  neighbouring  pro-
 vinces  more  Muslims  into  the  west-
 ern  region  of  Bengal  so  that  if  and
 when  the  partition  came  the  whole  of
 Bengal  had  a  majority  of  Muslims.
 It  was  done  with  a  purpose.  Every-
 one  knew  that  the  density  of  popula-
 tion  was  very  high  and,  therefore,  to
 have  some  argument  to  show  that
 there  was  room  there  to  bring  some
 further  people,  this  report  was  drawn
 up.  Since  then  there  has  been  an
 agricultural  survey  by  the  West
 Bengal  Government.

 Shrimati  Renu  Chakravartty:  Put
 it  on  the  Table  of  the  House.

 Shrimati  Renuka  Ray:  There  was
 a  survey  some  few  years  back  which
 showed  that  out  of  the  5.78  lakhs
 acres  of  waste  land  there  is  in  West
 Bengal  2.47  lakhs  acres  which  will
 be  suitable  and  some  of  it  after  re-
 clamation.  I  cannot  go  into  every
 detail  of  what  type  of  lands  have
 been  given  to  what  type  of  refugees.
 But  this  2.47  lakhs  of  acres  of  land
 have  been  utilized.

 Now  we  hear  a  great  deal  about
 the  Sunderbans.  The  hon.  lady  Mem-
 ber  has  just  mentioned  it.  She  has
 stated  that  Shri  Barman  should  go
 down  with  her  and  see  all  that.  I
 would  ask  her  to  come  with  me  to
 some  of  the  refugee  colonies  in  the
 Sunderbans  such  as  the  plot.  It  is
 very  difficult  to  get  there.  It  takes
 time  and  when  you  get  there  you
 feel  sorry  that  we  placed  them  there.
 For,  in  spite  of  the  predictions  that
 in  two  years,  after  the  bunds  are  put
 up,  the  land  there  would  no  longer
 be  saline,  it  has  become  very  difficult
 to  keep  these  people  there,  including
 even  the  hardiest  of  refugees.

 Shrimati  Renu  Chakravartty:  There
 have  been  no  desertions  from  there.

 ’

 Shrimati  Renuka  Ray:  Of  course
 there  were  desertions  at  first.  I  have
 been  there  personally,  and  I  have  had
 to  move  those  people  more  into  the
 hinterland.  There  was  room  _  suffi-
 cient  only  for  a  few  people,  but  for
 more  people,  there  was  not  sufficient
 room.

 It  is  well  known  what  the  position
 and  fate  of  the  local  people  in  the
 Sunderbans  is,  in  spite  of  the  bunds
 that  have  been  built.  My  hon.
 friend  was  talking  about  refugees  to-
 day.  But  she  also  talked  sometimes
 about  the  local  people  and  their  needs,
 in  the  Sunderbans.  I  would  like  to  say
 one  thing  in  this  connection.  After
 1952,  it  became  quite  obvious  to  any-
 one  who  would  go  and  see  West  Ben-
 gal  that  the  only  way  of  putting  up
 the  jrefugee  cultivators  who  were
 coming  from  that  time  onwards  into
 the  State  of  West  Bengal  was  by  un-
 dertaking  big  schemes  of  reclamation.
 And  schemes  of  reclamation  have
 been  undertaken.  There  were  water-
 logged,  submerged  areas  like  Sonar-
 pur,  Aarapotch,  and  Bagjogla  on
 which  a  good  deal  of  money  was  spent.
 But  injunctions  after  injunctions  from
 the  High  Court  came.  Now,  who  were
 the  people  who  inspired  them?
 Who  were  the  people  who  said
 to  those  Bagjogla  refugees  ‘This
 Jand  should  be  yours.  You  have
 been  put  here  in  tents,  and  you
 have  to  be  helped  in  rehabilitation.’?
 That  was  true.  They  were  put  there
 by  us.  But  the  local  people  were  also
 told  ‘This  land  is  yours.  If  the  land
 is  reclaimed,  it  should  go  to  you.’  Thus
 the  same  people  encouraged  friction
 between  the  refugees  and  the  locals.

 The  State  Government  had  to  make
 an  arrangement  by  which  anyone  who
 had  not  got  six  bighas  of  land  among
 the  local  people  should  also  be  in-
 cluded.  That  was  done.  But  that
 was  not  sufficient.  In  spite  of  it  came
 injunctions  after  injunctions  from  the
 High  Court.  In  Bagjogla,  about  60
 acres  or  so  have  actually  been  given
 to  these  poor  unfortunate  refugees  up
 till  now.  But  there  is  local  opposition
 from  the  local  people.  For,  this  is  a
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 State  where  there  is  a  lot  of  landless
 labour  who  also  have  to  be  provided.

 Now,  another  hon.  Member  refer-

 red  to  Bankura.  What  is  the  fate  in

 Bankura  today?  Year  after  year,
 we  have  scarcity  conditions  there.  If
 tomorrow,  we  have  a  big  irrigation
 project,  do  you  mean  to  say  that  the

 local  people  can  be  left  out  from  the

 benefits  of  such  a  project?

 Shrimati  Renu  Chakravartty:  Why
 should  they  be  left  out?

 Shrimati  Renuka  Ray:  Would  there

 be  enough  land  to  accommodate  the

 incoming  refugees?  So,  it  would  not
 be  possible.  I  said  once,  and  I  say  it

 again  that  if  for  another  five  or  ten

 years,  this  sort  of  thing  goes  on,  and
 there  are  no  proper  rehabilitation
 arrangements  in  other  States  for  the
 East  Bengal  refugees,  there  will  be
 no  standing  room  in  West  Bengal.

 Having  dealt  with  the  cultivator

 refugees,  I  shall  now  come  to  the
 overcrowded  economy  of  West  Bengal.
 But  before  doing  so,  J]  would  like  to

 say  one  thing.  There  is  an  idea  in
 the  minds  of  some  persons  that  there
 has  been  excessive  expenditure  on  re-
 habilitation  in  West  Bengal,  in  the
 eastern  regions.  I  have  not  got  the
 entire  eastern  region  figures  with  me,
 but  let  me  give  the  figures  for  West
 Bengal.  Rs.  38  crores  have  been  given
 to  2.2  lakhs  of  refugees,  which,  when
 averaged  out,  would  be  less  than
 Rs.  800  per  family,  which  is  much
 less  than  the  ceiling  rate  that  has  been
 prescribed.  And  how  has  this  money
 been  spent?  It  is  not  for  the  Union
 Minister  of  Rehabilitation  or  the  State
 Government’s  Rehabilitation  Ministry
 to  make  the  assessment.  The  Statisti-
 cal  Survey  Report  of  the  Statistical
 Bureau  which  has  done  a  survey  up
 to  the  middle  of  1955,  which  is  very
 revealing,  and  which  is  very  interest-
 ing,  says  what  exactly  has  been  done,
 and  what  has  not  been  done.

 At  page  4,  paragraph  A(1),  the  re-

 ports  says:  .

 “The  total  number  of  migrants
 who  had  occupation  in  Pakistan

 is  5,59,000.  The  number  having
 occupation  since  migration  Is

 7,29,000.”

 At  page  6,  paragraph  4  (21),  the

 report  analyses  that  the  income  level
 of  the  migrant  earners  shows  that
 4.8  per  cent  of  the  displaced  persons
 have  an  income  of  over  Rs.  50,  of
 whom  3.4  per  cent  earn  more  than
 Rs.  100,  and  the  rest  are  earning  be-
 low  Rs.  50.  Now,  it  is  quite  true,  it  is
 absolutely  true,  that  the  income  level
 of  many  6f  them  is  below  than  in  the
 State.  It  is  also  perfectly  true  that
 many  of  them  have  only  been  par-
 tially  rehabilitated,  and  they  do  not
 even  have  an  income  of  Rs.  50.  It  is
 also  perfectly  true  that  many  of  them
 had  not  yet  been  rehabilitated.  I  am
 talking  of  those  who  had  come  into  the
 State,  at  that  time,  when  the  number
 was  27  lakhs.

 The  report  also  reveals  what  has
 happened  to  the  money  that  was  given
 for  house-building  purposes.  At  page
 36,  para  23,  the  report  says  that  leav-
 ing  out  the  single-member  families,
 3,08,000  families  own  houses  of  their
 own.  Of  these  -2,81,000  families  have
 been  assisted  by  Government,  while
 the  rest  have  built  houses  for  them-
 selves.  With  an  average  of  about
 five  persons  per  family,  this  covers
 about  21,45,000  persons  out  of  the
 27,23,000  persons  who  were’  in  the

 State  at  that  time.  The  report  also
 points  out  the  types  of  houses  that
 have  been  built,  the  amount  of  money
 that  was  given,  and  that  it  is  possible
 to  give  to  the  displaced  persons  in  the
 rural  areas.  Their  houses  are  similar
 to  those  of  the  people  who  live  there.
 But  since  the  houses  were  being
 newly  built,  at  least  they  might  have
 been  given  better  ones.  All  the  same,
 to  say  that  the  money  on  rehabilita-
 tion  was  wasted  is  not  correct.  I  do
 not  understand  how  it  was  wasted,
 when  the  money  is  not  adequately
 given  for  rehabilitation  as  yet.

 Again,  if  you  see  the  report  of  the
 Ministry,  you  will  find  how  much
 money  has  been  given  by  way  of
 grants,  and  in  the  State  of  West
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 Bengal,  Rs.  3  crores  have  been  given
 for  education,  medical  facilities  and
 various  other  things.  The  Statistical
 Survey  Report  about  education  is
 very  interesting.  At  page  3,  para  3
 (4),  it  is  stated:

 “An  interesting  feature  is  that
 amongst  the  children  of  displaced
 persons,  the  percentage  of  lite-
 racy  is  more  than  double  of  what
 it  is  amongst  the  population  as  a
 whole.”
 It  further  says:

 “When  the  migrants  came  to
 India,  their  percentage  of  literacy
 was  already  high.  But  there  has
 been  an  overall  increase  of  more
 than  25  per  cent  over  the  stand-
 ard  of  1950,  during  the  past  five
 years.”

 {Sart  Monamep  Imam  _  in  the  Chair]

 3.50  HRs.

 At  page  37,  in  para  36  of  this  re-
 port,  details  are  given  of  the  pro-
 blem  of  migrants  who  are  in
 employment.  It  shows  that  and
 this  is  something  which  the  rest  of
 India  must  know—the  impact  of
 the  refugee  rehabilitation  on  the  State
 of  West  Bengal  has  been  such  that

 “the  economic  standard  of  the
 State  has  been  lowered  to  -the
 extent  of  a  deficiency  of  income  of
 Rs.  2i.9  crores  per  year  as  a  re-
 sult  of  migration.”

 The  migrants  came  into  the  State,
 which  was  already  over-crowded,  and
 they  have  increased  the  pressure  on
 land,  which  was  already  heavy.

 The  report  adds:

 1,08,000  migrant  earners  in
 excess  of  the  numbers  who  were
 employed  in  Pakistan  and  the
 numbers  warranted  by  the  normal
 rate  of  increase  of  the  labour
 force  amongst  the  migrant  popu-
 lation,  have  proportionately  in-
 creased  the  unemployment  pro-
 blem  among  the  indigenous  popu-
 lation  involving  a  loss  to  them  of

 Rs.  0.8  crores  per  year.

 In  the  desparate  search  for
 employment  by  the  migrants,  the
 per  capita  income  of  the  State
 as  a  whole  has  been  lowered.  The
 total  loss  to  the  State  in  terms  of
 per  capita  income  on  account  of
 migration,  therefore,  must  be
 higher  than  the  aforesaid  Rs.  2.9
 crores.  Every  thousand  migrants
 who  have  come  into  the  State
 since  the  date  of  Survey  (which
 was  July  955)  or  will  come  in
 future  will  adversely  affect  the
 economy  of  the  State  by  an  addi-
 tional  amount  of  Rs.  2°9  lakhs
 per  year.  It  is  important  to  dis-
 tinguish  these  amounts  from  ex-
 penditure  on  rehabilitation.  The
 amounts  represent  the  compensa-
 tion  which  is  needed  by  the  State
 as  a  whole  for  recovering  loss  of
 income  as  a  result  of  migration”.

 At  that  time,  out  of  a  total  expen-
 diture  of  Rs.  33°45  crores,  Rs,  9°35
 crores  were  given  as  house-building
 loans.  Uptodate,  Rs.  33°60  crores
 have  been  distributed  to  individual
 displaced  families.  Of  this,  Rs.  2°84
 crores  has  been  spent  on  _  house-
 building  loans.

 It  is  impossible  to  quote  the  entire
 report  in  the  short  time  at  my  dis-
 posal,  but  I  would  request  the  hon.
 Minister  to  get  copies  of  this  from
 the  Statistical  Bureau  of  the  State  of
 West  Bengal  and  provide  them  to
 Members  of  Parliament.  It  would
 make  interesting  reading  because  it
 shows  what  has  not  been  done  and
 what  has  been  done;  it  also  shows
 the  inadequacy  of  the  amount  given
 for  rehabilitation.  It  is  natural  that
 much  more  could  not  have  been  done.

 Remember  that  certain  families  had
 the  full  limits  while  others  have  had
 much  less.  The  fact  that  a  good  deal,
 4l  per  cent,  have  an  income  of  Rs.  50
 is  due  to  the  fact  that  every  avenue
 of  employment  that  the  State  Govern-
 ment  could  find,  whether  in  Govern-
 ment  itself  or  in  private  firms  which
 Government  sought,  was  given  to  the
 refugees.  In  954  rose  a  situation  in
 which  any  young  man  who  had  grown
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 up  in  West  Bengal  could  not  find
 employment  because  all  employment
 had  to  be  given  to  refugees  on  a
 priority  basis.  Therefore,  the  posi-
 tion  has  been  reached  that  it  was
 impossible  to  continue  that  way.
 Room  had  to  be  found  for  the  local
 Population  also  to  get  employment.

 It  would  be  quite  incorrect  to  say
 that  the  local  people  of  West  Bengal
 have  no  sympathy  or  that  they  want
 to  create  trouble  or  the  East  Bengal
 refugees  or  that  the  East  Bengal
 refugees  are  to  blame.  But  the  hard
 and  naked  truth  has  to  be  faced.  I
 know  the  hon.  Minister  will  agree
 with  me.  The  facts  are  there,  that
 it  is  not  possible  for  West  Bengal
 to  do  anything  more.  No  words  can
 describe  the  position  that  obtains  in
 West  Bengal  today  all  over  the  State
 due  to  its  overburdened  economy.

 The  hon.  Member  spoke  of  North
 Bengal.  What  is  the  position  in
 North  Bengal?  If  she  goes  there,  she
 will  see  it  for  herself.  Raiganj  prac-
 tically  is  a  new  town  built  by
 refugees.  In  Cooch  Behar,  what  is
 happening  today?  In  spite  of  migra-
 tion  certificates,  without  migration
 certificates  people  are  coming  into
 Cooch  Behar  and  Jalpaiguri  from
 across  the  border.  This  is  the  posi-
 tion  of  the  State.  This  position  has
 obtained  for  sometime  now.

 In  1952,  for  the  first  time  the  State
 _Government  pointed  out  that  expen-
 sive  schemes  of  reclamation  would
 have  to  be  undertaken.  It  was  decid-
 ed  that  the  extra  cost  of  this  would
 not  be  borne  by  the  refugees.  But
 when  the  influx  started  in  the  begin-
 ning  of  ‘1954,  it  was  decided  in  the
 middie  of  954  that  it  was  not  possi-
 ble  for  the  State  of  West  Bengal  to
 rehabilitate  any  new  refugees  and
 they  were  to  be  kept  in  camps—
 transit  camps.  The  West  Bengal
 Government  used  to  have  svorksite
 camps;  the  system  of  worksite  camps
 8702९  down  with  the  influx  of  refu-
 gees,  pouring  in  day  by  day;  it  was
 dificult  even  to  find  enough  high-
 land  to  put  up  tents.

 It  is  these  refugees  who  are  still
 in  camps,  on  whom,  one  may  say,
 the  expenditure  has  been  infructuous.
 That  is  quite  true.  But  this  is  no  part
 of  expenditure  on  rehabilitation  in
 West  Bengal.  I  know  that  the  Minis-
 try  of  Rehabilitation  has  been  try-
 ing.  Butitisa  factthat  for  these  and
 other  people  who  have  come,  schemes
 of  rehabilitation  have  not  upto  now
 been  put  up  in  other  States  on  an
 adequate  scale.  The  Union  Ministry
 of  Rehabilitation  also  cannot  work
 alone,  in  the  air.  It  needs  the  co-
 operation  of  the  other  States.  The
 whole  problem  of  rehabilitation  can
 only  be  solved  in  co-operation  of  all  the
 people  of  India  who  must  realise  what
 this  problem  has  become  for  this
 area.  I  do  claim  that  West  Bengal
 has  borne  a_  heavier  responsibility
 than  any  other  State  in  settling
 refugees.  t

 A  great  deal  has  been  said  about
 the  Dandakaranya  scheme.  My  own
 feeling  is  that  it  will  take  time.  In
 the  meantime,  there  must  be  other
 schemes.  I  once  suggested  to  the
 Minister,  and  I  am  making  that  sug-
 gestion  again  in  all  seriousness,  that
 there  should  be  at  least  one  scheme
 for  East  Bengal  refugees  somewhere
 near  Delhi.  You  have  every  other
 type  of  refugee  near  Delhi.  Why
 should  not  there  be  one  scheme  for
 the  East  Bengal  refugees  so  that
 people  may  understand  what  they  are
 like,  so  that  the  wrong  ideas  about
 the  East  Bengal  refugees  may  not  per-
 sit?  While  the  Dandakaranya
 scheme  is  being  implemented,  you
 will  need  this  scheme  and  other
 schemes  outside  West  Bengal  to  be
 quickly  implemented  if  infructuous
 expenditure  on  camps  is  to  be
 avoided.

 I  have  no  time  to  go  into  great
 detail,  but  I  want  to  make  one  point.
 That  is  about  the  aptitude  of  the
 East  Bengal  refugees.  There  is  a
 wrong  impression  I  agree  with  the
 hon.  Member  who  spoke  ०९००७  me
 on  this  point  with  the  whole  of
 India  about  the  East  Bengal  refugees’
 capacity,  there  is  a  wrong  impression.
 There  are  22  lakh  refugees  in  Weat
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 Bengal  who  have  been  given  loans.
 either  fully  or  parflally.  In  spite  of
 the  over-crowded  economy  there,  4
 per  cent  have  settled  down,  people
 who  never  earned  a  living  in  Pakis-
 tam  are  earning  their  living  today.
 Valiant  efforts  are  being  put  up  by
 all  these  refugees  to  settle  in  that
 area,

 It  33  absolutely  true  that  in  East
 Punjab,  every  cultivator  who  came
 could  be  settled,  but  in  West  Bengal,
 what  was  the  amount  of  land  that
 could  be  giveri  to  even  those  who
 could  be  settled?  If  these  things  are
 borne  in  mind,  I  think  people  will
 reahse  that  because  some  persons  are
 mduced  to  squat  in  Sealdah,  particu-
 larly  before  elections  or  at  any  other
 time,  that  does  not  show  the  real
 calibre  of  the  East  Bengal  refugees.
 Because  there  are  people  who  fish
 m  troubled  waters,  as  Dr  Subbarayan
 said  the  other  day,  7६  does  not  mean
 that  all  East  Bengal  refugees  fall  a
 prey  to  them  That  75  not  true

 A  large  number  of  those  who  came
 in  earlier  years  and  suffered  have  set~-
 tled  Some  of  them  have  been  un-
 settled  during  the  last  floods  along
 with  the  local  people;  yet  they  have
 shown  tenacity  in  settlng  again  Sure-
 ly  those  people  should  not  be  for-
 gotten,  when  we  are  thinking  of  the
 East  Bengal  refugee

 That  is  why  I  would  ask  the  Minis-
 ter  to  have  some  scheme  near  Delhi
 so  that  the  people  all  over  India
 would  understand  the  problem  of
 these  East  Bengal  refugees  Also  they
 would  understand  the  problem  of
 the  area  from  which  they  came  and
 what  struggle  they  are  making  to
 settle  down  A  few  lakhs  should  not
 be  allowed  to  spoil  the  fair  name  of
 a  large  majority  who  have  done  their
 best  and  are  still  struggling  to  settle
 in  an  over-crowded  economy.

 I  have  sought  the  forum  of  this
 House  because  I  feel  that  it  is  essen-
 tial  for  India  to  understand  the  pro-
 blem.  Not  the  Union  Ministry  of

 Rehabilitation,  nor  even  the  Govera-
 ment  of  India  by  itself  can  solve  this
 problem,  unless  there  is  some  other
 solution.  Many  attempts  have  been
 made,  hundreds  of  attempts  have
 been  made  to  change  the  climate  in
 Pakistan,  each  one  of  them  has  prov-
 ed  abortive  so  far.  Therefore,  it  8
 for  India  to  plan  out  what  she  is
 gomg  to  do.  Kashmur  and  the  Canal
 Waters  disputes  are  discussed  in  the
 international  forum,  at  length  and
 often  in  a  twisted  and  garbed  fashion.
 But  what  of  the  East  Bengal  refugees,
 squeezed  out  from  ther  homes  and
 moorings,  the  treatment  of  Pakisten
 towards  minorities?

 I  am  glad  that  the  Dandekaranya
 scheme  38  to  be  implemented.  But
 that  will  not  answer  the  present.  The
 infructuous  expenditure  on  camps,
 whether  those  camps  are  kept  m  West
 Bengal  or  in  any  other  State,  will  go
 on  until  rehabihtation  schemes  pro-
 perly  executed  and  carried  out  can  be
 set  up  outside  West  Bengal

 With  these  words,  I  support  the
 Demands

 4  brs

 aft  राजा  रमरा  (चादनी  चोक)  समा-

 पति  महोदय,  में  पुननिवास  मत्रालय  के  सम्बन्ध

 में  चन्‍द  एक  बाते  इस  सदन  के  सामने  रखता

 जाहता  हू।.  मुझ  अपने पुनर्वास मत्री  महोदय
 से  बडी  हमदर्दी  है  क्योकि  जब  से

 पुननिवास  का  काम  उनके  जिम्मे  पडा  है,

 बहुत  सारी  बाते  जो  शुरू  शुरू  में  शरणाथियो

 या  पुरुषाथियों  के  लिए  की  जा  रही  थी,  दे

 करीब  करीब  बन्द  कर  दी  गई  हैं।  भागे

 के  लिए  भी  पुनर्वास  मत्रालय  को  जो  पालिसी

 है  वह  भ्धिकतर  यही  है  कि  पुनर्वास  के  काम

 को  जहां  तक  हो  सके  समेटा  जाए  यह  मंत्रालय

 | ह  इस  कोदिया  में  है  कि  उन  शरणार्थियों
 को  जिन्हें  को  मुझावज़ा  देना  है  या  जिल्दें

 इसे  बसाना  है  उसको  लस्वी  से  जल्दी  किया

 जाए  भौर  इस  कार्य  को  समाप्त  किया  जाये।
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 किन  फिर  भी  में  यह  झपना  कर्तव्य  समझता

 हूं  कि  उस  जातों  का  यहां  पर  जिक्र  कहूं  जिन-
 का  सम्बन्ध  दिल्ली  के  भ्रासपास  बसे  हुए
 झरणा्थी  भाइयों  से  है।

 सब  से  बढ़ी  बात  जो  इस  मज्ञालय  से  सम्बन्धित

 है  बह  झासपास  के  इलाकों  मे  बसे  हुए  शर-
 णार्थियो  की  जरूरियात  जिन्दगी  है।  आज

 हिन्दुस्तान  का  विभाजन  हुए  करीब  दस  बरस
 हो  गए  हैं  भौर  यहा  दिल्‍ली  के  झआासपास
 शरणाथियों  के  लिए  बफी  टाउनशिप  बने

 हैं,  काफी  कालोनीज़  बनी  हें  भोर  बहा  पर

 हजारो  की  तादाद  में  इन  भ्रादमियों  को  भाबाद
 किया  गया  है।  जिन  इलाकों  में  इन  लोगों
 को  बसाया  गया  है,  उनके  बारे  में  मुझे  बडे

 दुःख  के  साथ  यह  कहना  पडता  है  कि  जिन  तक-
 लीफो  की  झोर  यहा  पर  बार  बार  इस  मत्रालय
 का  ध्यान  भाकषित  किया  जाता  है,  उनको

 दूर  करने  की  भोर  जो  इस  मत्रालय  के  कदम
 बढ़ते  हैं  वे  बहुत  हलके  बढते  हें  7  मेरा  इशारा
 इस  झोर  है  कि  शरणाथियो  को  बराने  के
 लिए  हमने  जिस  वक्‍त  इन  कालोनीज  को
 बनाया  था  उस  वक्‍त  हमने  पूरे  तोर  पर  नहीं
 सोचा  था  कि  झाया  इतने  लोग  जो  प्राबाद

 होगे  उन्हें  वहा  किन  किन  चीज़ों  की  जरूरत

 होगी  भौर  आया  वे  यहा  पर  मुहैया  भी  हो
 सकेग।  या  नहीं।  हमने  इन  कालोनीज्ष
 को  जल्दी  में  बनाया  और  इन  लोगो  को  इन
 कालोनीज़  में  जल्दी  में  बसाया।  इन  कालो-
 नीज़  को  बने  श्राज  करीब  पाच  छ  साल  हो
 चुके  हे  शौर  हर  साल  यह  सवाल  हमारे
 सामने  झाता  है  कि  शाया  वहा  पर  बिजली

 का,  पानी  का,  सड़कों  का  झौर  मदसों  ह॒त्यादि
 का  या  डिसपंसरीज़  का  पूरा  पूरा  इतिजाम

 है  या  नहीं  न्ौर  हर  बार  यह  कहा  जाता  है
 कि  इस  झोर  पूरा  ध्यान  दिया  जा  रहा  है  लेकिन

 इसके  बावजूद  भी  झाज  कई  ऐसी  कालोनीज

 हैं  जोकि  पेरे  में  पडी  हुई  हे  या  जिन  में  वह
 सामान  जिन्दगी  नही  है  कि  जो  कम  से  कम  एक
 इंसान  के  लिए  जरूरी  होते  हें।  बार  बार

 इस  झोर  हम  झपने  मंत्री  महोदय  का  भौर

 इस  मंत्रालय  का  ध्यान  दिलाते  हें  लेकिन
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 जिस  रफ्तार  से  यह  चीज़  हो  रही  है,  बह
 बहुत  ही  सुस्त  रफ़्तार  है  शौर  इस  रफ्तार

 को  तेज  करने  की  जरूरत  है।  कुछ  इलाके

 ऐसे  हैं  जोकि  शहर  से  बहुत  दर  है  भोर  एक

 बहुत  जरूरी  चीज़  जोकि  वहा  पर  बसले  वाल
 के  सामने  भ्राती  है  वह  आने  जाने  की  होती  है  ।

 हालांकि  डी०  टी०  एस०  ने  कुछ  इंतिजाम
 किया  है  शौर  सरकार  ने  भी  ऐसी  कालोनीज
 में  रेल  चलाने  का  बन्दोबस्त  किया  है  लेकिन
 ये  तिल्कुल  काफी  मही  है  धौर  शरनाथि  )
 को  झझौर  खास  तौर  से  उनको  जिनके  कि  बच्चे
 पढने  जाते  हे  या  जिन  को  रोज़  शहर  झाना
 जाना  होता  है,  बहुत  तकलीफ  आाने  जाने  में

 होती  है।  भ्राने  जाने  की  तकलीफ  को  तो
 ाप  छोड  दीजिये ।  इसके  अलावा  भो
 मेने  देखा  है  कि  कई  इलाको  मे  अच्छा  पीने
 का  पानी  भी  नहीं  मिलता  है।  हालाकि
 बार  बार  इस  की  तरफ  तवज्जह  दिलाई  जाती

 है  भर  यह  कहा  भ;  जाता  है  कि  इसका  इतजाम

 हो  रहा  है  लेकिन  होता  नही  है।  कई  कई
 इलाकों  में  तो  बिजली  भी  नहीं  है  भौर  कुछ
 इलाके  ऐसे  भी  हे  कि  जिन  के  अन्दर  गन्द

 पडा  रहता  है  और  .स  गन्द  को  उठवाने का  और

 फिविाने  का  कोई  बन्दोबस्त  नहीं  है।
 कई  इलाके  ऐसे  हें  जहां  पर  कि  किसी  भी

 कमेटी  द्वारा  कोई  इतिजाम  नही
 किया  गया  है  भौर  न  कोई  म्यूनिसिपल  कमेटी

 इसको  प्रपने  जिम्मे  लेने  के  लिये  तैयार  है।
 सरकार  ने  इन  इलाको  के  बारे  में  इटेरिम

 अरेजमेंट  किया  हुआ  है  ओकि  बिल्कुल  ना-

 काफी  है  भोर  उसका  इंतिजाम  जब  तक  पूरे
 लौ पर पर  नहीं  होगा  या  उस  तरीके  पर  नहीं

 होगा  कि  जिस  तरीके  पर  एक  स्यूनिसिपत
 कमेटी  करती  है,  लोगो  की  तकलीफे  दूर  नहीं

 हो  सकेगी।  मे  चाहता  हू  कि  सी  नहोदय
 इस  भोर  ध्यान  दें  ।  इस  पर  सरकार  को  गौर

 करते  करते  काफी  भर्सा  गुज़र  चुका  है  बौर

 बह  इतना  ््सा  है  कि  जिस  भर्से  में  बढे  बड़े
 शहर  झावबाद  हो  जाते  हैं।  ये  कालोसीज

 जो  इतने  सालों  से  भाषाद  हैं  सौर  सरकार  ने

 लोगों  को  जगह  जगह  से  निकाल कर  पांच  पांच
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 [et  राभा  रमण]
 झौर  सात  सात  मील  दूर  झाबाद  किया  है  लेकिन
 उतके  लिए  उन  जरूरियात  का  जी  एक  इंसान
 के  लिए  पहली  जरूरियात  होती  हैं,  भभी  तक

 पूरा  बन्दोबस्त नही  किया  है।  मंत्री  महोदय
 की  भोर से  हमेशा  ही  यह  कहा  जाता है  कि  जहाँ
 तक  रुपये  पैसे  का  ताल्लुक  है  हमारे  पास  इसकी
 कोई  कमी  नहीं  है।  जब  ऐसी  बात  है  तो
 समझ  में  नहीं  भाता  है  कि  इन  सहूलियात
 को  मुहैया  करने  में  इतनी  देरी  क्यो  की  जा  रही
 है।  में  मंत्री  महोदय  से  प्रार्थना  करता  हूं
 कि  वह  इस  झोर  ध्यान  दें।

 झब  मे  चन्द  बाते  शहरी  इलाको  के  बारे
 में भज  करन  चाहता  हू  ।  झाज  से  तकरीबन
 दस  बरस  पहले  हिन्दुस्तान  का  बटवारा  हुभा
 था  धौर  उस  वक्‍त  हजारों  मकान  दिल्ली  के
 अन्दर  ऐसे  थे  जोकि  मिसमार  कर  दिए  गए  थे
 झापसी  झगड़ो  की  वजह  से,  और  उनमे  जो
 लोग  रहते  थे  वे  इधर  उधर  भाग  गए  थे  ।
 उन  मिसमार  मकानों  के  प्न्दर  झब  भी  कुछ
 लोग  पड़े  हुए  हैं  भोर  उनकी  हालत  इतनी
 दर्दनाक  है,  इतनी  खराब  है  कि  उसे  देख  कर

 हैरानी  होती  है  भौर  समझ  में  नहीं  भ्राता  है
 कि  सरकार  उनकी  तरफ  क्यों  ध्यान  नही  देती

 है।  ऐसे  हजारो  मकान  हे  कि जिनको  मिसमार
 कर  दिया  गया  है  शोर  उनमें  से  बू  उठती  है,
 पेशाब,  पाखाना  वहा  किया  जाता  है,  उनमें  से
 गन्द  उठता  है  भौर  इनके  भ्रासपास  लोग  रहते

 हैं।  इनकी  जो  हालत  होती  होगी  उसका  आप

 सहज  हदी  झन्दाज्ा  लगा  सकते  है  ।  इन  मिसमार
 मकानों  को  न  बेचा  जाता  है  ौर  न  ही  इनको
 किसी  के  हवाले  किया  जाता  है।  भाप  इस  बाल
 को  जानत  ही  है  कि  शहरों  के  भन्‍्दर  भावादी
 की  गया  हालत  &  हज़ारों  लोगों  को  मकान

 नही  मिल  पा  रहे  हे  भौर  उनको  शाहदरा,
 ग्राजियाबाद  इत्यादि  मे  जाकर  रहना  पड़

 रहा  है।  इन  लोगो  को  भाने  जाने  में  जितनी

 तकलीफ  उठानी  पड़ती  है,  उससे  श्राप  परिचित

 ही  हैं  -  भगर  इन  तमाम  भकानों  को  सरकार
 किसी  तरह  से  किसी  एक  कारपोरेक्षन  के

 हवाले  कर  दे  या  कोई  झौर  ऐसी  स्कीम  निकाले
 कि  इन  तमाम  सकानों  को  फिर  से  बना  दिया
 जाए  और  उन  लोगों  को  ओकि  तकलीफ  पा

 रह  हूँ  भाहे  वे  शरणार्थी  हों  या  उसी  इलाके
 के  रहने  वाले  हों,  उनको  दे  दिया  जाए  तो  ये
 मकान  बहुत  सारे  लोगों  की  जरूरत  पूरी  कर

 सकते हैं  कितने  ही  सालों  से  ये  इसी  हालत  में
 पड़े  हुए  हे  7  वे  खंडहर  हो  गए  हैं,  बोसीदा

 हो  गए  है  लोग  इनमें  नहीं रह  सकते है  t
 कोई  जमाना  था  कि  लोग  जब  भाग  कर  शाए

 थे  तो  वे  इन  में  बस  गए  थे  ।  ग्राज  उनकी  हालत
 यह  हैं  कि  किसी  की  छत  नहीं  है,  किसी  की
 छत  टूटी  हुई  है,  किसी  की  दीवार  टूटी  हुई  है
 झोर  जॉ  लॉग  इनम॑ रह  रह  हूँ  h  एक  प्रकार
 का  खतरा  मोल  लेकर  रह  रहे  हे।  इनको
 सरकार  बचती  है  झौर  बेचे  जाने  पर  जब  कोई
 इनको  खरीद  लेता  है  भोर  जिस  ह, अ  वह
 घरीदता  है,  उसी  रोज़  से  बहू  उन  प्रादमियों

 को  जो  उनमे  रहते  हे  निकालने  की  कोशिश
 करने  लग  जाता  है।  जो  खरीदता  है  वह  भी
 श्रपने  आपको  मुप्तीबत  में  डालता  है  प्रौर  जो

 रहता  है  वह  भी  प्रपने  आप  को  मुसीबत  में

 ग्प्ता  है  1  में  बाहूंगा  कि  सरकार  इस  पोर

 तबज्जह  दे  ।  हजारों  मकान  ऐसे  हैं  जो  बोसीदा

 हालत  में  है  मे  मश्री  a  दय  की  क्लास  तौर  पर

 तबज्जह  उन  मकानात  की  प्रोर  दिलाना

 चाहता हूं  येक  मुहल्ला  करोड  झौर  बदूक  वाली

 गली  में  हे  ये  दिल्‍ली  गेट  भौर  भ्रजमे री  गेट

 स्कीम से  लगते  है  ।  सभी  मकान ऐसे  हैं  कि

 जो  इवंक्यी  प्रापर्टी  में  भातै  हैं  भ्लौर  हन  सब  का

 ग्रापके  मंत्रालय  से  बास्ता  है  1  प्रगर  झाप  देखें

 तो  झापकों  माम  होगा  कि  इन  मकानात  में

 जो  लोग  रहते  हैं  वे  बडी  मुसीबत  में  है  गर

 हर  साल  इन  मकानों  में  से  दो  तीन  मकान

 गिर  भी  जाते  है  झगर  हम  कस्टोडियन  के

 पास  जातै  हैं  भौर  उनसे  प्रार्थना  करते  है  ।क

 इन  मकानों  की  रिपेयर  करायें  तो  उसके  लिए

 वह  तैयार  नहीं  होते  हैं  भौर  कहते  हैं  किये

 इनको  बेचने  की  फ़िक  में  हैं।  बेल  कर  के  भी
 क्या  हालत  होगी  ?  में  वह  कह  सकता  हूं  हि
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 जो  जोग  इनको  खरीदेंगे  वे  भी  मूसीबत  में

 पढ़ेंगे  झौर  जो  लोग  उन  मकानात  में  रह  रहे
 है  वे  झाज  भी  मुसीबत  में  हें  भौर  भायन्दा  भी
 उन  मकानात  के  बिकले  के  बाद  भी  मृसीबत  में

 रहेंगे  ।  मेरी  समझ  में  नही  झ्ाता  कि  क्‍यों  नहीं
 एक  स्कीम  पुनर्वास  मंत्रालय  निकालता  जिसके
 कि  मातहत  उन  गलियों  के  तमाम  मकानात  को

 एक  सिरे  से  ढा  कर  दुबारा  नये  सिरे  से  तामीर
 किया  जाय  भौर  उन  लोगों  को  दिये  जाय  जो
 कि  उनमे  बसे  हुए  हे,  फस्ट  प्रिफरेस  उनको
 दिया  जाय,  लेकिन  झगर  उनका  आलटरनेट
 भरेंजमेंट  हो  गया  है  भौर  वह  वही  पर  रहना
 चाहते  है  तो  दूसरे  व्यक्तियो  को  ऐलाट  कर
 दिये  जांय  ।  ऐसा  होने  से  जो  रात  दिन  उन
 मकानो  में  रहने  वालो  को  खतरा!  बना  रहता  है
 वह  दूर  हो  जाप्गा  ।  में  ने  मत्री  महोदय  का
 ध्यान  कई  बार  प्स  झोर  दिलाया  है  और  मे
 समझता  ह  कि  इसकी  तरफ  तवज्जह  दी  जानी

 बहुत  जरूरी  @  शौर  इसका  एक  इलाज  यह
 हो  सकता  है  कि  उन  इलाक़ी  के  मकानों  को

 पुनर्वास  मत्रालय  से  हाउसिंग  मिनिस्ट्री  खरीद
 के  और  खरीदने  के  बाद  उनको  मिसमार  कर  के

 दूसरे  मकानात  स्‍लम  क्लिएरेस  के  नाम  पर
 बना  दे  श्रौर  जो  लोग  पुरान  उन  मकानात
 में  रहते  है ंउनको  फर्स्ट  प्रिफरेस  दे  कर

 दुबारा  बसाना  चाहिए  भौर  अगर  वे  न  रहना
 चाहे  तब  दूसरे  लोगो  को  वे  मकानात  दिये
 जाय  ।  उन  बोसीदा  मकानात  में  से  उन  लोगो
 को  निकाल  कर  कही  ऐसी  कौल्नीज़  मे  भेज  दे

 जहा  वे  झाराम  से  रह  सकते  हो  ताकि  उनकी
 दिक्‍कते  खत्म  हो  भौर  जो  जान  माल  का
 खतरा  आये  दिन  बना  रहता  है  वह  दूर  हो  t
 पिछले  साल  भी  उन्हीं  इलाकों  के  प्न्दर  एक
 मकान  गिरा  था  और  उसमे  एक  बच्चा  मर
 गया  था  और  कई  झादमियो  को  चोठें  झाई  थी  1

 वहा  से  कुछ  लोगो  को  निकाला  गया  भौर

 कुछ  को  बाक़ी  छोड  दिया  गया  ।  वहा  कई  ौर
 मकान  गिरे  हैं,  यह  तो  खेर  हुई  कि  उन  मकानों
 के  गिरने  से  कोई  झादमी  नहीं  मरा  लेकिन
 रात  दिन  का  यह  खतरा  तो  बना  ह्भा  है  |
 में  चाहता  हूं  कि  मंत्री  महोदय  ऐसे  वो  पीदा
 सकानात  की  तरफ़  खास  तोर  से  तबज्जह

 दें  t  “मे  समझता  हूं  कि  उन  मकानों  को  दूसरे
 आझादमियों  को  बेच  कर  के  यह  मसला  हल  नहीं
 हो  सकता  है  बल्कि  उससे  दिककत  झौर  बढती
 है  ।  इससे  बेहतर  यह  है  कि  उन  तमाम
 मकानात  को  हाउसिंग  मिनिस्ट्री  के  हवाले
 कर  दिया  जाय  शौर  उनसे  यह  कहा  जाय  कि
 जितना  रुपया  पुनर्वास  मंत्रालय  को  देना  हो
 यह  मंत्रालय  दे  दें  और  उनको  अपने  काबू  में
 करके  उनको  मिसमार  करके  जो  लोग  वहां
 रहते  हे  उनको  कही  टेम्परेरी  तौर  पर  शिफ्ट
 करके  या  परमानेट  तौर  पर  दूसरी  जगहें
 देकर  उन  तमाम  इलाक़ो  को  साफ़  करके  नये
 सिरे  से  मकानात  तामीर  करायें  धौर  यह  जो
 दिल्‍ली  शहर  के  अन्दर  लोगो  के  रहने  की  तंगी
 है,  उसको  किसी  हद  तक  दूर  करे

 में  यह  अर्ज  करना  चाहता  हू  कि  यह
 देखा  गया  है  कि  पाकिस्तान  ौर  हिन्दुस्तान
 के  बीच  मे  कुछ  समझौता  उन  बेको  के  मृताल्लिक
 था  जो  कि  डिस्प्लेस्ड  बेक  हे  t  पाकिस्तान
 से  समझौता  होने  पर  बहुत  सारा  रुपया  हमारे
 पुनर्वास  मत्रालय  ने  पाकिस्तान  से  वसूल
 किया  भौर  उस  वसूल  की  हुई  रकम  को
 डिस्प्लेस्ड  बेकस  को  देने  में  देर  लग  रही  है
 जिसकी  वजह  से  उन  बेकों  के  जो  ग्राहक  हैं
 झौर  जिनका  कि  रुपया  उनमे  जमा  था  उनको
 उन  बेको  से  रुपया  मिलने  में  आज  बेहद
 दिक्कत  हो  रही  है  ।  सभापति  महोदय,  झाप
 जानते  हे  कि  जिस  वक्‍त  हमारे  यह  पुरुषार्थी
 भाई  पाकिस्तान  से  हिन्दुस्तान  में  शाये  तो

 बहुत  सारा  रुपया  भ्रपना  उन  बेकों  में  छोड़
 झाये  थे,  जायदाद  और  अपनी  प्रापरटी  तो
 सब  गंवा  कर  आये  में  ही  ौर  यहा  भाने  पर
 और  पास  में  रुपया  न  होने  से  उनकी  हालत

 बहुत  खस्ता  रही  शोर  यह  झाप  बलूबी  समझ
 सकते  हें  कि  जब  किसी  का  बेक  में  रुपयाज  मा

 हो  भौर  वह  रुपया  पाकिस्तान  से  मिल  जाय
 झौर  मिलने  के  बाद  भगर  रुपया  मिलने  में
 दिक्कत  हो  और  देर  लगे  तो  उसको  कितनी
 सकलीफ  होगी  ।  में  चाहूंगा  कि  मंत्री  महोदय
 इस  झोर  तवज्जह  दें  झौर  जब  कि  उनको
 पाकिस्तान  से  रुपया  क्सूल  हो  गया  है  तो
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 लोगों  को  उन  डिस्प्लेस्ड  बेंकों  से  पया  मिलने
 में  देरी  न  होनी  चाहिए  ।  मेरे  पास  बहुत  काफ़ी
 लोग  इस  क़िस्म के भाये के  भाये  हे  जिन्होंने  यह  कहा  है
 कि  हमारा  रुपया  डिस्प्लेस्ड  कों  में  जमा  था
 झौर  हुकूमत  हिन्द  को  पाकिस्तान  से  इस
 सिलसिले  में  कुछ  रुपया  बसूल  हो  गया  है,
 लेकिन  उनको  उसके  मिलने  में  देर  लग  रही  है
 और  झानाकानी  की  जा  रही  है।  मंत्री  महोदय
 को  इस  शोर  ध्यान  देना  चाहिए  t

 झभी  हमारी  एक  मोहतरमा  बहन  ने
 बतलाया  कि  पुनर्वास  मंत्रालय  ने  कुछ  मार्केट्स
 के  बारे  में  यह  फ़ैसला  किया  है  कि  उनको
 बेचा  न  जाय  ।  यह  कहा  जाता  है  कि  उन

 मार्केट्स  की  ज़मीनें  खास  वजह  से  उमको  नहीं
 मिल  सकती,  इसलिए  हम  उनको  नहीं  बेच
 सकते  ।  मे  समझता  हूं  कि  इस  सिलसिले  में
 गवर्नमेंट  की  एक  कौंसिसटेंट  पालिसी  होनी
 चाहिए  ।  कही  पर  किसी  मार्केट  की  दुकानें
 एसौटीज़  को  बेच  दी  जाती  है  भौर  यह  जो
 भिन्न  भिन्न  मार्केटों  में  भिन्न  भिन्न  ढंग  अपनाया
 जाता  है,  यह  मेरी  समझ  में  काफ़ी  असन्तोष
 उन  लोगों  में  पेदा  करता  है  ।  उचित  यह
 होगा  कि  हम  तमाम  मार्कटों  के  बारे  में  एक
 ही  पालिसी  रखें  शौर  उसी  पर  झमल  किया
 जाय  शौर  इस  तरह  में  समझता  हूं  कि  भ्ाज

 हमारे  बहुत  से  पुरुषार्थी  भाइयों  के  दिलों  में
 जो  एक  भसन्तोष  की  भावना  पाई  जाती  है
 यह  दूर  हो  सकती  है  ।

 में  यह  झर्ज  करना  चाहता  हूं  कि  झाज

 बहुत  सारी  छोटी  छोटी  कौल्नीज़  में  जो

 बुरुभार्थी  बसे  हुए  हैं,  जेसे  लाल  किले  के  शझास
 थास  ौर  उससे  भागे  चल  कर  जमना  बादार

 W,  हालांकि  उनको  झमी  तक  बहां  से  हटाया
 गहीं  गया  है  लेकिन  रात  दिन  उनको  नोटिस
 आते  रहते  हे।  कभी  कमी  डिमौलिशन  स्केष्ड
 लाकर  उनकी  झोपड़ियों  को  गिरा  की  देता

 है और  इस  तरह  यह  उस  से  क्री  महरूम  हो
 जाते  हैं  |  मे  चाहता  हूं  कि  शंत्री  महोदथ  इस
 शोर  ब्यान  दें  झौर  जितने  भी  पुरुवार्वी  भाई

 हमारे  बसे  हुए  हैं  उनको  इस  तरह  की  'चिक्कत
 पेश  न  शाये  क्योंकि  एक  झौर  तो  वह  शायद
 नई  पालिसी  के  मातहत  नये  एलाटमेंट  नहीं
 कर  रहे  हैं  भौर  दूसरी  झोर  उनको  इस  तरह  से
 तंग  किया  जाय  और  ऐसा  करना  में  समझता

 हैं  इंसानियत  के  साथ  खेलना  होगा  झयर  उन
 लोगों  को  भाराम  की  ज़िन्दगी  न  दी  जाय  तो

 कम  से  कम  जो  शिन्दगी  उन्हें  मयस्सर  है  बह
 उन्हें  मिली  रहे  ।  में खास  तौर  पर  उन  इलाकों
 की  बाबत  मंत्री  महोदय  का  ध्यान  दिलाता

 चाहता  हूं  जो  कि  रेड  फोर्ट  के  भासपास हे  भौर
 जहां  के  ?ादिन्दों  को  रेड  फोर्टे  नोटिफ़ाइड
 ऐरिया  कमेटी  की  तरफ़  से  नोटिस  झाते  हैं
 झौर  जिसकी  वजह  से  वहां  के  रहने  वालों  को

 बहुत  दिवकत  का  सामना  करना  पड़ता  है।

 एक  चीज़  में  यह  भज  करना  चाहता  हूं
 कि  गवनेमेट  की  पालिसी  के  मातहत  में  यह
 देखता  हूं  कि  हज़ारों  मकानों  को  आप  प्राहिस्ता
 आहिस्ता  नीलाम  कर  रहे  हैं.

 शौ  मेहरचन्द  कन्ना:  वे  सेकड़ों  भी  नहीं  हें
 झौर  भाप  हजारों  का  जिक्र  करते  हैं  1

 श्री  राधा  रम  जो  भाप  नोलाम  कर

 चुके  2  या  जो  नोलाम  करने  बाकी  है,मै  उनका
 ज़िक्र  कर  रहा  हू  ।  उन  नीलामकर्दा  मकानों
 को  जिनको  कि  नोलास  करना  है,  उनके  प्रन्दर
 काफ़ो  तादाद  मेरा  श्रंदाज़ा  है  कि  क़रीन  क़रोब

 १  लाख  दमों  बसते  है  शौर  उनमें  काफ़ी
 ताताद  हमा रो  माइनारिटो  की  है,  जो  मुसलमान
 लोग  वहां  पर  आबाद  है,  में  यह  देख  रहा  हूं
 कि  जो  मकान  बिके  है  हांलाकि  २  साल  का
 प्रोरेक्शन  उनकी  मिला  है  लेकिन  वह  दो  साल

 होते  नही  पाते  और  उन  मकानों  के  खरोदे
 जाने  के  फ़ौरन  बाद  ही  चन  माइसारिटी  के
 लोगों  को  उन  मकानों  से  निकालने  के  तरह  तरह
 के  तरोक  इस्तेमाल  किये  जा  रहे  है  .  .  .

 ह , औ  भहरचन्य  खन्ता  :  भाप  कोई  मिसाल
 दे  सकते  है  ?



 Segy,  Demands  ter  ह... है  72  APORSE- 1987 a  ह...  tor  Grants,

 eft  wt  core:  जी  हां,  मैं  द ेसकता हूं  ।
 करवासान  सौर  बल्लीमास्यन  में.  कुस  मगन
 ऐसे  बिके  हैं  कि  जिन,  मक़ातों  के  बादिन्दों,को.

 शत,  दिन;  तंग  किया;  जाता;  है,  कमी  नोटिस,
 दिया  जाता  है;  कभी  कुछ  हिस्सा  उनका  ले
 लिया  जाता  है  धौर  फिर  आहिस्ता  आहिस्ता
 उनको  स्कुइज़  किया  जाता  है  भौर  में  ऐसे
 केसेड  की  फ़ेहरिस्त  भी  मंत्री  महोदय  को  दे
 सकता  हूं  a इस  बात  की  सख्त  ज़रूरत  है.  कि
 सरकार  इस  चोज़  को  देखे  कि  झगर  दो
 साल के  प्रोटेक्शन  के  बाद  भी  अगर  ६०  हजार
 झादमी  एक  दफ़ा  में  एफेक्टेंड  होते  है  भौर
 उनको  उनके  मकानों  से  निकाला  जाना  आपके

 कानून  के  मुताबिक  होता  है  तो  वह  कौन  सी
 दिल्ली  है  जो  ६०  हज़ार  प्राद्ियों  को  भ्राबाद
 आकर  सकेगी  और  उन  लोगों  को  जगह  मुहैय्या
 क्र  सकेगी  श्रगर  श्राप  आज  इस  मसले  पर
 शौर  नहीं  करेंगे  तो  कल  आप  को  श्रौर  ज्यादा
 दिक्‍्क़त  उठानी  पड़ेगी  ।  मै  तो  समझता  हूं  कि
 जितने  मफ्ठन  श्राप  बचना  चाहते  है  या  बेच

 चुके  है  उन  मकानों  को  अगर  गवर्नमेंट  ले
 लेतो  और  उन्ही  मकानों  से  किराया  वसूल
 करती  या  उन्हीं  पुराने  किरायेदारों  को

 एलाट  कर  देती  और  उनको  मुनासिब
 कोमत  लेकर  बेच  देती  तो  इस  तरह  का

 ड्तदार  झौर  इस  तरह  की  गड़बड़  दाहर  के
 अन्दर  पैदा  होने  के  इमकान  न  रहते  ।  आज  में
 देखता  हूं  कि  उसके  कारण  लोगों  के  श्न्दर

 बहुत  काफ  हैज़ान  पदा  हो  रहा  है  और  इसका
 नताजा  मुझे  यह  नज़र  भ्राता  है  कि  वह  दिन

 बहुत  जल्द  आने  वाला  है  जब  आप  देखेंगे  कि

 बहुत  से  लोगों  को  काफ़ी  परेशानी  और
 दिक्कत  का  सामना  करना  पड़ेगा  भौर  उसकी

 वजह  से  आपको  भी  काफ़ी  परेशानी  होगी  ।

 मैं  उम्मोद  बरता  ह  कि  मैने  चन्द  एक
 बाते  जो  दिललो  के  सिलसिले  में  हाउस  के
 सामने  रखी  है,  उन  बातों  पर  मंत्री  महीदव
 ध्यान  देंगे  भौर  खास  तौर  से  यह  जो  कौरल्न|ज़
 में  एमेनेटीज  प्रोवाइड  करने  का  सवाल  है,
 उसके  देने  में  काफ़ी  देर  लग  रही  है,  जैसे  पानी,

 बिजली  भौर  सड़कों  का  बनाना,  ताकि  जो

 Sak,

 सोद्  यहां  से.  बहा,  क्े्दै  भौर,  इुम,उमपी

 से  मेज  गय ेहूँ  कि  मई  जगह  पर  उनकी  जिन्दगी
 खुशहाल,  होगी,  वह  पूरी  हो  सके  ताकि  ह्म
 यह  कहने  द्य  मौका  मिल  सके  क्रि  इस  मंदालद

 लिस  जगह  से  उठा  कर  उसको  दूसरी  जगह
 पर  भेजा,  तो  दूसरी  जगह  पहला  जगह  से

 बेहतर  है  ।

 Shri  Mehr  Chand  Khanna:  Before
 you  call  upon  the  next  speaker,  I
 would  request  the  last  speaker  to
 furnish  more  information.  He  made
 allegations  that  certain  houses  had
 recently  been  auctioned  in  Ballimaran
 and  Farrashkhana,  Over  the  normal
 protection,  two  years’  special  pro-
 tection,  has  also  been  given  so  that
 the  tenants  are  not  evicted,

 I,  should  be  very  grateful  if  you  will
 kindly  ask  the  hon.  Member  to  send.
 me  the  names  and  addresses  of  those
 house.  I  would  like  to  have  enquiries
 instatuted.

 Shri  Radha  Raman:  I  want  to  point
 out  one  thing.  The  hon.  Minister  just
 now  said  that  they  were  evicted.  I
 only  said  that  they  are  being  evicted,
 notices  are  being  served  and  they  are
 being  squeezed  out  before  two  years.
 I  am  prepared  to  give  a  list  of  such
 houses  to  the  Minister  if  he  is  prepar-
 ed  to  make  amends

 Shri  Mehr  Chand  Khanna:  That
 means  the  same  thing.  I  would  like
 to  explain  the  position.  Under  the  law
 that  this  House  has  enacted  and  under
 the  compensation  rules  that  have  been
 passed  by  this  Parbament,  every
 tenant,  if  he  ४७  eligible,  paying  rent
 and  all  that,  is  given  special  protection
 of  the  law.  That  means  two  years.
 After  that  the  normal  protection  of  the
 Jaw  continues.  I  would  even  request
 the  hon.  Member  to  send  the  details
 of  those  to  whom  notices  have  been
 served  because  I  would  like  to  look
 into  these  cases  as  this  is  a  serious
 allegation.

 Mr.  Chairman:  I  hope  Shri  Radha
 Raman  will  supply  the  necessary  in-
 formation  to  the  hon.  Minister.
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 Shri  Ghosal  (Uluberia):  Mr.  Chair-
 man,  Sir,  the  refugee  problem  is
 teally  an  acute  problem  atleast  in  re-
 gard  to  West  Bengal.  This  problem
 was  created  ten  years  ago  due  to  the
 partition  of  our  country,  and  though it
 has  been  to  some  extent  served  as  re-
 gards  the  western  region,  as  ragards
 the”eastern  region  the  problem  has
 grown  more  acute  and  it  is  growing
 worse  day  by  day.  Neither  the  State
 rehabilitation  department  nor  the
 Central  Government  has  been  able  to
 solve  any  of  the  problems  which  still
 exist  in  West  Bengal.  On  the  contrary
 we  find  that  huge  amounts  of  money
 have  been  squandered  away  in  the
 name  of  loans  and  doles  to  these  refu-
 gees.  We  know  that  only  about  50  per
 cent.  of  these  loans  and  grants  go  to
 the  pockets  of  the  refugees  and  the
 rest  go  to  middle-men  like  lawyers,
 brokers  and  other  employees  of  the
 department  of  rehabilitation.

 Just  a  few  minutes  ago,  one  of  the
 Rehabilitation  Ministers,  who  is  consi-
 dered  by  the  West  Bengal  people  as
 one  respon#ible  for  all  sorts  of  mis-
 deeds  in  the  last  five  years,  also  spoke
 in  support  of  West  Bengal  Govern-
 ment’s  action  as  regards  rehabilitation.
 But,  so  far  as  the  people  in  general
 are  concerned,  they  say  that  both
 these  departments  are  responsible  for
 the  position  to  which  these  refugees
 in  West  Bengal  have  been  brought  to.

 It  is,  of  course,  useless  to  describe
 the  appalling  picture  that  exists  in
 West  Bengal.  In  the  last  ten  years
 ‘we  have  found  them  camping  on  foot-
 paths  and  station  platforms  and  dying
 like  cats  and  dogs.  About  a  week
 ago,  it  has  already  been  referred  to  by
 my  hon.  friend  Shrimati  Renu  Chakra-
 vartty,  the  Bengal  papers  flashed  the
 news  of  a  refugee  lady  giving  birth
 to  a  child  in  the  open  platform  at  the
 Sealdah  Station,  although  there  are
 two  hospitals  on  both  sides  of  the
 station.  This  is  what  the  State  Reha-
 bilitation  Department  and  the  Centre
 have  done.  They  could  not  even  take
 care  of  these  persons  living  on  foot
 paths  and  streets  for  years.

 The  real  problem  which  is  troubling
 us  is,  how  to  liquidate  the  camp  Hfe.
 We  have  seen  that  the  refugees  are
 gradually  deteriorating  in  their  habits
 because  of  their  camp  life.  I  have
 gone  to  the  Betiah  camp.  Of  course,
 there  has  been  rehabilitation.
 Perhaps  the  hon.  Members  know  that
 in  the  months  of  March-April  about
 15,000  people  came  from  Betiah  camp
 to  West  Bengal.  Now,  about  10,000
 people  have  returned.  We  have  seen
 that  those  who  have  been  rehabilitat-
 ed  on  land  have  not  come,  only  those
 persons  who  were  living  in  camps
 have  come.  The  same  is  the  condition
 in  Char  Batia  camp  of  Orissa  and  also
 in  Mihijam  camp  where  small  refugee
 traders  have  been  taken.  They  were
 given  loans  from  Rs.  3400  to  Rs.  1,500,
 each.  They  were  told  that  they  will
 also  be  given  stalls  for  opening  their
 own  shops.  The  loans  were  given
 four  years  back.  When  stalls  are
 provided  after  four  years  the  money
 has  been  spent

 Everywhere  the  refugees  have  been
 treated  in  this  way.  It  is  for  that
 reason  that  they  are  deserting  the
 camps  and  going  back  to  West  Bengal.
 Even  in  West  Bengal  these  people  are
 not  willing  to  live  in  these  camps
 We  cannot  express  in  so  many  words
 the  appalling  conditions  that  exist  in
 all  these  refugee  camps.

 In  order  to  liquidate  the  refugee
 camps,  which  is  one  of  the  most
 important  things  needed  at  the  present
 moment,  I  would  like  to  give  some
 suggestions  to  the  Government.  First
 of  all,  this  dual  control  of  the  refugee
 problem  must  be  done  away  with.
 Some  portions  of  the  problem  are
 dealt  with  by  the  State  Government
 and  somé  are  dealt  with  by  the  Central
 Government.  When  we  approach  the
 State  Government  they  say  that  they
 are  not  concerned  with  it.  It  is
 evident  from  the  fact  how  the  West
 Bengal  Rehabilitation  Minister,  who
 was  there  for  the  lest  five  years,
 accused  the  Central  Government  for
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 paucity  of  funds.  Therefore,  this  dual
 control  must  be  done  away  with  and
 the  Central  Government  should  take
 up  the  responsibility  of  this  depart-
 ment.

 My  second  suggestion  is  that  a  reas-
 sessment  of  avocations  should  be
 made.  When  these  refugees  came
 from  East  Bengal  they  registered  their
 names  as  small  traders  even  though
 they  were  cultivators,  because  at  that
 time  the  small  traders  used  to  get  a

 -larger  cash  amount  than  cultivators.
 Therefore,  in  order  to  get  a  larger
 cash  amount  they  registered  them-
 selves  as  small  traders  even  though
 they  were,  in  fact,  cultivators.  There-
 fore,  a  reassessment  of  avocations
 must  be  made.

 My  third  suggestion  would  be  that  a
 comprehensive  pian  of  rehabiltation
 must  be  taken  up  by  the  Central
 Government.

 Fourthly,  I  suggest  that  rehabilita-
 tion  of  people  from  West  Bengal
 should  be  made  in  surrounding  areas.
 It  is  very  difficult  for  any  man  from
 one  State  to  rehabilitate  himself  ina
 State  far  off  from  his  own  State.
 Therefore,  it  should  be  seen  that
 refugees  from  East  Bengal  are  at
 least  rehabilitated  in  the  surrounding
 areas  of  West  Bengal.

 I,  of  course,  support  Shrimati  Reou
 Chakravartty  as  regards  the  scheme
 for  land  reclamation.  Even  after  the
 reclamation  of  land  I  think  it  will  not
 be  possible  to  rehabilitate  the  refugees
 on  land  in  West  Bengal.

 There  is  one  other  suggestion  that
 I  want  to  make.  There  can  be  indus-
 trial  rehabilitation  Industries  should
 be  set  up  by  the  Government  for
 rehabilitating  these  persons.  There  is
 another  process.  That  process
 is  the  gradual  absorption  of
 the  refugees  in  the  existing
 mills  and  factories.  I  know  in  my
 own  constituency  there  are  about  nine
 jute  mills,  three  cotton  mills,  one
 engineering  factory  and  50  brick  kilns
 and  about  40,000  workers  are  employ-
 ed  there.  There  are  also  camps  where
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 10,000  refugees  live.  I  gave  sugges-
 tions  to  the  Government  and  to  the
 local  authorities.  Ihave  also  seen  that
 from  these  mills  and  factories,
 about  ten  per  cent.  of  the
 workers  go  away  out  of  retire-
 ment  or  due  to  death  every  month.
 Therefore,  I  suggested  that  at  least
 30  per  cent  of  the  new  workers
 should  come  from  among  the  refugees
 80  that  the  problem  can  be  solved  and
 the  refugee  problem  can  be  liquidat-
 ed.  But  neither  the  Central  Govern-
 ment  nor  the  West  Bengal  Govern~
 ment  took  any  decision  on  it,  nor  the
 factories  consiaered  the  matter.  I  re~
 quested  them  to  follow  this  procedure,
 Now,  they  fill  in  the  vacancies  by  re-
 cruiting  people  from  the  neighboiring
 States  and  they  do  not  take  the  local
 people  I  do  not  say  it  from  any  8९००
 tarian  point  of  view  What  I  say  is,
 instead  of  putting  these  East  Bengal
 refugees  on  the  shoulders  of  Bihar
 and  Orissa,  they  may  be  taken  by  the
 local  mills  and  factories  and  absorbed
 there.  But  instead  of  domg  it,  the
 factories  are  taking  people  from  other
 States.  What  I  suggest  is  one  way  of
 gradually  absorbing  the  refugees  and
 thus  the  refugees  can  be  liquidated
 from  their  existing  camps.

 Another  method  is  to  set  up  new
 industrial  factories.  I  find  from  the
 report  that  the  Government  ४  helping
 some  of  the  existing  mulls  and  facto-
 ries  for  extending  their  factories,  with
 the  request  that  the  factories  should
 employ  a  defimte  number  of  refugees.
 In  this  connection,  I  shall  give  one
 example.  There  is  the  Arati  Cotton
 Mills  at  Dasnagar.  The  owner  of
 this  mill  is  Shri  Ala  Mohan

 Pert notorious  employer  of  West  B
 who  has  been  convicted  under  the
 Industrial  Disputes  Act,  the  Payment
 of  Wages  Act  and  under  all  sorts  of
 labour  Acts.  There  is  no  security  of
 service  in  his  mill.  This  proprietor,
 who  has  been  condemned  by  the  peo-
 ple  and  has  been  convicted  under  so
 many  Acts,  has  been  given  not  only
 Rs.  5  lakhs,  but  at  the  same  time,
 he  has  already  taken  Rs.  2°20  lakhs
 as  advance.  As  against  this  amount,
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 [Shri  Ghosai]
 he  has  appointed  only  83  displaced
 persons  out  of  600.  I  know  that  after
 three  years,  he  would  even  dismiss
 these  83  employees  because  he  has  al-
 ready  taken  the  help  of  the  Govern-
 ment.  That  is  the  way  in  which  these
 employers  have  been  helped.  So,  my
 suggestion  would  be,  instead  of  help-
 ing  these  persons  te  expand  their
 factories,  the  Government  must  take
 up  the  responsibility  of  setting  up
 factories  themselves  so  that  the  re-
 fugees  can  be  employed  there.

 My  next  suggestion  is  this.  The
 DVC  power  has  been  extended  to  the
 villages  of  Hooghly  and  Howrah.  But
 with  this  power,  do  you  know  what
 the  people  are  doing?  Nothing  of
 course,  there  are  some  lamps  put  on
 the  streets  and  also  some  shops  are
 using  this  power.  But  really  nobody
 is  using  this  power  because  of  the  high
 cost  per  unit.  What  I  say  is,  with
 this  power,  some  cottage  industries
 like  brass  metal,  cane  work,  leather-
 work,  etc.,  could  be  started  so  that
 the  refugees  can  utilise  this  power  and
 also  develop  the  cottage  industries  in
 the  villages  and  thus  enabled  them-
 selves  to  earn  their  livelihood.

 Now,  another  suggestion  would  be
 that  Government  is  going  to  establish
 some  industrial  estates  in  West  Bengal
 in  which  case—they  are  going  to  esta-
 blish  one  in  Howrah—they  should
 take  the  refugees  first  in  the  industrial
 estates  so  that  the  refugees  might  get
 into  the  factories  and  earn  their  livé-
 lihood.  In  this  way,  if  we  can  reha-
 bilitate  them  in  these  industries,  then,
 of  course,  to  some  extent,  the  problem
 be  solved.  The  housing  problem  could
 also  be  solved  by  this,  because  the
 miils  have  got  quarters,  and  fhey
 could  be  used  by  these  people  whom
 they  would  employ.

 Lastly,  my  suggestion  is  that  the
 housing  loan  should  be  stopped.  Ins-
 tead  of  that,  Government  should  take
 up  the  responsibility  of  building
 houses  on  the  principle  which  they
 followed  in  the  case  of  the  Punjab
 refugees.  The  refugees  never  get  the

 housing  loan  in  proper  time.  Much
 of  the  loan  goes  into  the  pockets  of
 other  people,  and  further,  the  material

 ‘is  not  easily  obtainable  even  though
 the  loan  is  given  to  the  refugees  in
 time.  Therefore,  house-building
 should  be  undertaken  by  the  Govern-
 ment  and  the  housing  loan  should  be
 stopped.

 In  conclusion,  I  think  that  if  my
 suggestions  are  taken  up  by  the  Gov-
 ernment,  it  will  be  possible  to  alleviate
 the  miseries  of  the  West  Bengal  re-
 fugees  to  some  extent.  Otherwise,
 these  problems  will  exist.  There  is  a
 saying  in  West  Bengal  and  that  is,  the
 Rehabilitation  Department  is  not  will-
 ing  to  solve  any  problem  because  of
 the  abolition  of  that  department.  Let
 this  not  come  to  such  a  pass.

 लाला  अचित  राम  (  पटियाला  )  :

 माननीय  सभापति  जी,  में  मंत्री  जी  को  मुबारका
 बाद  देता  हुं,  इस  बात  के  लिए  कि  उन्होंने
 पिछले  बजट  के  मौके  प्र  एक  बात  कही  थी  मि

 जो  नुवता  चीनी  होगी  उस  को  वह  वेलकक

 करेंगे,  और  उन्होंने  उस  बात  को  खूब  निभाय-

 है  ।  जब  भी  उन  की  न्‌  क्‍्ता  चीनी  होती  है  वह

 हमेशा  ख़न्दा  पैशानी  रहते  है  और  जहां  तक

 हो  सकता  है  उस  पर  अमल  करने  की  कोशिश

 करते  हैं,  बजाए  इस  के  कि  उस  पर  नाराज  हों।

 यह  |  चीज़  उन  से  गैरमृतवक्कों  है  क्‍योंकि

 आखिर  वह  पठान  है,  लेक्षिन  फिर  भी  उन्होंने
 इस  चीज  को  अच्छी  तरह  निभाया

 दूसरी  चीज़  जो  मैं  समझ  रहा  हुं  वह  यह  कि

 बदकिस्मतो  से  या  ख़ुशकिस्मती  से  अभी  हमारे
 मंत्री  पूरी  तरह  से  कैबिनेट  मिनिस्टर  नहीं  बने
 हैं  इगलिए  उतने  एफैक्टिव  नहीं  हो  पाए  है

 अक्सर  यह  होता  है  कि  कोलीग्ज  भी  उन  की

 नकक्‍ता  चीनी  करते  ।  इस  तरह  का  एक
 स्टेटमेंट  राज्य  सभा  में  हुआ  |

 तोसरी  बात  यह  है  कि  हालांकि  इस

 मामले  में  बहुत  कुछ  हुआ  है  लेकिन  जितना

 चाहिए  उतना  रुपया  नहीं  दिया  गया  |  यह

 खुशो  को  बाहै  इस  काम  में  काफो  रुपया
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 लगाया  गया  है,  लेकिन  फिर  भी  रुपये  की

 दिग्कत  हुई  है  in  जब  तक  दूसरे  डिपार्टमेंट्स
 का  खर्च  कम  न  हो  तब  तक  इस  को  रुपया

 क्यादा  नही  मिल  सकता  |  फिर  दूसरे  डिपा्ट-

 मेंद्स  ह 16  कोझापरेशन  भी  बहुत  जरूरी  है।
 इन  सद  बातों  के  होते  हुए  ढाई  वर्षों  के  अन्दर

 जो  कार्रवाई  हमारे  मत्री  जी  ने  की  है,  में

 नहीं  कहता  कि  उस  पर  नुकता  चीती  नहीं
 करनी  चाहिए  लेकिन  उस  षा  रेबारई  काफी

 शभन्छा  है।  यह  नहीं  कहा  जा  सकता  कि  यह

 कोई  ऐसी  जार  है  जिस  पर  जिरह  की  जाए।

 इस  कै  बाद  में  चन्द  बातें  रिहैबिलिटेशन
 के  मसले  पर  कहूगा  ny  इस  डिबेट  का  मकसद

 ही  यह  है  कि  कुछ  ऐसी  बाते  हैँ  जिन  की  तरफ

 गंवरनमेट  की  तवज्जह  दिलाई  जाए  भ्रौ  लोगों

 को  फायदा  पहुंचाया  जाए।  सब  से  पहली  बात

 तो  यह  है  कि  कोई  ६०  लाख  झ्रादमी  रिफ्यूजी
 बन  कर  हिन्दुस्तान  मे  भ्राए  ह ेभौर  उन  की

 तीन  क्स्मि  हे  ।  एक  वहू  रिप्यूजी  है  जो  ईस्ट

 पाकिस्तान  से  शाए  हें  जिन  की  गिनती  ४१  लाख

 के  करीब  है,  दूसरे  वह  रिफ्यूजी  हैं  जो  वेस्ट

 दाकिस्तान  से  झाएं  है,  जिन  की  मिनती

 yo  लाख  के  करीब  है,  भौर  तीसरे  रिफ्यूजी
 पाकिस्तान  हेल्‍्ड  टेरिटरीज  से  आए  है,  उनकी

 गिनती  करीब  डेढ  लाख  के  है  ।  जो  ४०  लाल

 (रिफ्यजी  ईस्ट  पाकिस्तान  से  शाए  है,  उन  मे  से

 कभी  दो  लाख  झाए,  कभी  चार  लाख  झाए,

 कभी  कुछ  भौर  भाए  कुछ  पता  नही  कि

 कब  दस  लाख  भा  जाए  और  कब  पांच  लाख

 झा  जाएं  |  वह  बिल्कुल  अ्नसर्टेन  है  a  लेकिन

 साथ  ही  जो  बेस्ट  पाकिस्तान  में  पालिसी  थी

 बही  ईस्ट  पाकिस्तान  में  भी  है  कि  माइनारिटी

 कम्यूनिटी  के  लोगो  को  किसी  तरह  से  स्क्वीज

 झाउट  किया  जाए।  यह  चीज  हमारे  सामने

 है।  टेकिन इन  मुश्किलात  के  बावजूद भी  उन  को
 रिटैबिलिटेट  करने  के  लिए  रकीमें  बनाई  गई
 झौर  भौर  भी  तैयार  की  जा  रही  हें  ।  इस

 रिहैबिलिटेशन  के  मामले  के  अन्दर  जो  भेरे

 कम्यूनिस्ट  भाई  है,  उन  से  भेरा  एस्तलाफ

 बहुत  कम  रहा  है,  पिछले  दस  सासों
 के

 अन्दर  ।

 खेकित  झाज  पहली  दफा  मुझे  उन  से  एस्तसाफ

 हो  रहा  है  ny  यहां  पर  एक  बात  उठाई  कई  कि

 जो  न्डस्ट  पांकित्तान  के  रिफ्यजीज हैं  वह  वेस्ट

 बंगाल  से  बाहर  जाने  के  लिए  तैयार  है  यह
 बात  बिल्कुल  गलत  है।  में  समझता  हूं  कि  इस
 बीज  को  यहा  पर  पेश  करना  मुनासिब  नही  है
 झाखिर  मुडकारण्य  की  स्कीम  क्‍यों  बनाई

 गई,  बहार  क॑  श्रन्दर  क्‍यों  स्केम  बनाई

 गई,  खडसा के  अन्दर  क्यो  बनाई  गई?

 यह  बात  मान  ली  गई  है  कि  स्ट
 पाकिस्तान  के  रिफ्यूजीज  ऐसे  हैं  जो बाहर  जा

 सकते  है,  जाने  के  लिए  तैयार  हैं  ।  तभी  तो
 स्कीम  बनाई  ।  इस  वास्ते  में समझता  हू  कि

 गबर्नसेट  को  इस  बात  के  लिए  ऐक्यूज  करना  कि

 यह  ईस्ट  पाकिस्तान  से  झ  हुए  लोगों  को

 मदद  नही  करना  चाहती  और  इसी  बिना  पर

 वह  अपनी  रकीमे  तैयार  करती  है,  यह  मुनासिब
 मही  है  qd  हा,  यह  बात  ठीक  है  कि  जिस  ह्  तक

 ईस्ट  बगाल  के  रिफ्यूजियो  को  वेस्ट  बगाल  में

 जगह  मिल  सके,  वह  देनी  चाहिए  |  में  कल  यह्‌

 सुन  कर  खुश  हुआ  कि  एक  भाई  ने  कहा  कि

 मिदनापुर  मे  श्ौर  अर्दवान  के  भ्रन्दर  जगह
 खाली  है  1  इस  के  लिए  गवर्ममेट  ने  जो  बड़ा
 भारी  फैसला  किया  वह  यह  था  कि  प्रायरिटी

 केटेंगरीज  बनाई  ।  जो  भी  प्रायरिटी  कंटेगरीज

 में  भरा  जाए,  उन  को  जगह  मिलनी  चाहिए  |

 यह  फैसला  उस  ने  बहुत  सोच  समझ  कर

 किया  भौर  में  समझता  हू  कि  उस  का  झसर

 भी  हुआ ।  पाकिरतान  में  कोई  भी  पालिसी

 झमल  में  भाई  हो,  लेकिन  गवरमेंट  झाफ

 इंडिया  ने  जो  पालिसी  इस  मामले  मे  बरती  है

 उस  का  असर  जरूर  होगा  ।  लेकिन  मे  कहना

 चाटूए/  कि  जिन  वजूह  पर  गवर्नमेंट  झझाफ

 इंडिया  ने  पँसला  किया  है,  उस  को  जरा  वजाहेत

 के  साथ  लोगो  के  सामने  पेश  करना  चाहिए  ।

 झाज  लोग  समझ  नही  सके  हे  कि  गवर्नमेंट

 झाफ  इडिया  ते  क्यो  यह  पालिसी  अपनाई  |

 इस  प  लिसी  को  पूरा  करना  बहुत  जरूरी  है

 शौर  कोई  वजह  नहीं  है  कि  उस  को  क्यों  न

 चलाया  जाए  |  में  समझता  हूं  कि  जो  यह

 पालिसी  बनाई  गई  है  वह  बहुत  ही  समझवूझ कर कर
 बनाई  गई  है  भौर  उस  के  फायदा  भी  हुआ  है
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 लिला  भप्रचित  राम]

 इस  के  झलावा  जो  बड़ा  भारी  फैसला
 गवर्नेमेट  आफ  इंडिया  ने  किया  वह  यह  था
 कि  किसी  को  रिहैबिलिटेशन  के  राइट  का
 बेनिफिट  नहीं  मिलेगा  जो  वेस्ट  बंगाल  में
 सेटल  होगा  ।  मे  समझता  हूं  कि  यह  पालिसी
 भी  इस  लिए  ठीक  है  कि  आज  वहा  पर  बहुत
 कंजेशन  है  ।  वेग्ट  बगाल  के  प्रन्दर  सैचुरेशन
 प्वाइंट  ा  गया  है  भौर  भ्राज  रिफ्यूजी  दूसरी
 जगह  पर  जाने  के  लिए  तैयार  भी  हूँ  t  इस  बास्तें

 यह  स्कीम  बनाई  गई  है  |  लेकिन  साथ  ही  में

 यह  भी  समझता  हू  कि  धगर  ऐसी  एरियाज
 वेस्ट  बगाल  में  हैँ  जहा  पर  रिफ्यूजीज  बसाएं
 जा  सकते  हें,  तो  गवनंमेट  झाफ  इडिया  का
 फर्ज  है  कि  उन  पर  वह  उन  को  बसाए  ।  जैसे
 लोग  कह  हे  बर्दवान  में  जगह  मिल  सकती  है,

 मिदनापुर  में  जगह  मिल  सकती  है,  मार्केट
 प्राइस  पर,  गवनंमेट  मामूली  प्राइस  न  दे,
 मार्केट  प्राइस  दे,  २००  रुण्,  ००  स०  कटा
 दे,  यह  देख  लिया  जाये  कि  यह  ट्रेजैक्शन
 रिफ्पजीज  के  फायदे  के  लिए  है,  ऐड  गवनेमेंट

 शुड  नाट  हेजिटेट  ८  पे  देंट  अझमाउट  जो  जमीन
 मिलती  है  उसे  लेना  गवनेमेट  का  फर्ज  है  ।

 चकि  इस  तरह  स्कीम  रिफ्यूजीज  के  फायदे
 के  लिए  बन  सकती  है,  इस  लिए  मे  कहूगा  कि
 झगर  इस  मामले  को  रिएग्जामिन  करने  की
 जरूरत  हो  तो  भी  गवर्नमेंट  इस  को
 करे  और  जो  भी  जमीन  मिल  सकती  हो,
 उसे  ले  ।

 में  समझता  हु  कि  ईस्ट  बगाल  से  जो

 एग्ज्ञोड्स  हो  रहा  है,  वह  बड़ा  प्रननुचुरल
 हैं।  में  पहले  भी  कहा  था  कि  यह  मामूली
 बात  नहीं

 _
 कि  एक  मुल्क  के  नैशनल  झपने

 मुल्क  से  निकाले  जाए  भौर  वह  दूसरे  मुल्य
 जा  कर  बसे  t  दुनिया  के  अन्दर  कही  )  इस

 तरह  का  कायदा  हू  ?  श्रगर  सी  तरह  से  होता
 रहा  कि  एक  मुल्क  के  लोग  दूसरे  मुल्क  में  चले

 जाएं  तो  दुनिया.  अमन  कहा  रहेगा  ?  जहां
 झाम  तमाम  प्रइन  यू०  एन०  श्ो०  के  पास  भेजते

 है,  से  बढ़े  भदव  से  कहूंगा,  भाप  इस  चीज  को

 भी  ले  जा  कर  वहां  श  कीजिए  1  यह  मामला

 मामूली  महीं  t  आप  सुन  रह  है  कि  पाकिस्तान
 कादमीर  का  मामला  ू  एन०  जोग  में  ले
 जाने  वाला  है,  मैं  पूछूगा  कि  क्‍या  बह  मसला

 ऐसा  नही  है  जिसे  भाप  वहां  ले  जाए।  मेरा

 रुपाल  है  कि  यह  निहायत  हो  जस्ट  मसला
 *

 1

 हम  सोचते  थे  कि  शायद  पाकिस्तान  को  एक
 बरस  में  समझ  भरा  जाए,  दो  बरस  में  समझ
 शा  जाए,  तीसरे  बरस  में  समझ  झा  जाए,
 लेकिन  इस  वक्‍त  तक  दस  बरस  १  गए  हैं
 ara  भी  कहते  हैं  कि  )  हजार  भादमी  हर
 महीने  श्र  रहें  है।  में  इस  वक्‍त  इस  सवाल  के

 प्रोस  ऐड  कास  में  नहीं  जाना  चाहता,  लेकिन

 * यहू  जरूर  समझता  कि  इस  पर  गौर  करना

 चाहिए  ।

 Mr.  Chairman:  The  hon.  Member's
 time  is  up

 लाला  अखित  रास  में  अभी  तक  किसी
 भी  चीज  पर  नहीं  बोला  ,नरेल  परऔर  न

 बजट  पर  t  यह  तो  मेरा  ₹  पल  संब्जेक्ट  है  t
 For  the  last  ten  yeai,  I  have  been
 dealing  with  this  subject  and  you
 should  perrmt  me  to  speak  on  this
 subject  Perhaps  you  are  a_  little

 Mr.  Chairman:  I  can  give  the  hon.
 Member  another  5  minutes.

 Lala  Achint  Ram:  I  want  at  least
 १5  minutes  more.  It  is  not  your
 fault

 Mr.  Chairman:  I  think  I  can  allow
 the  hon  Member  only  5  or  6  minutes
 more,  because  there  are  a  number  of
 speakers  who  are  anxious  to  take  part
 in  the  debate.

 साला  अजित  रास  में  कह  रहा  था  कि  इस
 मसले  को  भी  सामने  लाया  जाये।  हालाँकि

 बहू  मसना  गवर्न ट  श्राफ  इडिया  का  है,
 लेकिन  मैं  रिहेबिलिटेशन  मिनिस्ट्री  से  भी

 दर्ख्वास्त  करता  कि  से  तरफ  थोड़ी

 ठवज्जह  दी  जाए  |

 इसके  बाद  जो  सदंदान  मुझे  देना  हू  बह
 पाकिस्तान  हेल्ड  रिडरी  के  बारे  में  है
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 पाकिस्तान फल्  टेरिटरी  जो  है  उससे  ढढ
 जाल  भ्रादमी  जाए।  मुझे  खुशी  कि  डो  भी

 रिफ्पूफी  वहा  से  झाए,  उनको  रिहेबिलिटेशन
 मिनिस्ट्री  ने  तमाम  सहूलियात  दी  ।  यह  खुशी
 की  बात  भी  है  1

 वह  खुद  रिफ्यूज़ी  है और  उनके  दिलमें  वही
 दर्द  जो  कि  एक  रिफ्यूजी  के  दित

 ~
 होना

 चाहिए  t  लेकिन  मेरी  समझ  नही  झा  रहा
 है  कि  वह  भ्रभी  तक  क्लेम्स  का  मसला  क्‍यों
 हल  वही  कर  पा  गवर्न  ट  आफ  इंडिया
 ने  यह  फैसला  किया  हैं  कि  जो  लोग  वस्ट
 पाकिस्तान  से  भरा  हैं  उनको  पूरा  कम्पेन्सेशन
 दे  की  हमारी  जिम्मेवारी  न)  है,  मेरी  समझ
 में  नही  श्राता  कि  हिन्दुस्तान  में  करो  पति  रह
 सकते  है,  लखर्पात  रह  सकते

 “
 लेकिन  जो

 आदमी  7किस्तान  से  आया  है  भौर  जिसकी
 दस  लाख  की  प्रापर्टी  वहा  रह  गयी  हैं  उसको
 क्यो  पूरा  कम्पेन्सेशन  नहीं  दिया  जाता  ।
 में  चाहता  हू  कि  गवर्तमेट  अपनी  पालिसी  के
 बारे.  काई  पैम्फलेंट  जारी  ताकि  हम  भी
 लोगो  को  बत-ा  -ह  कि  गवर्नमेट  की  यह
 दलील  है  |

 दूसरी  बात  यह  है  कि  श्राप  उन  ३०  हजार
 श्रादमियों  के  कलम  नहीं  लेते  हैं  ज्ञो  कि
 पाकिस्तात  के  पब्ज  वाले  लाकं  से  शाये  है।
 ईस्ट  पाकिस्तान  से  जो  लोग  शाये  है  व  तो
 अपनी  जायदाद  बेच  बाच  के  आ  हूँ  पर  इन
 बेचारो  ने  क्या  गुनाह  किया  हूँ  जो  उनके  बेस
 न  लिये  जाते  1  ये  तो  अपनो  सारी  जायदाद
 छोड  कर भराये ।  श्राप  इन  लोगो  को
 कम्पेन्सेशन  नही  देना  चाहते।  आपने  अभी-
 तक  कुल  ४,६३,०००  क्लेम  लिव  है।  लकिन
 झभी  २०  हजार  और  लोग  बाकी  है  जो  कि
 पाकिस्तान  भ्राकुपा  ड  एरिया  से  झाये  हु
 “1  इन  को  काश्मीर  से  जगह  नहीं  मिली  t

 इसमें  इनका  क्‍या  कुसूर  था।  यह  तो  काश्मीर

 गवर्नेमेंट  का  फर्ज  था  कि  इनको  जमीन  देती।
 से  कहूंगा  कि इन  लोगो

 .
 साथ  सरोहन

 बेइंसाफी  हो  २)  है।  में  चाहता  कि  मंत्री

 बहैसियत  मत्री  के  इन  की  तरफ  तवज्जह  दे  ।

 @  जानता  हूं  कि  किसी  कदर  उनके  भी  हाथ

 चे  हूँ  लेकिन  फिर  भी  इन  लोगो  के  साथ
 आपको  जस्टिस  करनी  चाहिये  ।

 तीसरी  बात  यह  है  कि  जो  बेस्ट
 प्राकिस्तान  से  ५०  लाख  आदमी  यहां  भाये
 उनके  झाने  से  यहा  जायदादों  की  कौमते  बढ़
 गयी  t  लेकिन  आपको  याद  रखना  चाहिये
 कि  इन  लागो  ने  देश  की  आजादी  &  लिये  इतनी
 कैंबानी  की  है  ।  इनकी  कुर्बानी  की  वजह  से

 ही  आज  हम  इस  देश  को  आजाद  देश  भौर
 भारत  कह  सके  है।  लेकिन  दस  बरस  हो
 चथे  पर  इनको  कम्पेन्सेशन  नहीं  मिला।
 आपने  अभी  तक  ४,६३,०००  के  क्लेम  लिये

 है।  एक  लाख  क्लेम  और  मेहरबानी  क  के
 लिए  हूँ  इस  तरह  कुल  तादाद  ५,६३,०००  हो
 गयी  है।  लेकिन  जो  क्नेम्स  का  कम्पेन्सेन
 मिलने  मे  देरी  हो  रही  है.  सका  कारण  क्‍या

 हैं  यह  देखना  चाहिए  ।  अभी  तक  जो  कलम
 श्रदा  हुए  है वह  १  ७२  लाख  है  जिनमे  से
 ८०  हजार  क्लेम  ऐसे  है  जिसको  इटोेरियम
 कम्पेस्सेशन  दिया  गया  हैँ  ।  कुल  क्खेम्स
 जिनका  पूरा  कम्पेन्सशन  दिया  है  वह  ८५
 हजार  या  ६०  हजार  1  तीन  हजार  क्लेम्स

 क्रारिक  म  ने  से  फैसला  होता  है  i  जो  भादमी
 कल कों  का  हाथ  गरम  वर  देता  हैं  उसका  क्नेम'
 जल्दी  है  ॥  जाता  है  1

 आपने  कहा  कि  कुछ  क्लेम  प्रायरिटी
 कैटेगरी  के  है  जिनमें  विडोज  भी  आती  हैं।
 उनके  क्लेम  वेरीफाई  नहीं  होते  t  मैं  कहूयां
 कि  इस  तरफ  ध्यान  दिया  जाये  ।  मैं  जानता

 हैं  कि  आप  कोदिदा  कर  रहे  है  लेकिन  यह
 सीरियस  बात  हैं।  जिस  रफ्तार  से  भाष  चल

 रहे  है  उससे  तो  इस  काम  के  पूरा  होने  में  तीन
 चार  णच  बरस  लग  जायेगे।  भ्रगर  किसी  को

 १५  बरस  बाद  बलेम  मिलेगा  तो  यह  क्‍या

 क्र  सकेगा  ।

 झापने  कहा  था  कि  जिनको  कसम

 देन  है  उनको  तो  जायदाद  पहले  ही  दी  जा  चुकी

 है।  लेकिन  में  कहूंगा  कि  मुझे  यह  दलील

 बहुत  मजबूत  नही
 मालूम  देती

 ।  आापते  चूंकि
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 [लाला  अधित  राम]
 क्लेम  सैटिल  नहीं  किया  है  इसलिए  जो  मफान
 सस  झादमी  के  पास  है  न  वह  उसको  गिरवी
 रख  सकता  है  शौर  न  बेंच  सकता  है।  इस  तरह
 से  अभी  तक  उसको  कुछ  नहीं  मिला  ।  मकान
 मिला  सो  उसका  किराया  दिया  1  दस  पर
 सट  आपने  डिप्रिसियेशन  में  काटा  t  झब
 अगर  १३  साल  बाद  झाप  उसका  कलम  सैटिल
 करने  तो  उसको  क्‍या  मिलगा  t

 इसके  भझलावा  झौर  भो  बहुत  सारी  छोटी
 छोटो  बाते  हैं।  मतलन  पोलोटिकल  सफरसे
 का  मामला  है  से  समझता  हुं  कि  भ्रापके  दिल  से
 सनक  लिए  दर्द  है।  विडोज  का  मामला  है  |

 सन्‌  ३७  से  पहले  के  कानून  के  मुताबिक  उनको
 सिर्फ  मनटिनन्स  एलाउंस  मिल  सकता  था  लेकिन
 ह. ह  जो  कानून  बना  है  उसका  उनको  पूरा
 फायदा  मिलना  चाहिए  |

 पक  छोटो  सो  मात  शौर  है  सबस्टेशियल
 प्रापर्टी  क  बारे  में  ।  श्राप  कहते  है  कि  जिसकी
 प्रापर्टी  का  एक  यूनिट  दस  हजार  या  २०

 हजार  से  ज्यादा  नहीं  है  उसको  गिना  नहीं
 जायंगा  ।  लेकिन  हाईकोर्ट  में  फैसला  किया
 है  कि  जिसकी  कुल  प्रापर्टी  मिल  कर  दस  हजार
 भा  बीस  हजार  होगो  उसको  सबस्टेशियल
 माना  जा  गा  t  मै  कहूंगा  कि  रिहैबिलिटेशन
 मिनिर्ट्रो  सूपरीम  कोर्ट  के  फैसले  का  इन्तजार
 म  करे  झभौर  इस  चीज  को  रिपयूजीज  के  हक
 भे  कैसला  कर  दे  ।

 इवेक्यो  प्रापर्टी  के  मुताल्लिक  मैं

 कहना  चाहता  हूं  कि  हमारे  लोग  कस्  पा किस्तान
 भ  ५०००  करोड़  की  जायदाद  छोड़  कर  शाये
 शोर  यहां  पर  जो  जायदाद  छोड़ी  गयी  वह
 १०००  फरोड़  की  थी।  हम  इस'  मामले  को

 क्यों  न  यू०  एन०  झो०  के  सामने  से  जायें  |

 शौर  उनसे  फैसला  कराने  |  जब  हमारा  भापस

 थें  फैसला  नहीं  ह्लोस,  ता  तो  हमको  यह  मामला

 यू०  एन०  शरीन  के  सामने  ले  जाना  चाहिए।
 इसमें  कोई  लड़ाई  की  बात  नहीं  हैँ  ।  हमको

 द  एन ०  झो०  स  कहना  चाहिए  कि  हमारे
 पढड़ोती  के  पास  हमारी  इतनी  जायदाद  रह

 गयी  है।  प्रगर  हमारी  तरफ  कुछ  निकलता

 हो  तो  हमको  देना  चाहिए  दौर  भगर  हमको
 कुछ  मिल  सकता  है  तो  वह  हमको  दिया  जाना

 चाहिए।  में  समझता  हूं  कि  ऐसा  करना
 इनसाफ  की  बात  होगी  ।

 सेठ  झाल  सिह  (भागरा)  :  इस

 पुनर्वास  मंत्रालय  ने,  जिसको  गवर्नमेंट  भाफ
 इंडिया  ने  नो,  दस  बरस  पहले  मुकरंर  किया
 था,  बहुत  उपयोगी  काम  किया  है  1  जब

 हिन्दुस्तान  और  पाकिस्तान  का  बंटवारा  हुआ
 था  उस  वक्‍त  लाखों  डिस्प्लेस्ड  परसन्स
 पाकिस्तान  से  हिन्दुस्तान  भाये  और  इस  हालत
 में श्राये  कि  उनका  खाने  का  कोई  ठीक  नहीं
 था,  पहनन  का  कोई  ठीक  नहीं  था  और

 रहने  का  कोई  ठीक  नहीं  था  1  वह  वहा  पर
 अपना  सारा  सामान  छोड़  कर  यहा  झाये
 मे  ।  यहा  पर  तमाम  हिन्दुस्तान  के  लोगों  ने,
 शौर  खास  तौर  पर  उत्तर  प्रदंध  दिल्‍ली  भौर
 स्टन  पंजाब  के  लोगों  ने  उनके  रहने  और
 खाने  पीने  का  प्रबन्ध  किया  t  बाद  में  सेंट्रल
 गवनेमेट  ने  इस  काम  को  अपने  हाथ  में  लिया
 और  इसकी  व्यवस्था  शुरू  कर  दी  t  यह  खुशी
 की  बात  हैं  कि  जिस  तरीके  मं  गवर्नमेट  ने  इस
 काम  को  भ्रजाम  दिया  वह  दुनिया  में  एक
 मिसाल  है  ।  यूरोप  में  भी  इस  किस्म  की
 समस्‍या  पैदा  हुई  थी  लेकिन  वहां  इतनी  संख्या
 में  श्रादरमियों  के  लिए  व्यवस्था  नहीं  करनी
 थी  किर  भी  इतने  कम  संख्या  में  लोगों  की
 व्यवस्था  नहीं  हो  सकी  ।  लेकिन  यहां  पर  तो
 चालीस  पचास  लाख  झादमी  एक  साथ  शापे  ।
 उनकी  व्यवस्था  करना  मामूली  बात  नहीं  थी  ।
 लेकिन  गवर्नमेंट  भाफ  इंडिया  में  इस  काम  में

 पूरा  योग  दिया  ।  उनको  रहने,  स्वामे  धन्भ
 भादि  की  हर  तरह  को  सहूलियतें  दी  ।  दस
 बरस  से  यह  समस्या  चल  रही  है  ।  इस  पर
 इस  समय  तक  करीब  साड़े  तीग  सौ  करोड़

 रुपया  खर्च  हो  चुकी है।  मुझ्त  शुक्ती  है  कि  जो
 झादमी  वैस्ट  पाकिस्तान  से  झाये  थे  सनेमों  से
 ८०  या  ६०  'कौस  दी  बसामे  भा  चुके  हैं
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 झौर  उनके  काम  भें  के  लिए  भ्रण्छा  इम्तिजाम

 किया  गया  है  श्रौर  वें  काम  में  लग  गये  हैं  +
 उनके  खाने-पीने  का  *तजाम  ठीक  प्रकार
 से  हो  गया  हैं  भौर  वे  शब  भपने  पैरों  पर  खड़े
 हो  चुके  है।  थोड़े  से  लोग  ह: है  भी  रह  गए
 है,  लेकिन  सरकार  की  शोर  से  उनके  लिए
 भी  प्रयत्न  किया  जा  रहा  है  ।  यह  बड़े  दुख
 की  बात  है  कि  ईस्ट  बगाल  से  लाखों  की
 तादाद  में  लोग  भारत  में  निरन्तर  भा  रहें  है
 भौर  उन  के  लिए  मुनासिब  इन्तजाम  नही  हो
 रहा  है  ।  पाकिस्तान  गवनंमेट  ने  एक  बहुत

 ५  भौर  निदनीय  नोति  अपना  रखी  है,  जिसके
 झन्तगेत  वे  लोगों  को  दाबते  है,  उनको  तरह

 तरह  की  मुसीयतों  में  डालते  हैँ  भौर  उनके
 दिलों  मे  डर  पैदा  करते  हैजसकी  वजह  मे  मजबूर
 हो  कर  उनको  हिन्दुस्तान  भ्राना  पडता  हूँ  ।.
 इस  सम्बन्ध  में  मेरा  सुझाव  यह  है  कि  भारत
 सरकार  को  पाकिस्तान  गव्नेमेट  से  कहना
 बाहिए  कि  ईस्ट  बगाल  से  लाखों  को  तादाद
 a  जो  लोग  प्रा  २ह  है,  उनको  बसाने  के  लिए
 बहू  जमीन  या  वह  अपने  प्रदंश  मे  ऐसा
 बातावरण  पैदा  करे  कि  4  लोग  अपने  घरों
 को  छोड़  कर  भारत  में  न  भ्राये।  भारत  सरकार
 को  ईस्ट  बगाल  &  डिस्प्लेस्ड  पर्सन्‍ज  को  बसाने
 के  किए  प।विस्तान  से  कुछ  जिले  हासिल'  करने

 चाहिए  ।  में  निवेदन  करना  भाहता  हू  कि

 यह  समस्‍या  बड़ो  विकट  है  |  हमारी  इकानोमिक
 हालत  खराब  हो  रही  हैं  -  इस  भ्रवस्‍्था  में  लाखों
 पझ्रादभियों  का  ईस्ट  बगाल  से  वैस्ट  बंगाल  में
 झाना  दा  के  लिए  बहुत  घातक  हैं  भौर  इससे

 बहुत  दिक्कत  पैदा  हो  रही  है।  स्ट  पाकिस्तान
 के  लोगों  पर  सरकार  ने  लाखों  रुपए  उनके

 पुनर्वात  के  लिए  खच  किए  भर  अब  ये  क  निब-
 करीब  बस  च्‌  के  हैं।  लेकिन  ईस्ट  पाकिस्तान  से
 झाने  वाले  लोग  बड़ी  दिक्कत  और  परेशानी  में

 है।  यह  ठीक  है  कि  उनके  कि  कैम्प  खोले

 गए  हैं  भौर  उनको  सहायता  दी  जा  रही  हूँ,
 खेकित  शमी  इस  सम्बन्ध  में  बहुत  कुछ  करना
 बाकी  है  ।

 आगरा  में  करीब  पास  साठ  हजार
 ' डिस्म्लेस्ड  |... अ  धाए--करीब  तीस  हजार

 पंजाब  से  भौर  करीब  तीस  हजार  सिं
 में  ।  यह  बडी  खुशी  की  बात  है  कि  वे  लोग
 शब  बस  चुके  है।  सरकार  ने  उनको  मकान.
 दुकान,  कर्जा,  शिक्षा  के  लिए  स्कूल  इत्यादि
 दिए  है  1  मुझे  बड़े  प्रफतोस  के  साथ  यह  कहना
 पढ़ता  हैं  कि  इमरजेन्सी  के  समय  में  बहुत  से
 रेफ्यूजी  भाइयों  को  सड़कों  की  पटरियों  पर
 दुकाने  खुलवा  दी  थी,  लेकिन  वे  लोग  ऑल्टर-
 नेटिव  एकामोडेशन  दिए  जाने  के  बावजूद
 वहा  से  हट  नही  रहे  है।  मैं  निवेदन  करना
 चाहता  हु  कि  वहां  की  सड़के  बहुत  तंग  है
 और  पटरियों  पर  दुकाने  होने  की  वजह  से  वहा
 आना  जाना  मुश्किल  हो  जाता  है  और  एक्सि-
 हेट  होते  हैं।  आगरा  एक  पुराना  1:  है
 और  बहुत  कनजेस्टिड  है,  अगर  लोग  इस  तरह
 पटरियो  पर  बैठे  रहे,  तो  सडक  पर  निकलना
 बड़ा  मुश्किल  होता  हैं  ;  इसलिए  उन  लोगो  को
 वहा  से  हटाना  भ्रावश्यक  हैँ  ।  में  जानता  हू
 कि  दिल्ली  में  भी  इसी  प्रकार  की  समस्या  का
 सामना  करना  पडा  था  और  सेन्द्रल  गवर्नेमेंट
 से  पटरियों  पर  बे  लोगों  को  हटा  कर  दूसरी
 जगह  व्यवस्था  की  श्रौर॒  लोग  हट  गये  +
 आगरा  में  भी  उन  लोगों  को  आल्टरनेटिव
 एकामोडेशन  दी  जा  रही  है,  लेकिन  वे  लोग
 नही  हट  रहें  है।  में  माननीय  मत्री  से  प्रार्थना
 करूगा  कि  वह  इसकी  व्यवस्था  करें  ।

 हमारे  देश  में  डिस्प्लेस्ड  फ्सन्ज  के  लिए
 जो  काम  किया  गया  है,  उस  का  दुनिया  भर  में
 बडा  भ्रच्छा  प्रभाव  पडा  है।  गवर्लेमेंट  ने  अस्सी,
 नव्वे  लाव  झादिमियों  को  जिस  प्रकार  बसाया

 है,  उसकी  दुनिया  पशसा  करतो  है  t

 इन  शब्दों  के  साथ  मैं  इस  डिमाड  का
 समर्थन  करता  हू  ।

 Bty  brs.

 शो  स०  Ho  बनजों  (कानपुर)  :  सभापति

 महोदय,  "हैबिलिटेशन  के  बारे  में  जो  किताब

 हमारे  सामने  है,  उस  को  पढ़ने  से  कम  से  कम

 यह  मालूम  होता  है  कि  रीहैबिलिटेशन  का

 सचाल  तकरीबन  हल  हो  चूका  है।  जा से
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 [at  स०  मण  बनर्जी]
 हमारे  जो  साथी  झाए  हैं,  उनके  बारे  में  यह
 कहा  जाता  है  कि  वे  बस  च  के  है  और  जहां  तक

 पूर्वी  बगाल  के  लोगो  का  सवाल  है,  कहा  जाता
 है  कि  वह  इस  लिए  हल  नही  होता  है  कि  ने
 लोग  मोबाइल  नही  है  ।  बदकिस्मती  से  या

 खुशकिस्मती  से  मै  खुद  एक  बगाली  भौर  इतना
 मोबाइलम  हू  कि  बंगाल  से  चल  कर  जाब
 गया  और  पजाब  से  चल  कर  उत्तर  प्रदेश  गया
 ओर  उत्तर  प्रदेश  से  में  नान--अगालियों  के

 बोट्स  से  जीत  कर  यहा  श्राया  हू  ।  इस  लिए
 अगर  हम  यह  कहें  कि  हमारे  बगाली
 भाई  किसो  दूसरो  जगह  रहना  नही  चाहते  है,
 वे  होम-सिक  है,  इस  लिए  जहा  उनको  भेजा
 जाता  है,  वे  वहा  से  चले  जाते  है,  तो  यह
 शायद  सही  न  हो  ।  में  मानता  कि  हमारे
 बगाल  के  भाई  और  बहने  बगाल  से  मुह्य्यत
 करते  हैं।  उनको  भ्रपनो  ज़बान  से  q  हव्बत  है।

 थे  अपने  बगाल  के  बारे  में  उस  शस्यव्यामला

 भूमि  के  बारे  में  सोचते  भौर  सुनते  झौर
 कभी  कभी  यह  स्याल  करते  है  कि  4  र  हम
 बगाल  में  रहते,  तो  उसकी  ज़मीन  में  हमें  काई
 स्थान  मिलता  ।  इस  लिए  यह  मानना  कुछ
 ठोक  न  होगा  कि  मोबाइल  नही  है

 पहले  मै  झपने  पजाब  के  भाइयो  के  बारे

 में  दो चार  सवालात  माननीय  मत्री  जी  के  सामने
 रखना  चाहता  हु  ।  उनके  साम  सब  से

 बडा  सवाल  है  देहाती  श्रौर  शह  ः  पुरुषाथियाी
 में  भेद  भाव  डिस्क्रिमिनेदन  ।  हस  सम्बन्ध

 में  मुझ्ते  यह  कहना  है  कि  श्गर  भाप  डिस्स्लेस्ड

 पसन्द  क्लेम्शा  एक्ट,  १६५०  को  देखे,  तो  श्राप को
 मालूम  होगा  कि  वह  डिस्क्रिमिनेशन  उस  में

 रखा  गया  है।  उस  एक्ट  के  मातहत  १६५०  में

 एक  नोटिफिकेशन  निकाला  गया,  जिस  में

 एक्सीक्यूटिव  को  इस  बात  का  पूरा  राइट

 दिया  गया  कि  पालियामेंट  में  जो  एक्ट  पास  हुआ

 है,  उसको  वह  जिस  तरह  चाहे-- चाहें  जप

 हक  में  शौर  चाहे  रेफ़्यूजीज़  के  हक  में-भमल  में

 लाए  हाई  कोर्ट  के  जस्टिस  खोसला  ने,  जहा
 तक  कम्पेन्सेशन  का  सवाल  है,  देहाती  पुरुष-
 थियों  के  हक  में  कसला  दिया  सवाल  यह  है

 कि  झगर  एक  प्रापर्टी  बीस  हजार  की  नहीं  है,
 था  दस  हजार  को  नहीं  है,  लेकिन  तोन  आप  द! 2
 है  भौर  टोटल  यूनिट  बीस  हजार  से  ज्यादा  है,
 तो  उसको  क्यो  शामिल  न  किया  जाय  मैं
 झाप  को  मारफत  माननोय  बे  )  से,  जो  कि
 शायद  ्द  भो  पुरुषार्थी  है,  यह  पूछना
 श्वाहता  हु  कि  क्या  यह  डिस्क्रिमिनेशन  नैचुरल
 अस्टिस  के  खिलाफ  नही  है  |  हम  समझते  है
 कि  देहाती  पुरुषाधथियों  को  नैच  ल  जस्टिस
 मिलना  चाहिये  ।  वह  उन  को  नही  मिला  है
 हम  चाहते  है  कि इस  मसले  पर  विचार  करने
 के  लिये  एक  कमीशन  नियुक्त  किया  जाय  t
 तक  ेबन७  ०  हजार  क्लेम्ज--हो  सकता  है
 कि  यह  फिगर  गलत  हो  शायद  साठ  हजार
 क्लेम्ज  -इस  झाधार  पर  रिजैक्ट  किये  गये  हैं
 के  उन  की  के  प्रापर्टी  गैस  हजार  या  दस

 हजार  की  नही  है  4  कहना  चाहुत  कि

 हम हा  ?फीयर  झाफ  लाइफ  में  डिस्क्रिमि  दान
 को  दूर  कर  रहे  हूँ  ।  )  फिर  रिफ्यूजी  श्रौर

 रिफ्यूजी  के  बेच  में  यह  डिक्रिस्मिनेंशन
 ने  रखा  जाय  ।  यह  कहा  जाता  है  कि  जो  मकाम
 देहततो  में  है  ॥  प्राप |  देहाती  में  हैं  उस  को
 कीई  'रेन्टल  वैल्यू  नहीं  है,  -रॉजडेंशियल

 बैल्यू  नही  है।  मैं  ब्रज  बरना  चाहता  हू  कि
 आखिर  वे  मकानात  हमारे  पुरुषार्थी  'भाइ  )
 नें  कोई  हवाखारो  के  लिये  नही  बनाये  है।  ग्राज-
 कल  जिस  तरह  दाहरों  का  एक्सपेंशन  हो  रहा  है
 श्र  शहरों  का  लाका  देहातो  में  जा  रहा  है,
 उस  को  देखते  हु  ,  शगर  देश  का  बटवारा
 न  हुआ  होता,  ।  उन  मका  Y  ये  रेटल  बैल्पू
 भी  गजा  |  लिहाजा  में  समझता  हू  कि
 सवा  में  कुछ  इन्साफ  से  काम  नहीं  लिया

 गया  है।  जैसा  कि  हमारे  मुभभनिें  दोस्त  लाला
 अचित  राम  में  कहा  है,  स  के  बारे  में  फैसला

 धोना  चाहिये  ।

 दूसरा  सवाल  नान-कलेमेंट्स  के  लोन्ज  का

 है।  कानपुर  में,  जहा  सेकि  में  चुन  कर  भाया

 /  गोबिन्दनगर  का  एक  इलाका  है।  मानतीय

 मी  जी  उस  को  जानते  है,  क्योंकि  वह  अक्सर
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 यहा  जाते रहते  थे।  वहां पर  कम  से  कम  पांच
 छः  सौ  केसिस  ऐसे  हैं,  जिन  को  तमाम  पसंनल
 प्रापर्टी  झटैच  करने  के  झार्डेज  इशू  कर  दिये

 गये हैं ।
 >

 नान-क्लेमेंट्स है  -  बे  लोन  अदा

 नहीं कर  सकते  है।  उन  को  कहा  गया  है  कि
 अगर  सात  दिन  में  अदा  नहीं  करोगे,  तो

 कुर्की  कर  दी  जायेगी  ।  एक  कानून  निकाला
 गया  था,  जिस  का  हम  ने  स्वागत  किया  था,
 कि  जिस  का  तीन  सौ  फबे  तक  लोन  है,
 ६... ३  माफ  कर  दिया  जायगा,  लेकिन  भ्रगर  लोन

 ३०१  रुपये  हो,  तो  वह  देना  पडेगा।  मे  माननोय
 मे)  जी  और  इस  सदन  के  सामने  गुजारिश
 करना  चाहता  हु  कि  शध्रगर  किसी  का  लोन

 ३०४  रुपये  है,  तो  उस  को  भी  कुछ  एग्जेम्पशन
 मिलना  चाहिये  ।  झगर  कसी  का  लोन
 yoo  रुपये  है,  तो  ३००  रुपये  तो  आप

 एग्जेट  कर  ॥  चुके  है,  इसलिये  उस  से  सिर्फ
 २००  पर  मांगे  जायें  और  वे  भी  इजी  इस्टाल-
 मेंट्स  में  ।  पुरुषाथियों  के  बारे  मे  यह  कहना  कि

 थे  रीहैबिलिटेट  कर  दिये  गये  है,  उन  के  कोई
 सवाल  नही  है,  क  नही  गा  |  में  श्राप  से

 कहना  चाहता  हु  कि  थे  लोग  जो  पाकिस्तान  से

 इधर  आये,  वे  छोटे  छोट  बच्चे  ,  वे  हमारी
 माताये  तथा  हमारी  बहने  तथा  हमारे  भाई
 जो  इस  देश  के  श्र्न्दर  आये  उन्होने  कभी  किसी

 के  दा  हाथ  नही  फैलाया,  कभी  किसी से  मीख

 नहीं  मात  ।  इस  चीज  को  देख  कर

 वह  कोन  दाश्स  गा  जिसको  खुशी  न  हुई
 होगी  ।  जब  कभी  किसी  मासूम  अच्छे  को

 एक  हमते  खेलते  हुए  बच्चे  को,  जो  कि  ट्रेन  में

 बिस्कुट  या  दूसरी  च्व्जें  बेचता  फिरता  है,

 कभी  कोई  ऐसे  ही  पैसा  देता  है,  तो  उस  के  मुह
 @  यह  उसर  निकलता  था  कि  में  भीख  नहीं
 चाहता,  मेँ  बेंच  कर  के,  मै  मेहनत  मजदूरी
 कर  के,  भ्रपना  पेट  भरना  चाहता  हू,।
 कितनी  भ्रज्छी  शीज  है  यह  ।  इस  बस्ते  में

 झाप  से  प्रार्थना  करना  चाहता हू  कि  श्राप  कम

 से  कम  कोई  आइेस  इश्यू  कीजिय  जिस  से  कि
 का  सामान  कुड़क  न  हो  t

 am  न॑  क्यार्ट्स  बनाये  है,  मालवीय

 अगर  मे  भ्रौर  दूसरी  जगहों  पर  ।  इन  के  बारे

 में  युझ्ते  मालूम  हु  है  कि  उन  से  यह  कहा  गया

 है  कि  थे  बोस  फोसदी  फौरन  इस्टालमेंद्स
 का  रुपया  दे  a  एक  मकान  की  जितनी  कीमत

 होती  है  उस  के  हिसाब  से  यह  रकम  एक  डेढ़
 हजार  के  करीब  बैठती  है  किस  तरह  से
 वे  इतना  हपयी  दे  सफते  है,  इस  पर  भाप

 रे विचार  करना  चाहिय॑  1 झाज  उन  को  ऐ'
 टानत  नहीं  है  कि  वें  इतना  रुपण  दे  सके  ।
 में  भ्र्ज  करना  चाहता  हू  कि  भ्रगर  आप  चाहते
 है  कि  प्रापर  रीहैबिलिटेशन  हो  तो  श्राप  को
 फिरायो  में  कमी  करती  होगी  ।  जितना  कि  राया
 श्राप  ने  फिक्स  किया  है,  उतना  किराया  वें
 अाज  दे  नहीं  सकते  हैं।  जितना  किराया

 चन्हों  ने  दिया  है,  उस  को  एफाउट  में  ले  कर
 भाव  श्रौसत'  निकाले  शौर  उस  को  झ्राप  एडजस्ट
 करे  और  'उस  के  बाद  इस्टालमें ट्स  को  इस
 तरह  से  फिक्स  करे  कि  एक  को  बीस  तीस  रुपये
 से  ज्यादा  न  देना  पड़े  ।  उन  लोगो  को  वही
 रहना  है  और  कही  उन  को  जाना  नहीं  है  ।
 अाफ  को  इस  तरह  से  कार्य  करना  चाहिये
 कि  उन  को  कोई  तफलोफ  न  हो।  आज  उन

 मकानो  की  जिन्दगी  खत्म  हो  चुकी  है  ।
 उन  की  शायद  छ  साल  की  जिन्दगी  श्राप  ने
 रखी  थी  ।  इस  को  आप  जाने  गैजियें,  लेकन
 जो  समस्या  झाज  उन  के  सामने  है,  उस  को
 तो  भ्राप  वृष्टि  से  श्रोझल  न  होने  दें  ।  भ्राज

 हालत  यह  है  कि  वे  2  नहीं  सकते  है  उतना

 रुपया  जितना  आप  उन  से  मागते  हैं।  इस
 वास्ने  में  दरख्वास्त  करता हु  कि  धाप  मेहरब।नी
 कर  के  इस  समस्या  को  उन  के  हित  को  दुष्ट
 में  रखते  हुए  हल  करे  ताफि  उन  का  प्रापर

 रौहैबिलिटेशन  हो  सके  शौर  जो  उन  की

 ाथिक  दशा  है,  वह  सुधर  सके  ।

 ह.) द  पुराने  किले  की  जो  कहानी  है,  उस  को

 में  भाप  के  साम  रखना  चाहता  हू  ।  प्रान
 किले  जब  मैं  घूमने  गया  तो  मैं  ने  जब  इस  का

 पता  किया  तो  मुझे  भालूम  हुमा  कि

 सन्‌  १६४७  मे  जब  शोग  पाकिस्तान  से  झाये

 तो  वहा  मकान  तो  नहीं  लेबिन  कंम्प  था,
 पैच्ड  हाउसिस  भे  ।  जब  बबहां  पर  भाग  लगी

 उस  वक्‍त  रीहैबिलिटेशन  के  वजीर  भोहन
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 [sit  wo  म०  बनजी]
 साल  सकसेना  साहब  थे  ।  जन्हों  ने  कहा  कि
 इस  को  रिपेयर  करना  चाहते  है  भौर  यह  भी

 कहां  कि  कस्ट्रवशन  का  जो  चार्ज  हो  वह  ये
 दे  भौर  जो  मैटिरियल  का  खर्चा  हो,  उस  को

 |

 देंगे  ।  वहा  के  हर  भाई  ने  तकरीबन  डेढ़  सौ
 पय  दिये  ।  तकरीबन  ६०,०००  रुपय॑  उन  से
 जाये  |  उस  के  बाद  कमिश्नर  साहव  का  एक
 नोट  निकलता  है  जिस  में  कहा  जाता  है  कि
 मफानात  का  किराया  उन  से  नही  लिया  जायेगा।
 लेकिन  इस  के  बाद  सब  मकानों  का  किराया

 बढ़ना  शू रू  हो  जाता  है.  ढ़ाई  रुपये,  पाच  रुपये,
 झात  रुपय  के  हिसाव  मे  झ्ाज  हालत  यह  है
 कि  उन  का  बारह  रुपया  किराया  है  1  मुझे
 मालूम  नहीं  कि  उन  मकानों  की  आज  कीमत
 ब्या  रह  गई  है,  जिन  को  कि  पाच  छ*
 सौ  रुपये  फी  मकान  की  लागत  से  बनाया  गया
 था  वहा  पर  बाजार  है,  वहा  पर  स्कूल  है,
 बहां  पर  सोशल  लाइफ  है,  वहा  पर  जितने  भी
 साधन  हो  सकते  है,  मौजूद  हैं।  लेकिन  किराया
 जो  उन  से  लिया  जाता  है  वह  बारह  रुपये

 महोना  है  1  क्या  वे  इतना  अधिक  किराया
 देने  के  काबिल  है  ।  हगिज  नही  है  भ्रगर  वे

 डैमेस्ट्रेशन  करते  है  तो  श्राप  जानते  है  कि  क्या

 कहा  जाता  है  ।  कहा  जाता  है  कि  ये  जो
 वामपक्षी  है  ये  इन  लोगों  को  भडकाते  है  शर

 यही  सब  भ्रान्दोलनो  के  पीछे  है  ।  अगर  पोस्टस

 एंड  टेलीग्राफ  को  हड़ताल  होती  है  तो  भी

 हमी  को  दोप  दिया  जाता  है।  तमाम

 हिन्दुस्तान  म॑  जो  छ  भी  इस  गवर्नेमेंट  के

 खिलाफ  होता  है,  उस  सब  के  लिये  हमारे  पर

 ही  झारोप  लगाये  जादे  है  ।  लेकिन  ईमानदारी
 से  झाप  ही  बताइये  कि  क्‍या  बारह  रुपये  महँने
 किराया  वाजिब  है  ?  इतना  अभ्रधिक  किराया

 उन  से  किस  आधार  पर  लिया  जा  रहा  है  ?

 जन  को  प्रापरली  रीहैबिलिटेट  करना  हमारे
 मिनिस्टर  साहब  का  फर्ज  है।  मैं  मांस  करूंगा

 कि  एक  कमेटो  इस  पालियामेंट  के  मैम्बरों  की

 बनाई  जाये  जिस  में  इस  तरफ  बैठने  वाले

 शैम्बर  भी  हों  भौर  कांग्रेस  की  तरफ  बैठने

 थले  मैम्बर  भी  हों,  जो  इस  सारे  मामले  की

 जांच  कर  और  यह  देखें  कि  झाया  यह  बारह
 द्प्ये  जो  किराया  इन  लोगों  से  लिया  जा  रहा
 है,  वाजिब  है  या  नहीं  है

 अब  में  भोड़ा  सा  इडस्ट्रियल  यूनिट्स
 के  बारे  में  बर्जें  करना  चाहता  हूं  ।  आप  ने  कुछ
 इडस्ट्रियल  यूनिटस  बनाये  है  जिन  का  जिक्र
 कि  आप ने  प्राम्रेस  रिपोर्ट  में  किया  है।  आप  ने

 कहा  है  कि  छोट  छोटे  कारखानों  के  रूप  में

 इन  को  चलाया  जा  रहा  है  |  इस  रिपोर्ट  में
 झाप  ने  गोबिन्द  नगर  जो  कि  कानपुर  के  पास

 है,  उस  का  नाम  भी  दिया  ढुभा  हूं  7  जो  बहने

 रिफ्यूजी  होकर  पाकिस्तान  से  झाई  है  थे  वहां
 पर  धागे  बाटन  का  काम  बहुत  भच्छी  तरह
 से  करती  हैं।  भ्रगर  वहा  पर  इस  धागे  बांटने

 के  काम  को  काटंज  इंडस्ट्री  के  तौर  पर

 चलाया  जाये  तो  झच्छा  रहेगा  |

 ईस्ट  बगाल  से  झाये  हुए  रिफ्यूजीज  का  भी

 सवाल  हमारे  सामने  है  |  उन  को  बसान  के

 लिये  भी  यह  कहा  जाता  है  कि  बहुत  बडी

 स्कीम  हमारे  पास  है  |  यह  कहा  गधा  हैं  कि

 दंडका  रण्य  की  स्कीम  के  पूरा  होने  पर  हजारों
 की  तादाद  में  रिफ्यूजियों को  बसाया  जा  सकेगा।

 झाप  ने  एरियल  सर्वे  तो  कर  लिया  है  लेकिन

 जमीन  पर  सर्वे  नहीं  किया  है।  में  इस  बात  को

 मानता  हू  कि  हमारे  मंत्री  महोदय  उन  को

 समस्याओों  को  हल  करने  के  अच्छे  तरीके  ढू  ढ
 सकते  है  बजाय  इस  के  कि  हम  ढू  ढ़  सकते  हों  ।

 श्गर  श्राप  की  किताब  के  भनुसार  सारे  मसले

 हल  हो  गये  हो  तो  मैं  कहूगा  कि  रीहैबिलिटेशन

 मिनिस्ट्री  को  डिसाल्ब  कर  दिया  जाये  t

 झगर  कोई  मसले  बकाया  नहीं  कर  'गये  हूँ
 तो  इस  मिनिस्ट्री  का  क्‍या  काम  है  ?

 Bro  सुझीला  मायर  (झांसी)  :  सभापति

 महोदय,  यह  रिहैविलिटेशइन  का  सवाल,
 जैसे  कि  कई  भाई  बहिनों  को  द्ग़रफ

 से  यहा

 कहा  जा  चुका  है,  एक  बहुत  बड़ा

 हयूमृन  प्राब्लम  है  और  भुनने  कहना  चाहिये
 कि  इस  हयूमन  प्राब्लम  को  एक  हयूमन  ऐंगल
 से  देखने  की  एक  मनुष्य की की  चृष्टि्से  | अ
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 सहानुभूतिपूर्ण  दृष्टि  से  देश  कर  के  उत्त  को

 सुलझाने  की  बडी  शानदार  कोशिश  हमारी
 तरकार  ने  की  है।  इस  सिलसिले  में  में  मत्री
 महोदय  को  भुवारिकवाद  देता  चाहती  हू  ।

 ण्न्हो  ने  रीकैबिलिदेशन  एडवाइजर  की

 हैसियत  से  बहुत  शानदार  काम  किया  है
 शौर  उस  के  बाद  मत्री  होकर  वह  बगाल  में
 जाकर  बैठे  है  भौर  वहां  की  समस्या  को  सुलझाने
 का  हर  सम्भव  प्रयत्न  कर  रहे  है  बगाल  की
 समस्‍या  बहुत  टेढ़ी  है  शौर  बहुत  ही  कठिन

 है  ।  इस  समस्‍या  को  हल  करना  कोई  भासान
 काम  नहीं  ।  हम  लोग  भ्च्छी  तरह  से  उस

 दुख  दर्दे  को  जानते  हैँ  जिस  में  से  हमारे  ईस्ट
 बंगाल  के  हा  रणाथियो  को  गुजरना  पड़  रहा
 है  भौर  जिस  का  उन  को  आज  भी  सामना
 करना  पड़  रहा  है।  उस  दुख  दर्द  के  बारे  में

 हमारे  कुछ  भाइयों  नें  यहा  पर  रोशनी  भी
 डाली  है  1

 हम  इस  बात  को  भी  भ्रच्छी  तरह  से  जानते

 है  कि  इस  समस्‍या  को  हल  करना  कठिन  है
 क्योकि  यह  एक  चालू  समस्या  है  ,  यह  निश्चित

 नही  है  कि  इतने  लोग  झा  गये  हैं  और  इन  को
 किस  तरह  से  बसाया  जाये  यह  तय  करना
 भासान  है  ।  यहा  तो  हर  रोज,  हर  महोंने
 झौर  हर  साल  नये  लोग  झा  रहे  है।  उन  को
 किस  तरह  से  बसाना  है,  किस  तरह  से  उन  की
 समस्याधों  का  हल  करना  है,  यह  एक  पेचीदा
 सघाल  है।  जाहिर  है  कि  भाषा,  जलवायु
 इत्यादि  की  दृष्टि  से  जहा  उन  की  भ्रनुकूलता
 है,  वहा  रहना  वे  ज्यादा  पसन्द  करते  हैं
 fag  वगरह  से  वे  लोग  नहीं  दाये  है  ऐसा
 मेरी  बहन  रेणु  चक्रवर्ती  ने  कहा  ।  उस  का
 कारण  यह  है  कि  वहा  बगाल  की  तरह  भाबोहवा
 है,  बगाल  जैसा  वहा  रहन  सहन  है  इसलिये
 वे  वहा  से  उठ  कर  नहीं  भागेंगे  n  लेकिन  जहा
 पर  प्रनुकूलता  है  नहीं  है,  वहा  से  वे  चले
 जाते  हैं।  तो  में  समझती  हू  कि इस  ओर  खास

 सबज्जह  तेने  की  भावर्यकता  है  कि  ऐसी  जगह
 ढकी  जाब  जहा  कि  जलवायु,  झावोहषा  और
 जमोन  बररह उन उन  को  रुचि  के  भ्नतुरूप हो  भौर

 बहा  वे  लोग  प्रासानी से  रह  सचोंगे।  मुशे  बताया
 गया  है  कि  उसी  दृष्टि  बिन्दु  से  यह  दंडकारण्य

 की  स्कीम की  तरफ  तथण्जह दी  गई  है  सौ
 हुकूमत  इस  बारे  में  आवष्यक  कार्यवाही  कर

 रही  है।  मेरा  मत्री  महोदय  से  यह  नियेवन  है
 कि  वह  अपने  मावण  में  हमें  बतलायें  कि  क्‍या
 कनक्रीट  स्टेपस  लिये गये  हैं  इस  स्कीम को को
 सफल  बनाने  के  लिये  भौर  हकमत इस  बारे  में
 कितनी  तेजी  से  कार्य  कर  रही  है  शौर  कब  इस
 स्कीम  को  भ्रमल  में  लाया  जा  सकेगा  |

 इसी  प्रकार  कुछ  भाइयों  ने  सवाल  के
 रूप  में  यहा  पर  कहा  कि  एडमास  (अदमान)
 में  बंगाली  लोग  ज्यादा  श्र्च्घी  तरह  शौर

 खदी  से  रहते  है  ।  मुझे  मत्री  महोदय  के  जवाब
 से  निराशा  हुई  जब  नहों  ने  यह  कहां  कि
 इस  सवाल  को  होम  मिस्ट्री  की  डिबंट  में
 उठाया  जाये।  सच  बात  तो  यह  है  कि  इस  देश
 के  रहने  वालो  को  इस  चीज  से  कोई  खास  मतलब

 नहीं  है  कि  किस  मिनिस्ट्री  क ेसाथ  किसी  जेडी
 बड़ी  चोज  के  किसी  छोटे  या  बडे  पहलू  का

 ताल्लक  है  ।  कंब्रिनेंट  को  रिसपोधिबिलिटी
 मिली  जुलो  होतो  है।  रीहैबिलिटेशन  मिनिस्टर

 महांदय  का  यह  फर्ज  हो  जाता  है  किशवह  देखें
 कि  कौन  सी  जगह  पर  इन  रिक्यूजीज  को
 भ्रायानी  से  वसाया  जा  सकता  है  I  और
 अपन  कैबिनेट  के  साथियों  से  बात  करने
 को  जरूरत  हो  तो  बे शुद  बात  कर  लें  ।
 और  योजना  बनावे  ।  जब  स्कौम  मजूर  हो  जाये
 तो  जिस  तरह  भी  बह  उचित  समझें  उस  स्कीम
 को  सफल  बनाये  और  जितनी  तेजी  स  हो  सके,
 उतनी  तेजी  से  उन  लोगो  को  बसायें  V

 Shri  Mehr  Chand  Khanna:  80  per
 cent  of  the  quota  meant  for  Kast
 Pakistan  refugees  who  are  sent  to
 Andamans  80  per  cent  i8  our  quota
 20  per  cent  १४  for  the  rest  of  India

 डा०  सुझीला  नायर  मेरा  इतना  ही
 निवेदन  है  कि  इस  प्रकार  को  जितनी  भी

 सम्भावना  हैं,  जहा  जहा  वे  समझते  है  कि

 इन  को  बसाया  जा  सकता  है  और  जहां  पर  ये

 खुशी  से  रह  सकते  हैं,  यहा  की  स्कीम  को
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 [ste  सूशीसा  नायर
 ज्यादा  से  ज्यादा  जांच  कर  उस  को  सफल  बनाने
 का  प्रयत्न  किया  जाना  चाहिये  |

 उस  के  साथ  ही  साथ  मेरा  बगाल  के

 भाई  बहिनों  से  भी  निवेदन  है  कि  हर  समय
 उन  का  इस  चीज  पर  ज़ोर  देना  कि  बंगाल  में

 ही  पूर्वी  बगाल  के  लोग  रह  सकते  है,  बाहर  नहीं
 रह  सकते,  कुछ  मुनासिब  नहीं  लगता  ।  मेरी

 बहिन  श्रीमती  इलापाल  चौधरो  ने  तो  कहा  है
 कि  उन  के  लिये  डाक्टर  भी  बगालो  होने
 चाहि  t  wa  यह  तय  में  समझती  हू  कि  माषा
 की  दिक्कत  न  हो  और  उन  की  भाषा  समझने
 बाले  डाक्टर  हो  लेकिन  मै  यह  नही  समझ  पाई
 कि  श्रगर  में  जाकर  उन  की  सेवा  करने  लगू
 तो  मुझे  वह  नामजूर  कर  दे  और  कहें  कि  नही
 हमारे  लिये  बगाल  का  ही  डाक्टर  होना
 खलाहिये  ।  हमारे  पश्चिमी  पाकिस्तान  के,
 भी  बहुत  से  लोग  दूसरे  दूसरे  प्रान्तो  में  गये  है  ।

 Shrimati  la  Palchoudhuri  (Naba-
 dwip):  On  a  point  of  personal  expla-
 nation.  I  did  not  mean  that  they
 could  not  be  treated  by  other  doctors.
 But  even  the  people  of  West  Bengal
 very  often  do  not  understand  the
 language  of  East  Bengal  and  so,  it
 would  be  very  difficult  for  any  other
 person  to  understand  the  language  of
 East  Bengal.  Hence,  they  need
 Bengali  doctors,  who  are  Bengali-
 speaking,  and  who  know  the  East
 Bengal  language.

 Dr.  Sushila  Nayar:  I  would  only
 add  this  amendment  that  ‘Bengali
 understanding’  will  be  more  proper
 than  ‘Bengali-speaking’,  because  it  is
 enough  that  the  doctor  can  under-
 stand  the  language  of  the  patient.
 45.i6  hrs.
 {Seu  C.  R.  Parrasnr  RaMAN  in  the

 Chair.]

 हमारी  बहिन  श्रीमती  रेणुचऋवर्ती  ने
 जो  फीगर्स  दी  हैं  कि  वेस्टर्न  पाकिस्तान  के
 बहुत  ज्यादा लोग  पंजाब  में  बसे  हैं,  उन  में  मुझे
 कुछ  थोड़ी सी  गलती  लगती है  जहां तक  मुझे
 मालूम  है  जहां  २५  लाख  के  करीब  पंजाब  में
 बसे  हैं  वहां  १५,  १६  लाख  लोग  पंजाब  से

 बाहर  बसे  है।  मेरा  ऐसा  ख्याल  है  Me  गर
 बंगाल  के  भाई  बहिन  इस  बात  पर  बहुत
 जोर  म  दे  कि  पूर्वी  बंगाल  से  भाने  वालों  को
 बंगाल  में  ही  रहना  चाहिये  तो  पूर्वी  बंगाल
 के  लोग  भी  बंगाल  से  बाहर  जा  कर  बसने
 के  लिये  तैयार  हो  जायेंगे  ।

 इस  के  साथ  ही  साथ  मुझे  यह  भी  कहता
 जबाहिये  कि  जो  लोग  कंम्पों  से  भाग  धाते  हैं
 &  खाली  इसलिये  नही  भाग  प्राते  कि  वहां  पर

 रहना  नही  चाहते  अक्सर  हमारी  सरकार
 द्वारा  पुटिंग  दी  कार्ट  बिफोर  दी  होते,  वाली
 बाते  की  जाती  हैं  1  बसाने  के  लिये  लोगों  को
 ले  जाते  हें  लेकिन  वहा  उन  के  रखने  के  लिय
 तैयारी  नही  होती  है।  यह  अ्रव्यवस्था  केवल
 कैम्पो  में  ही  नहीं  बल्कि  हमारे  दिल्ली  नगर  में
 भी  उन  कौल्नीज  में  जिन  को  कि  चीप  कौल्नीज

 कहते  हैं  यह  प्रव्यवस्था  देखने  को  मिलती  है
 उन  कौल्तीज में  हम  लोगों को  यह  सोच  कर
 ले  गये  कि  जल्दी  ही  वहा  पर  सड़कें  बन  जायेगी,
 डैनेज  हो  जायेगा  भौर  स्ट्रीट  लाइनिंग  हो
 जायेगी  लेकिन  प्राज  ६,  ६  भर  ७,  ७
 वर्ष  हो  गये  हैं,  यह  सुविधा  वहा  के  लोगो  को

 नही  मिली  हैं।  खेर  यह  ऐसी  चीजें  हे  कि

 इन  के  न  रहने  से  भी  लोग  रो  धो  कर  किसी तरह
 झपना  गुजर  बसर  कर  सकते  हें  लेकिन  झगर
 झाप  उन  को  एक  ऐसी  जमीन  पर  बसाने
 ले  जायें  जो  कि  पत्थर  जैसी  हो  भौर  भाप  उस
 को  तोड़  कर  खेती  लायक  बना  कर  उन  को  यदि
 न  दे  तो  भ्राप  ही  बतलाइये  वे  बेचारे  वहां  जा
 कर  क्या  करेगे  ?  सिवाय  वहा  से  भाग  झाने
 के  दूसरा उस  के  पास  चारा  ही  क्‍या  है  ऐसा
 नही  होना  चाहिये  ।  जहा  भाप  लोगो  को  बसाने
 के  लिये  ले  जाते  हैं  वहा  उन  के  रहने  का  भी
 प्रबन्ध  हो  भौर  रोजगार  का  भी  फिर  वे  वहां  से

 नहीं  भागेंगे

 में  यह  कहना  चाहती  हूं  कि  यह  तमाम
 काम  अकेले  पुनर्वास  मंत्रालय  का  है,  ऐसा

 में  नही  मानती  ।  मुझे  a  ऐसक  लगता  है  कि
 जैसे  पाकिस्तान बनने  के  समय  एक  कैबिनेट
 कमेटी  बनी  थी  सारे  रीहैबिसिटेशन  प्राब्लम

 को  देखने  के  लिये,  उसी  तरह  से  कोझ्ाइिसेशन
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 error  भी  होना  चाहिये  ।  प्राप  का  यह  रीहैबि-
 लिटेशन  का  सवाल  फूड  एंड  एग्रीकल्थर
 मिनिस्ट्री  प्रो  मोर  फड  के  साथ  सम्बन्धित है  |

 जाहिर  है  कि  झगर  श्राप  नई  जमीनो  को
 ठीक  कर  के  वहा  पर  लोगो  को  बसायेंगे  तो
 देश  का  अन्न  उत्पादन  बढ़ेगा  t

 इसी  तरीके  से  झाज  हम  कम्पेन्सेशन  दे

 रहे  हैं,  वह  देना  जाहिये  ।  कम्पेन्सेशन  के

 बारे  में  मुझे  भर  भी  कहना है  लेकिन  इस  वक्‍त
 में  इतनी  ही  बात  के  लिये  उस  का  जिक्र  कर

 रही  हू  कि  झगर  उस  कम्पेन्सेशन  के  साथ

 एक  कोझ्मा्डिनेटड  तरीके  से  श्राप  की  कामसे

 एड  इडस्ट्री  वाले  बेठ  कर  एक  योजना  बनाये
 ताकि  उधर  से  कस्पेन्सेशन  के  रूप  में

 जो  पैसा  उन  को  मिल  रहा  है  वह  आप  की
 स्मौल  स्केल  इडस्ट्रीज  प्रौर  देश  की  दूसरी
 प्रोडक्टिव  स्कीम्स  मे  लग  सके  तो  यह  आप  के

 सेकेन्ड  फाइव  इयर  ब्लान  में  बेठ  सकता  है  ।

 इस  तरीके  से  झगर  झाप  एक  साथ  मिल  कर  बैठे

 झोर  इस  मुआविजे  की  रकम  को  इस  तरह
 लगाने  में  मदद  दे  तो  देश  की  भोवर  भाल

 एकोनामिक  समस्या  के  हल  होते  में  भी  कुछ
 मदद  मिल  सकेगी  ।  इस  के  अलावा  लोगो  को

 कायमी  (स्थायी)  तौर  पर  रीहैबिलिटेट  करने

 मे  भ्रासानी  होगी  i  इसीलिये  में  यह  महसूस
 करती  हू  कि  भझोवरभाल  कोझाड्डिनेशन  बहुत
 झावश्यक  है  ।

 एक्सटनेल  एफेयर्स  मिनिस्ट्री  को  ईस्ट
 पाकिस्तान  की  सरकार  पर  यह  जोर  दे  कर

 कहना  चाहिये  कि  वे  भपने  वहा  भ्रस्पसंख्यक

 लोगो  को  ठीक  प्रकार  से  रक्खें  भौर  उन  के

 सुख  सुविधा  का  रुयाल  रक्खे  ताकि  उन  को  वहा

 से  इधर  भाग  कर  झाना  न  पढे  प्राज  चूकि

 हमारे  भाइयों  को  वहा  पर  ठीक  प्रकार  से

 नही  रखा  जाता  है  इसलिये  वे  बहा से  भाग  भाग
 कर  इधर  झाते  है  1  मुझे  याद  है  कि  शुरू  शुरू में
 लब  एक  मतंबा  बहुत  बड़ा  एक्सोडस हुआ  था

 तब  लियाकतपझली  भोर  सरदार  पटेल  के  बीच

 में  बात  चीत  हुई  थी  भौर  सरदार  पटेल  ने  उन

 को  साफ  कह  दिया  था  कि  झगर  भाप  प्रपने

 बहा  पर  ऐसे  हालात  पैदा  नहीं  करते  जिस  से

 अल्पसंख्यक  लोग  वहा  पर  रह  सकें  भोर  परि-

 ज्थितिया  ऐसी  होती  हैं  कि  ये  वहा  से  भागने  पर
 बिवश  होती  है,  तो  भाप  को  वहां  से  भाग  कर
 शाये  हुए  भाइयो  को  बसाते  के  लिये  पाकिस्तान
 का  कुछ  इलाका  हमें  देना  होगा  क्योकि

 हमारे  वहा  जो  मुसलमान  बस  रहे  है  उन  को

 हम  निकालना  नही  चाहते  श्रौर  हम  एल्सचेंज
 झाफ  पापुलेशन  नहीं  चाहते  लेकिन  जितने
 लोगो  को  आप  अपने  वहा  से  निकाल  रहे  हैं
 उन  को  यहा  पर  बसाने  के  लिये  उतनी  जमीन
 आप  को  देना  ही  पडेगी  |  इस  का  बहुत  शच्छा
 असर  हुआ  था  ।

 श्राज  हम  देखुते  हैँ  कि  पाकिस्तान  के
 प्रधान  मंत्री  श्री  सुहरावर्दी  आये  दिन,  हमारे
 प्राइम  मिनिस्टर  साहब  को  गालिया  देते  रहते
 हैं  और  हम  बैठ  कर  के  सुनते  रहते  हें  u  हर
 एक  बात  के  ऊपर  हम  देखते  है  कि  उन  की  शोर
 से  ज्यादती  होती  है  भौर  मजा  यह  है  कि
 उन  के  द्वारा  ज्यादती  और  जुल्म  होने  पर
 भी  वे  हम  को  गालिया  देते  है  भौर  दुनिया  में

 यह  बताने  की  कोशिश  करते  हैं  कि  भारत
 द्वारा  उन  पर  जुल्म  भौर  ज्यादती  हो  रही  है
 जब  कि  हकीकत  बिल्कुल  उल्टी  है।  हम  लोग

 हमेशा  उन  की  हर  बात  को  भौर  ज्यादतो
 शान्ति  से  बर्दाश्त  कर  जाते  हैं  I  यह  तो  ठीक  है
 कि  हम  उनको  वर्दास्त  करे  क्योंकि  हम  हट  का
 जबाब  पत्थर  से  नहीं  देना  चाहते,  हम  उनकी
 स्तर  पर  उतर  कर  अपने  को  जलील  नही
 कर  सकते  और  हमें  करना  भी  नहीं  चाहिए
 लेकिन  उसके  साथ  साथ  हमें  यह  चीज  भ्रवश्य

 देख  लेनो  चाहिए  कि  दुनिया  के  सामने  तस्वीर

 बिलकुल  साफ  तौर  पर  मौजूद  रहनी  चाहिए
 कि  वास्तव  में  हकीकत क्‍या  है।  झाज  बह  तस्वीर
 झौर  हकीकत  पूरे  तौर  से  जैसे  पेश  होनी  चाहिए

 बह  पेश  नही  हो  रही  है,  ऐसा मु  को  लगता  है।

 सही  तस्वीर  दुनिया  के  सामने  पेश  होनी

 चाहिए  t

 wa  मुझे  थोडा  सा  क्लेम्स  के  बारे  में  भौर

 विशेष  रूप  से  विधयाशों  बलेम्स  के  बारे
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 [  Sto  qatar  नोवा  }-
 में  कहना  है  |  इस  RT  जो  कम्पेतिशन  का

 कानूत  बना  है  झौर  १६३७  के  पहले  का  जो
 विघवाधों  के  हक  के  आरे में  कालून है उसमें है  उससें
 बहुत  फ़्कं  है।  पहले  के  कानून  के  मुताबिक
 तो  विशेक्ष  को  कुछ  मिलता  ही  नहीं,  ऐसा  कहूं
 तो  इसमें  ध्तिश्योक्ति  नही  होगी  झौर  उसको
 मिटाने  की  जरूरत  है।  झाज  झापके  सामने
 उड़ीसा  हाईकोर्ट  भ्ौर  मध्यप्रदेश  हाईकोर्ट
 की  रुलिंग  है  कि  जो  झापका  जो  हिन्द  सकक्‍सेशन
 बिल  पास  हुमा  है  उसके  झ्ाधार  पर  भ्रापको  यह
 सारे  अधिकार  विधवाशो  को  देने  चाहियें  ।
 अगर  भ्राज  एक  ज्वांइट  फ़ैम्ली  के  पास  २०
 हजार  रुपये  का  क्लेम  है  भौर  उस  ज्वाइट
 फैम्ली  में  दो  बेटे  हैं,  एक  बेटी  है  भौर  एक  विडो

 है  तो  श्राप दो  बेटों  का  ही  हिस्सा  लगाते  हैं
 लेकिन  झब  हिन्दू  सबसेशन  बिल  पास  हो
 जाने  के  बाई  उस  २०  हज़ार  के  कक्‍्लेम  के  भाप
 को  चार  हिस्से  करने  चाहिये  ५,  ५  हज़ार  के,
 जितना  बनता  है  भ्राप  हिसाब  लगा  कर  उन
 चारों  को  दीजिये,  जो  प्रषोधन  आपने  इसके  लिए
 तय  किया  हैं  उसके  मुताबिक  दीजिये  लेकिन
 ऐसा  न  करके  विडोज़  को  मंटैनेन्स  शेयर
 देना  बहुत  नामुनासिब  भ्रौर  भश्रनुचित
 बात  है  ऐसा  न  होना  चाहिए  ।  यह  तो
 झौरतों  के  हक  को  पूरी  तरह  से  कुचलने  की
 बात  होगी  ।  इस  लिए  में  बड़े  श्रदब  से  मत्री

 महोदय  से  कहना  चाहती  हूं  कि  इस  चीज़ को
 उन्हें  दुरुस्त  कर  लेना  चाहिए  ।

 इसके  अलावा  मुझे  यह  कहना  हूँ  कि
 जो  हमारी  बहनें  झाज  कंम्पूस  मे  पढ़ी  हुई  हैं,
 उनके  झलावा  कई  एक  बहनें  जो  बढी  मुसीबत
 में  हैं,  वे  बाहर  हैं  कैम्पो  मे  नहीं  गई  हैं,  उनकी
 झोर  ध्यान  दिया  जाय  ।  एक  इसी  तरह  की

 मुसीबतज़दा  बहिन  भेरे  पास  भाई  थी  और  वह
 कह  रही  थी  कि  में  अपनी  अरजदादत  लेकर

 कल  या  परसो  श्री  महोदय  के  पास  पहुंधूंगी

 श्री  मेहरचत्त  कहता :  भाज  सुबह  पहुच
 गयी  हैं।

 डा०  “गीला  मायर .  वह  बेबारी

 नहीं  जाननी  थी  कि  बेस  दिया  जाता  है

 उस  में  थर्जी  नहीं  दी  ।  ण्  मेरे  om  यह
 झाई  1.  3  ने  उस  की  बात  को  सुवा  भौर
 कागज  बच्चेरह ले  कर  मंत्री.  महोदय  के  फ्स्त
 भेजा  ।  च्न्हों  ने  क्षायद  किप्रार्टमेंट  के  पास
 भेज  दिया  होगा  ।  भेरे  पास  एक  ख्टीन  जवाब
 झा  गया  कि  उस  पर  झब  गौर  नहीं  किया
 जा  सकता  ।  भगर  मुझे  यह  दटीन  जवाब
 ही  लेना  था,  तो  मुझे  मंत्री  ज्ञी  को  पत्र  लिख”
 की  क्या  झावश्यकता  थी  ।  मत्री  महोदय
 ने  खुद  मुझे  यह  सबक  पढ़ाया  था  जब  मैं

 रीहेबिलिटेशन  मिनिस्टर  थी  झौर  वह  रीहै-
 बिलिटेशन  ऐडवाइजर  थे,  कि  अगर  मामूली
 रुटीन  का  जवाब  पाना  था  तो  तुम्हारे  पास
 श्राने  की  किसी  को  क्‍या  जरूरत  थी,  सेक्रेटरी
 के  पास  वे  जा  सकते  थे  ।  झ्राज  मै  मत्री  महोदय
 को  उन  की  ही  बात  की  याद  दिलाना  चाहतो

 हू  -  तो  ज्ञो  इस  किस्म  के  हाई  केसेज  हो  उन
 को  सहानुभूति  से  देखना  चाहिये  t  मैं  समझती £
 हु  कि  जो  दूसरे  लोग  है  उन  के  क्लेम्स  को

 चाहे  श्राप  एटस्टेन  करे  या  न  करे,  लेकिन

 जो  विंडोज  है  और  जिन  के  क्लेम  रह  गये

 है,  जोकि  प्रपने  भ्रनजानपन  मैं  क्लेम  नहीं
 रख  सकी,  उन  को  आप  को  जरूर  एटरटेन
 करना  चाहिये  ।

 इसी  तरह  से  सक्सेदन  का  संबाल

 है  ।  उस  के  बारे.  भाप  कह  सकते  है  कि

 बह  जा  कर  मुकदमा  लड़  कर  कोर्ट  से  इस  चीज

 को  दुरुस्त  करवायें  |  वह  बेचारिया  कहा
 से  जा  कर  मुकदमा  लडे,  उन  के  पास  पैसा

 नही,  साधन  नहीं  ।  और  फिर  अगर  हकूमत
 नें  क्लेम  की  जाच  पुराने  ढंग  से  करवा  भी

 ली  तो  वह  कोई  ब्रह्मा  वाक्य  तो  नहीं  होगया  |

 मैं  ठो  कहती  हू  कि  शाप  के  दफ्तर  में  फाइले

 पड़ी  है,  उन  को  आप  फिर  से  देखिये,  रिभसेस

 कीजिये,  भौर  जो  कुछ  हक  से  उस  का  बनता

 है  वह  दीजिये  ।

 श्राप  जो  प्रापर्टी  वगैरह  झाक्यान  कर

 रहे  हैं,  मै ंजानती  कि  दस  हजार  से  बीचे

 के  भाप  नहीं  कर  रहे  है,  लेकिस  लो  कर
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 रहे  हैं,  उन  के  दाम  श्राप  भ्रपने  ही  भरसेसमेंट
 से  चार  चार  गुने  भौर  पांच  पांच  मुने  ज्यादा
 के  रहे  है  I  तो  जो  पैसा  आयेगा  उसे  भाष
 रकारी  तिजोरी  में  ला  कर  रखियेगा  या

 रिफ्यूज़ीज  को  दीजियेगा  ?  मेरा  नम्रता  से
 न्विदन  है  कि  इस  तरह  के  जो  हार्ड  केसेज
 उन  के  क्लेम  को  ज्यादा  करने  में  आप  इस
 पैसे  को  खर्च  करे,  उस  को  सरकारी  खजाने
 भरें  डालने  की  बात  न  सोचे  |  भ्रगर  आप  ऐसा
 करेगे  तो  यह  रिफ्यूज़ीज  के  साथ  न्याय
 की  बात  नही  होगी,  झन्याय  की  बात  होगी  ।

 सी  तरह  से  जो  लोग  दस  हजार  ०
 ते  कम  के  दुकानों

 .
 बैठ  हैं  उन  को  ०  दुकान

 ऐलाट  करन  वा  सवाल  है  ।  जैसे  दिल्ली  में

 ही  कुछ  माकिटस  है  ।  मत्री  महोव्य  मे  एक
 सवाल  के  जवाब  में  कहा  कि  जा  दुकाने  रोड
 ब्म्स  है,  जप  कुतुब  रोड  है  और  दूसरी  सडके

 है  वह  किसी  का  नही  दे  रहे  ।  उन  को  यह
 बात  में  समझ  सवती  ह  लेकिन  जो  दुकान
 रोड  वम्सं  पर  नही  है  जैसे  बमला  माकेट  है,
 दूस  )  जग  है  श्रगर  उनको  शाप  रिफ्यूजीज
 को  नहीं  देगे  ता  यह  इन्माफ  की  बात  नहीं
 है,  यह  में  स्पष्टता  से  कहना  चाहती  हू  t

 यह  बहना  कि  रामलीला  बमटी  की  जमीन

 है,  इस  के  कोई  माने  नही  है  ।

 थी  मेहरचन्द  लम्नां  रामलीला  ग्राउड
 की  बात  है  ।

 डा०  सुशोला  नायर  भले  ही  रामलीला
 ग्राउड  को  हो,  लेकिन  वहा  रामलीला  तो
 चल  नही  सकती  जबकि  वहा  दुवाने  बन

 गई  है  ।  वह  दुकाने  आखिर  ध्राप  कसी  भोर
 को  दें  ।  अगर  उन  को  झ्राप  रिफ्यूज़ीज  को

 देंगे  तो  म ैसमझती  हू  कि  ज्यादा  भ्रच्छा  होगा  ।

 हक  की  बात  तो  यह  है  कि  ज़ो  रिफ्यूज़ी
 बहा  बैठे  है,  उन  को  भी  भाप  को  देखना

 चाहिये  ।  खान  मिंट  में  जिस  बिना  पर

 झाप  ने  दिया,  उसी  बिना  पर  झाप  को  कमला
 मार्केट  में  भी  देना  चाहिये  ।  न  दोनो  में  फर्क

 करना  मुनासिय  नहीं  है,  यह  बात  जितनी

 जोर  से  मैं  कह  सकती  हूं,  कहना  चाहती  हूं  t

 8060

 इसी  तरह  कई  विडोज  वगैरह  चर
 उधर  पडी  हुई  है,  बुइढे  लोग  पडे  है  ।  में
 झासी  में  गई,  वहा  एक  लि ही  और  बुड्ड़ी
 लकडी  टेक्ते  हुए  श्  ।  भूखों  भर  रहे  हैं  t
 उन  को  पन्द्रह  रुपये  मिल  रहे  हैं,  लेकिन

 पन्द्रह  रपये  में  स्त्री  पुरुष  दो  कंसे  गृजारा
 बरे  |  आज  के  जमाने  में  ?  उन  का  कोई
 नहीं  |  आज  स  रे  एक  बुड्ढा  मेरे  पास  आया,
 वह  सुनार  था,  उस  का  अच्छा  घर  था,  झाज
 उस  था  बच्चा  बेचारा  मर  जैस  बीमार
 पड़ा  है,  उस  के  पास  एक  कौडी  नहीं  थी  ।
 खैर,  जो  मदद  हो  सकती  थी,  कर  के,  उसे
 भेजा,  जिस  दरवाज़  पर  भजा  जा  सकता
 था  बेटा  भी  भेजा  ।  उस  का  भ्राखिर  क्या

 होगा  में  नही  जानती  हू  !  तो  इस  तरह  के
 ज्ञो  रोज  केसेज  आते  रहते  है  उन  की  तरफ
 आप  का  ध्यान  देना  चाहि  ।  झाप  कह
 सकते  है  कि  आम  पब्लिक  में  भी  तो  ऐसे
 क्सेज  है  ।  ठीक  है,  श्राम  पब्लिक  में  भी  है,
 लेविन  हिन्दुस्तान  म  एवं  ज्वाएट  फैमिली
 का  हमारा  सोशल  सिक्‍योरिटी  बा  सिस्टम
 था  ।  श्राज  दूसरे  देशों  में  सरकार  की  तरफ
 से  सोशल  सिक्‍योरिटी  होती  है,  यहा  हिन्दुस्तान
 में  यह  थ्रा  कि  कोई  मार  पडा  तो  गाव
 चला  गया  अगर  नौवरी  छट  गई  तो  गाय
 चला  गया  पति  मर  गया  तो  विधवा  और
 बच्चे  गाव  चले  गा  ।  अपने  घर  के  लोग
 भले  ही  वह  बहुत  भच्छी  तरह  से  न  रख्खें
 लेकिन  सडक  के  ऊपर  तो  नही  पडने  देते
 थे  1  कुछ  न  कुछ  उन  का  बन  जाता  था  ॥
 लेकिन  झभाज  यह  लोग  बीमार  पड़े  तो  किस
 के  दरवाजे  पर  जायें  ?  तो  जरुरी  है  कि
 सरकार  की  तरफ  से  उन  की  सोशल  सिक्‍यो-
 रिटी  का  इन्तजाम  हो  ।  जो  होम्स  बने  हैं,
 उन  में  किसी  को  दाखिला  नहीं  मिलता
 में  तो  कहती  हू  कि  साहब,  भाप  अपनी

 स्कीम्स  को  झागे  बढाइये  ।  ाप  यह  मत

 सोचिये  कि  इन  होम्स  को  बन्द  कर  दिया

 जायेगा  ।  झाप  को  यह  सोचना  चाहिये  कि

 धाज  की  जो  परिस्थिति  बन  गई  है,  पाकिस्तान

 बनने  के  बाद  भरापके  करोड़ो  लोगों  का
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 [दि०  सुशीला  नयर]
 नार्मल  पैठने  झाफ  सोदल  सिक्‍योरिटी  ट्ढ
 गया  है,  ऐसी  स्थिति  में  उन  की  सोशल
 सिक्योरिटी  का  इन्तजाम  गवर्नमेट  को  करना

 होगा  भौर  इस  के  लिये  ाप  को  फेसिलिटीज

 बढ़ानी  होगी,  अाप  उन  को  कम  करने  की
 नहीं  सोच  सकते  हे  ।  बुड्ढो  के  लिये  भाप
 को  क्‍या  करना  है,  विधवाओं  के  लिये  आप
 को  क्‍या  केरना  है,  यतीमो  के  लिये  क्या
 करना  हैं,  भाप  यह  तय  करे  ।  वें  झाज  भटक

 रहे  हैं,  चारो  तरफ  और  झाप  सोच  रहे
 हैं  कि  जो  होम्स  बने  हुए  हैं  उन्हे  भी  हटा
 देना  है  ।  यह  नही  हो  सकता  ।  यह  कोई+
 इसाफ  की  बात  नही  है,  यह  हयूमन  प्वाइट
 झाफ  व्यू  से  देखनें  की  बात  नहीं  है  ।  आज

 हम  अपने  देश  को  एक  वेलफेप्नर  स्टेट  कहते
 है  तो  वेलफंआर  स्टेट  में  हम  को  वेलफेप्रर

 ऐक्टिविट्रीज़
 की  तरफ  ज्यादा  से  ज्यादा

 ध्यान  देना  होगा  ।  वेलफंभर  ऐक्टिविटीज़
 की  तरफ  ध्यान  देने  के  लिये  हमे  सोचना

 होगा  कि  हम  किस  तरह  से  इस  रीहैबिलिटेशन
 विभाग  का  सद्योधन  करे,  इस  को  किस  तरह
 से  अधिक  से  अधिक  सोशल  बेलफेन्नर  का
 रूप  दे,  यह  बन्द  करने  का  सवाल  नही  है,
 हमारे  सोशल  बेलफेभ्र  की  दृष्टि  से  इस  का

 कुछ  ख्पान्तर  होने  की  जरूरत  है  ।

 एक  बात  में  शझभौर  कहना  चाहती  हूं
 जो  वेस्टनं  पाकिस्तान  के  बारे  में  है।  मत्री
 महोदय  जब  रीहैबिलिटेशन  ऐडवाइजर  थे
 तो  गन्हों  न  इत्तफाक  किया  था  मेरे  साथ
 कि  जिन  लोगों  ने  कानून  तोड  कर  जबर-
 दस्ती  घरो  का  कब्जा  नही  किया,  धर्मशालाप्रो,

 स्‍कूलों,  घरो  भ्रौर  पब्लिक  बिल्डिग्स  में  जा
 कर  नहीं  घुस  गये  ऐसे  लोग  जो  शराफत  में
 भा  कर  झपने  किसी  दोस्त  या  किसी  रिश्ते-
 दार  के  घर  में  कही  न  कही  सर  छिपा  कर

 पड़  गये,  भौर  जिन  को  ऐसे  पडे  बरसों  हो
 गये  हैँ,  उन  के  वास्ते  भी  कुछ  न  कुछ  होना
 शाहिये  ।  उन  की  इतनी  ही  खता  है  कि  उस

 बक्त  चन्हों  ने  कानून  तोड़  कर  जबरदस्ती

 कब्जा  नहीं  किया  ।  उन  के  लिये  मंत्री  महोदय
 से  मकान  बाधने  की  एक  स्कीम  बनाई  थी  ।
 उस  के  मुताबिक  जन्हों  ने  कुछ  लोन्स  दे
 कर  और  जमीनों  की  कुछ  मदद  दे  कर  उन
 को  बसाने  की  बात  कही  थी,  वह  स्कीम  कहां
 चली  गई,  में  नही  जानती  ।  मुझे  पता  है  कि

 कुछ  लोग  कहते  हें  कि  बम्बई  में  भी  तो  लोग
 सडक  की  पटरियों  पर  सोते  हें,  पाकिस्तान
 से  शाने  वाले  भी  सो  गये  तो  क्या  हुमा  ?
 लेकिन  यह  बहुत  निर्दयता  की  बात  है  |
 में  इतना  ही  कहना  चाहतो  हूं  बम्बई  में  कोई
 सडन  की  पटरियों  पर  आ  कर  सो  सकता  है,
 लेकिन  उस  के  पास  कोई  न  कोई  घर  है,
 जरूरत  के  वक्‍त  वह  जा  सकता  है,  बोमारों
 में  घर  जा  सकता  है,  लेकिन  पाकिस्तान
 से  ाये  हुए  लोगो  के  पास  ऐसी  कोई  जगह
 नही  है,  श्राज  दस  बरस  हो  गये,  और  उन
 को  कोई  राहत  नहीं  दी  गई  ।  फिर  कई  लोग

 कहते  हे  कि  उन  में  से  कई  के  पास  पाकिस्तान
 में  कहा  जायदादे  थी  ?  अरे,  वह  जो  डिस्पैरिटी

 थी,  जो  अनईक्वालिटी  थी,  उस  को  निकालने
 की  बात  हो  रही  है  1  हमारा  सारा  टैक्सेशन

 स्ट्क्वर  इस  की  मिसाल  है  कि  डिस्पैरिटी
 खत्म  हो  और  प्रन्दर  डाग  को  ज्यादा  से
 ज्यादा  मदद  हम  दे  सके  ।  अगर  पहले  किसी
 के  पास  मकान  नहीं  था,  और  श्राज  हो  जाता

 है,  तो  इस  में  बुरा  मानने  की  बात  नहीं  है,
 यह  तो  हमारे  |.  होने  की  बात  है  क्योंकि

 इस  रीहैबिलिटेशन  की  मार्फल  हमारा  सोश-
 लिस्ट  पेटर्न  झागे  बड़ता  है  ;

 श्र्न्त  में  में  माननीय  मंत्री  महोदय  से

 बहुत  नम्रता  से  निवेदन  करना  चाहती  हूं
 कि  वह  इस  चीज  की  तरफ  फिर  से  तवज्जह
 दें  भ्रौर  इस  स्कीम  को  फिर  से  सामने  खायें

 जिन  बहन  दो  ते  भ्रापका  कानून  नहीं  तोड़ा

 बह  भी  भ्रापकी  मदद  के  हकदार  है,  उनकीं

 तरफ  भी  भाप  का  कुछ  कज  है  !  बविशेज
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 के  बारे  में  प्र  सोशल  वेलफेम्नर  के  बारे
 में  में  ने  जो  निवेदन  किया  है  उस  की  तरफ
 भी  आप  जितनी  तवज्जह  दे  सकेंगे  ऐसी  मे
 आशा  है  t

 थी  qo  Go  तायर  (बाह्य  दिन्‍ली)  ।
 आननीय  सभापति  महोदय,  में  दिल्ली  का

 मुमाइन्दा  हूं,  इसलिये  रिफ्यूजी  प्राब्लैम  के
 बारे  में  बोले  बगैर  में  नहीं  रह  सकता
 शाप  जानते  हैं  कि  दिल्ली  में  सब  से  ज्यादा

 रिफ्यूजी  भ्राबाद  हे  ।  दिल्ली  में  कम  से  कम
 पांच  या  छः  लाख  रिफ्यूजी  हैं,  जितने  देश
 के  किसी  भी  दूसरे  हिस्से  में  नहीं  हैं  -  इन
 छः  लाख  झादमियों  में  सब  के  सब  वेस्ट
 पंजाब  के  शहरों  में  रहने  वाले  हैँ,  लाहौर,
 रावलपिण्डी,  गुजराव,  वगैरह  जब  पाकिस्तान
 बना  तो  वह  लोग  छोटे  कस्बों  में  नहीं  गये,
 क्योकि  वह  खेती  नहीं  कर  सकते  थे  ।  वह  ईस्ट
 पंजाब  में  भी  इसीलिये  नही  गये,  वहा  वे  करते

 भी  बया ?  भ्रव  चूकि  यह  दिल्ली  मे  पा  कर
 बसे,  उन  की  कई  बडी  बड़ी  समस्‍यायें  हैं  ।
 भें  उन  में  से  केवल  चन्द  बातो  की  तरफ
 मन्नी  जी  का  ध्यान  खीचना  चाहता  हू  ।

 हमारे  मंत्री
 जी.

 रीहेबिलिटेशन  के
 बारे  में  जो  काम  किया  है,  उस  को  किसी
 को  बताने  की  ज़रूरत  नही  है,  उन्हों  ने  बहुत
 बडा  शरीर  शानदार  काम  किया  है,  और

 बह  भी  अपनी  पसेनेलियी  की  वजह  से  |
 उन  के  पहले  भी  मत्री  रह  चुके

 /
 लेकिन

 असली  काम  करने  वाले  तो  तब  भी  यही
 भें  |  आखिर  में  यह  काम  जाहिरा  तौर  पर
 उन  के  हाथ  में  भरा  गया  ।  ज्न्हों  ने  इस  संकाल
 को  बहुत  हिम्मत  के  साथ  शौर  दिलेरी  के

 साथ,  बल्कि  में  तो  कहूंगा  कि  बडी  हमदर्दी
 के  साथ  किया  ।  दूसरे  लोग  कभी  कभी  तरह
 न्तरहू  की  बातें  भी  करते  रहे,  तो  भी  वह
 बहुत  हमदर्दाना  तरीके  से  काम  करते  रहे  ।
 पठान  होने  की  बजह  से  कमी  कमी  कड़े T
 पर  सच्छी  बातें  भी  सुनातें  है,  लेकिन  उन
 के  दिल  में  सब  के  लिये  हमदर्दी  है,  इस  में

 कोई शक  नहीं  ।  उन  के  बड़े  बढ़े  कामो  में
 सब  से  बड़ा  काम,  में  समझता  हूं,  दिल्ली

 का  ही  रीहैबिलिटेशन  &  1  दिल्ली  में  करोड़ो
 ष  खर्च  कर  के  २०  से  ज्यादा  कालोनीज

 बनाई  गईं,  ८०  से  ज्यादा  मार्केट्स  बनाई
 गईं  1  इस  तरह  से  ख्न्हो  ह. 3  बडा  शानदार  कॉम
 किया  है।  में  समझता  है  कि  इन  केतमाम  काम

 सब  से  बडा  तुर्रा  दडकारण्य  का  पुनरुद्वार
 होगा  t  श्रगर  डकारण्य  को  श्रच्छी  तरह
 से  डेवेलप  किया  जाय  )  गाली  रिफ्यूजियो
 को  समस्या  हल  हो  सकती  है  ।  जैसाकि
 भेरे  पूव॑अक्ता  डा०  सुशीला  नायर  ने  कहा
 संचमुत  में  इस  काम  का  तो  पहले  ही  हाथ
 में  लेना  चाहिय  था  ।  इस  को  डेबलप  करने
 में  दो  तीन  साल  लगेंगे  लेकिन  हमे  इस  काम
 करे  करता  है  और  हिम्मत  के  साथ  करना
 है  ।  इसलि  मे  एक  तजवीज  करूगा  कि
 इस  काम  का  बढाने  के  लिय  हमे  फौज  की
 मदद  लेनी  चाहि  ।  डिफंस  डिपार्टमट  की
 माफ  &  प्लान  को  डेवलप  कर,या  जाये
 तो  यह  काम  बहुत  जल्दों  हो  सकता  है  ।
 उन  की  मार्फत  बड़  बढ़  ट्रक्टर  भी  आ्रासानी
 से  लाये  जा  सकते  हू  और  ईय  काम  को  वार

 फूटिंग'  पर  पूरा  किया  जा  सकता  है  t  ईस्ट
 बगाल  से  इतना  बड़ा  नफ्लेक्स  होता  भा
 रहा  है  मेरी  समझ  म  नहीं  आता  कि  क्‍यों
 हम  इस  काम  को  वार  फूटिंग  पर
 हैंडल  न  करें।  इस  के  अलावा  जहा  तक  हो  सके
 एन०  सी०  सी०  भौर  ए०  सी०  सी०  के
 कैम्प  भी  वहा  पर  कमद्रेट  किये  जाये  ।  से
 प्रकार  बहुत  पैसा  भी  बच  जायेगा  और
 हमारे  नौजवानो  को  स  रीहैबिलि शन  के
 काम  में  हाथ  बटा  का  मौका  भी  मिलेगा  ।

 अब  में  दिल्‍ली  की  तरफ  आता  हू  ।

 पहली  बात  तो  मुझे  यह  कहनी  है  कि  गवनमेंट
 झाठ  नो  मार्क  स  को धप  हाथ  में  रखता

 चाहती  है  |  मैं  इस  में  कोई  झवलमन्दी  नहीं
 देखता  ।  भ्रग्रेजी  हुकूमत  में  जरूर  यह  होता
 था  कि  सरकार  ज्यादा  से  ज्यादा  जायदाद
 झपने  हाथ  में  अलग  रखना  भाहती  थी
 पर  झब  से  की  गया  जरूरत,  है  3
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 [भी  ग्बठ  कु०  नायर]
 तो  केटोतमेंट्स'  को  भी  प्रलग  रखना  चाहते
 थे  क्योंकि  उन  का  हिन्दुस्तान  पर  मिलिटरी

 झाकुपेशन  था  ।  वह  छावनियों  को  भी  जनता
 से  दूर  रखना  चाहते  थे  ।  लेकिन  भाव  वह
 चीन  नही  है!  अब  तो  हमे  छावनियों  का
 प्रबन्ध  भी  झाम  जनता  के  प्रतिनिधियों
 को  साथ  मिला  कर  करना  चाहिये  गवर्नमेट
 जब  चाहे  कोई  भो  चीज  ले  सकती  है  ।  लेकिन
 यह  जो  न  मा्कंट्स  को  अपने  कब्ज  में  ले
 कर  िराबे  पर  देने  का  गंवर पेट  का  इरादा
 है  इस  को  में  एक  छोटा  खयाल  समझता

 हू  I  में  नही  समझता  कि  हमारे  वजीर  साहब
 जोकि  पठान  हूँ  उन'  के  (दिमाग  में  वहचीज
 झा  सकती  है  |  यह  े  और  कही  से  निकली

 है  भौर  उन्हों  स  को  डिट्टो  कर  दिया

 है  |  में  समक्षता  हु  कि  इस  विषय  में  वजीर

 साहब  को  कुछ  मैगनेनीमसली  सोचना  चाहिये  1

 Shri  Jadhav  (Malegaon):  There  is
 20  quorum  in  the  House.

 Mr.  Chairman:  I  am  _  counting.
 When  the  hon.  Member  raised  the
 point  I  was  just  worned  about  it  my-
 self.  Now  there  as  quorum  The
 speaker  may  proceed.

 श्री  Wo  Go  साथर  दूसरी  बात  जो
 में  मत्री  महोदय  से  कहना  चाहता  हू  वह
 कुछ  कालानीज  के  बारे  में  है  जसे  मोतीनगर
 झोर  रमेश  नगर  ।  साउथ  और  बस्ट  दिल्ली
 के  पास  कई  कालोनीज  हैं।  उन  में  भ्रमेनिटीज
 के  लिय  मत्री  महांदय  ने  बहुत  काम  किया

 है  लेकिन  अभी  भी  उस  काम  में  कोआरडि-
 नेशन  की  कमी  है  7  वहा  के  काम  को  न

 म्युनिसिपलिटी  ही  करती  है  और  न  रीहै-
 बिलिटेशन  विभाग  करता  है  ।  थे  चाहता

 हूं. कि  कम  से  कम  सैनिटेशन  वगैरह  के  काम
 को  म्यूनिसिपैलिटी  के  सुपुर्द  कर  दे  और
 जो  सा  इस  काम  के  लिये  रीहैबिलिटेशन
 विमाण  के  पास  हो  यह  उस  को  ट्रास्फर
 कर  दें  जिस  से  कि  वह  काम  ज्यादा  इचारु
 रूप  से  हो  सके  ।  इस  के  अलावा  भी  वहां
 कई  और  लीजे  करने  की  है  ।  वहां  पर  भभी

 झदरप्राउडस  सीवज  नहीं  बना  हुभा  है,

 सडको  और  गलियों  में  भी  लामियां  है  ।
 रमेश  नगर  में  एक  भ्रल्छा  भ्रस्पताल  बना
 हुआ  है  छेकिन  भ्रभी  तक  वहां  काम  शुरू
 नही  हा  है  ।  वह  भ्रस्पताल  तीन  साल  से
 इसी  तरह  पडा  हुआ  है  t  मेरीं  समझ  में
 नही  झाता  कि  कब  वहां  काम  शुरू  किया
 जायेगा  शौर  वह  काम  किस  के  सुपुर्द  होगा  ।
 इस  के  बारे  में  भी  गवर्नमेंट  को  तहकीकात
 करनी  चाहिये  शौर  उस  काम  को  जल्दी
 करना  चाहिये  ।

 _  एक  और  बहुत  भहम  चीज  है।  दिल्‍्गी
 ना जाब  ऑादमियों  करे  ब्वाय  ग्या  है  लेटकना
 कुछ  फेमिलीज  अभी  भी  पटरियों  पर  पड़ी

 हुई  है।  एक  खास  तारीख  के  बाद  जो  भादमी
 आय  है  उन  को  "हैबिलिटशन  का  हक  नहीं
 मिला  है।  में  समझता  हू  कि  इस  वक्‍त  जबकि
 रीहैबिलिटगन  के  श्राखिरी  हिस्से  में  से  हम
 गुजर  ग्हेहै  तो  उन  लोगो  को  बसान  का
 प्रबन्ध  भी  करना  चाहिये  1

 इसी  प्रकार  जो  बहुत  से  दुकानदार
 पडें  है  और  जो  रेडी  चलाने  वाले  है  उन  के
 बारे  में  भी  झ्ाखि गी  फैसला  श्राप  को  करना

 चाहिये  ताकि  रीहैबिलिटेशन'  बा  काम  सपूर्ण
 गे  जाय  ।

 एक  चीज  बहुत  जरूरी  है  |  उस  के
 बारे  जे  भी  मैं  श्राप  का  ध्यान  खीचना  चाहता
 हूं  ।  यह  स्माल  क्लेमट्स  का  सवाल  है  ।
 आफ  ने  क्लेमेट्स  की  कई  कंटेंगरीज  बनाई
 है  जिन  को  पहले  पहले  पेमेंट  किया  गया  ।
 लेकिन  छोटे  क्लेम  वालो  की  इन  में  बारी
 नही  आई  ।  मैं  समझता  हू  कि  इस  पर  भी
 गवर्मम्ेंट  को  ध्यान  देना  चाहिये  ।  कम  से
 कम  पाच  हजार  से  कम  या  दस  हजार  से
 कम  जितने  क्लेमें  स  है  उन  का  कम्पैन्सेशन
 जल्दी  से  जल्दी  दिया  जाना  चाहिये।

 में  मत्री  जी  का  बहुत  शुक्रमुजार  हूं
 कि  उन्होने  इस्टालमेंट  का  जो  बढ़ा  शान्दोलन
 जल  रहा  था  उस  को  शान्त  कर  दिया  ह,
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 तीन  के  बजाय  11.  स्टालमेंट  कर  दिये  ।
 लेकिन  इस  में  एक  छोटी  सी  तरमीम  करनी

 है  I  आप  पहले  इंस्टालमेट  में  २०  परसेंट
 भाग  रहे  है  {  मै  समझता  हू  कि  भाठी  इस्टालमेंट
 आप  बराबर  कर  दें  थानी  हर  इस्टालमेट
 साड़ें  बारह  पर  सेट  कर  दिया  जा.  t  इस  से
 इन  गरीबों  को  कुछ  राहत  मिल  सकती  है  ।

 इन  शब्दों  के  साथ  में  रिहैबिलिटशन
 मिनिस्ट्री  की  डिमाइस  की  ताईद  करता  |

 श्री  अजित  सिंह  (भटिण्डा-रक्षित-
 झनुसूचित  जातियां  )  :  सभापति  जी,  में
 धझापको  धन्यवाद  देता  हूं  कि  झाखिरकार
 झाप  ने  मुझे  टाइम  दे  ही  दिया।  में  चार  पांच

 पायंद्स  माननीय  मंत्री  जी  के  सामने  रखता
 चाहता  हूं ौर  ज्यादा  वक्‍त  न  लेता  हुमा  में

 छिड़यूल्ड  कास्ट्स  और  उन  लोगो  के  बारे  में,
 जो  कि  मुल्क  के  पार्टीशन  के  वक्‍त  फौज  में
 थे,  कुछ  कहना  चाहता  हूं  ।

 जैसा  कि  सुशीला  जी  ने  कहा  है,
 यह  बात  सच  है  कि  कई  विडोज्  वक्‍त  पर
 झपने  क्लेम्ज  दाखिल  नही  कर  सकी  और  झब
 उनके  बलेम्द्ध  एन्टरटेन  नहीं  किए  जाते  हैं  ।
 इसी  तरह  शिडयूल्ड  कास्ट्स  के  लोग  अनपढ़
 होने  की  वजह  से  अपने  कलेम  दालिल  नही  कर
 सके  ।  बेशक  कानून  में  उनके  लिए  कोई
 गुजायश  नहीं  है,  लेकिन  में  इल्तजा  करुंगा  कि
 झगर  ऐसे  कोई  केसिज  झा  जायें--अ्रब्बल  तो
 पाकिस्तान में  हरिजनों में  कोई  झमीर  झादमी
 थें  ही  नही,  जो  यहा  भ्रा  कर  बलेम  दाखिल
 करते,  लेकित  भ्रमर  कुछ  लोग  वक्‍त  पर  ऐसा
 न  कर  सके  हों--तो उन  पर  हमदर्दी  के  साथ
 शौर  किया  जाय  |

 झब  में  सविन्ग  सोल्जर्ज  के  बारे में  भ्र्ज  करना

 चाहता  हूं।  उस  वक्‍त  ओ  सिपाही,  हृवलदार
 या  जे०  सी०  झोज़०  एक्टिव  सर्विस  पर  थे,  वे

 इस  वजह  से  अपने  क्लेम्ज  दाखिल  नहीं  कर
 सके  कि  वे  उस  वक्‍त  मुल्क से  दूर  बे--बाहर
 थे।  में  इल्तजा  करता  चाहता हूं  कि  भगर

 कानून  में  उनके  लिए  कोई  प्राविजन  बना  कर

 उनके  क्लेम्ज  को  एन्टरटेन किया  जाय,  तो  यह
 कन्ट्री  भौर  डिस्प्लेस्ड  प्सन्ज  की  बहुत  कुछ
 खिदमत  शौर  मदद  होगो  ।  इन  को  बसाने
 के  लिए  में  कुछ  सजेस्शन्ज  देना  चाहता  हूं  ।

 दिल्ली  में  या  भौर  शहरों  में  जो  नात-
 क्लेमेंट  रेफ्यूजी  हैं,  उनको  वे  मकान  दिए  जाते
 है  जिनकी  कीमत  दस  हजार से  कम  होती  है।
 पिछले  बजट  के  मौके  पर  हम  ने  इस  सिलसि ने  में
 जो  सजेशन्ज  दिए  थे,  गवर्नमेंट  ने  बेशक  उनको
 काफी  हद  तक  मन्जूर  कर  लिया  ।  उस  वक्‍त

 हम  गैगो  ने  बडे  जोर  शोर  से  कहा  था  कि
 चार  किस्तो  के  बजाय  बीस  किस्तें  रखी  जाये  ॥
 में  मशक्र  हूं  रीहेबिलिटेशन  मिनिस्ट्री  का  कि
 उस  ने  बीस  किस्ते  नही  तो  झाठ  किस्तें  तो  मुकरंर
 कर  दी,  लेकिन  भै  अर्ज  करना  चाहता  हूं  कि
 ये  झ्राठ  क्स्तिं  थोडी  हैं,  इन  से  रेफयूजियों
 को  उतना  रिलीफ  नहीं  मिलेगा,  जितना  कि
 में  चाहता  था।  मे  चाहता  हू  कि  बीस  नहीं  तो

 पंद्रह  किस्तें  कर  देनी  चाहिएं,  जिससे  डिस्प्लेस्ड
 प्सन्ज  को  कुछ  सहूलियत  मालूम  हो  I

 में  एक  सुझाव  शर  देना  चाहता  हूं  ।
 गवरनेमेट  ने  वह  झस्सी  हजार  एकड़  जमीन
 रिकवर  कर  ली  है, जो  कि  गलती  से  या  लोगों
 की  ठगबाजी  से  रेफयूजियों  को  दो  दो  बार
 एलाट  कर  दी  मई  थी  ।  में  भर्ज  करूंगा  कि  यहू
 जमीन  गावों  के  उन  लोगो को  दे  दी  जाय,
 जो  कि  हरिजन--शिड्यूल्ड  कास्ट्स  के  हूँ
 और  जो  मान--कलेंमेंट  हें।  इस  तरह  काफी
 लोगों  की  रीहैबिलिटेशन हो  सकती  है  ॥

 में  मुस्लिम  इवेकुई  प्रापर्टी  के  बारे  में

 कुछ  लफज़  कहना  चाहता  हूं  पंजाब  थें  गांवों
 में  मुसलम।नों  की जमीन  थी  और  उस  अंमीन  को

 गवर्नेमेंट  ने  भपने  चार्ज  में  ले  लिया  है।  भ्राज
 कल  ह (:  जमीन  की  नीलामी  हो  रही  है  1  मेरा

 सुझाव  यह  है  कि  उस  जमीन  को  सिर्फ  हरिजन
 रेफ्पजियो  भर  सवित्ग  सोलजरज  के  बीच  में,

 जिन्होंने  क्लेम्न  नहीं  दिए  हें,  नीलाम  किया
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 जाय,  ताकि  थे  लोग  भी  दूसरे  सिटिजन्ज  की
 तरह  झपता  गुजारा  कर  सकें  ।

 दाहरों  मे  जो  नान-क्लेगेंट  हरिजन
 बसते  हैं,  में  उनके  बारे  में  भी  अजे  करना  चाहता
 हूं  कि  उन  लोगों  को  एविवश्न  भ्राडेर  न  दिए
 जायें  ।  में  देख  रहा  हुं  कि आज  कल  करनाल
 में  भटिण्डा  में  और  दूसरे  शहरों  में--शहरो  में
 ही  नही,  बल्कि  गांवों  म ेभी---जो  हरिजन  मकानों
 में  रहते  थे  उनको  निकाल  दिया  जाता  है  भौर

 लडलाई  ज---ज्यादा  जमीन  वाले--स्टाफ  वालों
 को  रिश्वत  दे  कर  उन  भकानों  को  भपने  नाम
 एलाट  करा  लेते  हँ--- चाह  उनके  पास  पहले
 ही  चार  चार  मकान  क्यों  न  हों  ।  में  ऐसे  कई
 केसिज़  पेश  कर  सकता  हूं  ।

 फुल  कस्पेन्सेशन  के  बारे  में  से  यह  भर्ज
 करना  चाहता  हूं  कि  गवर्नेमेंट  की  पालिसी
 यह  है  कि  उस  ने  दो  लाख  तक  के  क्लेम्ज  को
 मन्जूर  करने  का  बयान  दिया  है  भौर  ऐसा  होता
 भी  है।  में  चाहता  हूं  कि पचास  हजार  रुपए
 तक  जो  कम्पेन्सेशन  है,  वह  पूरा  दिया  जाय  और
 उस  में  कोई  कटौती  नहीं  होनी  चाहिए,  क्योंकि
 मिडिल  क्लास  के  लोगों  को  अगर  बहुत  कम
 दिया  जायगा,  तो  उन्हें  गुजारा  करने  में  बहुत
 मुद्किल  होगी  ।  मनिस्टिर  साहब  कहेंगे  कि
 यह  पैसा  आयेगा  कहां  से  ।  मै  भज  करना

 चाहता  हूं  कि  पिछले  फाइव  थीभर  प्लैन  में
 हम  ने  रीहैबिलिटेशन  मिनिस्ट्री  पर
 ६,६८५,०  0,000  रुपए  खर्च  करने  के  लिए  रखे  थे,
 लेकिन  खर्चे  हुए  सिर्फ  ४,३८,००,०००  रुपए।
 हमारे  पास  इस  तरहु  २३  करोड़  रुपए  बच

 आते  हैं।  इस  रकम  को  अगर  हम  इवंकुई  पूल
 में  डाल  दें  तो  में  समझता  हूं  कि  प्रगर  सारे  के

 सारे  पचास  हजार  रुपये  वाले  डिस्प्लेस्ड  पर्सन्‍्ज
 को  नहीं  तो  ७५  परसेंट  लोगों  को  जरूर  फुल
 कम्पेन्सेशन  मिल  सकता  है  |

 इस  के  बाद  में'  उस  इमतियाजी  सलूक  के
 बारे  में  कुछ  झर्य  करना  चाहता  हूं,  जो  कि

 देहात  झौर  दाहर  के  लोगों  से  किया  जाता  है
 देहात  में  जिस  भादमी  को  सीन  सौ  रुपए
 तेकावी  के  तौर  चर  दिए  गए,  गवर्ममेंट  झाफ
 इंडिया  उससे  वह  रकम  वसूल  कर  रही  है,
 लेकिन  दाहरों  में  तीन  सौ  स्पए  जो  दिए  गए  हैं,
 &  वापिस  नही  लिए  जा  रहे  हे---उनको  माफ  फर
 दिया  गया  है  t  में  उसके  खिलाफ  नहीं  हूं  ।
 4  खुश  हूं  कि  गवर्नमेंट  ने शहर  वालों  को  माफ़
 कर  दिया  है,  लेकिन  साथ  ही  साथ  में  यह  भी  अज
 केरना  चाहता  हूं  कि  गवर्नेमेंट  ने  जिन  गांव  वालों
 को  तीन  सौ  रुपए  तक  तकाबी  के  तौर  पर  कर्ज
 दिया  है,  उस  को  भी  माफ  कर  दिया  जाय  झौर
 श्  लिलतिने  में  कोई  मिटिकिमिलेटटी'

 सलूक  नहीं  होना  चाहिए,  जिससे  कि  देहात
 भौर  शहर  वालों  में  फ्रिक्शन  पैदा  हो  t

 wa  में  गुरुद्वारा  ननकाना  साहब  के

 मुंताल्लिक  जे  करना  चाहता  हूं  ।  वहां  पर
 एक  ननकाना  साहब  ट्रस्ट  था,  जिस  के  पास
 तकरीबन  भ्रस्सी  लाख  रुपया  था  ।  उसके
 इवज़  में  सारा  पैसा  शिरोमणि  गुरुद्वारा  प्रवन्धक
 कसेटी---एस०  जी०  पी०  सी०--को  दिया
 जाय।  मुझे  यह  भी  मालूम  है  कि  कुछ  जमीन
 लीजके  तौर  पर  एस०  जी०  पी०  सी०  को  दी
 गई  है,  लेकिन  में  चाहता  हूं  कि  वह  जमीन
 लीज  के  तोर  पर  नहीं  बल्कि  पर्मातेंट
 एलाटमेंट  के  तौर  पर  उसको  दे  दी  जाय  t

 पिछले  सैशन  में  मेने  भर्ज  किया  था  कि
 जो  मुसलमान  पार्टीशन  के  वक्‍त  पाकिस्तान
 नहीं  गए,  गवर्नमेंट  थे  उन  की  प्रापर्टी  पर  भी
 कब्जा  कर  लिया  ।  बे  लोग  कहीं  मए  नहीं,
 लेकिन  उन  की  प्राटर्टी  को  इवैकुई  पूल  में  ढाल

 कर  दूसरे  लोगों  में  बाट  दिया  गया  ।  ऐसी  बाल
 नही  होनी  चाहिए।  में  निहायत  झाजिजाना  तौर
 पर  रिक्वेस्ट  करता  हूं  कि  झगर  इस  तरह  की
 कोई  शिकायत  हो,  तो  मिनिस्टर  साहब
 उस  पर  गौर  करें।  ,

 भी  मेहरचन्द  सत्ता  :  कोई  केस  भगर
 भाप  की  नजर  में  हो,  तो  मेरे पास  भिवना
 दौजिए  ।
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 क्षी  अजित  सिह  में  जनाव  का  धन्यवाद

 करता  ह  में  ऐसे  केसिज  बहुत  दे  सकता  हू  ।

 झाखिर  में  में  खन्ना  साहब  का  धन्यवाद

 करता  हू  कि  उन्होंने  पिछत  बजट  के  मौके  पर

 दी  गई  हमारी  बहुत  सी  सजेस्शन्ज  को  मान

 लिया  शौर  इसी  वजह  से  गरमी  से  बोलने

 की  हमारी  हिम्मत  नही  हांती  ।  मुझे  उम्मीद

 है  कि  जिस  हमदर्दी  और  नरमी  के  साथ  वह

 रेफ्यूजीड  के  मसला  पर  गौर  करते  है

 बह  उसको  भागे  भी  जारी  रखेगे

 Shri  8.  Ghose  (Burdwan):  Sir,  the
 problems  of  the  refugees  are  manifold
 of  which,  I  think,  the  most  important
 38  rehabilitation  upon  which  I  want
 to  lay  stress  I  do  not  want  to  harp
 upon  the  woes  and  sufferings  of  the
 refugees,  neither  do  I  want  to  harp
 upon  the  failings  of  the  Government,
 because  in  West  Bengal  deaths  from
 hunger,  deaths  from  under-nourish-
 ment  and  deaths  from  other  unnatural
 causes  have  almost  become  a  matter
 of  frequent  occurrence  30  much  so  that
 we  have  been  lost  to  all  sense  of  feel-
 ings  and  we  are  taking  them  as  a
 matter  of  course

 My  submission  is  this  A  man  can
 bear  the  pangs  of  hunger  for  a  few
 hours  But,  Sir,  can  you  for  a  moment
 tolerate  this  idea  of  a  girl  of  77  giv-
 ing  birth  to  a  child  छा  an  open  place
 at  the  Sealdah  Station?  And,  that
 did  actually  take  place  on  the  4th
 of  August.  That  is  what  is  happen-
 ing  in  West  Bengal.  It  38  for  this
 reason  that  I  say  that  the  problem  of
 rehabiltation  has  become  acute  and
 it  cannot  brook  any  delay  any  further

 Much  has  been  said,  much  is  bemg
 said,  and  much  will  be  said  regarding
 the  rehabilitation  problem  Many  sug-
 gestions  have  been  thrown,  and  at
 present  that  is  one  in  front  is  the
 echeme  of  Dandakaranya  What  is
 the  scheme  of  Dandakaranya?  We
 do  not  know  The  Minister  has  been
 kind  enough  to  send  us  some  papers
 in  the  nature  of  hand-outs  from
 which  we  cannot  learn  wheth-
 er  any  scheme  has  been  unfo

 I  have  read  them  with  as  much  care
 and  attention  as  they  deserve  But
 the  sum  total  of  it  38  that  the  Mmistry
 has  at  last  been  able  to  spot  out  a
 plot  of  land  where  the  refugees  can
 be  rehabilitated,  nothing  more,  noth-
 ing  less

 The  Mimstry  says,  not  only  that
 this  plot  of  land  35  spread  over  प्रा
 three  States,  but  a  substantial  portion
 of  it  38  in  the  nature  of  res  nullrus;  7
 has  not  yet  been  mapped  out  The
 Ministry  further  says  that  there  38  no
 means  of  transport  and  communica-
 tions  The  most  beautiful  part  of  that
 hand-out  18,  which  1s.  very  beautifully
 vague,  that  the  Ministry  will  take  two
 or  three  years  to  gam  momentum  We
 are  fortunate  that  the  Ministry  has
 not  been  kind  enough  to  say  that  it
 will  take  two  or  three  years  to  con-
 serve  energy  The  dictionary  meaning
 of  ‘Momentum’  35  ‘impetus’  If  after
 two  or  three  years  the  Ministry  gains
 momentum,  or  this  scheme  gains  mo-
 mentum,  what  38  the  type  of  rehabili-
 tation  that  will  take  place?  During
 this  period,  where  will  the  refugees
 live?  Will  they  remam  im  a  state  of
 isolation?  I  submit  something  tangible
 must  be  done  They  are  hving  in
 transit  camps  and  are  in  a  pitiable
 condition  Therefore,  my  suggestion  is
 this
 26  hrs.

 Before  I  make  that  suggestion,  I
 want  to  say  a  few  words  so  far  as  the
 Dandakaranya  Scheme  8s  concerned.
 About  Dandakaranya,  the  Minustry  is
 yet  to  thmk  out  what  will  be  the
 educational  policy  there,  what  will  be
 the  jurisdiction  of  the  courts  and  what
 will  be  the  principles  of  the
 administration  and  the  principle
 for  determmation  of  franchise,
 ete  All  these  practical  difficulties
 will  arise  because  this  plot  of
 land  is  within  three  States  The
 suggestion  that  I  am  going  to  make
 will  not  raise  so  many  complications.
 At  the  outset,  I  submit  that  I  have  got
 no  fancy  nor  am  I  one  of  those  who
 work  out  averages  to  ford  ariver  and
 come  to  some  conclusions  We  must
 take  stock  of  facts  If  a  survey  is
 made,  it  will  be  found  that  the  dis-

 trict  of  Puruba  which  has  recently
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 come  under  West  Bengal—especial-
 ly  the  southern  portion  of  it—has
 a  vast  tract  of  land  and  the
 refugees  could  be  rehabilitated  at
 small  cost,—a  cost  which  would  be
 far  less  than  that  which  is  going  to  be
 spent  in  the  Dandakaranya  scheme.
 If  that  land  is  not  found  to  be  suffi-
 cient,  after  rehabilitation,  you  could
 use  the  vast  tract  of  land  adjoming
 to  it  un  Dhalbhum  and  Santhal
 Parganas.  The  refugees,  after  being
 rehabilitated  in  the  district  of  Purulia,
 could  be  rehabihtated  withn
 Dhalbhum  and  m  Santhal  Parganas.
 The  complications  which  we  anticipate
 will  arise  if  the  scheme  of  Dandakar-
 anya  is  taken  up  They  will  not  arise
 in  this  case.  Also,  it  cannot  be  said
 for  a  moment  that  there  is  no  land,
 that  such  and  such  is  the  population,
 and  that  therefore  West  Bengal  is
 gasping  in  suffocation,  that  the  re-
 habilstation  problem  cannot  be  solved,
 etc.  That  is  a  thing  which  we  cannot
 persuade  ourselves  to  believe.  Purulia
 and  along  with  it  the  portions  of
 Dhalbhum  and  Santhal  Parganas
 should  be  surveyed  for  rehabilitation
 purposes.  Before  taking  up  the
 Dandakaranya  scheme,  many  refugees
 could  be  rehabilitated  in  the  areas  I
 have  mentioned.

 But  one  thing  might  be  said.  If  the
 rehabilitation  starts  in  the  areas  men-
 tioned  by  me,  then,  the  question  may
 arise  as  to  what  is  the  use  of  reclaim-
 ing  Dandakaranya.  To  that  question,
 my  answer  is  this.  The  Ministry  should
 get  itself  ready  for  an  unceasing  flow,
 exodus  and  influx  of  the  refugees.  It
 will  continue  unabated.  It  is  no  use
 saying  that  there  has  been  stoppage  of
 exodus.  That  is  only  mincing  matters.
 Some  stiff  conditions  have  been
 imposed  m  the  migration  certificate
 most  probably  due  to  the  vacillation
 of  this  Government  or  to  the  appeas-
 ing  policy  of  this  Government  towards
 Pakistan.  And  naturally,  there  has
 been  a  little  less  exodus,  but  I  submit
 that  persons  witb  false  certificates  are
 coming  away.  Naturally  they:  will
 come  away  when  they  find  the  place
 too  hot  for  them  and  cannot  remain
 there.  I  will  beg  of  the  Government

 and  the  Ministry  that  they  must  get
 themselves  prepared  for  getting
 crores  of  people  that  are  left  behind
 in  Pakistan.  So,  the  Dandakaranya
 scheme  will  not  go  in  van,  It
 Dandakaranya  75  reclaimed,  then  all
 those  people  who  are  bound  to  come
 and  who  will  come  could  be  settled,
 for,  they  cannot  remain  where  they
 are  now,  due  to  the  conditions  prevai-
 ling  _  there.  The  Dandakaranya
 scheme  could  be  utilised  and  the  re-
 fugees  could  be  rehibilitated  there.
 I  submit  that  the  Mumstry  should
 conserve  its  energy  and,  in  the
 meantime,  go  on  with  the  scheme  of
 clearing  up  Dandakaranya.  Along
 with  that,  let  them  rehabilitate  the
 people  in  the  way  I  mentioned.  If
 that  suggestion  is  acceptable  to  the
 Government,  I  submit—

 Shri  Mehr  Chand  Khanna:  On  the
 borders  of  Bihar?

 Shri  8.  Ghose:  Yes;  Dhalbhum  is  in
 Bihar;  Santhal  Paraganas  is  in  Bihar.
 What  is  the  harm?  If  Bettiah  could
 be  utilised,  then  what  is  the  harm  if
 some  portion  of  Dhalbhum  is  taken
 and  some  portion  of  Santhal  Para-
 ganas  is  taken?  My  suggestion  is  that
 south  of  Puruha  should  be  taken  first.
 If  you  find  that  that  is  not  sufficient
 for  the  rehabilitation  purposes,  what
 as  the  harm  if  some  portion  of  Dhal-
 bhum  and  some  portion  of  Santhal
 Paraganas  is  taken?  I  submit  that
 will  at  least  solve  the  problem  before
 the  Dandakaranya  scheme  mate-
 rialises.  Even  if  we  go  in  a  break-
 neck  speed,  the  Dandakaranya  scheme
 cannot  take  concrete  or  tangible
 shape,  before  five  years.  Before  Ave

 @xo-
 dus.  It  canngt,  however  stiff  the  condi-
 tions  that  they  attach  for  the  migra-
 tion  certificates,  check  the  exodus
 from  Pakistan.  People  are  bound  to
 come  from  that  place.  Though  I  de-
 sire  that  they  should  not  come  to  this
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 Jand,  even  then,  our  desires  will  not
 be  fulfilled,  and  they  will  come  and
 they  must  come.

 In  conclusion,  I  submut  that  the  Min-
 istry  knows  more  than  anybody  else
 that  70  is  on  account  of  ther  sins,  of
 commussions  and  ommussions  that  the
 refugees  are  in  the  present  position,
 and  it  is  up  to  the  Minustry  to  rebabi-
 litate  them  in  suitable  places  and  in
 suitable  conditions  The  only  thing
 that  I  beg  of  them,  33,  not  to  take  them
 from  the  frying  pan  to  the  fire

 Sharma  (Gurdaspur):
 Mr  Chairman,  Sir,  I  have  seldom
 dealt  with  this  Ministry  with  any
 amount  of  tenderness,  but  I  feel,  after
 my  experience  of  about  six  years  in
 this  House,  and  after  lhstenmg  to  the
 debate  on  the  Demands  for  Grants
 under  the  Ministry  of  Rehabuiltation
 for  the  last  six  years,—and  I  have
 come  to  the  conclusion—that  the  Min-
 istry  deserves  some  amount  of  tender-
 ness  at  our  hands  Why  do  I  say  that?
 I  have  been  interested  in  the  refugee
 problem  and  I  have  also  been  inter-
 ested  in  studying  various  measures
 that  have  been  taken  to  rehabilitate
 the  refugees  I  have  done  that  not
 only  with  reference  to  this  country
 but  also  with  reference  to  some  other
 countries.

 Shri  D.  C.

 For  mstance,  there  were  certain
 number  of  refugees  who  had  to  be  re-
 settled  after  the  first  world  war.  When
 I  read  in  the  newspapers  about  the
 plight  of  these  refugees,  who  are  the
 concern  of  all  the  Middle-East  Arab
 nations,  I  assure  you  that  my  heart
 bleeds  The  refugees,  who  were  to  be
 resettled  after  the  first  World  War,
 are  not  yet  resettled.  The  refugees
 who  have  come  out  of  Isfael  and  other
 countries  are  in  a  very  desperate
 position  When  I  look  at  that  picture
 and  compare  it  with  the  picture  that
 we  have  in  India,  I  say  to  myself,  this
 Ministry  may  have  been  slack  here
 and  may  not  have  been  very  energe-
 tie  there;  this  Ministry  may  have
 made  some  mistakes  here  and  there,

 but  on  the  whole,  the  record  of  re-
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 habihtation  m  our  country  is  one  of
 which  any  Indian  can  be  proud  I
 say  this  with  due  sense  of  responsi-
 bility

 The  Rehabilitation  Muinstry  is  not
 a  Muustry  I  do  not  know  why  it  is
 called  a  Ministry  It  us  a  multi-pur-
 pose  Ministry  It  has  taken  on  itself
 the  functions  of  so  many  different
 Ministries  When  I  read  through  the
 report,  I  asked  myself,  how  35  it  that
 this  Ministry  does  all  kinds  of  things
 from  providing  houses  to  the  refugees
 to  providing  dowry  to  those  eligible
 girle  who  are  to  be  married  I  think
 this  a  good  and  noble  record
 for  this  Ministry  It  has  to  do
 with  stipends  for  people  who
 want  to  be  educated,  with  training
 schemes,  with  cottage  industry
 schemes,  etc  It  has  to  put  up  town-
 ships  It  does  all  kinds  of  things,
 and  yet  I  find  that  very  few  persons
 have  any  charitable  word  to  say  for
 this  Ministry  I  ask  myself  this  ques~
 on,  what  23  the  reason  for  that?
 After  all,  Iam  myself  a  refugee  from
 West  Pakistan  and  I  have  seen  the
 work  of  this  Ministry  at  first  hand
 and  yet,  when  I  listen  to  the  speech-
 es  here,  I  ask  myself,  why  48  3  that
 this  Ministry  gets  so  much  of  trounc-
 ing  on  the  floor  of  this  House?

 It  is  a  problem  for  me  The  ans-
 wer  38,  while  the  Minister  has  been
 doing  very  well,  he  has  failed  to  do
 one  thmg  I  will  say  to  him  with
 due  respect  that  he  should  not  ignore
 that  any  longer,  if  he  wants  that  the
 name  of  his  Ministry  should  not  be
 tarnished  and  that  the  e  of  India,
 as  a  country  where  ugees  were
 rehabilitated  very  well,  should  shine
 as  brightly  as  he  wants.  This
 Ministry  ३8४  working  along  the  lines
 chalked  out  by  the  British  bure-
 aucrats  It  does  not  take  the  people
 sufficiently  into  confidence  It  wants
 to  solve  all  its  problems  departmental-
 ly  It  thinks  that  the  heads  of  its  de-

 say  against  them.  In  fact,  I  thank
 God  I  do  not  know  anyone  of  them.
 It  thinks  that  all  its  officers  know
 everything  and  they  are  the  last
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 (Shri  D.  C.  Sharma]
 words  of  efficiency  and  all  that  kind
 of  thing.  ‘That  is  the  reason  why  this
 Ministry  does  not  get  as  much  credit
 for  the  good  work  that  it  has  done  as
 it  should.

 I  ask  the  Minister;  why  don’t
 you  take  the  Members  of  this  Parlia-
 ment  into  your  confidence?  There
 are  a  hundred  and  one  problems  con-
 nected  with  this  Ministry.  Look  at
 other  Ministries.  Look  at  the  Rail-
 way  Ministry  and  the  Ministry  of
 Communications.  While  he  was
 making  his  concluding  speech,  the
 Minister  of  Communications  said
 that  for  considering  the  problems  of
 extra-departmental  post  office  men,
 he  would  appoint  a  non-official  com-
 mittee.  But  this  Ministry  of  Reh-
 abilitation  is  more  or  less  a  closed
 book  for  the  Members  of  Parliament
 and  for  the  public.  Of  course,  it  will
 be  said,  we  have  an  advisory  com-
 mittee  for  compensation  and  so  on.
 But  the  Members  of  this  House  or
 the  Rajya  Sabha  or  the  members  of
 the  public,  who  are  interested  in  the
 rehabilitation  of  refugees,  whether
 from  East  Bengal  or  from  West
 Pakistan,  are  not  taken  into  confi-
 dence.  As  I  said,  if  non-official  com-
 mittees  are  appointed  to  go  into  those
 problems,  suggestions  will  come,
 which  will  lighten  the  work  of  his
 Ministry  and  it  will  also  ease  the  lot
 of  the  refugees.  I  do  not  know  why
 it  is  not  done.

 That  is  why  I  find  that  even  in  the
 matter  of  re¥abilitation  of  refugees,
 some  persons  are  driven  to  what  I
 cal]  the  agitational  approach.  I  do
 not  want  the  agitational  approach,
 when  we  come  to  deal  with  the  re-
 fugees.  But  the  trouble  is,  since  the

 there  are  domonstrations  going  on

 public  meetings  held,  in  which  all
 kinds  of  threats  are  held  out,  Why
 is  it  so?  It  is  because  the  Ministry
 is  not  as  open  and  as  responsive  to
 healthy  criticism  as  to  give  con-
 sideration  te  workable  propositions
 which  are  put  forward  by  the  people.
 I  would  say  in  all  humility  to  the
 Rehabilitation  Minister  that  he  should
 take  the  Members  of  this  House  more
 and  more  into  his  confidence  and  the
 Members  of  this  House  will  be  great
 bulwarks  of  the  good  work  that  he
 has  done  and  of  the  reports  that  he
 has  placed  before  us  for  our  benefit.

 There  are  many  problems  con-
 nected  with  this  Ministry.

 One  of  the  problems  to  which  I
 want  to  refer  is  the  problem  of  the
 refugees  from  East  Pakistan.  I  say
 this  not  only  as  an  Indian  but  also
 as  one  of  those  persons  who  are
 educated  in  Bengal;  and  I  have  some
 affection  for  the  Bengal  and  for
 Bengal  people.

 An  Hon.  Member:  Only  for  Bengal,
 Sir.

 Shri  D.  C.  Sharma:  Of  course  not.
 I  will  say  that  our  Ministry,  in  the
 matter  of  rehabilitation  of  the  re-
 fugees  from  East  Pakistan  had  been
 following  not  even  a  hand  to  mouth
 policy.  There  has  been  no  foresight
 in  this  matter.  There  has  been  no
 forecast  in  this  matter.  There  has
 been  no  vigilance  in  this  regard.  We
 have  been,  I  should  say,  dealing  with
 this  problem  in  an  improvised  manner.
 We  have  been  victims  of  improvisa-
 tion  so  far  as  the  rehabilitation  of  the
 East  Pakistan  refugees  is  concerned.

 I  think,  Sir,  any  one  who  reads  the
 papers  and  any  one  who  understands
 the  ideology  and  the  practice  of  Pakis-
 tan  should  have  known  that  there  is
 no  place  for  any  Hindu  in  Pakistan.  He
 cannot  live  there  as  a  self-
 citizen.  Iam  not  saying  anything
 very  alarming  and  shocking  when  I
 say  that  sooner  or  leter  all  these
 Hindus  have  to  come  to  us.  This  has
 happened  in  the  case  of  the  Hindus
 from  Sind.  We  had  thought  that  they
 were  all  right  but  they  were  ह... ज
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 Last  time  when  I  put  a  question  I
 was  told  that  so  many  hundreds  of
 Findus  have  come  The  Rehabilita-
 tion  Mmustry  should  not  deal  with  this
 very  big  problem  m  a_  piecemeal
 fashion  but  it  should  have  the  blue
 prints  of  the  schemes  ready  so  that
 when  those  persons  cume  we  will  be
 able  to  do  something  for  them

 We  are  now  thinking  of  some
 schemes  in  this  direction  There  are
 other  schemes  which  are  being  talked
 about  But  before  you  have  done
 something  as  regards  the  Dandakara-
 nya  scheme,  you  will  have  to  think  of
 some  other  scheme,  because,  the  influx
 of  refugees  from  East  Pakistan  is  not
 going  to  stop  Therefore  we  should
 not  wait  for  these  persons  to  come
 and  then  think  of  rehabilitating  them
 TI  would  say  that  you  should  even  now
 think  of  rehabilitating  as  many  of  the
 Hindus  from  East  Pakistan  as  you
 can  If  you  don’t  do  that,  I  think,  it
 will  not  be  doing  justice  for  these
 persons

 One  more  point  and  I  wil!  take  my
 seat  It  is  this  We  are  all  talking
 about  our  negotiations  with  Pakistan.
 I  would  say  to  our  Minister  that  his
 negotiations  with  Pakistan  have  not
 been  as  unsuccessful  as  the  negotia-
 tions  in  other  fields  There  are  so
 many  outstandmg  questions  with
 Pakistan,  for  mstance,  there  is  the
 question  regarding  personal  and  house-
 hold  effects,  the  question  about  fire
 arms,  the  question  about  coset  with  re-
 gard  to  which  we  have  submitted
 claims  for  payment  of  Rs  25  crores
 and  the  question  of  lockers  and  safe
 deposit  vaults  and  joint  stock  com-
 panies  and  so  many  other  thmgs  I
 know  that  a  meeting  of  the  officers
 was  held  to  settle  these  question  But
 I  find  that  though  some  progress  has
 been  made  m  this  field,  and  for  that
 credit  is  due  to  our  Minister  for  Re-
 habilitation,  I  would  say  that  any
 great  progress  has  not  been  made,  I

 Sir,  as  I  said  mm  the  beginning,  I
 think  this  Ministry  is  domg  on  the
 whole  well  by  our  country  and  by  the
 refugees  But  I  would  say,  with
 regard  to  the  problem  of  East  Pakis-
 tan  refugees,  there  should  be  a  Com-
 mittee  which  should  be  appointed  of
 all  the  groups  in  the  House  and  all
 parties  in  the  House  so  that  we  should
 try  to  have  an  overall  picture  of  what
 we  are  doing  now  and  what  we  are
 going  to  do  mm  the  next  three  or  four
 years  and  whal  we  are  expected  to  do
 in  view  of  our  relations  with  Pakistan
 and  in  view  of  the  treatment  of  Hindus
 in  Pakistan.

 Mr.  Chairman  The  hon  Munster  is
 not  well  and  can  address  the  House
 sitting

 Shri  Mehr  Chand  Khanna:  It  is
 about  two  and  a  half  years  now  that
 I  was  invited  by  the  Prime  Munister
 to  take  over  the  portfoho  of  Rehabili-
 tation  Though  I  had  been  assomated
 with  the  Ministry  of  Rehabiltation
 practically  mght  from  the  very  begin-
 ning,  I  had  very  00९  idea  of  the
 rehef  and  rehabilitahon  problems  in
 the  eastern  zone  because  I  was  mostly
 connected  with  the  rehabilitation  of
 the  displaced  persons  from  West
 Pakistan  With  a  view  to  have  a  first-
 hand  idea  of  the  problem  and  to  have
 a  proper  appreciation  of  the  same  and
 to  come  to  grips  with  it,  I  requested
 the  Pmme  Munister  that  I  should  be
 allowed  to  shift  my  headquarters  to
 Calcutta  He  very  kindly  agreed.  You
 know,  Sir,  mine  ts  the  only  Ministry
 which  has  its  headquarters  out  of
 Delhi  The  Minatry  itself  is  m  Delhi
 but  the  Munister’s  headquarter  35  at
 Calcutta  Imbued  with  the  idea  of
 serving  my  unfortunate  brethren  from
 East  Pakistan,  I  went  there  with  mus-
 sionary  zeal,  but  soon  after  my  arrival
 there  I  found  that  the  problem  was
 of  a  very  stupendous  nature—not  that
 I  was  afraid  of  that.  In  nature,  as
 well  as  in  its  complexity,  it  was  an
 entirely  a  different  problem  from  that
 of  the  displaced  persons  from  West
 Pakistan  Sir  the  reasons  are  obvious.
 Ours  was  a  well-deffmed  problem.
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 {Shr  Mehr  Chand  Khanna  ]
 There  was  no  vacuum  in  the  case  of  .
 the  eastern  region.  We  depended
 entirely  on  the  mercy—if  I  may  call
 it—~on  the  political  climate  or  the
 vagaries  of  Pakistan  The  Hindus
 there,  who  have  been  the  nationals  of
 that  country  for  over  ten  years,  who
 have  sworn  allegiance  to  the  Islamic
 Republic  of  Pakistan,  even  they  have
 no  idea  of  what  the  future  has  in
 store  for  them.

 As  far  as  the  numbers  are  concern-
 ed,  the  numbers  76  the  Western  region
 are  anything  between  47  to  48  lakhs.
 In  the  Eastern  region  the  number  to-
 day  is  something  between  4  to  42
 lakhs,  thus  there  is  not  much
 difference  I  wish  to  tell  Shn
 M.  Ehas,  sittang  right  opposite
 me,  that,  in  spite  of  the  fact
 that  about  40  to  32  lakhs  of  Muslims
 went  from  India  to  Pakistan,  from
 West  Bengal,  Assam,  and  Tripura;
 under  the  Nehru-Liaquat  Pact  which
 we  have  honoured  and  honoured  fully,
 every  one  of  them  has  come  back  and
 their  properties  have  been  restored.
 What  has  been  the  result  in  the  oppo-
 site  direction?  Though  my  sister  Shri-
 mati  Renu  Chakravartty  may  disagree
 with  me  on  many  things,  I  hope  she
 will  bear  with  me  on  this  fact,  that
 not  a  single  Hindu  went  back  from
 West  Bengal  to  East  Pakistan  and  to
 no  one  the  property  was  restored.

 Sir,  that  is  the  position  in  that
 State  When  I  went  there,  what  do  2
 find  m  store  for  me  from  my  old
 friends  whom  I  Jeft  in  Pakistan  and
 with  whom  I  have  had  the  privilege
 of  spending  nearly  fifty  years  of  my
 life?  We  had  at  that  time  about  4.6
 lakhs  displaced  persons  in  camps.  The
 first  present  that  I  get  from  my  old
 friends  38  an  exodus  at  the  rate  of
 20,000  persons  a  month  in  1955-56,  A
 year  after  that,  in  spite of  my  visit  to
 Pakistan  and  talking  to  the  President
 of  Pakistan  whom  I  still  claim  to  be
 one  of  my  very  dear  friends,  the
 number  instead  of  going  down  went
 up  from  20,000  to  27,500  per  month.
 In  two  years  about  6  lakhs  people
 game.  This  is  not  a  small  number.
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 Qur  camp  population  shot  up  from
 i.4  lakhs  to  3.5  lakhs.  Today  in  the
 camps  70  West  Bengal,  Bihar,  Tripura
 and  Orissa  we  have  about  three  and
 a  half  lakhs  displaced  persons.

 And  it  pained  me  a  little  yesterday
 or  the  day  before,  or  to  put  it  more
 precisely  on  Friday,  when  a  very  dear
 friend  of  mine,  who  has  been  associat-
 ed  with  the  Ministry  of  Finance,
 accused  me  of  useless  and  infructu-
 ous  expenditure  What  have  I  done?
 What  am  I  guilty  of?  That  I  would
 not  allow  my  refugee  brethren  from
 East  Pakistan  to  die  on  the  streets  of
 Calcutta  of  hunger  and  starvation.
 What  have  i  done?  i  have  provided
 them  with  food  and  shelter,  with
 education.  Is  it  useless  expenditure,
 Sir?  Can  any  Government  worthy  of
 its  name  ever  think  in  terms  of  these
 unfortunate  victims  of  partition  being
 allowed  to  die  on  the  streets  and  not
 being  taken  to  camps?

 Shri  A.  C.  Guha  (Barasat):  Nobody
 suggested  that  you  should  allow  them
 to  die  The  question  is  of  rehabilita-
 tion

 Shri  Mehr  Chand  Khanna:  Let  me
 carry  on

 Sir,  the  expenditure  35  neither  use-
 less  nor  mfructuous.  This  expendi-
 ture  you  might  call  inescapable,  but
 from  human  considerations  that  ex-
 penditure  had  to  be  incurred  and  plac-
 ed  in  that  position  again  I  shall  never
 hesitate  to  do  what  I  did  then.

 My  hon.  friend  Shri  Bimal  Ghose
 was  very  eloquent.  He  is  not  here  to-
 day.

 Shri  Bimal  Ghose  (Barrackpore)’  I
 am  here.

 bri  Mehr  Chand  Khanna:  Oh,  you
 are,  I  have  great  personal  regard  for
 hi;  he  2  a  very  dear  friend  of  mina.

 Shri  Bimal  Ghose:  Everybody.
 Shri  Mehr  Chand’  Khanna:  Outside

 the  House  he  talks  to  me  very  char-
 mingly  But  sometimes  I  think  he  is



 $083  Demands  for  Grants  2  AUGUST  957  Demande  for  Grants  8084

 carried  away  I  remember  his  having
 said  two  things  one,  that  the  funds
 that  have  been  allotted  to  East  Pakis-
 tan  are  not  adequate

 Shri  Bimal  Ghose:  I  did  not  say
 anything  to  that  effect

 hri  Mehr  Chand  Shanna:  Then
 somebody  else  must  have  said  that.
 He  also  said  that  hardly  anything  has
 been  done  within  the  last  two  years

 Shrimati  Renu  Chskravartty:  For
 rehabilitation

 Shri  Mehr  Chand  Khanna:  When
 Mr  Khanna  came  to  Calcutta  he  had
 lots  of  hope  in  him,  but  his  hopes—
 I  woud  not  use  very  strong  Jangu-
 age—have  been  dashed  to  the  ground,
 or,  possibly,  I  have  not  come  up  to
 his  expectations

 Before  I  tell  the  House  what  has
 been  done  and  what  has  been  achiev-
 ed,  there  is  one  thing  to  which  I  wish
 to  draw  your  very  pointed  attention
 and  it  is  this  From  the  Ist  of  April
 948  till  the  3ist  March  1957,  that  is
 over  a  period  of  round  about  nine
 years,  about  05  or  l0  crores  of  rupees
 have  been  spent  on  the  rehabilitation
 of  displaced  persons  in  the  Eastern
 Region  4  want  to  say  a  little  about
 Bengal  in  this  connection  because
 references  have  been  pointedly  made
 that  while  in  the  Western  Region
 more  attention  has  been  paid,  adequate
 attention  has  not  been  paid  in  the
 Eastern  region  JI  am  not  going  to
 hold  any  brief  for  my  predecessors
 As  I  have  just  said,  I  was  never  con-
 cerned  with  the  problem  of  rehabilita-
 tion  of  displaced  persons  from  Eas-
 tern  Zone;  I  mainly  dealt  with  the
 rest  But  I  want  to  say  and  through
 you  for  the  information  of  the  House
 that  for  the  two  years  that  I  have
 been  in  charge  of  the  rehabilitation
 problem  in  the  Eastern  Zone—I  am
 talking  of  the  years  1055-56  and
 956-57—allocations  to  the  extent  of
 Rs  36  crores  were  ,  (Interrup-
 tions)  I  did  not  interrupt  any  hon
 Member  In  the  previous  seven  years,
 total  allocations  were  at  the  average

 rate  of  Rs  9  crores  a  year  That  was
 the  average  During  the  period  I
 have  been  m  charge,  in  the  first  year
 8  sum  of  Rs  6  crores  was  allocated
 and  ih  the  last  year  a  sum  of  Rs  20
 crores,  that  is  Rs  36  crores  in  all,  the
 average  bemg  nearly  Rs  48  crores
 Nearly  30  to  40  per  cent  of  the  total
 allocations  were  made  during  the  last
 two  years  that  I  have  been  dealing
 with  the  problem  of  rehabilitation  in
 the  Eastern  Zone

 Now,  Sir,  I  would  just  say  a  httle
 in  paysing  about  what  has  been  done
 during  the  last  two  years  I  shall  be
 very  glad  if  my  figures  are  either
 challenged  or  contradicted  But  be-
 fore  I  come  to  that  there  is  one  thing T  must  say  If  we  have  been  able  to
 achieve  any  results,  the  results  have
 been  achieved  on  account  of  the  full
 and  continuous  co-operation  that  I  had
 from  my  colleagues  during  the  period
 that  I  have  been  there,  whether  mn
 West  Bengal,  whether  m  Assam,  whe-
 ther  in  Tripura  or  any  other  State
 There  is  no  question  of  the  Centre
 doluig  out  funds  and  then  having  no
 responsibility  whatsoever  in  the
 matter  of  expenditure  Schemes
 come  to  us,  we  examine  each  scheme
 and  it  is  after  due  examination  that
 these  schemes  are  sanctioned.  The
 implementation,  of  course,  28  the  con-
 cern  ५६  the  State  Government  But  I
 have  gone  round  and  seen  things  for
 mvself  There  ts  hardly  any  State  m
 the  e4stern  region  which  I  have  not
 visited  during  the  last  two  years  I
 have  visited  a  large  number  of  colo-
 nies  li,  West  Bengal.  I  have  seem
 things  for  myself  There  may  be  de-
 fects  herc  and  there  may  be  defects
 there  That  5  hkely  to  happen  mn  any
 administration  where  the  expenditure
 38  being  incurred  at  the  rate  of  Rs  8
 crores  a  year  It  3s  not  a  small  sum
 when  you  come  to  think  of  :t

 Let  me  take  up  housing  first  We
 have  sanctioned  the  construction  of
 over  §,000  tenements  at  a  cost  of
 Rs  3§  lakhs  during  the  last  two  years;
 about  1,500,  tenements  have  already
 been  completed  In  addition,  we  have.
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 {Shri  Mehr  Chand  Khanna  J
 sanctioned  about  a  crore  of  rupees  for
 the  construction  of  Rs.  10,000  tene-
 moents  for  the  unattached  women  and
 infirm  displaced  persons.

 Next  I  come  to  develépment.
 Schemes  for  development  of  40  colo-
 nies  involving  an  expenditure  of  about
 Rs.  378  lakhs  have  been  sanctioned.
 The  works  are  in  progress.  Regard-
 ing  rural  rehabilitation,  62,000  fam-
 ilies  have  been  rehabilitated  in  rural
 areas,  mainly  in  agriculture  and  in
 auxiliary  occupations  at  a  cost  of
 Rs.  6°5  crores.

 hri  A.  0.  Guha:  May  I  know  whe-
 ‘ther  any  agricultural  land  has  been
 given  to  each  of  these  families?

 Shri  Mehr  Chand  Khanna:  If  you
 want  I  will  give  you  the  information.
 I  have  no  objection  whatsoever.  Now
 IT  want  to  know  whether  my  statement
 is  going  to  be  contradicted.

 Shri  A.  C.  Guha:  Not  even  an  acre
 of  land  per  family  is  given

 Shri  Mehr  Chand  Khanna:  I  never
 interrupted  him.  I  hope  he  will  also
 not......

 »०००००

 Shri  A.  0.  Guha:  The  hon.  Minister
 interrupted  me  three  or  four  times.

 Shri  Mehr  Chand  Khanna:  Then  the
 hon.  Member  can  also  do  it  to  equa-

 lise,

 Now  1  come  to  urban  rehabilitation.
 Approximately  24,000  urban  families
 were  advanced  loans  amounting  to
 Rs.  3  crores  to  enable  them  to  set
 themselves  up  in  business  and  various
 trades.  Schemes  covering  an  expendi-
 ture  of  Rs.  lI0  lakhs  have  been
 sanctioned  for  training-cum-produc-
 tion  centre  (including  thet  of  Mrs.
 Renu  Chakravartty)  for  imparting

 ‘technical  framing  to  15,000  displaced
 persons.  Besides  that,  we  are  setting
 up  medium  industries  in  refugee  colo-
 nies  at  a  cost  of  Rs.  2.7  crores.  Here
 I  want  to  dwell  a  little.  Shri  Bimal
 Ghose  १8४  a  very  leading  advocate,  a
 00d  advocate.

 Shri  Bimal  Ghose:
 yer

 Tam  not  a  law-

 Shri  Mehr  Chand  Khanna:  You  are
 not  a  barrister?

 Shri  Bimal  Ghose:  No.

 Shri  Mehr  Chand  Khanna:  I  am
 surry.  I  must  confess  I  am  new  to  tne
 House  and  so  also  to  some  of  you.  ्
 Bengal  these  names  are  more  or  less
 alike  and  I  do  make  mistakes.  I  was
 just  saying  that  Mr.  Bimal  Ghose  on
 Friday  took  out  my  _  six-monthly
 review  and  read  pages  out  of  it  and
 tried  to  show  that  hardly  anything
 had  been  done.  He  talked  about
 Taherpur.  I  entirely  agree  with  him.
 We  have  not  achieved  anything.  The
 fault  is  not  ours.  The  licence  had
 been  granted.  If  you  want,  I  can  give
 the  name;  Mr.  Bhattacharya.

 Shrimati  Renu  Chakravartty:  Li-
 cence  had  been  granted?

 Shri  Mehr  Chand  Khanna:  May  I
 continue?  I  listened  to  her  very
 patiently  and  I  didn’t  interrupt  her  in
 the  least.

 Bhattacharya  is  the  name  of  the
 person  to  whom  a  licence  has  been
 granted  for  a  spinning  mill  of  25,000
 spindles  in  Taherpur:  Electricity  was
 wanted.  Promised.  Subsidy  requir-
 ed.  Promised.  Some  subsidy  in
 water.  Promised.  Towards  the  end,
 a  few  months  back,  he  backed  out
 He-has  come  to  me  in  confidence.  He
 said:  I  do  not  want  to  set  up  the  spin-
 ning  mill.  When  you  take  me  to  a
 refugee  colony,  I  have  to  deal  with  a
 particular  set  of  persons.  So  I  have
 to  think  many  a  time  before  I  am
 going  to  invest  lakhs  of  rupees  in  the
 setting  up  of  a  spinning  mill  there.

 I  am  sorry,  there  I  have  failed  and
 the  fault  is  entirely  mine.  I  admit  it.
 But  in  other  places  I  have  not  failed.
 I  knew  this  question  would  crop  up  in
 the  House,  and  only  a  few  days  ago,
 before  coming  to  Delhi,  I  went  round
 and  saw  things  for  myself.  4  invite
 Mr.  Ghose,  Mr.  Guha  and  my  sister
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 Shrimati  Renu  Chakravartty  to  come
 with  me  after  the  seasion  is  over.  I
 shall  myself  take  them  to  these  indus-
 tvial  colonies  where  these  industrial
 schemes  are  in  the  process  of  imple-
 mentation.  We  have  not  done  so  bad-
 ly  in  the  face  of  the  difficulties  with
 which  the  country  is  faced.  You
 might  call  it  dollar  or  sterling,  import
 of  machinery  or  whatever  १  is,  but
 in  spite  of  all  that  we  have  done
 extremely  well  in  this  matter.  I
 invite  any  member  of  this  House,  whe-
 ther  he  has  adopted  West  Bengal  for
 the  purpose  of  his  education  like  Pro-
 fessor  Sharma  or  not,  to  come  with  me.
 I  will  ‘take  them  myself  and  show
 them  these  industrial  schemes  which
 are  in  the  process  of  implementation.

 Big  schemes  naturally  take  time.
 You  cannot  sect  up  a  spinning  mill  of
 25,000  spindles  overnight.  I  have
 never  claimed  up  till  now  that  these
 scnemes  will  be  implemented  within  a
 month  or  two.  Kut  where  we  could
 60  better  we  have  done  and  that  is
 just  what  I  stated  in  the  matter  of
 our  training  schemes  and  production
 centres

 Shrimati  Renu  Chakravartty:  Which
 fs  the  report  m  which  he  has  shown
 that  all  these  wonderful  centres  are
 functioning?  Why  does  not  he  put  it
 in  the  report?

 Shri  Mehr  Chand  Khanna:  If  I  go
 into  the  little  details  there  will  not
 be  much  time  left  for  the  other  :mpor-
 tant  points

 Now  I  come  to  education.  Outside
 the  camps,  during  the  last  two  years
 240  primary  schools  and  43  secondary

 at  a  cost  of
 Rs.  6.67  lakhs  and  Rs.  8°42,  lakhs  res-
 pectively.  A  sum  of  Rs.  8°67  lakhs

 schools  were  set  up

 has  been  sanctioned  for  accommoda-
 tion  in  existing  secondary  schools  for
 displaced  persons.  Six  new  colleges
 have  been  sanctioned  and  I  think  four
 or  five  have  already  started  function-
 ing  at  a  cost  of  Rs.  47  lakhs.  Rs.  6°32
 lakhs  have  been  sanctioned  for  expan-
 sion  of  accommodation  in  the  existing

 colleges.  The  total  expenditure  under

 education  during  the  last  two  years
 amounts  to  Rs  2°8l  crores.

 Now  a  word  about  medical  facilities
 and  I  will  come  to  the  next  point.  IT
 am  not  going  to  dilate  upon  all  the
 medical  facilities  or  medical  measures
 that  we  have  taken.  I  am  going  to
 deal  only  with  TB.  My  hon.  friend
 Shr:  Barman  naturally  felt  very  sore
 about  it  two  days  ago,  and  I  told  him
 that  I  shall  again  take  up  the  matter
 with  the  Government  of  West  Bengal.
 But,  again,  I  am  prepared  to  tell  you,
 and  through  you,  the  House  as  well,
 that  we  have  done  very  well.

 Shrimati  Renu  Chakravartty:  Pat-
 ting  on  the  back

 Shri  Mehr  Chand  Khanna:  Apart
 from  the  medical  facilities  in  camps
 and  homes  as  part  of  relief  assistance,
 medical  facilities  are  provided  to  dis-
 placed  persons  living  outside.  The
 number  of  TB  beds  have  been
 increased  by  about  200  Schemes  for
 another  additional  485  beds  have  been
 sanctioned  I  shall  read  out  the  names,
 which  are  as  follows:  300  in  Panda-
 beswar  Hospital  in  West  Bengal,  00
 additional  beds  in  Niramoy  Hospital,
 West  Bengal,  20  mm  Nowgong  m  Assam,
 20  in  Chandpur  in  Orissa,  20  near
 Nain:  Tal  in  Uttar  Pradesh,  25  in
 Tripura,  thus  making  a  total  of  485.
 This  is  over  and  above  our  present
 figure  of  round  about  650  to  700.  A
 clinic  with  capacity  for  450  T.B.
 patients  for  domiciliary  treatment  is
 being  set  up  at  Belliaghata,  Calcutta.
 Five  mobile  medical  units  have  also
 been  sanctioned  in  areas  having  heavy
 concentration  of  displaced  persons
 Capital  grants  have  also  been  given
 to  well-known  medical  institutions  for
 providing  medical  facilites  to  dis-
 placed  persons.

 This  may  not  be  a  very  good  record
 in  the  eyes  of  my  hon  friend  Shri
 Bimal  Ghose.  But  I  call  it  a  very
 good  record  of  the  work  that  we  have
 been  able  to  achieve  in  the  background
 that  I  have  mentioned,  namely  that
 while  on  the  one  side  we  were  going
 on  with  rehabilitation,  we  had  six
 lakhs  of  people  to  cater  to  and  take
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 2  lakhs  into  the  camps,  we  had  to  look
 after  them,  and  on  the  other  side,  we
 were  able  to  do  this  work  also.  When
 8  comparison  with  the  problem  in  the
 west  is  made,  it  s  not  appreciated  that
 we  have  no  more  exodus  from  West
 Pakistan.  That  exodus  ceased  long  ago;
 about  ten  years  ago.  But  here,  on  the
 one  side,  you  have  rehabilitation,  and
 on  the  other,  there  is  this  stupendous
 problem  of  relief.

 Shri  Bimal  Ghose:  May  I  make  one
 request  to  the  Minister  that  he  may
 come  along  with  me  from  Ranagarh
 down  to  Calcutta,  along  Kalaghat,  and
 see  how  the  displaced  persons  who
 have  come  over  again  are  hving  for
 the  last  seven  or  erght  years,  and
 whether  they  are  not  starving  and
 dying  out  slowly?  He  may  come  along
 with  me,  and  I  shall  take  him  to  the
 colonies.

 Shri  Mehr  Chand  Khanna:  One  hon.
 Member,  two  days  ago,  accused  me  of
 useless  and  infructuous  expenditure.
 But  here  is  a  Member  telling  me  that
 in  spite  of  about  Rs  8  crores  that  we
 are  spending  on  the  relief  of  displaced
 Persons  in  the  eastern  zone,—this  is
 inclusive  of  education,  medical  relief,
 accommodation,  and  food  and  shelter—
 this  money  is  not  adequate

 Shri  Bimal  Ghose:  That  is  in  camps.
 That  is  good

 Shri  Mehr  Chand  Khanna:  I  am
 talking  of  camps.  Our  expenditure  on
 camps  today  is  about  Rs.  2  lakhs  a
 day,  it  38  about  Rs.  55  lakhs  a  month.

 Shri  Bimal  Ghose:  I  am  not  disput-
 ing  that  I  am  talking  about  the
 rehabilitation  of  the  other  people.

 Shrimati  Rena  Chakravartty:  The
 real  thing  is  rehabilitation.  Nobody
 is  bothered  about  the  other  things.

 Shri  Mehr  Chand  Khanna:  I  have
 told  you  about  rehabilitation.  We  have
 rehabilitated  over  60,000  families
 during  the  last  two  years—I  shall
 come  to  that  aspect  of  rehabilitation
 @  little  later—if  the  hon.  lady  Member
 would  bear  me  out.

 Shri  Bimal  Ghose:  I  do  not  agree.
 Let  Shrimati  Renuka  Ray  say  that.

 Mr,  Chairman:  Order,  order.  The
 Minister  can  keep  to  the  trend  and
 answer  in  his  own  way  the  various
 questions  that  have  been  raised.

 Shri  Mehr  Chand  Khanna:  Another
 point  about  which  very  vehement  pra-
 tests  were  made—and  my  revered
 friend  Lala  Achint  Ram  also  made  a
 mention  of  it—is  the  question,  as  it  is
 generally  termed,  of  the  stoppage  of
 the  issue  of  migration  certificates.
 That  is  not  correct.  We  have  not  stop-
 ped  the  issue  of  the  migration  certi-
 ficates,  even  up  till  this  moment.  We
 have  only  regulated  the  issue  of  the
 migration  certificates.  And  what  are
 the  priorities  that  we  have  laid  down?

 I  will  read  out  those  priorities.  Then
 you  will  see  in  what  rational  manner
 our  approach  has  been.  Our  approach
 is  human,  who  are  dealing  with  the
 problem  now  in  a  planned  manner.
 The  priorities  are:  (l)  orphans  with
 no  guardians  in  East  Pakistan,  (2)  une
 attached  women  and  widows  with  no
 livelihood  in  Pakistan,  (3)  wives  join-
 ing  husbands  in  India,  (4)  families
 living  in  isolated  pockets,  (5)  grown-
 up  girls  going  to  India  for  marriage,
 (6)  famihes  who  had  disposed  of  their
 entire  property  in  East  Pakistan  before
 Ist  April  956  with  a  view  to  migrat-
 ing  to  India,  (7)  members  of  split
 families,  part  of  which  has  already
 Settled  in  India,  (8)  persons  whose
 near  relatives  on  whom  they  are
 entirely  dependent  are  in  Indis,  and
 last  of  al)  (9)  all  other  cases  which
 do  not  fall  under  the  first  and  second
 priorities  mentioned  above,  each  case
 to  be  judged  on  its  merits.

 These  are  the  priorities  that  we  have
 lad  down.  I  do  not  know  whether
 it  will  be  pertinent  on  my  part  to  say
 something.

 Shri  Bimal  Ghose:  Please.

 Shri  Mehr  Chand  Khanna:  |  would
 like  to  take  the  House  into  confidence.
 It  came  to  our  notice  that  families
 were  being  split  up  for  the  purpose  of
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 multiple  rehabilitation  benefits,  both
 welief  and  rehabilitation,  in  West
 Bengal  and  other  States.  At  one  time,
 when  the  exodus  started,  the  size  of
 a  family  was  round  about  4-5;  it  came
 down  to  round  about  2-4  or  2-5.  Half
 remained  there;  half  came  out.  What
 we  have  done  now  73  this.  We  find  out
 from  a  man,  take  for  example,  Shri
 Bimal  Ghose  or  Shri  Mukerjee,  you
 want  to  go  out  to  West  Bengal?  Yea.
 Has  your  family  gone  out  there  before?
 Yes  What  are  the  names  of  the  mem-
 bers  of  your  family?  Such  and  such.
 Have  they  received  rehabilitation
 benefits?  Yes  If  you  say  that  you
 have  received  the  full  dose  of  rehabili-
 tation  benefit,  you  are  not  entitled  to
 claim  any  second  dose  of  rehablita-
 tion  benefit

 Shrimati  Renu  Chakravartty:  Pro-~
 bably  in  Sealdah  station

 Shri  Mehr  Chand  Khanna:  I  am
 coming  to  Sealdah  station  I  am  not
 finishing,  I  have  still  half  an  hour  left

 That  is  the  position  When  I  tell  a
 man,  that  ‘you  are  coming  to  West
 Benga!  or  the  eastern  region,  we  shall
 not  give  you  any  more  rehabilitation
 benefits’,  :t  is  not  to  those  pnorities
 that  I  have  just  mentioned;  it  38  only
 to  that  famly,  part  of  which  has
 already  come  to  India  and  has  receiv-
 ed  rehabilitation  benefits.

 Shri  Bimal  Ghose:  That  is  not  stated
 m  the  report

 Shri  Mehr  Chand  Khanna:  If  I  re-
 peat  it,  then  vou  say  you  go  on  repeat-
 ing  the  same  thing  over  again;  xf  I
 do  not  repeat  it,  you  are  likely  to
 forget  it.

 I  was  just  accused  today:  ‘You  go
 on  adding  to  your  scheme,  first  year
 report,  second  year  report,  third
 report  24,  36  and  so  on’  If  I  bring
 them  up-to-date  I  am  blamed.

 Shrimati  Rena  Chakravartty:  We
 are  not  ‘blaming  you  for  giving  the
 reports,  we  blame  because  :t  is  so  slow,
 80  very  slow.

 Shri  Mehr  Chand  Khanna:  Yow
 would  not  be  grumbling  and  grousing

 if  the  rehabilitation  programme  had
 been  slow  You  know  it  perfectly.  It
 is  what  we  have  done  that  is  causing
 pain  to  you  and  the  Members  sitting
 on  your  side

 Shrimati  Renu  Chakravartty:  ‘You
 are  patting  yourself  on  the  back  so
 much

 Shri  Mehr  Chand  Khanna:  Some-
 body  just  remarked—and  the  other  day
 too—that  we  were  not  working  accord-
 ing  to  a  plan,  hardly  any  assessment
 had  been  made  of  the  programme.  If
 this  charge  had  been  levelled  at  my
 door,  say,  about  six  months  ago,  it
 would  have  been  correct,  because  at
 that  tame  our  main  trouble  was  in
 dealing  with  the  problem  of  saving
 people  from  hunger  and  starvation.
 Who?  Who  have  come  out  of  Pakis-
 tan  and  who  are  coming  out  of  Pakis-
 tan  physically  wrecked  and  mentally
 and  psychologically  shattered.

 It  3९  all  mght  for  some  of  us  who
 I've  either  in  Calcutta  or  those  having
 houses  allotted  to  them  in  Delh:  to
 talk,  but  if  they  go  to  Bongaon,  if
 they  go  to  some  of  the  border  places,
 they  can  see  things  for  themselves  and
 realise  what  is  the  position  of  those
 unfortunate  people  I  have  been
 there,  I  have  seen  them

 पा  hrs

 Shri  A.  C.  Guha:  We  have  also  been
 therc  several  times—perhaps  more
 than  the  Minister  himself.

 Shri  Mehr  Chand  Khanna:  I  am  not
 referring  to  you,  Mr,  Guha  We  both
 belong  to  the  same  party  Till  two
 months  ago,  we  were  colleagues
 togcther

 Shrimati  Renu  Chakravartty:  Why
 this  narty  feeling?  It  is  a  non-
 political  issue.

 Shri  A.  0,  Guha:  Even  then  I  was
 writing  strong  letters  to  you

 Shri  Mehr  Chand  Khanna:  Your
 letters  have  always  been  acknow-
 ledged;  and  thev  are  receiving  the
 utmost  consideration  they  deserve.



 ०93

 Shri  Bimal  Ghose:  The  hon.  Minla-
 ter  probably  thinks  that  all  are  happy
 9  West  Bengal  and  there  is  no  dia-
 content  anywhere

 Shri  Mehr  Chand  Khanna:  This
 debate  has  gone  on  for  7  hours  I
 have  hardly  spoken  for  half  an  hour
 I  do  not  know  why  I  am  causing  80
 much  stir  on  the  opposite  side  This
 as  everybody's  problem  It  28  not  a
 political  issue  You  do  not  want  to
 deal  with  it  as  a  political  issue  but
 as  a  human  problem,  I  also  want  to
 deal  with  it  as  a  human  problem
 Then,  I  do  not  see  any  reason  why  I
 should  cause  so  much  stir  about  at
 Why  should  there  be  any  stir?

 During  the  last  2  months  we  have
 made  some  specific  advances  and  also
 taken  some  important  decisions  The
 most  important  decision  that  we  have
 taken  is  about  those  unfortunate
 friends  of  ours  who  have  been  living
 all  these  days  m  these  camps,  for  all
 these  years,  and  have  been  causing  so
 much  pain  to  my  frends  opposite
 Our  decision  38  this  From  now  on-
 wards  two  things  will  be  done  We
 shall  give  the  highest  priority  to  the
 rehabilitation  of  persons  in  camps  We
 will  give  the  highest  priority  to  the
 33  lakhs  of  persons  70  these  camps— 2  lakhs  came  in  the  last  2  years  and
 1,40,000  have  been  there  already

 The  second  thing  that  we  have  done
 is  equally  important  and  it  ts_  this
 The  camps  in  West  Bengal  having been  saturated,  their  conditions  being 80  bad  as  they  cannot  but  cause  pain to  my  hon  friend  Shri  Bimal  Ghose, we  have  decided  that,  im  future, further  migrants  from  East  Pakistan shall  be  given  no  rehef  or  rehab  )ita- tion  in  West  Bengal,  Assam  or  Tripura and  I  shall  take  charge  of  them  and take  them  to  other  States

 Shri  Bimal  Ghose:  Later  on  to  no
 State

 Mr.  Chairman:  I  hope  the  hon
 Minister  would  not  concentrate  on  this
 Ghose  affair

 Shri  Mehr  Chand  Khanna:  ‘The
 other  thing  that  we  are  doing  us  that
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 we  have  started  screening  of  these
 camps  We  want  to  see  who  are  eli-
 gibdles  and  who  are  not.  Some  of  them
 might  have  been  there  for  years;  they
 might  have  rehabilitated  themselves
 and  they  may  not  be  a  legitimate
 charge  on  us

 One  more  thing  we  have  done  about
 which  our  friends  have  been  urging.
 That  is,  that  we  should  take  a  com-
 plete  survey  of  these  camps,  divide
 them  into  different  categories  There
 are,  firstly,  camps  which  could  be  con-
 verted  into  townships  With  a  view  to
 convert  one  into  a  township,  there
 must  be  a  rail  siding,  there  must  be
 a  road  and  it  must  be  near  to  a  place
 where  the  economy  of  that  township
 can  be  built  Or,  we  should  take
 camps,  &  group  of  camps,  which  can
 be  integrated  into  one  township,  and
 there  may  be  camps  which  may  have
 to  be  abolished  That  work  has  also
 been  taken  on  hand.

 After  the  camps,  we  come  to  the
 normal  refugee  population  in  a  State
 The  normal  refugee  population  can  be
 divided  into  3  heads  One  ४  that  part of  population  which  has  received  a  full
 doze  of  rehabilitation  assistance  A
 family  might  have  been  rehabilitated; we  might  have  given  him  or  her  a
 house  to  hve,  we  might  have  given  a
 loan  and  some  gainful  employment That,  we  feel,  as  entirely  off  our
 hands

 We  have  some  families  who  have
 received  partial  assistance  What  I
 mean  by  partial  assistance  is  this
 Under  the  stress  of  circumstances, these  families  came  to  West  Bengal and  we  are  being  accused  for  keeping there  in  large  numbers—about  32  lakhs of  refugees  are  in  West  Bengal  today —and  it  has  shattered  the  economy us  Mrs  Renuka  Ray  mentioned  a  little while  ago  We  want  to  have  a  com- Plete  survey  of  these  families—fami- Yes  which  have  not  been  completely Frenabilitated  and  those  wahich  have been  only  partially  rehabilitated  We Bave  recently  started  a  complete

 survey  of  the  families  so  that  we  can
 tackle  the  problem  in  a  planned  and
 phased  manner
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 हू  might  say  a  few  words  about  the
 ether  States  where  the  refugees  are
 now  being  rehabilitated  Mantpur,  Tri-
 pura,  Assam,  Bihar  and  Orissa  besides
 some  in  UP  and  some  in  Andamans.
 There  is  hardly  any  problem  in  Mani-
 pur  as  the  number  is  fairly  smail
 As  regards  Orissa  and  Bihar  also,  the
 number  is  not  very  much,  excepting
 some  that  we  have  sent  to  Charbatia
 and  Batia  camps,  the  onginal  number
 in  those  States  38  not  very  great  There
 we  have  had  an  assessment  made  and
 I  feel  that  by  the  end  of  the
 next  financial  year,  we  shali  be
 able  to  rehabilitate  almost  all  the  dis-
 placed  persons  in  these  two  States

 In  Tripura,  it  35  a  difficult  problem,
 #0  38  77  Assam  Tripura  has  its  own
 geographical!  limitations  and  Assam  has
 its  various  problems  You  may  call
 them  autonomous  States,  you  may  call
 them  NEFA  area,  you  may  call  them
 anything  In  spite  of  all  these  difficul-~
 ties,  you  will  be  surprised  to  learn
 that  the  refugee  population  in  Tripura
 te  far  more  than  the  local  population
 itself  That  State  is  more  or  less  a
 bottleneck

 In  Assam,  most  of  our  refugee  popu-
 Jation  is  concentrated  in  two  areas  one
 is  Cachar  and  the  other  is  Goalpara
 I  have  been  to  Cachar  right  up  to
 Halakandi  on  one  side  and  Karimguny
 on  the  other  right  on  the  outskirts  of
 Pakistan  I  have  been  to  Goalpara
 and  from  Goalpara  to  Dubri  and  then
 to  Cooch-Exhar  and  from  there  to
 Bengal  These  are  two  areas  where
 we  have  got  very  heavy  concentra-
 tion  of  the  refugee  popwiation

 Schemes  have  been  formulated  and
 we  are  going  ahead  with  those
 schemes  It  s  only  about  a  month  ago
 ‘we  sanctioned  schemes  for  about  2,806
 @amp  families  at  a  considerable  cost.
 है छा  not  going  to  say  that  the  proe-
 blem  in  fhese  two  States  will  be  re-
 solved  wifhm  a  year  or  two  But,  १
 am  hoping,  in  spite  of  the  pess:mustic
 observations  of  my  lady  friend  oppo-
 site,  that  within  about  three  years  we
 should  be  able  to  resolve  the  problem
 in  these  two  States  too.

 West  Bengal  has  the  largest  number
 of  displaced  persons.  With  a  view  to
 tackle  the  problem  of  West  Bengal  on
 a  planned  basis—now  that  the  exodus
 has  come  down  appreciably—we  have
 divided  :t  into  five  zones  Each  zone
 {s  going  to  be  under  the  charge  of  a
 senior  zonal  officer  My  fiea  is  to  hqui-
 date  the  problem  of  West  Bengal  by
 zones  Instead  of  doing  :t  in  a  hap-
 hazard  manner,  we  propose  to  do  it
 on  a  zonal  basis

 hrimati  Renu  Charkravartty:  How
 many  zones,  may  we  know”

 Shri  Mehr  Chand  Khanna:  Five
 zones

 Shrimati  Renu  Chakravartty:  What
 are  they?

 Mr,  Chairman’  I  think  the  hon.
 Minister  need  not  worry  about  the
 running  commentary

 Shri  Mehr  Chand  Khanna:  I  can
 give  them  the  names  of  the  five  zones.
 They  are  (l)  Cooch-Bihar,  Jalpaiguri,
 Darjeeling,  (2)  Murshidabad,  West
 Dma)pur,  Malda,  (3)  Burdwan  Bir-
 bhum,  Bankura,  Midnapur,  (4)  24-
 Parganas,  Calcutta,  Hooghly,  Howrah;
 and  (5)  Nadia  Before  long  I  will  send
 her  a  sketch  of  West  Bengal  indicat~-
 ing  these  five  zones—to  her  as  well  as
 to  the  gentleman  sitting  next  to  her.

 Now,  Sir,  a  few  words  about  Danda-
 ksranya,  desertions,  the  “notorious”
 Batia  Camp,  the  Sealdah  Station  and
 then  I  want  to  go  to  West  Pakistan.

 As  regards  Dandakaranya  scheme  I
 do  not  want  to  say  much,  as  I  have
 already  circulated  a  detailed  note  The
 only  thing  I  have  done  is  that  I  have
 not  lent  any  wrong  hopes  to  anybody
 What  I  said  is,  it  i8  a  very  difficult
 scheme,  it  has  got  potentialities,  the
 area  is  to  be  surveyed,  proper  and
 effective  measures  have  to  be  taken.
 I  do  not  want  to  fail  in  Dandakaranya.
 So,  I  have  stated  that  it  will  take  two
 to  three  years  before  this  scheme
 takes  momentum,  but  that  does  not
 mean  that  we  will  not  go  ahead  with
 that  scheme  Soon  after  the  monsoons
 I  am  going  to  sft  500  families  to
 Malkangir:  Taluk.
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 [Shri  Mehr  Chand  Khanna]
 A  question  was  asked,  very  perti-

 nently,  on  Fnday  and  today,  what  do
 you  propose  to  do  during  the  interim
 period?  Are  you  going  to  keep  quiet
 till  the  next  two  or  three  years  and
 do  nothing  in  the  meanwhile?  My
 answer  is  an  emphatic  “no”  During
 the  last  two  years  we  have  already
 been  able  to  select  about  two  lakh
 acres  of  land

 Shri  Bimal  Ghose:  That  was  two
 years  ago,  and  not  during  the  last  two
 years

 Shri  Mehr  Chand  Khanna:  Schemes
 for  areas  covering  35,000  acres  have
 already  been  sanctioned  at  a  cost  of
 Rs  280  lakhs  This  will  cater  for  7,000
 familhes  Nearly  2,000  families  have
 already  been  moved  We  will  go  ahead
 with  these  schemes

 But,  I  may  not  be  able  to  satisfy
 my  friend  Shri-S  Ghose  It  amused
 me,  Sir,  when  he  said,  do  send
 refugees,  displaced  persons  to  Bihar
 but  please  rehabilitate  them  only  on
 the  border  of  Bihar

 Shri  S.  Ghose.  First  of  all,  I  said, Puruha
 Shri  Mehr  Chand  Khanna:  The

 other  day  an  hon  friend  reraarked
 that  we  are  not  giving  adequate  quota for  Andamans  The  quota  is  80  per cent  for  displaced  persons  from  East
 Pakistan  and  20  per  cent  for  the  rest
 of  India  If  the  idea  is  that  even  that
 20  per  cent  should  be  denied  to  the
 rest  of  India,  I  have  no  objection  But, that  is  not  going  to  solve  the  problem
 What  I  do  fear  is  that  we  should  not
 create  political  problems  m  the  matter
 of  rehabilitation  When  Bihar  4  pre- pared  to  take  thousands  of  displaced Persons  and  give  them  the  best  lands
 in  Champaran  District  and  Batia, which  I  have  seen  for  myself,  why should  we  refuse?  These  schemes  have
 been  complimented  so  greatly  by
 members  opposite  that  when  there  was
 talk  about  desertions  from  Batia  they
 said  that  not  a  single  person  fled  or
 left  these  colonies  where  hundreds  of
 families  have  been  rehabilitated  with-
 in  the  last  six  months.

 4n  Hon.  Member:  Not  Members
 opposite.

 Shri  Mehr  Chand  Khanna:  If  Bihar
 38  doing  so  wonderfully  well,  giving
 me  co-operation,  must  our  friends
 opposrte  create  a  political  problem  for.
 me  and  tell  the  Government  of  Bihar
 that  “please  settle  on  the  border  of
 Bihar”,  so  that  tomorrow  there  can  be
 another  Reorganisation  Commnttee  or
 something  like  that”

 Shrimati  Renu  Chakravartty:  We
 rave  never  said  that.

 Shri  Mehr  Chand  Khanna:  I  am  not
 yielding

 Shri  Bimal  Ghese:  Do  not  suggest
 anything  of  that  sort  We  never
 wanted  that

 Shri  Mehr  Chand  Khanna:  I  do  not
 want  to  dwell  upon  that  There  was
 one  thing  very  dangerous  about
 Dandakaranya  which  was  said  by  an
 hon.  Member,  today  He  said  “You
 take  them  to  Dandakaranya  One  is
 part  of  Andhra,  another  is  part  of
 Madhya  Pradesh  and  the  third  छ  part
 of  Oiissa.  What  is  going  to  be  the
 administrative  set  up  of  that  place?
 What  is  going  to  be  the  language
 there?  What  s  going  to  be  the  culture
 theie?  What  is  going  to  be  the
 administration,  ete  there?”  What  he
 wants  me  to  tell  these  State  Govern-
 ments  1s,  ‘You  give  me  your  areas  and
 tomorrow  these  areas  will  be  excised
 from  those  States”  Are  you  helping
 the  cause  of  rehabilitation?  Are  you
 really  earnest  about  these  unfortunate
 people  who  may  be  lying  in  the
 Sealdah  statidn  or  in  camps?  Why  do
 you  want  to  make  political  issue  of
 all  these  things?

 Talking  about  Batis,  what  is
 Batia?  It  is  a  camp  We  set  up  a
 camp  there  I  sent  people  to  Bettiah
 in  the  month  of  June,  956  Not  a
 single  person  moved  from  Batia  till
 the  end  of  February,  ‘1957.  Those
 eamps  were  all  mght.  There  was
 nothing  wrong  with  those  camps.  But
 just  on  the  eve  of  the  general  elections
 in  Bengal,  these  camps  went  ablasa
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 Shri  Bimal  Ghose:  Very  unfair.

 Shri  Mehr  Chand  Khanna:  I  am  not
 referring  to  any  party.

 Shri  Binal  Ghose:  Do  not  make
 politics  out  of  those  refugees.

 Shri  Mehr  Chand  Khanna:  I  am
 only  making  statements  which  will  be
 borne  out  by  facts.  Towards  the  end
 of  February,  the  trouble  started.  What
 happened?  People  came  to  Patna,  got
 hold  of  the  trains,  dragged  the  ordi-
 mary  passengers  out  and  told-  them
 “We  want  to  go  to  Bengal”?  They  did
 come  to  Bengal.  I  could  have  stop-
 ped  their  coming.  If  we  wanted  to  do
 that,  I  could  have  stopped  their
 coming.  But  neitaer  lathi  nor  a  baton
 nor  a  bullet  was  used,  which  some
 people  wanted  me  to  use.  I  did  not  at
 all  use  anything.  No  force.  They  came
 to  West  Bengal  and  stayed  there.  Till
 when?  When  the  elections  were  over,
 and  after  the  elections  were  over,
 every  body  had  gone  back  to  Bettiah.

 77.7  hrs.

 (Mr.  Speaker  in  the  Chair}

 Shri  Bimal  Ghose:  On  what  condi-
 tion?

 Shri  Mehr  Chand  Khanna:  The
 funniest  thing  is  this.  Bettiah  was
 very  bad!  Things  were  terribly  wrong
 in  Bettiah.

 Shri  Bimal  Ghose:  Correct  your
 statement.

 Shri  Mehr  Chand  Khanna:  |  have  to
 correct  nothing  at  all.  I  must  say  I
 am  grateful  to  one  person  whose  name
 I  shall  not  mention.  He  went  to
 Bettiah,  and  he  wrote  to  me  a  letter
 which  I]  have  not  made  gublic  yet,  but
 I  appreciate  it.  You  know  what  he
 wrote.  He  said:  “Please  convey  our
 grateful  thanks  for  the  courtesy  that
 the  Bihar  Government  has  extended  to
 us  and  the  way  the  refugees  are  being
 looked  after.”  I  have  not  made  that
 letter  public.  That  letter  was  given  to
 me.  A  few  days  after  the  election  was
 over,  everybody  went  back.  There  is
 no  trouble  in  Bettiah  now.  None
 whatsoever,  because  there  was  no
 trouble  before.

 8100

 Now  about  Sealdah.  I  am  sorry  for
 Sealdsh.  We  have  spent  crores  of
 rupees  for  the  rehabilitation  of  .dis-
 placed  persons.  I  go  and  live  amongst
 them.  I  have  got  their  confidence.  I
 have  got  their  goodwill.  They  treat
 me  as  one  of  them.  Do  I  feel  happy
 when  I  see  my  brethren  lying  in
 Sealdah?  No,  Sir.  It  pains  me.  It  hurts
 me.  Some  of  my  fr:ends  opposite  only
 talk  about  things  in  newspapers.  Did
 you  see  one,  a  news  item  two  days
 ago?  Dr.  Roy  is  sitting  in  the  Writers’
 Building,  discussion  is  taking  place  in
 this  House,  and  demonstration  is  going
 outside  the  house  of  Dr.  Roy.

 Shri  Bimal  Ghose:  So  what?
 Shri  Mehr  Chand  Khanna:  So  what?

 You  missed  the  bus  by  a  day.

 Shri  Bimal  Ghose:  And  they  were
 dying?

 Shri  Mehr  Chand  Khanna:  There  is
 no  question  of  dying.  Whoever  went
 there  did  wonderfully  well.  Why  don’t
 you  go  to  the  Writers’  Building?

 What  I  wish  to  say  about  Sealdah
 station  is  this,  Sealdah  station  has
 been  cleared  once,  has  been  cleared
 twice  and  has  been  cleared  many  a
 time.  If  the  clearance  of  Sealdah
 station  means  an  invitation  to  all  those
 persons  who  have  been  settled  for
 years  in  the  colonies  of  West  Bengal
 to  leave  the  colonies  and  come  to
 Sealdah  station,  Iam  not  going  to  have
 it.  If  it  means  that  all  those  persons
 who  have  not  even  got  migration  certi-
 ficates—because  in  the  case  of  persons
 who  have  got  migration  certificates,
 we  have  accepted  them—will  come  and
 squat  on  the  Sealdah  station  and  the
 Rehabilitation  Ministry  takes  charge
 of  them,  then  there  will  be  no  rehabili-
 tation  whatsoever.

 I  am  prepared  to  give  a  sporting
 offer,  but  that  would  be  subject  to  the
 concurrence  and  approval  of  the
 Ministry  of  West  Bengal—I  hope  I
 will  be  able  to  secure  that  approval.
 If  you  and  others  who  are  interested
 in  the  rehabilitation  problem  in  West
 Bengal,  come  with  me  and  give  me  an
 assurance  that  once  the  Sealdah  station
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 [Shri  Mehr  Chand  Khanna]
 has  been  cleared,  you  will  help  me,
 co-operate  with  me  in  seeing  that  not
 a  single  person’  would  be  allowed  to
 squat  at  the  station,  I  am  prepared  to
 elear  it.  Are  you  prepared  to  give
 that  assurance?  But  if  by  clearing  the
 Sealdah  station  today,  I  am  going  to
 invite  some  more  people  tomorrow,  I
 am  going  to  think  twice  what  my  next
 step  is  going  to  be.

 Y  have  got  only  ten  minutes  left
 and  my  friends,  Lala  Achint  Ram,  Ajit
 Singh  and  many  others  will  be  curs-
 ing  me  that  I  have  not  come  to  the
 West  at  all.  I  do  want  to  say  a  few
 words  about  West  Pakistan  also,  but
 as  the  time  at  my  disposal  is  very
 short,  I  will  deal  only  with  one  aspect
 of  the  refugee  problem  in  the  western
 zone,  and  that  is  the  payment  of  com-
 pensation  to  displaced  persons.  This  is
 one  of  our  very  vital  problems.  When
 Lala  Achint  Ramji  gave  the  figures  of
 the  claimants  including  those  who
 have  applied  for  rehabilitation  grants
 plus  those  who  have  received  interim
 compensation  of  about  Rs.  5}  lakhs,  I
 believe  he  has  gone  a  little  astray  in
 the  matter  of  counting  when  he  said
 that  the  number  of  persons  to  whom
 compensation  is  paid  each  month  is
 round  about  3,000.  That  is  not  correct.
 I  gave  an  assurance  to  this  House  last
 year  that  I  shall  make  an  honest
 attempt  to  see  that  about  one  lakh
 persons  are  paid  compensation  every
 year.  My  figure  is  ahead  of  that  and
 I  shall  see  that  monthly  statements
 are  sent  to  the  Members  of  the  Con-
 gress  Parliamentary  Party  and  the
 members  of  the  informal  Consultative
 Committee,  so  that  they  are  fully
 posted  with  the  progress  of  the  com-
 pensation  scheme  and  the  payment  of
 compensation.

 One  thing  has  come  to  me  rather  as
 &  great  pain  and  that  is  the  question of  payment  to  priority  categories.  I
 do  not  want  to  take  much  time  of  the
 House  by  saying  that  we  have  paid
 compensation  to  roughly  about  2,25,000
 persons  up  till  now.  The  amount  is
 Re.  6]  crores—Ra.  38  crores  in  cash, Re.  44  crores  in  Property  and  Rs.  9

 crores  by  adjustment  of  public  dues
 That  is  the  amount  that  has  been  paid,
 The  cash  amount  paid  is  substantial.

 As  regards  priority  categories,  I
 gave  an  undertaking  to  this  House
 ‘last  year  that  by  the  8lst  of  March,
 957  all  the  priority  categories  would
 be  paid  off.  What  has  happened  is
 this.  There  are  the  old  persons  and
 then  there  are  those  who  may  be
 suffering  from  T.B.,  cancer,  etc.  We
 received  a  large  number  of  applications. from  widows  in  1958,  then  the  period
 was  extended,  if  I  remember  correct-
 ly,  to  ‘1985,  The  matter  was  brought
 to  my  notice  that  these  unfortunate
 widows  have  to  suffer  a  lot.  So,  is
 the  case  of  the  old  persons,  those  who
 are  over  65,  what  I  have  done  is  this
 and  I  hope  the  Ministry  of  Finance
 shall  not  take  notice  of  it—I  extended
 the  dates  of  these  priority  categories,
 made  them  of  a  recurring  nature  and
 took  them  on  to  the  3lst  of  January,
 ‘1957.  So,  the  number  increased.  In
 Spite  of  that,  Sir,  of  the  total  number
 of  round  about  61,000,  52  or  53  have
 been  paid—I  am  talking  from  memory
 —I  may  be  making  a  mistake  of  @
 thousand  or  two  here—and  only  7,000
 remains.  These,  I  hope,  if  they  have
 not  been  paid  off  already,  will  be  paid
 within  a  month  or  so.  But  one  thing
 I  wish  to  repeat  and  it  is  this.  These
 seven  or  eight  thousands  that  are  a
 sort  of  carry  over,  who  are  still  on
 my  hands,  are  not  those  who  are  from
 the  original  priority  categories.  They
 have  been  added  on  to  Sist  January,
 1957,

 I  wish  to  refer  to  only  one  more
 point,  namely,  instalments.  That  is  8
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 years.  In  the  case  of  A  colonies,  the
 instalment  was  33  Vs  per  cent;
 it  came  down  to  25  and  20  in
 the  case  of  8  andC  colonies.
 That  was  the  unanimous  decision  of
 this  House,  Sir,  and  the  rules  were
 passed  by  both  Houses,  this  House
 and  the  Rajya  Sabha.  I  had  a  very
 large  vulnerable  section  of  refugee
 population  to  whom  compensation  had
 to  be  paid.  I  went  to  the  Finance
 Minister,  Shri  Deshmukh,  and  told
 him  about  this.  I  have  not  made  a
 statement  on  this  point  up  till  this
 time  in  the  House.  I  am  making  this
 today.  I  told  him  that  if  I  were  to
 retain  confidence  I  want  cash  and  I
 cannot  go  on  without  it.  My  pool  fs
 entirely  immobilised.  With  the  eva-
 cuee  property  of  Rs.  00  crores  and
 loans  of  Rs.  30  to  35  crores  and  Gov-
 ernment  property  of  Rs.  50  crores,  the
 whole  thing  is  immobilised  And  I
 have  to  pay  the  T.B.  patients  and
 others  who  are  over  65  and  so  I  want
 cash.  He  asked  “How  much  do  you
 want?”  J  said  “Forty  to  fifty  crores.”
 He  said  “You  know,  I  am  implement-
 ing  the  Plan;  I  am  faced  with  very
 serious  difficulties.”  I  told  him  that  I
 had  gone  to  him  with  very  great
 hopes,  that  I  had  never  been  dis-
 appointed  in  the  past  and  he  should
 come  to  my  rescue.  He  said,  “Very
 well,  let  us  strike  the  bargain  at
 Rs.  45  crores.  You  asked  for  Rs.  40
 to  Rs.  50  crores;  make  it  Rs.  45  crores.
 But  you  must  give  me  an  assurance
 that  you  will  also  stand  by  your  com-
 mitment,  the  commitment  that  you
 have  given  to  the  Parliament  when
 the  rules  were  passed,  that  realisations
 will  be  made  within  the  specified
 period.  Because  the  money  that  I  am
 giving  you  is  not  my  money,  tht
 money  may  be  of  some  development
 project,  maybe  of  a  steel  plant,  maybe
 of  some  canal.”  I  thanked  him  for
 his  goodwill  and  I  gave  the  assurance
 that  I  shall  do  my  best  and  see  that
 the  accommodation  that  he  was  giv-
 ing  me  would  be  paid  back  in  time.

 The  rules  were  passed.  Everybody
 was  happy  about  it.  But  within  six
 months

 money;  it  is  all  right  that  you  have
 fixed  the  allottable  limit  at
 Rs.  10,000,  but  we  cannot  do  it
 Then  some  Members  of  Parlia-
 ment  write  long  representations,
 signed  by  about  sixty  of  them  and
 send  it  to  me.  I  then  went  to  the
 present  Minister  of  Finance.  He
 could  have  told  me  that  this  was  not
 the  understanding:  he  could  have
 said  it  if  he  wanted  to  that  I  have
 not  stood  by  the  commitment  that  I
 gave  to  his  predecessor.  Anyhow  he
 was  very  kind;  so  was  the  Cabinet;
 80  was  my  predecessor,  Mr.  Jain,
 whom  I  am  just  noticing  sitting  by  my
 side;  Pantji,  Panditji,  Maulana  Sahib,
 they  were  very  good  to  me,  and  the
 result  was  that  the  period  has  been
 raised  from  four  to  eight  years.  There
 is  one  thing  that  I  want  the  House
 to  appreciate.  Though  the  period  is
 eight  years,  from  September  955  no
 rents  have  been  charged  and  no  money
 has  been  realised.  So,  it  is  a  period
 of  ten  years  which  has  now  been
 given  to  a  displaced  person  to  pay
 back  in  instalments.  But  it  has  been
 very  conveniently  forgotten  today.

 An  hon.  Member,  I  do  not  know
 who  it  was,  it  was  perhaps  Mr.  Nair,
 said  that  it  is  not  easy  for  a  dis-
 placed  person  to  pay  the  first  instal-
 ment  of  20  per  cent.  He  forgot  that
 it  has  been  brought  down  from  38-1/8
 and  25  per  cent.  to  20  per  cent.

 I  am  grateful  to  hon.  Members  for
 all  the  good  words  that  they  have
 said  about  my  Ministry.  I  have  not
 been  able  to  reply  to  many  points,
 but  I  can  assure  the  House  that  I
 shall  see  that  each  point  is  examined
 and  whatever  can  be  done  will  be
 done.  I  shall  try  and  do  my  best.

 Mr.  Speaker:  Now  I  shall  put  cut
 motions  to  the  vote  of  the  House.

 All  the  cut  motions  “  were  put  and
 negatived,

 Mr.  Speaker:  The  question  is:
 “That  the  respective  sums  not
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 will  come  m  course  of  payment
 during  the  year  ending  the  3ist
 day  of  March,  ‘1958,  in  respect  of
 the  following  heads  of  demands
 entered  in  the  second  column
 thereof

 Demands  Nos  76,  77  and  125”,

 The  motion  was  adopted

 [The  motions  for  Demands  for  Grants
 which  were  adopted  by  the  Lok

 Sabha  are  reproduced  below
 Edj

 Demand  No  76—MINIsTRY  067  RERABI-
 LITATION

 “That  a  sum  not  exceeding
 Rs  25,52,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  im  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  ‘1958,  in
 respect  of  ‘Ministry  of  Rehabihta-
 tion’  =

 Demand  No  77—ExXPENDITURE  ON
 Drsriracep  PERSONS

 “That  a  sum  not  exceeding
 Rs  13,12,65,000  be  granted  to  the
 President  to  compiete  the  sum
 necessary  to’  defray  the  charges
 which  will  come  in  course  of
 Payment  during  the  year  ending
 the  3lst  day  of  March,  ‘1958,  in
 respect  of  ‘Expenditure  on  Duis-
 placed  Persons’  ”

 Dzmanp  No  25—Caprra  OUTLAY  67
 THE  Muvistry  or  REHABILITATION

 “That  a  sum  not  exceeding
 Rs  14,00,00,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3ist  day  of  March,  ‘1958,  in
 respect  of  ‘Capital  Outlay  of  the
 Ministry  of  Rehabilitation’”.

 DEPARTMENTAL  CATERING  ON
 RAILWAYS

 Mr.  Speaker:  The  House  will  now
 take  up  the  half-an-hour  discussion
 under  Rule  55  Shn  Mathur

 As  hon  Members  are  aware,  a  brief
 statement  regarding  the  matter  will
 be  made  by  the  hon  Member,  3¢  will
 be  replied  to  by  the  hon  Munster
 Meanwhule,  if  any  other  hon  Member
 has  given  notice,  he  may  be  allowed
 to  put  one  or  two  questions  asking
 for  elucidation  of  the  matter  The
 whole  discussion  must  be  disposed  of
 within  half-an-hour  About  ten
 minutes  the  hon  Munster  will  take;
 ten  minutes  will  be  allotted  to  the
 hon  Member  raising  the  discussion
 and  ten  minutes  will  be  earmarked  for
 others

 Shri  Harish  Chandra  Mathur
 (Pah)  Mr  Speaker,  this  discussion
 has  been  necessitated  for  clarification
 of  the  answer  given  by  the  hon
 Minister  to  my  Question  No  9  on
 39th  July,  957  I  had  asked  the
 Railway  Mnunister  to  tell  us  whe-
 ther  we  were  incurring  any  loss  on
 departmental  catering  and,  if  it  was
 so,  what  were  the  reasons  The
 answer  given  by  the  hon  Railway
 Minister,  77  properly  appreciated,  will
 be  found  to  be  unsatisfactory  and  self-
 contradictory  What  the  hon  Mnnis-
 ter  said  was  this

 “The  provisional  figures  for
 1956-57  which  are  available  indi-
 cate  that  there  has  been  loss  on
 departmental  catering  on  the
 Southern,  South  Eastern,  Eastern
 and  Northern  Railways,  and  profit
 on  the  other  Railways

 The  accounts  have  not  been  au~
 dited  and  finalzed,  but  the  esti-
 mated  loss  on  all  Railways  taken
 together  during  1956-57  is  about
 32  lakhs

 The  main  reasons  for  the  loss
 are  sale  of  better  quality  of  edibles
 compared  to  catering  by  contrac-
 tors,  maintenance  af  better  service
 and  incidence  of  higher  over-head



 8107  Departmental  Catering  72  AUGUST  4957

 ‘and  establishment  charges  on
 account  of  payment  to  the  staff  of
 ‘Central  Pay  Commission  scales  of
 pay,  gratuity  and  contribution  to
 provident  fund  and  application  of
 liberal  leave  rules.”

 These  are  his  reasons.  Now  the
 obvious  contradiction  which  I  wish
 to  point  out  and  the  clarification
 which  I  wish  to  seek  are  these.  The
 reasons  which  have  been  catalogued
 apply,  I  think,  equally  to  all  the  rail-
 ways.  The  very  nature  of  the  reasons
 which  have  been  given,  explaining  the
 loss,  are  of  the  nature  that  they  are
 applicable  equally  to  all  the  railways
 and,  if  it  is  so,  may  I  know  how  is
 it  that  in  some  of  the  railways  where
 eatering  has  been  newly  introduced,
 they  are  running  at  a  loss,  while  in
 some  other  railways  they  are  making
 a  profit?  If  the  reasons  that  are
 given  are  substantial,  then  they  must
 apply  equally  to  all  the  railways.

 Now  on  the  four  zonal  railways  new
 ‘catering  has  been  introduced  and  out
 of  these  four  I  will  just  mention  the
 Central  Railways.  On  the  Central
 Railways  you  are  making  a  profit  of
 Rs.  2,87,000.  As  against  it,  on  the
 Eastern  Railway  you  are  losing  about
 Rs.  4,20,000.  So  it  is  obvious  that
 ‘these  reasons  have  not  been  gone  into
 in  detail.  Otherwise,  some  good  ex-
 ‘planation  must  be  given  for  this
 self-evident  contradiction.

 Apart  from  this,  my  basic  and
 fundamental  objection  is  very
 different.  It  is  based  on  the  report  on
 ‘tthe  basis  of  which  departmental  cater-
 ing  has  been  introduced.  My  hon.
 friend,  the  Deputy  Minister  for  Rail-
 ways  was  himself  a  member  of  this
 ‘Committee  and  his  predecessor,  Mr.
 Alagesan,  was  the  chairman.  Now,
 two  important  recommendations  which
 this  Committee  has  made  are  these:

 The  Committee  endorsed  the  prin-
 ‘ciple  that  departmental  catering
 should  be  run  on  “no-profit-no-loss”
 basis.

 Mr.  Speaker:  I  was  not  able  to
 follow  thoroughly  what  is  the
 object  of  this  discussion.  Is  it  to  ask
 the  Government  to  revise  its  policy

 ’
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 regarding  departmental  catering?
 All  arguments  seem  to  point  to  this
 purpose  that  in  view  of  the  loss,  a
 decision  which  has  been  taken  by  this
 House  long  ago  and  also_  reiterated
 in  reply  to  a  question  whether  we
 have  incurred  loss,  Government
 should  be  asked  to  revise  it,  by  using
 this  Half-an-Hour  Discussion.  yt
 thought  the  hon.  Member  was  elicit-
 ing  information  on  certain  points.

 The  hon.  Member  may  kindly  refer
 to  rule  55(3)  which  says:

 “The  Speaker  shall  decide
 whether  the  matter  is  of  sufficient
 public  importance  to  be  put  down
 for  discussion,  and  may  not  admit
 a  notice  which,  in  his  opinion,
 seeks  to  revise  the  policy  of  Gov-
 ernment.”,

 Whatever  little  doubt  I  had  has  now
 been  made  clear,  and  the  hon.  Mem-
 ber’s  desire  by  way  of  this  half-an-
 hour  discussion  is  only  to  get  the
 policy  revised.

 Shri  Harish  Chandra  Mathur:  No,
 not  at  all.  If  you  will  bear  with  me
 for  ‘two  minutes....

 Mr.  Speaker:  I  have  heard  the  hon.
 Member  already.

 Shri  Harish  Chandra  Mathur:  I  do
 not  ask  for  the  policy  to  be  revised  at
 all.

 Mr.  Speaker:  Then,  what  is  the
 hon.  Member  suggesting?

 Shri  Harish  Chandra  Mathur:  I  just
 want  a  clarification  in  regard  to  the
 first  contradiction  which  I  have  point-
 ed  out.

 The  second  thing  which  I  point  out
 is  this.  These  are  two  recommenda-
 tions  made  by  the  committee  on
 catering.  May  I  know  whether  Gov-
 ernment  are  following  those  recom-
 mendations,  and  if  they  are  follow-
 ing,  how  do  they  propose  to  wipe  off
 these  losses?  I  am  not  at  all  asking
 for  a  revision  of  the  policy.  Asa
 matter  of  fact,  I  am  emphatically  of
 the  view  that  the  policy  of  Govern-
 ment  need  not  be  revised.  I  might
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 make  it  clear  even  at  the  very  outset.
 It  is  none  of  my  intention  that  we
 should  do  away  with  departmental
 catering.

 Departmental  catering  was  _  intro-
 duced  on  a  definite  understanding  on
 the  basis  of  these  recommendations.
 One  of  these  recommendations  was
 that  it  should  be  on  a  no-profit-no-loss
 bzsis.  This  recommendation  was
 accepted,  and  it  was  introduced  on
 this  basis.  The  committee  said  that  it
 was  absolutely  possible  that  depart-
 mental  catering  could  be  introduced
 on  a  no-profit-no-loss  basis,  and  there
 should  be  no  loss  at  all.  Another
 recommendation  was:

 “The  Committee  would  like  to
 reiterate  that  it  is  not  their  inten-
 tion  to  recommend  elimination  of
 contract  catering  on  the  railways.
 They  would  like  to  see  efficient
 contract  catering  running  side  by
 side  with  departmental  catering,
 each  profiting  from  the  experi-
 ence  of  the  other  and  fulfilling  a
 complementary  role.”.

 Now,  my  submission  is  this.  We
 were  getting  about  Rs.  30  lakhs  by
 way  of  licensing  fees  from  the  con-
 tractors.  We  were.  prepared  to
 wipe  out  that.  We  were  prepared  to
 do  away  with  the  licensing  fees,
 because  we  wanted  to  provide  better
 food  for  the  passengers.  That  was
 perfectly  understandable.  Then,  the
 contractor  was  definitely  making  a
 huge  profit,  or  at  least  some  profit,
 or  some  good  profit.  We  were  want-
 ing  that  the  licensing  fee  which  he
 was  paying  out  of  the  food  which
 he  sold,  and  the  profit  which  he  was
 making  out  of  the  food  which  he  sold,
 should  be  utilised  to  give  better  food
 to  the  passengers.  But  what  has
 happened?  The  no-loss-no-profit  basis
 has  not  been  adhered  to.  But  we  are
 incurring  a  loss  on  the  railways  on
 which  we  have  introduced  catering
 newly  only  during  the  last  two  years.
 The  story  does  not  end  here.  What
 has  happened  is  that,  with  the  intro-
 duction  of  departmental  catering,
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 instead  of  maintaining  a  healthy  com-
 petition,  we  are  introducing  monopo-
 listie  tendencies,  and  tke  Railway
 Department  has  raised  even  the  prices
 of  the  foodstuffs.

 The  railways  have  taken  over
 catering  at  Delhi  very  recently.  At
 Delhi,  puris  were  being  sold  at
 Rs.  i-8-0  per  seer;  but  now  they  are
 being  sold  at  Rs.  2  per  seer.  Sweets:
 were  being  sold  at  Rs.  2-8-0  per  seer,
 but  now  they  are  selling  at  Rs.  3-8-0
 per  seer.  Again,  they  were  making
 their  purchases.  Now,  they  have  in-
 troduced  departmental  catering  at
 Lucknow.  It  is  not  that  the  railways
 are  manufacturing  any  sweets;  they
 are  making  the  same  purchases  as  the
 contractor  was  making  from  the
 market.  The  famous  Lucknow  rebdis
 which  were  being  sold  for  Rs.  1-4-0
 a  lb.  are  now  being  sold  at  Rs.  1-8-0
 per  Ib.

 So,  it  is  not  only  that  we  have  lost.
 the  revenue  which  we  were  collect-
 ing  by  way  of  licence  fees,  not  only
 have  we  wiped  out  the  profit  which
 the  contractor  was  making,  but  we
 have  increased  the  rates  at  most  of
 these  places,  and  yet  we  are  incurring
 a  loss.

 The  Railway  Minister  should  let  us
 know  whether  he  is  sticking  to  those
 recommendations  made  by  this  com-
 mittee,  which  he  has  told  us,  he  has
 accepted,  and  which  he  has  reiterated
 on  the  floor  of  this  House;  if  he  is
 sticking  to  those  recommendations,  I
 would  like  to  know  how  he  proposes
 to  wipe  out  the  losses.

 Another  question  which  I  want  to
 ask  is  this.  How  is  it  that  when  the
 no-loss-no-profit  basis  has  been
 accepted,  on  certain  railways,  the
 railways  are  pinching  the  pocket  of
 the  travelling  public  and  making  a
 profit  out  of  it?  I  want  to  make  it
 perfectly  clear  that  it  is  not  my  con-
 tention  that  departmental  catering
 should  be  done  away  with.
 What  I  mean  to  say  is  that  it  is  so
 obvious  from  the  facts  and  figures
 which  I  have  doled  out,  figures  which
 I  have  collected  from  the  Railway
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 Ministry  itself,  and  the  figures  and
 information  I  have  gathered  other-
 wise,  that  we  are  unnecessarily  run-
 ning  at  a  loss.  While  we  are  running
 at  a  loss  in  some  places,  we  are
 making  profit  at  other  places.  The
 reasons  givenin  the  answer  cannot  be
 considered  as  good  reasons,  because  if
 they  are  good  in  the  case  of  one  rail-
 way,  they  should  be  good  in  the  case
 of  other  railways  also.  If  you  have
 given  a  rise  to  the  staff  and  you  have
 provided  better  food,  am  I  to  under-
 stand  that  it  is  only  on  the  Eastern
 Railway  that  you  have  done  so  and
 not  on  the  Central  Railway?

 So  obviously  it  appears  that  there  is
 maladjustment  and  maladministra-
 tion  and  we  are  very  much  concerned
 about  it,  because  we  feel  that  what-
 ever  the  department  touches,  even  if
 it  is  gold,  it  turns  into  dust.  The  House
 should  be  assured  that  the  recommen-
 dations  made  by  the  Committee  are
 adhered  to  and  that  departmental
 catering  is  run  on  a  no-profit-no-loss
 basis.  There  should  be  adequate
 reasons  given  to  explain  how  all  this
 profit  has  been  wiped  out  and  how  we
 are  running  at  a  loss.

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  I  was  really
 sorry  to  hear  my  hon.  friend  making
 the  remark  that  whatever  the  Gov-
 ernment  or  the  Railway  Administra-
 tion  touched,  it  turned  from  gold  to
 dust.  I  am  sure  most  of  the  hon.
 Members  present  here  have  eaten  the
 food  after  catering  had  been  depart-
 mentalised.  I  have  also.  travelled
 frequently  and  I  have  met  a  very  large
 number  of  people  who  used  to  com-
 plain  very  bitterly  about  the  poor
 quality  of  food.  Now  all  of  them
 have  a  good  word  to  say  about  the
 quality  of  the  food  that  is  being
 served  by  this  departmental  catering.

 I  might  remind  my  hon.  friend  that
 the  very  object  of  taking  over  cater-
 ing  by  the  railways  was  to  improve
 the  quality  of  the  food.  The  quality
 of  food  had  deteriorated  to  such  an
 extent  that  it  had  almost  become  un-
 eatable  and  it  was  only  as  a  result
 of  frantic  protests  by  the  members  of
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 the  travélling  public  and  also  by  hon.
 Members  on  the  floor  of  this  House
 that  we  were  constrained  to  take  this.
 step.

 Shri  Harish  Chandra  Mathur:  I.
 have  never  said  a  word  against  de-
 partmental  catering.  I  said—you  take
 over.  That  was  not  my  point  at  all.

 Shri  Shahnawaz  Khan:  I  was  just
 replying  to  the  ‘turning  of  gold  inte:
 dust.’

 My  hon.  friend  remarked  that  the
 main  recommendations  of  the  Catering.
 Committee  were  not  being  adhered
 to.  I  beg  to  reiterate  that  every  re--
 commendation  of  the  Committee  is
 being  adhered  to.  He  has  quoted.
 certain  paragraphs  saying  that  de-.
 partmental  catering  should  run  side:
 by  side  with  contract  catering.  We
 are  sticking  to  that  system,  and.  I
 might  tell  him  that  we  have  decided.
 that  having  taken  over  a_  certain
 number  of  stations,  we  hope  that  the
 large  number  of  contractors  who  are
 still  allowed  to  cater  on  railways  will
 bring  up  their  standard  of  catering.
 to  that  of  railway  catering.  And  pro-
 vided  they  do  that,  we  do  not  propose
 to  take  over  very  many  more  stations.
 In  fact,  if  the  situation  improves,  it
 would  not  be  necessary  to  take  over
 any  more  station,  because  our  very
 object  is  to  improve  the  quality  of
 food.  That,  we  feel,  we  have  suc-
 ceeded  in  doing.  I  do  hope  that  the:
 contractors  who  have  been  allowed  to-
 remain  on  the  Railways  will  play  up
 and  improve  the  catering  and  bring
 it  to  the  level  of  the  railway  catering.

 I  might  also  say  that  although  we  do-
 not  intend  to  take  over  any  more
 station  from  the  contractors,  if  we
 find  that  the  quality  of  food  at  any
 station  has  deteriorated  to  such  an
 extent  that  it  is  necessary  for  us  to
 take  over  in  public  interest,  we  shall
 not  hesitate  to  do  so.

 My  hon.  friend  talked  about  the
 losses  on  departmental  catering.  I
 will  give  him  the  reasons.  The  main
 losses  were  on  the  Southern  and
 South  Eastern  Railways.  On  the
 Southern  and  South  Eastern  Railways,.
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 [Shri  Shahnawaz  Khan)
 .departmental  catering  has  been  there
 for  a  long  time.  The  main  neasons
 why  there  has  been  loss  on  the
 Southern  and  South  Eastern  Railways

 Shri  Harish  Chandra  Mathur:  I
 asked  definitely  about  the  Central
 and  the  Eastern  Railways.  Please
 deal  with  them

 Shri  Shahnawaz  Khan:  Let  me  deal
 -with  departmental  catering  as  a
 whole  There  are  losses  on  the
 Southern  Railway  because,  in  addition
 to  the  scales  of  pay  recommended  by
 the  Central  Pay  Commussion,  we  are
 giving  very  lberal  terms,  free  food
 and  oil  baths  and  other  facilities

 Shri  Harish  Chandra  Mathur:  The
 Catering  Committee  has  discussed  all
 this

 Shri  Shahnawaz  Khan:  That  is  the
 reason  for  the  losses  in  the  Southern
 Railway.  I  also  said  that  we  are
 allowing  the  contractors  to  continue  in
 some  stations  (Interruptions)

 On  the  South  Eastern  Railway,  the
 main  reason  for  the  losses  are  these.
 The  Railway  have  really  made  a
 name  for  themselves  for  the  high
 quality  of  western  style  of  food.  I
 am  sure  many  of  the  hon.  Members
 who  have  travelled  on  that  Railway
 and  eaten  that  food  have  a  very  good
 word  for  it.  But,  we  cannot  go  on
 incurring  losses  and  we  have  taken  a
 decision  and  asked  our  Railway
 Administrations,  where  they  are
 running  at  a  loss,  to  take  steps  imme-
 diately  to  eliminate  all  losses.

 Shri  Harish  Chandra  Mathur:  Also
 profits.

 Shri  B.  Dasgupta  (Purulia):  On  the
 South  Eastern  Railway,  I  can  tell  you
 that  we  get  the  worst  kind  of  food.
 I  can  name  stations.  It  is  depart-
 mental  catering.  I  know  places  where
 there  are  no  purchasers  and  still  there
 is  a  big  establishment.

 Shri  Shahnawas  Khan:  There  are
 certain  Railways  where  we  have  been
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 constrained  to  retain  the  western  style
 of  catemng.  The  losses  are  mainly
 on  estabhshment  where  we  are  serv-
 ing  the  western  style  of  food,  on
 restaurant  cars  and  dining  cars.

 As  the  House  is  probably  aware,
 recently,  the  hon,  Minister  has  taken
 a  decision  that  in  order  to  reduce
 over-crowding  on  some  of  the  long
 distance  trains  which  carry  dining
 cars  ani  restaurant  cars,  they  are  to
 be  discontinued.  The  discontinuance
 of  these  cars  will,  to  a  great  extent,”
 reduce  the  losses

 shri  Harish  Chandra  Mathur:  What
 a  solution!

 Shri  Shahnawaz  Khan:  It  is  not  that
 we  are  going  to  leave  the  people
 without  food  We  are  going  to  make
 alternative  arrangements  for  food  at
 suitable  halting  stations  in  the  way
 and  we  are  going  to  improve  the
 standard  of  refreshment  rooms  all!
 along  the  line

 Shri  com  R.  Pattabhi  Raman  (Kum-
 bakonam)-  We  have  suffered  by  that
 method  Sometimes,  the  Grand  Trunk
 Express,  which  was  scheduled  to  go
 to  a  particular  station  at  about  42
 noon,  actually  reached  at  4  pm  in
 the  afternoon.

 Shri  Shahnawaz  Khan:  The  hon.
 Member  also  referred  to  the  licence
 fees  which  we  were  getting  from  the
 contractors  and  which  had  been  dis-
 placed  and  the  loss  to  which  the
 nation  had  been  put  I  may‘  inform
 him  that  even  now,  we  continue  to
 receive  licence  fees  m  respect  of  a
 large  number  of  stations,  We  have  '

 taken  over  only  a  very  few  stations.
 The  licence  fees  was  something  like
 Rs,  30  lakhs  previously  and  I  am  sure
 it  has  not  gone  down  below  Rs.  20
 lakhs  at  present  Our  intention  is
 that  the  quality  of  the  food  should  be
 kept  at  a  high  level.  We  will  try  to
 eliminate  whatever  losses  there  have

 The  hon  Member  was  keen  to  know
 about  the  Eastern

 Railway,  We  wamt-
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 ed  to  take  over  Howrah  which  was
 the  biggest  place  on  the  Eastern  Rail-
 way.  Some  people  went  to  the  court
 and  obtained  injunctions  and  as  a
 result  of  that  we  could  not  take  over
 that  very  profitable  station.  Recently,
 we  have  taken  it  over  and  I  had  been
 to  Howrah.  I  was  very  glad  to  see
 that  in  the  third-class  waiting  hall,  as
 many  as  three  to  four  thousand  people
 were  having  their  meals,  Really  first
 class  meal;  were  served  at  cheap
 rates  .(Interruptions.)

 *  Mr.  Speaker:  First-class  meals  at
 third-class  rates,

 Shri  Shabnawaz  Khan:  My  hon
 fneng  need  nat  be  alarmed  at  these
 figures;  they  have  not  yet  been  audit-
 ed  and  in  actual  fact,  we  hope  that
 the  actual  losses  will  be  a  little  less
 than  what  is  stated  here.  With  these
 few  words,  |  can  assure  my  hon.
 friends  that  we  will  stick  to  the
 recommendations  of  the  Committee
 and  we  intend  to  stick  to  the  policy
 that  we  have  decided  and  we  will  go
 through  it

 Shri  Harish  Chandra  Mathur:  Sur,
 not  one  point  which  has  been  raised
 by  me  has  been  answered  I  pointed
 out  to  him  the  contradiction  that  if
 these  are  the  reasons  which  are  res-
 ponsible  for  the  losses  on  the  Eastern
 Railway,  they  apply  equally  to  the
 Central  Railway  But,  on  that  rail-
 way  we  are  having  profits  while  we
 are  having  losses  on  the  Eastern
 Railway.  So,  the  reasons  must  be
 very  different,  I  have  also  pointed
 out  that  the  rates  have  been  fevised
 in  a  monopolistic  manner  which  is
 against  the  recommendations  of  the
 committee,  It  wanted  that  there
 should  be  a  fair  and  healthy  competi-
 tion.  But,  instead,  there  are  monopo-
 listic  tendencies  and  in  a  very  mono-
 polistic  manher  things  are  done  I
 raised  three  points  and  none  of  them
 have  been  touched.  He  was  all  the
 time  talking  about  the  Southern  Rail-
 way  and  the  South-Eastern  Railway.

 है थ  know  the  position  about  them,

 on  Roatlways  sri&

 Mr,  Speaker:  The  hon,  Member
 wants  to  know  why  the  rates  have
 been  raised  and  why,  in  spite  of  the
 raising,  there  are  losses  in  a  particular
 section.  What  ar@  the  special  incon-
 veniences?  While  the  Central  Rail-
 way  is  yielding  a  profit,  the  Southern
 and  the  South-Eastern  Railways  are
 running  on  a  loss.  What  are  the
 peculiar  disadvantages  of  running.
 catering  there  as  opposed  to  the  other
 places?

 Shri  Shahnawaz  Khan:  As  the  hon.
 Member  knows,  the  railway  admunis-
 trations  are  functioning  more  or  less.
 as  autonomous  units  In  some  places,
 certain  railways  have  given  more
 prominence  to  the  western  style
 of  catering  and  improved  the-
 standard  of  western  style  cater-
 ing  by  opening  cars  and  restau-
 rants  As  a  result  of  that,  they  might
 have  incurred  losses  The  other  rail-
 ways  may  have  given  more  pommence
 to  the  other  style,  I  may  tell  the
 House  that  the  most  profitable  thing
 on  the  railways  ts  the  ordinary  tram-
 side-vending,

 Mr,  Speaker:  Why  cannot  they
 adopt  this?  Whatever  ‘ead:  to  losses
 May  have  to  be  climuated  At  any
 rate,  there  necd  not  be  any  profit.
 All  that  he  wanted  was  this  In  the
 earher  days,  there  were  contractors.
 Thev  would  not  work  on  a  no-loss-no-
 profit  basis  or  on  a  charitable  disposi-
 tion  He  must  have  been  making
 profits  We  do  not  make  profits  We
 increased  the  rates  He  wants  to  have
 a]l  that  information,

 8  hrs

 Shri  Shahnawas  Khan:  This  is  just
 the  beginning  of  departmental  cater-
 ing  We  are  going  to  gain  by  our
 experience  Where  some  sections
 have  gone  into  loss  we  are  looking
 into  them  very  carefully  to  see  the
 reasons  for  the  losses,  If  any  sections.
 have  made  excessive  profits  we  are
 trying  to  cut  down  the  profits  andi
 bring  down  the  rates,
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 Shri  Harish  Chandra  Mathur:  The
 zeasons  which  he  has  now  stated  are
 quite  different  from  the  reasons  given
 in  the  original  answer,  May  I  know
 whether  the  reasons  given  in  the
 eriginal  answer  do  not  apply?

 The  Minister  of  Railways  (Shri
 Jagjivan  Ram):  The  reasons  given  in
 the  original  answer  do  apply.  If  the
 hon.  Member  will  apply  his  mind  he
 will  find  that  these  are  the  main
 reasons  for  the  losses.  There  are
 ‘certain  other  reasons  also  which  have
 been  pointed  out  by  the  hon.  Deputy
 Minister.  On  certam  Railways  due
 to  historical  reasons  the  restaurant
 and  dining  cars  are  run  on  western
 style,  We  have  not  changed  them  all
 of  a  sudden  to  Indian  style,  The  pat-
 fonage  of  passengers  on  those  restau-
 rants  and  dining  cars  is  much  less
 than  on  those  of  Indian  style.  That  is
 one  of  the  reasons  for  greater  loss
 on  Eastern  Railway  as  compared  to
 Central  Railway,

 Then,  on  the  dining  cars  it  is  in-
 variably  a  loss  because  we  do  not  get
 even  the  haulage  charges  of  the  dining
 cars  by  that  number  of  passengers
 who  patronise  the  dining  cars.

 With  regard  to  the  question  about
 “monopolistic  rates  of  eatables,  I  am
 ‘afraid  my  hon.  friend  is  entirely  mis-
 ‘taken.  I  have  on  certain  occasions
 seen  some  of  the  restaurants  on  the
 Central  Railway  and  other  places.  I
 ‘have  found,  especially  in  Bombay.
 people  from  the  City  also  come  to  the
 <dining  hall  of  the  Central  Railway.

 Shri  Harish  Chandra  Mathur:  There
 tthe  rates  have  increased.

 Shri  Jagjivan  Ram:  If  my  _  hon.
 friend  had  made  enquiries  to  satisfy
 himself  he  woulgd  have  found  the
 answer,  We  are  giving  a  full  meal

 “for  8  annas  or  even  74  annas.  If
 some  hon.  Members  of  this  House

 ‘have  taken  that  meal  they  will  testify
 that  the  charges  that  are  levied  as
 compared  to  the  quality  of  food  serv-
 ed  is  very  reasonable.  Even  private
 contractors  will  hardly  afford  at  that
 tates  that  quality  of  food.

 on  Ratiways  Bxz8

 As  regards  sweets,  I  know  in  Dethi
 we  are  preparing  most  of  the  sweets
 ourselves,  It  is  only  in  the  case  of
 some  specialised  sweets  that  at  times
 we  purchase  from  the  market,  That
 we  do  and  I  will  not  deny  that,  and
 we  will  continue  to  do  that  in  certain
 cases  of  specialised  items—which  some
 times  are  a  speciality  of  an  individual
 or  a  family.  I  know  in  Delhi  the
 Railway  restaurant  has  become  80
 popular  that  even  for  private  parties
 people  are  inviting  those  caterers.  If
 they  are  not  comparatively  cheaper
 and  also  of  better  quality,  I  do  not
 think  why  people  should  patronise
 them.  As  they  are  cheaper  why  the
 travelling  public  or  the  Delhi  public
 should  not  patronise.

 So,  there  is  not  at  all  any  monopo-
 listic  tendency  in  charging  the  rates
 either  of  puri  or  sweets.  I  will  leave
 it  to  my  hon.  friend  to  taste  the  puris
 supplied  by  our  railway  catering  and
 to  taste  the  puris  of  others.  He  will
 find  then  whether,  if  there  is  any
 higher  price  for  railway  puris,  there
 is  any  justification  for  the  high  price
 charged  or  not.

 Shrimati  Rena  Chakravartty:  Let
 us  have  a  test  by  the  Members,

 Shri  Jagjivan  Ram:  There  have
 been  some  losses.  My  hon,  friend  has
 conveniently  fogotten  one  of  the  para~
 graphs  of  the  Catering  Enquiry  Com-
 mittee.  I  will  read  that  out  for  his
 benefit  and  for  the  benefit  of  this
 House.  I  shall  read  that  portion  of
 the  recommendation  which  has  not
 been  read  by  my  hon.  friend,  The
 Committee  says:

 “Refreshment  and  meals  on
 trains  should  be  provided  at
 popular  prices  by  the  department.
 Departmental  catering  should
 provide  a  wide  range  of  food  and
 snacks,  The  aims  should  be  to
 run  the  catering  establishment  on
 8  no-profit-no-loss  basis  in  the
 long  run”.
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 I  will  draw  his  attention  to  the  words
 “in  the  Jong  run”.

 “To  start  with,  if  the  depart-
 mental  catering  suffers  any  oss,
 it  may  be  considered  as  ekpendi-
 ture  on  advertisement  and  partly
 to  be  on  account  of  passengers’
 amenities”,

 I  wish  my  hon.  friend  read  this
 Portion  and  Pointed  4६  out  to  this
 House.

 In  the  mitial  stages,  nowhere  in  the
 world  departmental  catering  on  the
 transportation  has  been  a  paying
 thing.  I  was  the  other  day  looking
 into  an  article  on  the  catering  on
 the  railways  in  the  United  King-
 dom,  and  I  was  surprised  to
 find  the  colossal  loss  that  they
 incur  on  this  account.  The  main
 thing  I  again  reiterate  is  this:  that  the
 salary  that  we  pay  to  the  employees
 is  several  times  higher  than  what  a
 contractor  pays  to  his  employees,—
 the  same  category  of  his  employees.
 {t  may  tell  the  hon.  Member  for
 his  information  that  the  bearers
 and  cooks  under  the  private  contrac-
 tors  were  getting  Rs  30  plus  food,  and
 838  soon  as  the  department  took  over
 those  employees,  we  began  to  pay
 according  to  the  Pay  Commission's
 recommendations,  and  immediately
 the  salaries  shot  up  to  the  min:zmum
 of  Rs  75.  That  makes  a  difference.
 That  is  also  one  main  factor  for  the
 loss

 Shri  Dasappa  (Bangalore):  Then
 how  were  they  serving  the  private
 contractor?

 =
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 Shri  Jagjivan  Ram:  That  question
 may  be  put  to  the  quite  large  number
 of  people  who  are  serving  in  ‘this
 country  even  at  Re,  l  as  daily  wages.
 But  I  have  explained  the  position.
 Since  we  took  over,  the  salary  bill
 has  increased,

 Shri  Harish  Chandra  Mathur:  Why
 is  the  profit  in  the  Central  Railway?

 Shri  Jagjivan  Ram:  I  have  again
 explained  what  is  the  reason  for  the
 loss  on  the  Eastern  Railway  and  for
 the  profit  on  the  Central  Railway.  If
 my  hon  friend  does  not  want  to
 understand  it,  I  cannot  help  it.
 I  have  said  it  is  because  of
 historical  reasons;  the  western  style
 of  catering  on  the  Eastern  Railway
 has  been  the  main  cause  of  this  loss.
 We  are  gradually  going  to  replace  it.
 The  intention  of  the  catermg  should
 be  that  it  is  patromiseg  not  only  by
 the  passengers  of  the  first  and  second
 class  but  also  by  the  third  class  pas-
 sengers  who  may  take  advan‘age  of
 that,  At  present,  the  style  of  catermg
 on  the  Eastern  Railway  is  not  of  that
 type,  and  unless  we  replace  that,  I  am
 afraid  there  will  be  loss,  I  am  gomg
 to  take  certain  steps  mn  this  direction
 and  I  think  छा  course  of  time  the
 losses  will  be  minimised,

 38.05  hrs.

 The  Lok  Sabha  then  adjourned  til
 Eleven  of  the  Clock  on  Tuesday,  the
 8th  August,  1957.
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